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The Sabha met at Eleven of the
Clock

[MR SPEAKER m the Chair]
ORAL ANSWERS TO QUESTIONS

[English]
Telephone Exchanges
*361 SHRI TARA CHAND
KHANDELWAL

SHRI PRAFUL PATEL

Willthe Minister of COMMUNICATIONS
be pleased to state,

(a) whether it i1s a fact hat fallure of
multinational companies to clear tests has
adversely affected DOT s expansion plan,

(b) if so, the reasons therefor, and

(c) the measures proposed to over-
come this problem?

THE MINISTER OF STATE OF THE
MINISTRY OF CCOMMUNICATIONS (SHRI
SUKHRAM (a)to(c) A Statementislaidon
the Table of the House

STATEMENT

No, Sir, thd expansion plan as such wili
not be affected due to delay by few months

M N

m the vahkdation of the large digtal ex-
changes Only part of the switching equip-
ment required for expansion of the telecom
Network was proposed for procurement
from the Indian jomt venture firms setup in
collaboration with foreign manufactures
The validation tests on these switching
equipments are in progress and these are
1o be compieted by the manufactures be-
fore the firm orders can be placed on them.
1113 expected that the validation tests willbe
completed in about a months time

[Transiation]

TARA CHAND KHANDELWAL: Mr.
Speaker, Sir, this 13 not the reply to my
question Generally the roplies are evasive
and vague The 1ssue aiso appearedinthe
‘Indian Express’ yesterday i was reported

that global tenders for digital telephone
exchanges were floated in 1991 Six coun-

tnes had competed One of them was a
Japanese company and there were many
others aiso The Japanese company had
passed the validation test which is an es-
sential test for foreign companies. But in
sprte of that the contract was not awarded
tothe Japanese Company Instead aFrench
company was awarded the contract even
though it had not taken the validation test
it 18 reported that the orders were from
above What does this above mean? |
would like the hon Minister or from God
(Lord Rama) Himself? Why was the
contract given to a company which did not
aven take the validation test? [ would ike
the hon Minister to tell us whether the
matter would be handed overtothe CB! for
nvestigating the bungling committed by
some persons
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. SHRI SUKH RAM: Mr. Speaker, Sir, {
am surprised at what the hon. member has
said. it seems that his information is prima-
rily based on press report. The question of
the hon. Member is contrary tofacts. When
we floated the tender, 13 parties partici-
pated. Out of them 5 parties were of C.DOT
technology and did not commit anything, so
they were dropped. Now six technologies
are undergoing validation test. There s only
one India firm which is manulacturing with
Japanese collaboration andthisis FIZZUSK].
This company has passedthe validation test
including the ISGM test aiso. Only this
company has been issued the letter of in-
tent. We have not awarded any contract
or given orders to ALCATEL or any other
company. Therefors, as the entire informa-
tion is not based on facts, the question of
handing over the matter to CBI does not
arise.

SHRITARACHAND KHANDELWAL: |
would like to ask the hon. Minister specifi-
callywhy the ALCATEL Company of France
has been awarded a contract to lay 40,000
felephone inss sven though it had notpassed
alithe required tests whereas the FIZZUSKI
Company had passed all these tesis?

SHRAI SUKH RAM: The hon. Member
has admitted that he was wrong. The other
informatior is also bassiess. We have not
awarded contract for laying 40,000 lines to
any company.

[Transiation)

SHRI PETER G. MARBANIANG : Sir,
may we know from the hon. Minister the
salient features of these tasts?

SHRI SUKH RAM: §ir, come specifica-
tions have heen provided bythe D.O.T. and
only those have been considered which
meet those specifications or are capabile of
mooting those specifications.
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Un Security Counclt
+
*362 SHRIHARI KISHORE
SINGH:
SHRI SHRAVAN KUMAR
PATEL:

Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there are several propos-
als from various countries for restructuring
of the UN Security Councll;

() # 30, the details thereof; and

(c) the steps taken by the Government
during the last four monthe to secure a more
democratic and representative sstup for UN
sC?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR1
SALMAN KHURSHEED) (a) Yes Sir.

(b) The UN General Assembly adopled
Resohsion 4752 on 11.12.92 entitied "Ques-
ton of equitable representation on and in-
cresse in the mambership of the securty
Council”. In addiion, Libya and Cuba have
submitied proposals 10 the Special Conwnit-
foe on the Chaster of the United Nations.

(c) india, with the support of several
other countries, took the inliative in tabling
the Resohsion 47/62 in the UN General
Assembly, which was adopted by consen-
sus. The Resolution requests the Secretary
General 10 iswite member stales 10 submit
written comments on a review of
the membership of the Security Councll by
30th June, 1993. The Secretary General is
tosubmitio the General Assembly at its 481
8ession & report containing comments made
by member states on the subject.

SHRAI HARL KISHORE SINGH: Sir,
there & a greet deal of talk about the new
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international order. May | know from the
Govemment what kind of new intemational
order it envisages and whether that in-
Cludes the restricting of the Security Council
of the United Nationals on a more equitable
basis and what steps the Govermment has
taken in this regard so far?

(SHR! SALMAN KHURSHEED): Sir,
as | said in my main rep'y, the resolutions for
equitable representation and democratis
ation of the United Nations body was initi-
ated by india in the belief that the present
structure is nelther reflective of the realities
of the world today nor does it satisfy the
principles of democratisation of intemational
relations. itis at present in the process. Afl
the countries are requested to submit their
responses. We have some informal idea of
which country has what position. But no
formal idea yet il all the submissions are
made to the Secretary General.

SHRI HARI KISHORE SINGH: Sir,
whaether the atiention of the Govemment
has been drawn 10 & news Bem published in
intemational press that United States Ad-
ministration is going 10 support the inclusion
of Germany in the Securlly Councll in the
. proposed expanded Security Councit? Now
may | know what sieps the Govemment of
india has talen 0 onswe that in the

expanded Secwrily Councl India is not
exciuded and other Third Worid countries

are not unduly unreprasented?

SHRI SALMAN KHURSHEED: At
present R is premature 0 speak on indi-
vidual countries that will find representation
in the expended Securily council. All that
struciure that emerges after discussion and
the consensus in the United Nations. india
certainly has a deep interest in representa-
tive capacily. india belleves that the Third
World needs to be appropriately repre-
sented. But which country wilt find tavour in
the consensus, is too early tosay.  As far
as our information goes, the position of the
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United States which coalesces with us isto
the extent of saying that there should be
expansion of the Secrity Council. But what
the final position will be. only time will tell.

SHRI SHARAD DIGHE: Mr. Speaker,
Sir, in this process of democratisation of the
United Nations | would like to know whether
India is goingto press for removal of veto
power in the Security Council of the Big
Powers.

SHRI SALMAN KHURSHEED: Sk, |
am afraid | will have to say the same thing.
Ris abit premature. india does belleve very
strongly in aernocratisation and proper rep-
resentation in view of the fact that there are
180 Members in the United Nations. But it
is too early to say what form of proposals
will take place. We have not yet made a
submission to the Secretary-General which
is to be made by the 30th of June.

SHRI SAIFUDDIN CHOUDHURY: |
would like 10 know whether the Government
shares the parcepiion that at the end of cold
war the opporuniies that have been cre-
aled for a peaceful and harmonious world
will be lost ¥ this world body is not properly
re-struchurad on democratic ines and ¥ all
themember Stales are not having the equal
opportunly, and ¥ this world body is being
explobed and mansuvered by a cenain
power in the world who is now trying 10 talte
advantage of this new situation to dominate
in ivtemnational affairs and if this perception
is shared by the Govemment, then what
action you are inlieting along with all others
who have simller kind of understanding to
ensura that this world body bacomes sffec-
tiveand play areal role in this new situation
and not aliow to be hijacked by some pow-
erful countnes of the world.

SHRI SALMAN KHURSHEED: Sir, we
sincerely hope that the United nations has
never been under thveat of any form of
hijack. in 1946 with 51 member countries
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and 11 of those representatives on the

poiitical realities of that time. We aiso
befieve that today the geo-political realities
are very different and therefore, the prin-
ciple of democratisation and equitable rep-
resentation for the entire world family of the
United nations is called for. With a view to
dothat, we haveinitiated this move, we have
a fot of Third World countries and other
countries that support this position. We are
informally and formally in touch with ali those
countries, butthe formal position willemerge
only once the formal submissions are made
to the Secretary-General. | assure the hon.
Member that we share the hon. Member’s
concem about the emerging new world or-
der and india will leave no stone untumed
In ensuring at equitable and fair system for
the worid.

SHRI MANI SHANKAR AIYAR: Sir, in
view of the fact that the permanent mem-
bership of the United Nations Security
Counicl refiects what the Minister just new
called geo-political realities of the immedi-
ate post-Second World War era which was
80 years ago and three of those five mem-
bers- England, France and Russia - count
fornothingintoday’s realities and we are ieft
only with the United States and China as
countries that matter, | would like to Minister
to clearly specify s whether in terms of
India’s foreign policy our first priority re-
mains the abolition of the Security Councii,
that our second priority in the event of that
not being possible remains the abolition of
the veto, that only our third priority would be
an @xpansion and restructuring of the U.N.
Security Council and the fourth, if we do
seek permanent membershup of the U.N.
Secanty Councll, that we will not accept it if
we are made second-class citizens without
a veto.

SHRI SALMAN KHURSHEED: Sr, the
hon. Member with his deep knowledge of
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both intemational organisations and inter-
national relations puts me on coercion. |
can only say at this point that whatever
tion principle entails, india will pursue vigor-
ously. It is too early to specify the exact
proposals that will emerge. India would
certainly never accept the second-class
citizenship anywhere in any forum of the
world. But whatever is in the reaim of
possibility in the intemational consensus,
we will pursue vigorously.

SHRIMATIMALINIBHATTACHARYA:
Sir, in view of the fact tnat the question of
increasing the membership of the Security
Council was raised particularly in connec-
tion with the Gulf War and the failure of the
Security Council to take any positive steps
regarding that, | would like to ask whether
the Govemment of India is in consultation
with other developing countries like Libiya
and Cuba which are mentioned here in the
answer, regarding their proposals which are
being made for changes in the Security
Councli as to the changes they want to have
in the membership of the Security Council.

SHRI SALMAN KHURSHEED: Sir,
India’s position on this is both infirmary in
view of the changing world situation and
geo-political realities and also in view of the
possibilities that the changing geo-political
realities have offered to the United Nations
to work as an effective international
organisation. We are in touch with all the
members who are interested in the process
of democratisation of the UN Body.

SHRIMATIMALINIBHATTACHARYA:
| am referring to these two countries
paticularly and | want to know whether they
have made any specific proposals.

SHRI SALMAN KHURSHEED: Sir, all
would include countnes like Cuba and
Libiya.
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SHRILOKANTH CHAUDHURY: Sir,in
view of the answer given by the hon.
Minister, | want to specifically know in which
areas india wants restructuring and whether
any concrete proposais 1o that effect have
been worked out by the Govemment of
India. i s0, let the Minister kindly spell it out

SHRI SALMAN KHURSHEED: Sir, at
present out position the expansion of the
Security Councilis very clearthatwe wantto
make it more representatve, regionwise.
But alotof details have to be worked out,
as the critena for membershwp and vanous
other structural changes that will be re-
quired. Those can only be done by greater
interaction as we are now under way and
as formal proposals come forward, it wilbe
omrbmmmmwuhmms

+ Power Projects in Private Sector

‘363 SHRI K. THULASIAH
VANDAYAR'
SHRI RAJENDRA
AGNIHOURI:
Wilithe Ministerof POWER bepleased
10 siate: ) '

{(a) the member of private enterprises
including foreign companies which have bid
for power projects in the country;

(b) the number of such enterprises
which have been awarded the power gen-
eration projects; and

(c) the modality for granting power
projects to pnvate sector?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGAYYA NAIDU) (a) to (¢) The State
Govemments and the “generating compa-
nes” (as defined in Section 2(4-A) of the
Electricity (Supply) Act, 1948), award
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projects on the basis of response received
to advertisements issued by them, as well
as on the basis of negotiations with pro-
spective private enterprises in respect of
projects identified by them or for projects
proposed for such private enterprises. As
at present proposals for 41 projects, inclu-
sive of 26 foreign companies/NRis have
been received by the State Governments
and the generating companies, which are
under various stages of process towards
clearance.

SHRI K. THULASIAH VANDAYUAR:
Sir, in the context of India’s Hberalisation
andcompetitive market, uninterrupled power
supply with minimum transmission and
distribution losses is a Must. May | know
from the Minister what is the total demand
of power expected in the Eight Five Year
Plan? how does the Govemment propose
to bridge the gep n supply and demand
when the power projects from the private
sactor are yet to be finalised. Out of the 41
projects, 26 are from foreign companies. |
would hike to know how many project pro-
posais pertain to the State of Timil Nadu and

at what stage, the proposais are pending.

SHRI P.V. RANGAYYA NAIDU: Sir,
we envisage a shortage of around 9 per cent
n energy and around 20 per cent peack in
shortage even after the end of the Eighth
Five Year Plan. We are making efforts to
improve the generation capacity both in
public sector undertakings under the Cen-
tral as well as the Stage Govemments and
we are also encouraging private invest-
ment

As regards Tamil Nadu, there are three
projects pending. One is at Cuddalore. The
other 1s at Jayamkondam Then, the third
is at Pillaiperumalinallur. Apart from these
three projects, ,there are two more projects
which are G.M Swamy Associates and the
second projects is ST Power System Inc. in
Neyvell under consideration.
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SHRI K. THULASIAH VANDAYAR:
Sir, | presume the Government will keep in
mind the interests of the agriculturists in
case of revision of power tariif. By giving a
free hand to the private power project, it
would surely affect the farmers. Wil the
Govemment, therefore, regulste the tarift
structure of power genaration by the private
sector 8o that the power companies in the
private sector do not enjoy the monopoly
over the power sugply and do not fleece the
consumers?

SHRAI P.V. RANGAYYA NAIDU: Mr.
Spesker, Sk, the power tarilf to various
sectors is regulated by the State Electricity
Board under the guidance of the State Gov-
emment. The State Electriclly Boards
enter into power purchase agreement with
the private secior. That need not necessar-

fly reflact wholly on the tarifis. 10 the various.

seciors which would be levied by the State
Elactricty Board Govemment. Definliely,
the State Governments and the Elecricity
Boards will talcs the interests of the consum-

ors of various particulardy Agriculure Sec-
for into consideration and fix the it rales.

{Transiution}]

SHR! RAJENDRA AGNIHOTRE: Mr.
Spealwr, Sk, the hon. Minister has not
stoted the number of private enterprises
which have been awarded work of power
projects. At present the power generation
by companies inUttar Pradesh is deciining
and the entire stade is facing acule power
crisis. The farmers have not been getling
full power load even for irrigation purpose
for the last four months. Not only this, there
is aban on grant of new domestic connec-
tions for the iast one month. The cottage
industries rate also not getting full power
load for the last four months. | would ke to
ask the hon. Minister that out of the 41
proposals that have received for power

generation by private companies, how many
are for Uttar Pradesh; the name of the
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companies which have mede bids and the
time by which they would be gramnted
approvai?

[Englieh]

SHRI P.V. RANGAYYA NAIDU: | have
aiready stated in my reply that the various
proposals received by the Stale Govem-
ments and the generating companies are at
various stages of process for clearance
Regarding U.P. , we have Vishnuprayag
project which is hydroslectsic project. There
is only one project under consideration in
UP. .

KUMARI FRIDA TOPNO: Mr. Speaker,
Sir, iwant toknow from the Minister through
you whether the Govemnment are aware of
the acute power shortage in Orissa in recont
years. § 50, whether the Government have
taken any step %0 set up thermal power
station at Gopalpur in the district of
Sundartgarh, Orissa which hes the largest
deposi of cosl in Asia, by a privale sector of
foreign company?

MR. SPEAKER: This quesiion relates
ot he'ontive countty as such.

SHAI P.V. RANGAYYA NAIDU: We
need a separaie nolice as far as Oviesa is
concemed.

SHRI NIRMAL KANTI CHATTERJEE:
Belore the present Government came into
power, the praciice was 10 give preferential
treatment 10 the public secior. After the
installation of the present Government, it
has been reversed in terms of new eco-
nomic policy. Preference is being given to
the private sector. Thisis move 8o with the
induction of Stwi N.K.P. Ssive in the Depart-
mont. My question is what are the speciat
preferences given 10 the private sector snd
to the foreign sector in generating and trans-
mitting power, compared to the SEBs and
existing public sector undertakings.
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SHRI P.V. RANGAYYA NAIDU: Mr.
Speaker, Sir, we have already stated time
and again that private sector investment is
tosupplement but not to supplant the public
sector investment.

SHRI NIRMAL KANTI CHATTERJEE:
What are the conditions? You are trying to
invite them. .

[Transiation]

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, ) would like to know from the
hon. Minister whether the proposals  of
private enterprises for power generation
which were submitted to the State Govemn-
ments and were iater sent o the Central
Govemment - have been pending for the
last three-four years. it has been stated in
the reply that they are under various stages
of process towards clearance. | would like
to know whether a time-frame would be
fixed to take a decision on the proposals
received from Uttar Pradesh and Madhya
Pradesh Governments and also particu-
larly, regarding the Ankaleshwar Project in
Madhya Pradesh which has been pending
forthe last three years. If a decision is taken
the work on this project wouid be expedited
and it would benefit the people of that area.

[English)

SHRI P.V. RANGAYYA NAIDU: Sir,
the ‘procedure involved is rather compl-
cated and it required streamiining. it s not
possible to give any timeframe so far as
private sector projects are concemed and
we are serious about them and we will take
immediate steps to finalise them as early as
possible.

[Translation]

Telephone Connections from Villages
to Cities in Bihar & U.P.

*364. SHRI MUMTAZ ANSARI- Will
the Minister of COMMUNICATIONS be
pleased to state:
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(a) the number of villages of Uttar
Pradesh and Blhar which' have been con-
nected with the cities through telephone
lines under the scheme of connecting vil-

lages 1o cities through telephone; and

{b) the number of villages of these
States proposed o be connected during the
1993-947

[Enghish]

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) 13814 Villages in Uttar
Pradesh and 6746 Villages in Bihar have
been connectged as on 28.02.1993.

{b) 12,000 Villages in Uttar Pradesh
and 3,000 Villages in Bihar are proposed to
be connected during the year 1993-94.

SHRIMUMTAZ ANSARI: Mr. Speaker,
Sir, it has been stated by the hon. Commu-
nications Minister here in the statement that
out of 67,566 villages have been connected
with telephones and outof 1,12,568 villages
in UP, only 13,814 villages have been con-
nected with telephones as on 28.2.93 and,
at the same time, one target was fixed
during 1992-93 that 2,000 vitlages will be
connected with telephones in Bihar and
6,858 vilages will be connected with tele-
phones n UP

But these aforesaid targets were not
achieved during 1992-93. so, what are the
reasons for this shortfall in the achievement
of the targets?

Secondly, the hon. Minister has made
an announcement that by the tum of the
century almost all the gram panchayats in
Bihar and UP and all over the country willbe
connected with telephones.

| would like to know from the hon.
Minister whether about 12,000 gram
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panchayats in Bihar and about 40,000 gram
panchayats in UP will be connected with
telephones by the tum of the century.

SHRI SUKH RAM: We have assured
this House that all the panchayats will be
given telephone facilities by 1995 and out of
the total gram panchayats of 2,32,000,
around 89,000 gram panchayats have been
provided with telephone facility and next
year, the target is 54,000 villages. Rest of
the villages, i.e., about 73,000 villages, will
be provided telephone facility by 1995.

| can assure the hon. Member that in
Bihar and Uttar Pradesh also, full care witbe
taken. Our endeavour will be to see that all
the villages in Uttar Pradesh and Bihar also
are to be provided this facility along with the
other States.

SHRI MUMTAZ ANSARI: Whatever
question | put to him, in the first place, |
wanted to know why not that target was
achieved. The target was put at 2000
villages in Bihar and 6558 villages in Uttar
Pradesh. Why was this target not achieved?
This question has notbeen repliedtoby the
hon. Minister. | seek your protection.

| will now put my second supplemen-
tary. Telephone connections have been
provided in the villages in Bihar and Uttar
Pradesh. But this is for the general informa-
tion and common knowledge of all the
people that these telephones are either
lying dead or non-operational or non-
funciational in most of the villages. There,
non-electronic  exchanges have been in-
stalled by the Ministry of Communications
and this problem has become much more
baffing in aimost all the villages of Bihar and
Uttar Pradesh. Do you contemplate to
replace alithe traditional and non-electronic
exchanges by electronic exchanges? Ifitis
80, | wouldlike to know whether this demand
will be not by import or by home-made
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products. if itis going to be met by imports
from foreign courtries, how much foraign
exchange wil be involved therein; how much
quantfly is to be imported?

MR. SPEAKER: If you put this kind of
aquestion, then youdo notgetreply. Plsase,
you crystalise your questibn accordingly.

(Interruptions)

SHRI MUMTAZ ANSARL The first
question is very much relevant. That must
be replied. (Interruptions)

SHRI SUKH RAM: As far as the ques-
tion of the hon. Member with regard to
shortfall in Bihar is concemed, that was no
account of non-availability of certain equip-
ment. But| can assure that this backlog will
be completed during the next year.

He has made certain complaints re-
garding non-functioning of certain tele-
phones, exchanges ortelephone lines in hus
State. If he writes to me specthcally about
certain areas or certain exchanges, | wouid
definitely look into it. (Interruptions)*

MR. SPEAKER: Thisis not going on
record. Whatever he is saying is not going
on record.

{(Interruptions)”

SHRI SUKH RAM: As faras the manual
exchanges are concemed, we have already
decided that by the.end of the next year, that
is by 31st March 1994, all the manual
exchanges will be replaced with the eiec-
tronic exchanges. There are electro-me-
chanical exchanges. There is about 50 per
cent of it in too out of the 16,000 total
number of these exchanges in the country.
We would be replacing them aiso. But it will
take sometime also because it depends
upon the resources and othar consider-

*Not recorded.
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atiors. But we may not import any switch-
ing system. We have got our own produc-
tion capacity within the country. We are
catering to the needs/requirements of the
rural areas and other place also. But we are
introducing some new technology. Large
exchanges are going to be introducedinthe
urban area. They have got large capacity.
The first question which was put was
related to that technology.

[Translation}

KUMARI UMA BHARTI: Mr. Speaker,
Sir, throughyou | would like to submitto the
hon. Minister that most of the telephones
given to the Gram Panchayats remain out of
order and even if they are at all working, they
remain unutilized due to rivalry among the
peoplein the village. In view of this situation
| would like to know whether the Govem-
ment proposes to install public telephone
booths in place of telephones under Gram
Panchayats?

SHR! SUKH RAM: Mr. Speaker, Sir, as
| have already stated that since we are
having a very big programme of expansion
of our telephone network in the country and
the total numberr of Gram Panchayats
through out the country is two lakhs and
thirty two thousand, it is just possible that
telephones at some places may be out of
order. However, we have arrangements to
restore the working of such telephones. At
the same time, as the hon. Member has
pointed out, { do agree that sometimes
rivalry causes hindrance in the proper uti-
lization of telephones. Therefore, | would
like the hon. Members to cooperate with
regard to it in their respective constituen-
cles. Setting of disputes would heip a lot.
The Government also proposes to install
telephones at public places tike post of-
fices, sub post-offices or at the most in the
offices of Gram Panchayats or at some
other place decided by the Gram
Panchayats. | would certainly look to it that
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these telephones are installed normally in
the Gram Panchayat offices only.

SHRIHARPAL PANWAR: Mr. Speaker,
Sir, through you | would like to submit to the
hon.Minister that the implementation of the
schame of connecting villages with the cities
through telephones in Uttar Pradesh has
been very slow, whereas Uttar Pradesh
occupies an important place on the indus-
trial map. Does the hon. Minister propose
to implement some such scheme which
may accelerate the efficiency in this respect
in Uttar Pradesh because the situation in
Meerut and Muzaffarpur districts is so bad
that the line is never clear?

Through you, | would like to know
whether the Government propose to ex-
pand the system in Uttar Pradesh particu-
larly in the Westem districts of that State
under some special scheme?

SHRISUKH RAM: Mr. Speaker, Sir, As
| have already submitted that telephone
facility willbe extendedtoallthe Panchayats
throughout the country by March, 1995, the
special care will be taken of telephone
services in Uttar Pradesh. These facilities
will be provided to this State along with other
States in the country.

[English]

DR. KATIKESWAR PATRA. | want to
know categorically from the Minister
whether, in foang up the targets for
connaction of telephones in the villages,
there are some disproportionate account. |
want to tell the Minister that in Onssa, due
to want of equipment, your targets for con-
nection of telephones to the villages are not
going to be fulfilled. (Inferruptions)

MR.SPEAKER: Thisis aboutBiharand
Untar Pradesh.

(Interruptions)
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DR. KARTIKESWAR PATRA: It is a
genuine problem. Regarding telephone
connections to the villages, | would fike to
know whether the proportionate targets of
the States are being achieved and whether
the proportionate targets are being taken
Into account in view of the population and
backwardness of the States.

SHRI SUKH RAM: By and large,
targets are fixed keeping in view the
demand forthe telephone. Since thisis a
policy decision that ail the panchayats are to
be connected with telephones, so all the
panchayats in the vilages will definitely be
connected. The only question is, a the
priority is given to those areas and
panchayats from where more demand is
coming.

[Transiation]

SHRI RAINATH SONKAR SHASTRI:
Mr. Speaker, Sir, the hon. Minister has
stated in his reply that telephone equip-
ments have already been installed in about
13814 villages. My submission is that 2/15
radio system has been adopted to connect
villages with the cities. Multi access type of
apparatus has been installed. But, as per
the reports given by the scientists, both of
these equipments are of inferior quality. |
would like to know from the hon. Minister
whether the Government propose to bning
about improvement in these equipments to
overcome the problem of disorder of tele-
phone system, and also to review the cases
of telephone over billing?

SHRI SUKH RAM: Mr. Speaker, Sir, |
would like to make it clearthatthe in respect
of villages profitability is not our consider-
ation. A telephone connection given to a
Gram Panchayat at long distance tele-
phone line costs the Government about
rupees one lakh and twenty five thousand
whereas the eaming on that account is
either nil or nominal. The Govemment does
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not intend to make it a source of eaming.
What the Govemment eams from the
urben aress is spent on the rural areas, It
has been pointed out by the hon. Member
that some scientists have given their report
on these telephone equipments, He must
be knowing better about &, but | am not
seized to it. However, |cansay one thing
with full confidence that our switching sys-
tems which we have been manufacturing in
(Tl etc. with C-Dottachnology, have beena
great success. So much so that there are
centain switching systems which can func-
tion only in an air-conditioned atmosphere
whereas ours is a technology which does
not require any air-conditioning.

These have been successful. | accept
that there have been Siam fauits and | am
also ready to accept the factthat insuch an
extensive telephone network some of such
faults are inevitable. But we have our
maintenance programmes and we remove
these complaints through that.

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, the telephone connections given in the
rural areas are not being utilised because
the telephone exchanges set up in the dis-
tncts centres are not working. When there
15 afire in any village and we want to make
a telephone call to the fire Brigade at the
district centre, we are not able to make any
contact because we find that telephone is
lying dead. You may give telephone con-
nections inthe villages and spend crores of
rupees on it, but what is the use of it if no
telaphone callis materialised. Forexample,
the entire telephone exchange in Bareilly in
Uttar Pradesh remains aimost remands
dead. Several letters have been written to
the hon. Minister about it. During the last
Lok Sabha a proposal of setting up a new
telephone exchange of 10,000 Lines was
approved, but nothing has been done about
it till now and all the telephones in Barailly
district are lying dead. | would like to ask
the hon. Minister of Communications that
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whenthesaid electronic exchange atbareity  wil be improvement in the situation

will be setup?

SHRI SUKH RAM: Mr. Speaker, Sir, |
will fook into the matter raised by the hon.
Member just now. So far as the telephone
exchange in Bareilly is concemed...

[English]

MR. SPEAKER: You can discuss with
him.
‘Interruptions)*

[Translation)
MR. SPEAKER- It wili not go on record.

SHRI RAM PRASAD SINGH: Mr.
Speaker, Sir, the condition of telephone
exchanges in Bihar s very bad and we
reepeatedly raise this matter in the sittings
of the Commiittee. | would llike to know from
the hon. Minister when the small ex-
changes will be converted into  electronic
exchanges and particulartly | would like to
submit that in the hilly areas like Gaya,
Giridih, Sasaram and Dalktonganj, we are
not able to use the telephone facility. So,
1would like to know from the hon. Minister
whether any special programme will he
madde for improving the worsehing condi-
tion of telephones exchanges iin Bihar. My
second questiion is about billing....

MR. SPEAKER. One is enough.
(Interruptions)

SHRI SUKH RAM. Mr. Speaker, Sir, |
do not know about the faults in telephone
network in Bihar. But so far as new tele-
phone exchange is concerned, afl the new
exchanges which are being set up there are
electromic exchanges Afl the old mechani-
cal exchanges, will be replaced, but it will
take some time. { can assure you that there

SHRISATYAPAL SINGH YADAV: Just
now the hon. Member has said in his reply
fo this question that all the manual tele-
phone exchanges will be converted into
electronic exchanges till the end of the
currentfinancial ysar. | would like to remind
him that an electronic exchange for
Shahjahanpur district had already been sanc-
tioned and | have been given a written reply
here in this regard that it will be installed by
31stMarch, 1993 But no parts or machin-
ery has reached there till now | would like
to know how you are going to fulfil your
promise of replacing the old exchange with
electronic exchange by 31st March, 1993,
Secondly, sear about 75 to 80 per cent of
telephones in villages are lying dead. Until
you provide more staff for that how you can
be able to maintain those properly Mere
expanding the network will not solve the
problem.

SHRI SUKH RAM. Mr. Speaker, Sir,
the hon. Member should send me a com-
plaint, if the telephone exchange in
Shahjahanpuris not replaced by 31stMarch
1993. But 1 donot acceptthat 80 percent
of telephones are lying dead in the villages.
There may be some fauits, but the percent-
age given by the hon. Member is not
correct.

[Transiation]
Funds for Telecom Schemes

*365. SHR! VILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the amounisought by the Govern-
ment of Maharashtra for implementation of
Telecom schemes and the amount actually
provided by the Union Govemnment for
1992-93;

n——

*Not recorded.
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(b! the State-wise amount provided by
the Union Govermient for this purpose for
1992-93 and the amount sought by the
Slate Governments;

{c) the amount sought by the various
States for 1993-94; and

(d) the amount proposed to be pro-
vided by the Govemment State-wise?

{English]

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUJH RAM): (a) to (d). Telecommunica-
tions is a Central subject and Telécom.
Schemes are taken up by the Central
Govemment in different territorial Telecom.
Circles of the Department all over the coun-
try depending upon physical targets and
availability o« wunds.

[Transiation]

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, my ques-
tion is very clear as to how much amount
was sought by lthe Government of
Maharashtra for implementation of telecom.
Schemes and how much amount was actu-
ally provided by the Union Government for
1992-93 and the amount sought for 1993-
94 and the amount actuaily provided or
propases to ba provided by the Govemment
but the hon. Minister has not given a clear
reply to my question. You should direct the
hon. Minister to provide me with the
figures, | have asked for. The hon. Minister
has said that this issue is related with the
Centre. We are the representatves of the
Central Government and this is the supreme
house,. that 1s why, | have sought this
information through you, but we have not
been given clear information about how
much amount was asked for and how much
was actually given in for these three years.
Piease diract the hon. Minister to give me
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a clear reply.
[Enghish]

MR. SPEAKER: The subject of tele-
communication is with the Central Govem-
ment.

[Transiation}

SHRI SUKH RAM: Mr. Speaker, Sir,
aithough the demands madeby all the circles
is more, but we can only aliocate them
according to the funds alocated to our
Ministry by the Planning Commission. In
1990-91, Maharashtra was given an afloca-
tion of Rs. 172-11 crores, which was 7.92
per cent of the total allocation. The total
aflocation for 1991-92 was Rs. 2.648 crores,
out of which, Rs. 202.36 crores were given
to Maharasitra which comes to 7.64 per
cent of the total allocation. The total
aflocation for 1992-93 was Rs. 3, 753
crores, out of which, Maharashtra was
givan an allocation of Rs. 305 croras, which
is 8.12 per centof the total aNocation. The
demand from every circle is more. it spends
more than the allocated amount and we try
to provide for that also.

SHRI VILAS RAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, it has not
been stated how much amount was sought
by other states and how much was actually
provided. 1t is clear that injustice has been
done with Maharashtra. The amount sought
of Maharashtrator 1993-94is Rs. 726 crores.
How much of it will be prownded? There are
301 talukas and 24750 Gram Panchaats in
Maharashtra, out of which 8700 gram
panchayats have the telephone facility. The
hon. Miruster has assured that alithe Gram
Panchayats in the entwe country will be
linked through telephone by 1984-95, so
please state the penod of time and how this
work wil be completed as the allocations
made are inadequate. How much the hon.
Mirester is going to provide to Maharastra,
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winch hasmade a demand of Rs 726 crores
for 1993-947

SHRI SUKH RAM In 1992-93
Maharashtra had asked for an amount of
Rs 1183 48croresandt was givenRs 395
crores The amount sought for 1993-94 is
Rs 1376 crores but the state wil be aflo-
cated according to the allocation made to
us If you want to know about the amount
sought by the actually provided to the other
States, | have the list mthme | would have
read it, but it wili take a lot of time of the
August House

SHRIMATI BHAVNA CHIKHALIA Mr
Speaker Sir, ours i1s a developing country
Telephone i1s a pnmary facility and it has
much importance for such places, where
there are no roads or no bus facilty The
telephone faciity will be very beneficial for
the peopie of these areas

You have told that you are trying your
best but the resources are scarce and there
are other problems as well Sir through
you, | would hke to know about the steps
taken by Govemment n respect of the
projects in coastal area where the winng is
being damaged due to alkalne sea water
Has Govemment prepared any programme
for coastai area projects to make them acid
proof so that ther winng may not be
damagad?

SHRI SUKH RAM Mr Speaker Sir
ourprogramme s not only to ink panchayats
but we have to ink 576469 vilages through
lelephone We have already linked 89
thousand villages out of them and so far as
non-panchayats villages are concermned we
are trying 1o link all the villages by 2000 A
D Now for the information of the honorable
House, | want to say that we have set a
target of Rs 40 500 crores for the Eighth
Five Year Plan penod and out of which we
will provide 75 lakh connections throughout
the country for curtaiing the waiting st But
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we have got allocation of Rs 23,700 crores
only If we achieve this target, then we will
generate Rs 2900 crore only from intemat
resources and for this purpose we will re-
quire only eght or nine crores rupees as
loan Since we have no budgetary support,
so spending more money throughout the
country depends upon the expansion and
we should utiities the profits eamed in
urban areas, for the expansion of telephone
facibity i rural area inciuding the coastal
areas

SHRI MANIKRRAO HODLYA GAVIT
Mr Speaker, Sir, through you | would like to
know, as the Mmister has told just now the
telecommunication is under the central list
and | also agree with him, but just now one
of our fnend has complamned allocation of
less funds to Maharashtra circle The wfor-
mation given by the hon Minister also
substantatet in this situation, Maharastra
circle has soughtthe C-dotmachinery itthe
sufficient money is not allocated, how will
you be able to meet the demand of C-~dot
machinery by the Maharashira circle, and
how much time you will take to provde C-
dot machinery in backwaid distncts of
Maharashtra?

SHRI SUKH RAM We are giving full
attenton towards Maharashtra and we will
try our level best to heip the State because
we do not want to displease Mr
Speaker (Inferrupbons) Allocation forthat
area is adequate and we will try to mcrease
it

SHRI MOHAMMAD ALl ASHRAF
FATMI For remote rural areas, Govem-
ment have kept minimum radws of 5/2
kilometer for establishing small telephone
exchange As aresult of this, development
work IS going on in some areas, but the
remote areas are not geting small tele-
phone exchanges | would ke to know from
the Miuster as to whether the cntena laid
down by the Gave_rmnent caters to the
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population and area and if so, the reasons
for allocating less amount to the backward
area like Bihar? Will the Government try to
increase it so as to make it proportionate to
the population and area?

SHRI SUKH RAM: We will set up
telephone exchanges according to their
requirement. As | have said, all the village
panchayats will get telephone connections,
so the question of population and distance
does notarise. The questionisof availabil-
ity offunds. If we have funds, we will provide
the telephone facility to everyone.

SHRI TEJ SINGH RAO BHONSLE:
Maharashtra has a large tribal area, where,
due to legal technicalities, telephone lines
could not be laid and its alternative solution
lies in providing poweriine system and
cordless system. | would like to know, how
much time you will take for making armange-
ments to connect such villages in
Maharashtra by cordless system and
powerline system, and at present how many
villages there in Maharashtra without this
facility.

SHRA!I SUKH RAM: Our policy is for
providing the best transmission system. We
are giving priority to microwave, U.H.F. and
V.H.F. systems to mainimuse the incidents
of theft and fault in overhead lines. We are
trying our level best to utilise opticai fibre,
which is the best transmission system. We
are trying to provide earth stations through
sateliite, but for that also we require fundas
You, should also use influence for getting
it from Finance Ministry.

SHRI NARAIN SINGH CHAUDHARI:
The problem of over billing has started with
the conversion of manual exchanges into
the electronic exchanges Has the Tele-
communication Department rjiven instruc-
tions in this regard, keepiny n mind the
senous crunch in intemal resource genera-
hion at the cost of consumer: inespective of
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the fact hat consumers may have to face
difficulties in approaching consumer courts.

SHRI SUKH RAM: With manual ex-
change there was scope of such complaints
but with electronic exchanges these will be
minimised. In our new modernisation
programme, billing system has become
electronic. | think, with the conversion of all
the telephone exchanges into electronics
exchanges, the problem of overbilling will
be minimised. .

WRITTEN ANSWERS TO QUESTIONS
| Transiation)
Telephone Relay Towers in States

*366. SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Govemment propose
to set up telephone relay towers in each
state for the digital telephone system; and

(b} if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). Yes, Sir. Nearly
1750 Digital Radio relay Systems have been
alloted which together with other alternative
systems will cover all Tehsil Headquarters.

Air Service Facilities in Bihar

*367. SHRIUPENDRA NATH VERMA:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the air service facilities
have decreased in Bihar during the last five
years
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(b) if so, the details thereof and the
reasons therefor;

{c) the details of the airports where the
number of flights has decreased/ increased
during the above period;

(d) whether the Government propose
to provide air link to Gaya and bodh Gaya in
the near future; and

(e) if‘ not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD):(a) to (c). Air servcices to Patna,
Ranchi and Jamshedpur have been
maintanied throughout the period. Services
to Gaya and Dhanbad, introduced in 1988-
89, were withdrawn from 1990-91 due to
mriadequate traffic.

Indian Airlines has increased capacity
on the Delhi-Patna-Ranchi-Calcutta Sector
by substituting B-737 aircraft with A-320
during 1991-92

Services between Patna-Ahmedabad,
Patna-Guwahati, Patna-Kathmandu and
Patna-Jamshedpur were discontinued be-
tween 1990 and 1992. Service between
Patna and Lucknow has been withdrawn in
1993. Air link between Patna and Varanasi
was discontinued in 1988-89, re-introduced
for 3 months in 1991 and withdrawn again.
Services to Ptna from Kanpur and Allahabad
were introduced in 1989-90, and withdrawn
in the succeeding year, while services to
Gorakhpur were introduced in 1990-91 and
withdrawn in 1991-92. All these services
were withdrawn owing to poor traffic.

Air fink between Ranchi and Rourkela
introduced in 1988-89, was withdrawn in
1990-91 owing to inadequate traffic. Ranchi
was linked with Bombay in 1991-92. How-

«® ,omp -
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ever flights in Bombay-Patna-Ranchi-
Bombay sector are temporarily suspended
for operational reasons following the recent
stnke by pilots of Indian Air lines.

(d) and (e). Gaya cannot accept any
Indian Ailines aircraft. Due to commercial
and operational reasons, Vayudoot is notin
a posttion to air link Gaya for the present.
Bodh Gaya does not have any airfield.

Indigenous Telephone Equipments

*368. SHRI CHHEDI PASWAN: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the Government have
utilisedto communication facilities and equip-
ments developed in the country;

(b) if 50, the details in this regard for the
last three years; and

(c) the names of the foreign equip-

ments replaced by indigenous equipments
during the above period?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) to (c) . Yes, Sir, in the last
three years, all small and medium capacity
exchanges are being provided on the C-
DOT/IT! designs. In the case of trangmis-
sion equipment, the 2/15 Radio system is
being utilised for providing Rural Panchayat
PTs. There are also a number of other small

items indigenously devioped for use in the
network.

Replacement of equipment is a con-
tinuous process depending on life expiry of
equipment and indigenously developed
equipment s utlised for this, if it is of

appropnivate capacity.

A list of important indigenously devel-
oped equipments is given below:

P Lo
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1. Switching
C-DOT designed Digital
Exchanges:
128 P RAX
256 P RAX
C-DOT 512 P Single Base
Module (SBM)
C- DOT Muhti-Base Module (MBM)
C-DOT SBM TAX
GRAMEEN-EX
ITI designed digital exchanges
MILT-64
ILT 512 P/ 2048 P
DTAX-i
DATE- 36

2. Transmission.

(i) Microwave radio equipments in
2 GHz band.

(i) UHF radio equipments ana-

logue and digital in 400 MHz
and 600 MHz bands.

(iif) Multiplexing equipments and
other allied items. -

(iv) Multi acces Rural Radio Sys-
tems.

(v) Single Channel VHF.

Narmada Sagar Project

*369. SHRI DILEEP SINGH DHURIA: .
SHRI SURAJBHANU SOLANKI:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Indira Sagar, Onkareswar
and Haheswar projects under Narmada
Sagar Project in Madhya Pradesh are likely
tobe completed during the Eiighth Five Year
Pian period;

(b) it so, the total expenditure incurred
so far and the budgetary provision made for
completion of thase projects; and

(c) whether the Government are con-
sidering to formuiate some other altemative
schemes of low cost for these areas during
this penod?

THE MINISTER OF WATER
RESOURSES AND PARLIAMENTARY
AFFAIRS (SHRI VIDYACHARAN
SHUKLA):(a) No, Sir.

(b) A Statement s laid on the Table of
the House.

(c) No, Sir.
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[English)

Rain Water for Irrigation

*370.  SHR! HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government have
drawn up various schemes for hamessing
rain water for irrigation and other uses;

(b) if s0, the details thereof State-wise;

(c) the details of the performance ofthe
schemes during the Seventh Plan and out-
lays providedto each State duringthe Eighth
Plan; and

(d) the provision made for the purpose
during the currentyearand physical achieve-
ments proposed?

THE MINISTER OF WATER RE-
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SOURCES AND MINISTER OF PARLIA-
MENTARY  AFFAIRS  (SHRI
VIDYACHARAN SHUKLA): (a) Yes, Sir.

{b) and (c). A Statement is laid on the
Table of the House.

(d) During 1992-83 Rs. 160 crores have
been allocated under National Watershed
Development Project for rainfed areas. The
physical achievements are as under:

1. Number of Watershed identified 2495
2.Number of Model Watershed Plans 108

3. Number of Watershad Plans

formulated by State

Govemments 1978
4. Number of Watershed Plans

sanctioned by State

Govemments 1826
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Irrigation Plans

*371. PROF. RITA VERMA:
SHRI HARIBHAI PATEL:

Wwill the Minister of WATER RE-
SOURCES be pleased to state:

(a) the total area under irrigation as in
December, 1992, State-wise,

(b) whether the Government have
finalised plans for augmenting the area un-
der irrigation in the country;

(c) whether sub-plans have also been
formulated;

(d) if so, the addition area proposed to
be covered by irrigation during the Eighth
Plan, State-wise;

{e) whether any special attention is
proposed to be guven to the tribal/backward
and drought prone areas in each State
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during the plan period; and

() if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) (d) and (f).
Statements are laid on the Table of the
House.

(b) During the Eighth Five year
Plan(1992-97),atarget of creating additional
irrigation potential of 15.7 million Lactares
through major and medium and minor irriga-
tion schemes has been fixed.

(c)and {e). Yes, Sir.

STATEMENT

Statewise lirigation Potential Created
Through Major and Medium and Minor
Schemes at the end of 1991-92,

(in 000 Lactares)
S.No. States/U.Ts. Irrigation Potential Created
1. Andhra Pradesh 2908.51
2. " Arunachal Pradesh 63.00
3. Assam 793.46
4, Bihar 7582.95
5. Goa 31.33
6. Gujaral 3167.30
7. Haryana 3580.17
144.44

8. Himachal Pradesh
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(in 000 Lactares)

S.No States/U Ts Irrigation Potential Created
9 Jammu and Kashmir 520 85
10 Kamataka 2834 80
1" Kerala 994 87
12 Madhya Pradesh 4539 32
13 Maharashtra 4530 65
14 Manipur 11057
15 Meghalaya 44 14
16 Mizoram 1055
17 Nagaland 6515
18 Onssa 2667 62
19 Punjab 5654 56
20 Rajasthan 441048
21 Sikkim 2232
22 Tamil Nadu 367523
23 Tnpura 90 35
24 Uttar Pradesh 15666 00
25 West Bengal 4077 55

Total States 81196 17

Total UTs 9088
Grand Total 81277 05
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STATEMENT &

Statement Targets of Addlional Area to be Covered Through Major and Medium
Schemes Under Tribal Sub plans During the Eighth Plan(1992-97)

{in 000 ha. )
S No. Name of State Targest of Additional irigation Potential
proposed during Vil Plan{ 1992-97)
1 Andhra Pradesh 168
2. Assam 110.69
3 Bihar 126.00
4 Gujarat 31.78
5. Madhya Pradesh 58.50
6 Maharashtra 31.95
7. Manipur 15.00
8 Onssa 300.95
Petteru(Central Plan) 65.7
9 Rajasthan 41.57
10 West Bengal 171.00
11 Kerala —
Total 964.84
STATEMENT (ii) A target of creating additional irriga-

(1) Toprovide irngation facilties inblocks
predarminated by Scheduled Castes/ Sched-
uled Trnbes population, the Mwustry pro-
poses to implement a scheme during the
tighth Five Year Plan For the an outlay of
Rs 75 crores has been earmarked.

tion patential of 0.96 mition hectares through
Major and Medium lrrigation schemes un-
der tribal sub Plans has been fixed. State-
wite Eighth Phn(19.92~97) outlays as rec-
ommended by the working Group on Magor
and medium imgation projects under tribal
Sub Plans are as under: -
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S No Name of the State (Rs in lakhs)
Eighth Pnan (92-97)
outlay Recommended by the
wa
1 Andhra Pradesh 3500 00
2 Assam 13333 00
3 Bihar 81990 00
4 Guyarat 5881 00
5 Madhya Pradesh 12927 00
6 Maharashtra 26539 00
7 Manipur 3374 20
8 Onssa 102516 00
Potteru(Central Plan) 41500
9 Rasjashthan 19297 00
10 West Bengal 33133 14
1" Kerala 1000 00
303490 34
+ 41500

() In addition, Mmor irrigation projects
are also covered under the Centraity Spon-
sored Command Area Development
Programme in tnbal areas A subsidy to the
extent of 50% 1s given to the Scheduled
Castes and Scheduled Tnbes many whom
reside in backward areas

(v) As per the Eighth Plan(1992-97)
stratagy, installation of spnnkler /dnp imga-
tion system to save water will be given due
prionty in drought prone areas Besides, the
State Govemments also take into consider-
ation drought prone area programme while
faang the pnonties for the State as a whole
During the Eighth Plan, encouragement to

conjunctive use of surface and ground water
in drought prone areas will continue to be
given in addibon 1o subsidy for spnnkler and
dnp imgation for better use of water in these
areas under drought Prone area programme
20% of the annual allocation 15 earmarked
for development of the water resources in
the dentified water sheds

Power Projects in Andhra Pradesh

*372 SHRIV SOBHANADREESWARA
RAO VADDE Wil the Miruster of POWER

be pleased to state
(a) the latest stage for clearance of
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thermal Power projects to be set up at

Manuguru and Krishnapatanam in Andhra
Pradesh;

(b) whether the Union government
have taken adequate steps to supply coal
required for proposed Manuguru power
project;

(c) if so, the details thersof; and
{d) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI
N.K.P.SALVE):(a) The Feasibility Report
for the Manuguru super Thermal Power
Project Stage-I (2x500MW) proposed to be
implemented by the National Thermal Power
Corporation(NTPC) was submitted to the
Central electricity Authority (CEA) in De-
cember, 1987. Further processing of the
projectis held up because of non-availability
of coal. The site for the project has also not
been accorded environmental clearance due
to proximity to reserve forest.

In regard to Krishnapatanam Thermal
Power Station(2x 500MW)the Andhra
Pradesh State Electricity Board (APSEB)
has not yet submitted the Feasibility Report
for techno-economic clearance to the CEA.
The project has been accorded environ;
mental clearance in Sept. ,1992 subject to
certain conditions. However, coal linkage for
the projects is yet to be provided. In a
meeting heid with the officials of Govem-
ment of Andhra pradesh by the Ministry of
Coal on 1.3.1993, the Andhra Pradesh Gov-
emment have been advised to examine the
prospects of developing captive and dedi-
cated mine and movement of coal from such
mine in consultation with APSEB, Singareni
Goal Company Limited (SCCL), Coal india
Limited, Central Mine planning and Design
Institute Limited {CMPDIL) and Railaways.

(b)to (d) Coallinkage for the proposed
Manuguru STPP was considered by the

MARCH 22, 1993

Wnitten Answers 52

+ long term standing Linkage Committee on

28.10.1991. However, due to non-availabil-
ity of coal in singareni area, linkage for this
project could not be accorded.

Working of Passport om:m

*373. SHRIPAWAN KUMAR BANSAL:
SHRI SYED SHAHABUDDIN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government have
undertaken any survey on the working of
various Regional passport Offices in the
country;

(b) if so, the follow-up action taken
thereon;

{c) whether some passport offices are
manned by inadequate staff, and

(d) if so, the steps taken by the Govern-
ment in the matter?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (d).
There is system of regular monitering and
inspection of Passport Offices by the offic-
ers of the Ministry of Extemal Affairs. An
Annual passport Officers Conference 1s
organised which provides as opportunity for
direct interaction between the Passport Of-
ficers and officials of the Ministry of Extemnal
Affairs and other Ministries and Depart-
ments of the Government of India.

2. The system of monitoring covers the
output and pendency of applications in the
Passport Offices; tha responses to com-
plaints from the public; the 1ssue of out of
tum passports and the position regarding
the stock of passport booklets and their
usage.
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3. During inspections of Passport Of-
fices the facilities available; the handling of
the public; the conditions of the premises;
the staffing posttion and the observance of
procedures are survayed. In the past year
Passport Offices at Jalandhar, Chandigarh,
Trichy, Banglalore, Jaipur, Bombay,
Ahmedadad, hyderabad and Delhi have
been visited by officials of the CPV Division
of the Ministry of External Atfairs.

4. Any lacunae detected during such
visits are brought to the notice of the Head
of the Passport Office and corrective action
is initiated. In some cases such inspections
have led to initiation of action against erring
officials. Action to improve the procedures
and the facilities available at the Passport
Oficies has resulted from the survey of the
functioning of the Offices.

5. One of the major problems that has
adversely affected the functioning of the
Passport Offices is the shortage of staff.
The current cadre strength is not in line with
the work load. The number of applications
received has increased from 9.5 lakhs in
1980 when the last cadre strength ws fixed
to 24.72 lakhs in 1992.

6. 400 additional posts were sanctioned
in 1992, In terms of percentages while the
staff strength has increased by 26% since
1980, the number of applications received
for fresh passports has increased by 174%.

7. The Staff inspection Unit is curently
engaged in a study of select offices to
determine the staffing norms taking into
account the current work load.

Visit of Chanceflor of Germany

SHR! SHARAD DIGHE:
SHRI RAJENDRA KUMAR
SHARMA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state,

*374.
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(a) whether the Chancellor of Germany
visited India recently and held tatks with
various Indian leaders;

(b) if so, the bilateral subjects that
figured in the talks and the broad outcome
thereof;

(c) whether any agreement or protocol
has been signed during the visit; and

(d) i so, the salient features thereof?

THE MINISTER OF EX1ERNAL AF-
FAIRS (SHRI DINESH SINGH):(a) to (d)
Germman Chacellor Dr Helmut kani visited
india from 18-22 February 1993. He called
on the president and Vice President and
heid tatks with the Prime Minister on 19th
and 20th February 1993

Bilateral subjects covered during these
discussions included all aspects of Indo-
German relations, with particular emphasis
on efforts to intensify economic and com-
mercial relations. it was agreedto strengthen
bilateral relations in the areas of investment,
technology transfer and trade. It was also
agrese to increase bilateral cooperation and
interaction in the political, scientific,
educationsl, cultural and information fields.

* There was agreement that fnendly relations

between India and Germay would contrib-
ute to stability and peace in the South Asian
regio.t

Twofinancial protocols were concluded
with the German Development bank( kiw).
These protocols provide for: (i) credits total-
ling DM 55 million for a lift irrigation
programme in Orissa to be implemented by
the Orissa lift Irngation Corporation: and (ii)
cradits totaling DM 30 million extended to
the industnal Credit and Investment Corpo-
ration of india Limited(ICICI).



55  Written Answers
[Transiation)]

Regional Language Films

*375. SHRIYASHWANTRAO PATIL;

SHRI AMAR ROY PRADHAN:

Wilithe Minister of INFORMATIONAND
BROADCASTING be pleased to state:

(a) the number of regional language
films telecast by Doordarshan during the
fast three years,

(b} whether due representation is given
to all regional language fiims;

(c) if so, the details thereof,

(d) whether the Government have
fornulated any policy to show ail the feature
films with titles in future;

(e) if so, the details in this regard; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEQ):{a) Doordashan telecast 186 regional
language films, on the National Network

during th period January, 1980 to March, °

1993.

* (b) and {c). No specific language-wiss
quota has been fixed for this purpose. All
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regional language feature films which fulfil
the prescribed -elegibility criteria when of-
fered to Doordarshan are considered for
telecast.

(d) and (e). The regional feature films
telecast by Doordarshan over its national
network normally carry English sub-tities
andin the absence of such sub-tities a gist
of the story Is given at the commencement
of telecast of the film.

(f) Does not arise.
[English}
Power Plants in West Bengal

*376 SHRI HANNAN MOLLAH- Will
the Minister of POWER be pleased to state:

(a) whether some proposals for setting
up new power plants or for increasing the
capacity of existing power plants in west
Bengal are pending with the Union Govern-
ment;

(b) if so, the details of various stages of
these projects at prasent; and

(c) the power plants which are likely to
be commissioned in the State during the
current year?

THE MINISTER OF POWER (SHRI N.
K. P. SALVE) (a) and (b). The status of
proposals for generation capacity addition
in the State of West Bengal is as under:-
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(c) Farakka State-il Unit-4(500MW) of
the NTPC and Kolaghat Statge -l Unit -6
(210MW) of the WBPDCL have been
synchronisedin September, 1992 and Janu-
ary, 1993 respectively during 1992-93.

High Quality Films

*377.SHRID.VENKATESWARA RAO:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Govemment propose
to produce high quality low budget films;

(b) whether any proposal has been
formulated by the Goveri'ant in this re-
gard;

(c) whether the views of the State Gov-
emments have been obtained; and

(d) if so, by when a decision is likely to
be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
{(a) No Sir.

(b) No Sir.
{c) and (d). Do not arise.

Pearsons of Indian Orgin in Hong
' Kong

*378. SHRI DTTATRAYA BNDARU:
PROF. PREM DHUMAL.

Wwill the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govem-
ment has been drewn to a news-item ap-
pearing in the Hindustan Times dated
february 21, 1992 regarding persons of
Indian orgin in Hong Kong;

CHAITRA 1, 1915 (SAKA)
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(b) if so, the facts of the matter;

(c)the total numberof persons of Indian
origin in Hong Kong at present;

(d) whetherthe Government have taken
up/propose to take up this matter with the
British Government; and

(o) if s0, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (e).
There are approximately 22,500 Indian na-
tionals and persons of indian orgin resident
in Hong Kong. Of these, approximately
17,500 are Indian citizens (holding Indian
passports) and the rest hold either British
Dependant Terrirories Citizens(BDTC) or’
British National ( Overseas) (BN (O)
Jpasspots issued by the British Govem-
ment.

2. Atter Hong Kong reverts to Chinese
soverignity on July 1, 1997, those persons -
who can show proof of 7 years of continous
residence in Hong Kong are entitled to
permanent .identity cards providing them
with the right of abode in Hong Kong. Most
BDTC and BN(O) passport holders are ex-
pected to qualify. Government of india will
continue to extend consular protection to
the Indian citizens (holding Indian pass-
ports) residing in Hong Kang.

3. Regarding the question of nationality
of persons of Indian origin holding BDTC
and BN (O) passports. Government have
raised this matter with the British and
Chinese Govemments. it -has been the
consistent position of the Government of.
India that the British Government has basic
responsibility towards this group of persons
and that it should take the necessary steps
to safeguard the status of these persons as
British citizens. The British side have given
the assurance that they would consideritan
obligation upon any future British Govem- '
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ment to treat with considerabie and particu-
lar sympathy the case for admission to the
United Kindom of any British national who,
against all present expectations, came un-
der pressure to leave Hong Kong. Govern-
ment have also seen reports quoting a
senior Chinese official that this group of
persons did have the option of applying for
Chinese citizenship. They can apply for
Indian citizenship, if they so desire.

Pacts with Turkmenistan

*379. SHRIG.M.C.BALAYOGI: Willthe
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government have
signed any pacts with turkmenistan recently;

(b) if so, the salient features thereof;

(c) the fields in which the Government
have offered cooperation with that country;
and

{d) the fleids in which that country has
offered its expertise to India?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH):(a) to (d).
On 20 April 1992, during the vistt to india of
Mr. Saparmurad Niyazov, President' of
Turkmenistan, a Declaration ety principles
and directions of Cooperation, and the fol-
lowing three Agreements and two protocols
had been signed:

{) Areement on Cooperation in the
spheres of Culture Arts, Education, Sci-
ence, Tounsm, Sports and Mass Meda;

(ii) Agreement on Trade and Economic
Cooperation;

(i) Agrement on Economic and Tech-
nical Cooperation (Under MEA's Indiantech-
nical and Economic Coorperation(ITEC)
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Programme);

(iv) Protocol on the Establishment of
Diplomatic Relations; and

(v) Protocol on the Establishment of
Consular Ralations.

2 On 8th November 1992, during the
visitto Turkmenistan of Shri Saimankhurshid,
the then Deputy Minister of Commerce, an
Indo Turkmen Memorandum of Understand-
ing had been signed which provides for a
credit ot USS 5 million to Turkmenistan,
cooperation in promotion of trade enhanced
cooperation in the tields of mining, od and
natural gas .'rgo-products and food pro-
cessing, estc chshment of joint ventures and
deputation of experts to Turkmenistan

3 On 10th October 1992 an
IndoTurkmenistan Culturet Exchange
progeamme had been signed which provies
for exchange of scholars, publications, hit-
erature and research material in the fields
of higher education, teachers, archaeolo-
gists, architects, cultural troupes, writers,
painters, journalists, archivists and radio/TV
Programmes. it aiso provides for promotion
of tourism, holding of film festivals and
cooperation between the organisations of
both countries in the field of sports.

4. Indo-Turkmen cooparation is taking
place in the fields covered by the docu-
ments enumerated above.

indian Embassi in Kabul

*380. SHRI RATILA VARMA:

DR. RAMESH CHAND TOMAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whetherthe indian Embassy in Kabul
was hit by a rocket recently;
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(b) if 80, the extent of loss of Me.and the
damage to property;

(c) whether the Govemnment have de-
cided to close down the embassy there;

(d) if so, the details thereot and the
efforts made to bning back staff,

(e) the number of Indian famities resid-
ing the that country;

(f) whether the Government have taken
up or propose to take up with the Govem-
ment of Afghanistan the issue of safety of
Indians and the people of Indian onginin the
countgry; and

(@) if so, the detalls thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH). (a) and (b).
A rocket hit the compound of the Indian
Embassy in Kabul on february 2, 1993. A
Security Guard on duty in the Chancery was
hit by shrapnels and died suffered.
There was no damage to the Chancery

building.

(c) and(d) Keeping in view the prevail-
ing security situation in kabul and the deci-
sion by most foreign diplomatic missions to
withdrew from kabul, Governmnt have tem-
porarily closed the Embassy in Kabul. The
India -based personnel of the Embassy
were evacuated to new Dethi on February 6,
'1993.

(e) At the time of the temporary closure
of our Mission 1n Kabul on February 4, 1993,
eighteen Indian nationals are extimated to
have been residing in Afghanistan.

(f) and (g).Govemment have, on sov-
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eral occasions taken up with Government of
Afghanistan issues conceming the safety of
Indian nationals and Afghannational of indian
orgin residing in Afghanistan. The Afghan
authorities have assured us ¢i cooperation
inthis regard. Itis to be noied, however, that
the Afghan Goverment itseif has only tenous
control over the situatior..

Srisailam Right bank Canal

3617. SHRI DHRMABHIKSHAM: Will
the Minister of WATER RESOUCES be
pleased to state:

(a) whether the World Bank restored
release of loan tor the Snsailam Right Bank
in Andhra Pradesh, :

(b) the quantum of financiai asistance
received and the amount spent thereon, so
far; and

(c) the present stage of the work and by
what time it is expectad to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTRY OF WATER RESOURCES
(SHR! P K THUNGON).(a) and (b). Yes,
Sir. The World bank has since revoked the
temporary suspension of tunding of Second
Andhra pradesh wrigation Project of which
Srisailam Right bank Canal is one of the
components. The cumulative financial as-
sistance received from the Word Bank for
the project uptil 31.1.1993 is USS 57.467
million against an expenditure of Rs. 231
crores { approximately uss 73 million).

(c) The credit closing da‘e for this project
is 30.6 1994 The presentstage of the works
on Siusailtam Right bank Canal as of
31.1.1993 is an under:-
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Rajghat Power Station

3618 SHRAI SHANKERSINH
VAGHELA
SHRI ATAL BIHARI VAJPAYEE

Will the Minister of POWER be pleased
to state

(a) the amount of pollutants percub ¢
metre of air discharged by the Rajghat powe
station in Delhi,

(b) the prescnbade polution standards
for this type of power stations in the country,

(c) the measures being taken to bring
down the discharge of poliutants to the
prescnbed level and the results thereof, and

(d) the target penod dunng which the
situation 1s likely to be normalised?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER ( SHRI P V
RANGAYYANAIDU) (a)to(d) Thepresent
level of air pariculate ernission at Rajghat
Thenmal Power Station is between 120-700
mg/NM3 against the prescnbed standard of
150mg/NM3 DESU and BHEL are carying
out necssary repairs to the Ash Handing
System/ Electrostatic Precipttators (ESP) to
bnng down the pollution level to the pre-
scrbed imit of 150mg/NM3 The situation 18
likely to be normalised by Apnl 1993 withthe
shut-down of unit No | having unsatistac-
tory ESP performance for carrying out the
rectification works

Power Shortage in Hilly Areas of
Uttar Pradesh

3620 MAJ GEN (RETD) BHUWAN
CHANDRA KHANDUR! Will the Minuster of
POWER be pleased to sta‘e
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(a) whether there is acute shortage of
power in the hill areas of Uttar Pradesh,
particularly in districts of Paun-Garhawal
and Chamol,

(b) whetherthe Government are aware
of the tremendous potential of generating
cheap , eastly manageable power by micro-
hyde! scheme in these areas,

(c) whett 3r the Government have car-
ned a detaile survey of the districts in this
teyara,

(d) ff so, the present position of imple-
merting u «.v schemes, and

(e) f not, whether the Govemment
propose to undertake this survey dinng the
current year?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGAYYA NAIDU) (a) Dunng the penod
Apri, 92- February, 93, the energy shortage
in Uttar Pradesh including hilly areas and
distncts of Paun-Garhwal and Chamohwas
10 5%

(b) yes, Swr

’

{c) to (e) The Central Electncity Author-
ity 1S carrying out a detalled assessment of
the hydro potential of small nvers streams
and canals to identfy economically feasible
small hydro potentiai sites covenng both
mint and micro hydro electnic schemes As
per the assessment made so far the con-
tinuous power potentiol of small hydro elec-
tric ochemes in the hily areas of Uttar
pradesh s of the order of 295 MW for a total
of 131 schemes The installed capactty of
these Schemes works outto 877 5 MW The
Distnct-wise details are given in the State-
ment
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[Translaton)
Telephone Connections in Bihar

* 3621 SHR! LAL BABU RAI Will the
Minister of COMMUNICATIOINS be pleased
to state

(a) whether there 1s difference between
the demand and provision of telephone
connections m Bihar,

{b) if so the details there of distnct-
wise and

(c) the steps taken by the Government
to provide telephones to all the applicants?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUCATIONS (SHRI
SUKH RAM) (a) Yes, Sir

(b) The Statement 1s attached as
Annexure

(c) The Exghth Plan(1992 97) prpoosals
for expansion of Telephone exchanges
Network for Bihar envisage

Provision of lelephone connections
practically on demand h. he rural and the
tnbal areas,

Waiting penod for new telephone con-
nections not to exceed two years in larger
telephone systems

STATEMENT

District-wise waiting list for telephone
connection in the state of Bihar as on 30 6
1992

SNo Name of Distnct Watrting iist

1 Banka 43

2 Bhagaipur 855

CHAITRA 1 1915 {SAKA)
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SNo Name of Distnct Warting hst
3 Godda 36
4 Mongyr 95
5§ Jamul 50
6 Dumka 58
7 Deoghar 236
8 Sahebgan) 67
8 Singh bhum(E) 1724
10 Singhbhum(W) 537
11 Nalanda 935
12 Patna 2063
13 Begusarai 168
14 Darbhanga 317
15 Khagana NIL
16 Madhubani 110
17 Samshopur 172
18 Aurangabad 577
19 Gaya 1356
20 Jehanabad 223
21 Nawada 107
22 Bokaro 709
23 Dhanbad 1025
24 Cumia 55
25 Lohardagga 40
26 Ranchy 1757
27 Chatra 23
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S.No. Name of District Waiting list
28. Guridih 06
29. Hazaribag 657
30. Bhabhua 01
31. Bhojpur 246
32. Buxar 108
33. Rohtas‘ 274
34. Garhwa 12
35. Palamu 147
36. Arana 54
37. Katihar 66
38. Kishanganj 59
39. Pumea 297
40. Madhepura 69
41. Seharsa 47
42  Supaul 35
43.  Muzaffarpur 1009
44  Sitamarh 410
45, Vanshail 594
46. Chhapra 13
47. Siwan 54
48. Champaran(E) 39
49. Champaran(W) 38
50. Gopalgan; 48

Written Answers 76
[English]

Recovery of Claims by Afghan
Nationals of Indian Origin

3622. SHRI V. N. SHARMA: Wil the
Minister of EXTERNAL AFFAIRS bepleased
to state:

(a) whether Afghan nationals of indian
origin have left behind their property while
coming to india;

(b} if so, the details thereof; and

(c)the steps taken/proposedtobe taken
by the Govemment for to recovery of their
claims?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS({ SHRI
R. L. BHATIA): (a) Yes, Sir.

(b) According to the information avail-
able with govemment , 15, 568 persons of
Indian origin entered India from Afghanistan
between June and October 5, 1992, leaving
their property behind. No. details about sub-
sequent movements or the value ot the
propety are available.

(c) Protection of lives and properties of
Afghan national of Indian origin 1s the re-
sponsibility of the Government of Afghani-
stan, with whom the matter has been taken
up on several occasions. They have clanfied
that Afghans of all comunities are affected
and the the Afghan authorties were deter-
mined totake all possible steps to sageguard
the lives and properties of all its nationals to
the extent feasible in the present uncetain
political conditions

[Translation]
Power Requirement in Gujarat

+»3623.SHRIMAHESH KANODIA: Will
the Minister of POWER be pleased to state:
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(a) whether the power generation in
Gujarat 1s in accordance with the demand,

(b) i not, the States from where the
power requirement of the state s being
fuffilled,

(c) whether shortage of power 1s Itkely
to continue in the state upto 1994-95 in view
of the present position, and

(d) # so, the steps taken by the Union
Govemment to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OR POWER (SHRI P V
RANGAYYA NAIDU) (a) and (b) Durnng
Apnl, 92- February, 93, the estimated en-
ergy requirement in Gujarat was 24070
milion untts against which the availabilty
was 23342 millign units which represents a
deficit of 3% The power requirements of
Gujarat are being met from its own genera-
tion, its share from the Centrai Sector sta-
tions and assistance from Maharashtra and
Northemn Regton

(c) Based on the Capacity Addition
Programme of 30537 7 MW (including 388
MW in the State Sector in Gujarat) in the
country dunng the Bth Five Year plan, the
estimated energy shortage in Gujarat at the
end of 1994-95 would be of the orderof 11 3
per cent

(d) Vanous measures taken to improve
the availability of power in Gujarat include
addition of new generating capacity ,
Maximising the generation from the existing
generation from the existing generating
stations, implementation of Renovation and
Modermisation programme of generating
stations, reduction in Transmission and Dis-
tribution losses, effective load management
aand conservation of energy The State will
also get its due share from Jomnt Sector and
the Central Sector Project in Westem Re-
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gion Assistnce I1s also made available to
Gujarat from the Neighbounng systems
whenever system conditions are conducive
to such transfer

[Enghsh)

improvement of Safety Measures
at Bhuj, Rajkot and Coimbatore
Airflelds

3624 SHRI RAM NAIK Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state

(a) whether the Indian Commercial P+
lots are not likely to operate from Bhuj,
Rajkot and Coimbatore airfields,

(b) if so, the reasons therefor,

(c) the steps taken/ proposed to im-
prove the safety of these airfields,

(d) whether the executive pilots are
ready to operate from these airfields, and

(e} if so, the reasons for Indian Com-
mercial pilots unwilling to operate from
these airfields?

THE MINISTER OF CIVIL AVIATION
AND TOURISM ( SHRI GHULAM NABI
AZAD) (a), (b)and (e) inaian Commercial
Pilots Association have agreed to operate
from these airfields between sunnse to sun-
set

(c) Nahonal Airports authority propose
to instal very High Ommi Frequency
Range(VOR), Distance measunng Equip-
ment, Instrument Landing System and
Simple Approath Lighting System at
Comibatore and Rajkot and a VOR at Bhuj
which is a Defence airfield

(d) Yes, Sir
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[ Translation)

Tenders for Telephone Directories in
M.P.

+3625 SHAI KHELAN RAM JANGUDE
Wili the Minister ot COMMUNICATIONS be
pleased to state

{a) whether telephone directones in
Madhya Pradesh have been delayed due to
the disposal of tenders and in supply of
directones by the contractois who had been
given this job

(b)f 50, the action taken by the Govern-
mant against the said contractors dunng the
last three years, and

{c) the reasons for delay in the disposal
of tenders in this rregard’

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) yes Sir, m a few cases

(b) Farnest money deposit forfeited n
respect of one contractor and secunty de-
posit has been withheld in another case

(c) The reasons are

(1) delay due to non-completion of for-
malities by tenderers

(n) frequent unpdating/change of tele-
phone numbers due to frequent expansion
of exchages,

() poor response when tenders are
called for

[English)
induction of Morse Airbus A-320

3626 SHRISANAT KUMARMANDAL
Wilt the Minuster of CIVIL AVIATION AND
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TOURISM be pleased to state,

{a) whether there is any proposal to
induct more Airbus A-320 aircraft,

{b) i so, the total capital outlay involved
in acquisition of these planes and how it 1s
proposed to be met,

(c) whethaer sufficient infrastructrure to
operate all these planes has been built

(d) if so, the detail thereof, and
{e) if not, the reasons therefor”

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) indian Airines 1s acquinng 12
Airbus A-320 arrcraft dunng the years 1993
and 1994

(b) The revised project cost of acquist
tion of these aircraft 1s estimated to be Rs
2171 86 crores with a foreign exchange
content of Rs 202761 crores at an ex
changerate of Rs 31tvoneU S Dollar The
foreign exchange cost is 10 be met ouw! of
external commercial borrowings,
manufacturer s credit etc, rupee expendi-
ture would be incurred from the intemnal
resources of indian Aidines

{c)to (e) While maintanance faciies
for day to day operations and mjor checks
have already been established facilities for
some components like auxiliary power units
are in the process of being established

Dally flight on Bombay -Bhuyj -
Bombay sector

3627 SHRI ARVIND TULSHIRAM
KAMBLE Will the Mintster of CIVIL AVIA-
TION AND TOURISM be pleased to state

(a) whether there 1s any proposal to
operate direct dajly flight on Bombay-Bhuj-
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Bombay route;

(b) if so0, the details thereof;

(c) whether there 1s any proposal to
operate regular boeing fiights on this route,
and

(d) # no, the reasons therefor?

THE MINISTER OF CiVIL AVIATION
AND TOURISM ( SHRI GHULAM NABI
AZAD) (a)to(d) indian Airines s presently
operating three days a week Being service
on Bombay-RajKot-Bhujbombay route Due
to operational constraints i is not possinble
to increase to frequency ot this fhght for the
time being

Telephone Connections After issue
of 0.B. in Dethi and Bombay.

3628 SHRI MOHAN RAWLE Will the
Minister of COMMUNICATIONS be pleased
to refer to the reply gven te Unstaired
QuestionNo 610 0njuly 13,1992 and state

CHAITRA 1, 1915 (SAKA)
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(a) whether the required information
has since been collected,

{b) f so, the details thereof,
{c)if not, the reasons for delay , and

{d) the time by which the requited infor-
mation is likely to be placed on the Table of
the House?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS { SHR!
SUKH RAM) (a) to (c) Sk, the required
information has been collected from 10
Telecom Circles and the same is given in
the statement As the data has to be
collecter from the exchanges all over india(
more than 16 400 exchanges), and consol
dated, t is taking time

(d) The information from the remamning
12 Telcom Circles will be collected and laid
on the Table of the House within 6 months
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(Trans/ation) [English}
Sale of Programmes by Irrigation and"Flood Control
Doordarshan Projects

3629. SHRIANAND RATNAMAURYA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Doordarshan is selling
its programmes;

(b) is so, the detalls thereof;

(c) the purpose of selling the
programmes; and

(d) the total income likely to be eamed
by the Doordarshan, Programmewise?

THE MINISTER OF STATE OF THE
MINISTRY OF INRORMATION AND
BROADCASTING (SHRI K.P.SINGH DEO)
(a) Yes, Sir.

(b) Some of the important programmes
sold by Doordarshan are ‘Sadgati’ Admi Aur
Aurat’, Baagbahadur', ‘Eyps of Stone,’ Mulla
Nasruddin, ‘ ‘Circus’ and ‘Flop Show’,
Doordarshan has also sold news clippings,
coverages on sports events.

* (c) While also eaming revenur, these
programmes help to promote Indian art,
culture, philosophy and developmental ac-
tivities.

(d) It is not possible to estimate the
likely earnings from such sales
programmewise.

3630. SHRI M.V.V.S. MURTHY: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the State-wise particulars of Irriga-
tion, flood control and multipurpose projects
cleamed; :

(b) i so, the details of estimated invest-
ment and progress made so far;

(c) the State-wise partculars of such
pending proposals; and

(d) the time by which they are likely to
be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON):(a) and (b). Infor-
mation is given in the Statement - attached.

() Information is given in the attached
Statement - 1l

(d) Clearance of projects depends upon
how soon the State Govemment complies
with the observations of Central Appraising
Agencies and obtains clearances for the
Ministry of Environment & Forests from
environment and forests angles and the
fram the Ministry of Welfare on rehanbilitation
and resettiement aspects if the tribal popu-
lation is affected.
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. SCIST Employess in Telecom
Circle, Gujarat

3631. SHRI N J. RATHVA: Will the
Minister of COMMUNICATIONS be pleased
to state.

(a) the total number of employees work-
ing in various categories in Telcom Circle in
Gujarat and the number out of them of

Scheduled Castes / Scheduled Tribes em- .

ployees;

(b) whether the number of the Sched-
uled Caste/ scheduled Tribes employees

MARCH 22, 1993
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are according to the prescribed quota; and

(c) if not, the Steps taken or proposed
to be taken by the Govemnment in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The Cadres in Groups A
and b are All India Cadres and reservation
quota of SC/ST is therefore on all India basis
and not circle basis. Total no. of employees
working in various categories in Telecom.
Circle in Gujarat and Na. of SC/ST our of
them is as follows:

Category  Total No. of S/C ST
employees
‘A 116, 2
- 528 54 18
c 20026 2250 1441
o a5 ‘1080 405
(b) No, Sir. buildings;

{c) 3rd Special Recott . Drive has been
undertaken in the Department including
Gujarat Circle tofill-up the backlog of SC/ST
Vacancies.

[ Translation)

Functioning of Rural Post Offices
in Uttar Pradesh

+3632. SHRI ARJUN SINGH YADAV:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post offices in rural
areas of Uttar Pradesh and the number of
post office out of them without departmental

({b) whether Government have received
any complaints regarding unsatisfactory
functioning of these post offices; and

(c) the steps taken by the Government
to improve the rural postal services and to
construct departmental buildings in the
State?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) There are 996 departmen-
tal sub post officies in rural areas of Uttar
Pradesh. Besides, there are 367 extra de-
partmental Sub Post Offices and 15897 ED*
branch post offices inrural areas of Uttar
Pradesh. Departmental accommodation is
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provided for departmental post offices only
. Out of 996 departmental post offices, 961
are without departmental buildings.

(b) There has been no complaint about
their unsatisfactory functioning.

(c) In view of (b) above, question does
notarise. As regards construction of depart-
mental buildings, the buildings are con-
structed in various States in a phased man-
ner subject to availability of resources.

*ED stands for exstra departmental.

[English
Losses in SEBs

~  3633. SHRIATAL BIHARI VAJPAYEE:
SHRISHANKERSINH VAGHELA:

Willthe Minister of POWER be pleased
to state:

(a) the estimeted loss likely to be suf-
fered by all the State Electricity Boards in
1993-94;

{b) whether the World Bank and other
multiateral agencies are reluctant to con-
tinue their assistance for the capacity addi-
tional programme in view of the continuing
heavy losses by the SEBs; and

(c) the remedial measures undertaken
by the Govermnment and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI
P.V.RANGAYYANAIDU): (a) The estimeted
loss likely to be ‘suffered by all the State
Electricity Boards during 1993-94 willbe Rs.
4250 crores.

(b) Multilatera! agencies have shown
reluctance to give assistance to the SEBs
which do not eam the statutory minimum
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surplus of 3% on net fixed assets.

* (c) State Governments were advised to
undertake measures such as equity partici-
pation, rationalised tariff, regular payment
of Rural Electrification subsidy, improve-
ment in Piant Load Factor, reduction in T&D
losses etc. To improve the finnances of
State Electricity Boards. Recently, the Con-
ference of Power Ministers held on 8th and
9th January, 1993 also discussed about the
ways and means to improve the perfor-
mance of SEBs both in physical and finan-
clal terms and has adopted an Action Plan
containing steps toimprove the performance
of SEBs during the 8th Five Year Plan.
These include payment of RE subsidy to the
SEBs in time, as also liquidation of arrears
of subsidy in a phased manner, reduction in
outstanding just tariff rationalisation, im-
provementin PLF and reduction T&D losses
elc.

Purchase of State-var Compensa-
tor for Uttar Pradesh

3634. SHRI SANTOSH KUMAR
GANGWAR: Willthe Minister of POWERbe
pleasedto refertothe reply givento Unstarred
Question No. 2859 on July 27, 1992 and
state:

(a) whetherthe Union Govemmenthave
since given approval to the Government of”
Uttar Pradesh regarding purchase of four
sets of Static-Var Compenaator from a
French firm and two sets from WS . BHEL;

(b) if so, the details theveof; and

(c) if not, the time by which the approval
is likely to be accorded by the Govemment
?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V,
RANGAYYA NAIDU): (a) and {b). The pro-
posal received from U.P. State Electricity
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Board(UPSEB) recommending placement
of order for 2sets of Static Var Compensa-
tors on M/s. BHEL and 4 sets of Static Var
Compensators on M/s. Coglex Alsthom,
France was examined by Central Electricity
Authority /Ministry of Power and recom-
mendedto Ministry of Finance. Subsequently
Govt. of india had signed a protocol on
22.12.1992 with the French Govemment for
financial assistsance tothe tune of 96 million
French Francs for the procurement of Static
VarCompensatorsby UPSEB. UPSEB has
been advised to initiate action for procure-
ment of 4 sets of Static Var Compensators
from France and also two sets of Stafic Var
Compensators from M/s. BHEL .

(c) Does not arise.
[Translation)

Post Offices in Tribal Areas of
Maharashtra

+3635.SHRI BAPUHARICHAURE: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Govemnment have re-
ceived applications for opening of post-
offices in the tribal areas of Maharashtra;

(b) if so, the number of post offices
opened so far and the cnterion adopted
therefor; '

(c) whether any post-offices has been
opened in district Dhuie; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b) The number of post offices opened
in the tribal areas under Annual Plan 1992-
93 as on date is 7. Post offices are opened
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keeping in view population, income and
distance norms and subject to avallability of
resources and assigned targets. Post Of-
fices are opened progressively through An-
nual Plans.

(c) and (d). The details of extra depart-
mental branch post offices sanctioned dur-
ing 1992-93 in Dhule district are given be-
low:-

(i) Dogegaon (Tribal)
(ily Sangirpada(Tribal).
[English)
Cinema as Industry

3636. SHRI VIJAY NAVAL PATIL: Will
the Minister ofINFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government propose
to declare cinema as industry;

{b) ff so, the details thereof;

(c) whetherthe Government propose to
improve quality of films by declaring cinema
as industry; and

(d) if so, the steps the Govermnment
propose to take to improve quality of films?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO)-
(a) to (d). There is no proposal to declare
cinemaas anindustry becausetoindustries
Act applies only to such activities wherein
manufacturing process is carried on. Film
industry is a creative activity and is not
amenable to discipline of the
industries(Deveiopment and Regulation)
Act.

Telephone Advisory Committees
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in Bihar, Gujarat and U.P.
3637  SHRI RAM
_ CHOUDHARY:
SHRI KASHIRAM RANA-
SHRI  HARIKEWAL
PRASAD:

TAHAL

Willthe Minister of COMMUNICATIONS
be pleased to state

(a) the areas in Bihar, Gujarat and Uttar
Pradesh having Telephone Advisory Com-
mittees,
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mittees have been constituted and the ar-
eas for which these committees are yet to
be constituted;

{c) whether the local representatives
are consulted while constituting those com-
mittees; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRISUKH RAM)'(a) The names of the
areas in Bihar, Gujarat and Uttar Pradesh
which are elligible for Telecom Advisory

(b) the areas for which Advisory Com-  Committee , are as follows:-
Bihar Gujarat Uttar Pradesh
Bihar State Gujarat State Uttar PradeshState
Patna Ahmedabad Agra
Rajkot Allahabad
Jamnagar Ghaziabad
Surat Kanpur
Vadodara Lucknow
Bhavnagar Meerut
Bhuj Varanasi
Bulsar(Vaisad)
Junagarh
Mehsana
Nadiad

{b) The required information is furished below:-

Name of the Areas where Telecom Advisory Committees
Circle have been constituted have not been constituted
Bihar (i) Bihar State
() Patna
Gujarat (i) Gujarat State (1) Bhavnagar
(1) Ahmedabad () Bhuj
(ih) Rajkot (in) Bulsar(Valsad)
{(iv) Jamnagar (v) Junagarh
(v) Surat (v) Mehsana
(vi)Vadodara (vi) Nadiad .
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Name of the
Circle

Areas where Telecom Advisory Committees
have béen constituted have not baen constituted

Uttar Pradesh
(i) Agra
(iit) Allahabad
(iv) Ghaziabad
(v) Kanpur
(vi) Lucknow
(vii) Meerut
(viii) Varanasi

(i) Uttar Pradesh State

(c) and (d). Representations from vari-
ous local bodies and public men are re-
ceived by the office of Minister of State for
Communications. These alongwith the rec-
ommendations received from the Chief
General Manager of concemed Circle are
taken into consideration while forming the
Telecom/Telephone advisory Committees.

[Translation}

Construction of Hotels Motels and
yatri Niwas in M.P.

¢3638. SHRI SHIVRAJ SINGH
CHAUHAN: Wil the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

{a) the details of the hotels , motels and
Yatri niwas constructed in Madhya Pradesh
with the central financial assistance during
the last three years;

(b) whether the Union Govemmenthave
received any proposals forthe construction
of some more hotels, motels and Yatriniwas
in e State during 1993-94;

(c) if so, the details thereof, location-
wise; and

{d) the central financial assistance be-
ing provided in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM(SHRI GHULAM NABI

AZAD):(a) The Central Department of Tour-
ism does not extend financial assistance to
States for construction of hotels. Two Yatri
Niwases at Ujjain and Jabalpur were sanc-
tioned during the last three years to the
State of Madhya Pradesh.

(b)to(d). A proposal to constructa Yatri
Niwas at Gwalior has been listed for extend-
ing financial assistance ( estimated cost Rs.
50 lakhs) during 1993-94.

Revenue and expenditure on
Telephone and P and T Services Arrah
Region, Bihar

+3639. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the amount of revenue eamed
through telephone, post and telegraph ser-
vices separately in Amrah region in Bihar
during 1992-83; and

(b) the amount spent on each of these
setvices during the above period?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNIACTIONS (SHRI
SUKH RAM): (a) Separate Region-wise
accounts are not maintained . The amount
of Revenue earned by postal and
Telecom.Divisions and Telegraph Offices in
Arrah in Bihar during 1992-93(upto Feb. 93)
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Telephone {Rs. In lakhs)
Post . 77.88

43.03
{b) The amount spent during the above

period is as follows:-

(Rs. in lakhs)
Telephone Rs.125.91
Post Rs. 148.85
Telegraph Rs. 7.41

increase in Capacity of Telephone
exchanges in Kota District, Rajasthan

+3640. SHRI DAU DAYAL JOSHI- Will
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(a) the number of telephone exchanges
along with their capacity functioning in Kota
district, Rajasthan;

{b) whether any scheme for their
modemisation and enhancementofinstalied

capacity has been taken particularly for
Kota city;

(c) if so, the extent of capacity proposed
1o be increased and by when it Is expected

to be completed; and

(d) the extent and year upto which the
waiting-list is likely to be cleared thereby?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS(SHRI
SUKH RAM): (a) the names of exchanges
and their capacity is given in statement -1.

(b) and (c). Yes, Sir there are plans for

the Minister of COMMUNICATIONS be oraace in capacity as detailed below:~ *
pleased to state:
Year of proposed No, of line Type of exchange
extension.
1993-94 5000 Iines Electronic
1994-95 3000 lines Eilectronic
1995-96 3000 lines Electronic

(d) With the above 3 installations, the clearance of waiting list will be as below:-

Non-OYT ( Special) /OYT will be current

Non OYT ( General)— March, 1990.
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{Engtish)

Development of Tourism in
Assam )

3641. SHRI UDDHAB BARMAN: Will
the Minister of GIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) the projects sent by the Govem-
ment of Assam for development of tourism
during 1992-93;

(b) the number, out of them , approved
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by the Union Government; and

(c) the amount sanctioned for each of
these projects?

THE MINISTER OF CIVIL AVIATION
AND TOURISM ( SHIR GHULAM NAB}
AZAD): (a) to (c). The Central Department of
tourism received 13 proposals from the
Govemment of Assam, during 1992-93, Six
proposais have been approved and the
balance seven were not found acceptable.
The amount sanctioned for the six projects
is given below;

Amount Sanctioned

(Rs. in lakhs)

1. Tourist complex at Bardoloni Bandaligram Dhakuakhana, Assam

2. Pilgrim Cottages at Kamakhya
3. Water sports equipments

4. Purchase of angling equipments

“14.00
27.09
5.56

4.40

5.Tented accommodation in Kaziranga, Manas, Dhalukpong

and Umrangso

6. Wayside facilities at Kalain

15.88

- 11.73

Telecom Facllity in Assam

3642.SHRI PROBIN DEKA. WIil the
Minister of COMMUNICATIONS bepleased
to state:

(a) whether the Government have
chalked out any scheme to give pnority in
providing Telecom facility for economical
and industrial development of backward
areas in Assam; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI

SUKH RAM): (a) and (b). There are no
separate plans exclusively for backward
areas. However, the 8th Five year Plan for
Assam as also for other States envisages
provision of talcum facilities liberally to the
Tnbal & Hilly areas and Industnal Growth
Centres. The objectives are:-

- Provide telephones practically on
demand in rural and tribal areas

- Provide phone facility in alt Gram
panchayats by 1.4.95

- Provide NSD facility to all ex-
changes by 1.4.97.
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All industrial growth centres, tour-
ists and pilgrimage centres to be provided
NSD facliity by 1.4.95.

- Achigve fully automatic network by
March, 1994 by replacing all manual ex-
changes( target already achievedfor Assam)

[ Translation}

Telephone Connections in Uttar
Pradesh

$3643. SHRI DEVI BUX SINGH: Wili
the Minister of COMMUNICATIONS be

pleased to state:

(a) whether new telephone connec-
tions have been sanctioned by the Govemn-
mentotherthan M. Ps Quotain Uttar Pradeeh
during 1992;

(b) if some the details thereof district-
wise; and

{c) the time by which the connections
are fikely to be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH REM): (a) Yes, Sir.

(b) and (c). The required information is
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being collected and will be laid on the Table
of the House.

Irrigation Potential in Bihar

#3644, SHRI LALIT ORAON: Wil the
Minister of WATER RESOURCES be
pleasedto refertothe reply givento Unstarred
Question No. 1880 on March, 9 1992 and
state:

(a) the district-wise detalis in regard to
irrigation potential of 8566 thousand hect-
ares created upto March 1980-82 out of the
total targeted maximum irrigation potential
0f12400 thousand hectares in Bihar; and

(b) if so, the time by which the target is
likely tobe achieved? .

THEMINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON):(a) The source-
wise and project -wise details of ingation
potential created in States are only collected
and maintained by the Ministry of Yeary
basis. The district-wise break up of the same
is not maintained.As per the latest informa-
tion. ultimate irrigation potential and irriga-
tion potential created in the State of Bihar at
the end of 91-92 is as under

(in thousand hectares)
Uttimate Irrigation lrrigation
Potential 9 prgtq:ntial
created
a) Major and Medium 6500 2813
b) Minor Irrigation
) 9 Sur?;g: Water 1800 1368
) Ground Water 4000 3402
Sub Total 5900 4770
Grand Total 12400 7583

*Reappraised figures.
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(b)The date of achievement of max-
mum rngation potential of 12400 thousand
heclares wouid depend upon the pnorty
assigned to ingation sector in five year and
annualplans andfunds allotted by the States
to the same

[English}
Losses Suffered by N.F D.C.

3645 DR SUDHIR RAY Will the Min-
ister of INFORMATION AND BROADCAST-
ING be pleased to state

(a) whether the National Fiim Develop-
ment Corporation has beenincurnng losses

(b) if s0, since when and the reasons
therefor and

(c) the steps taken by the Government
to improve to working of the Corporation?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING(SHRIK P SINGHDEQO)
(a) No, bir

(b) Does not anse

(c) Performance of National Fitn De
velopment corporation is reviewedfrom time
to time

Power Billing System

3646 SHR!J CHOKKA RAO Wil the
Minuster of POWER be pleased to state

{(a) whether the Union Government pro-
pose to advise the State Electncity Boards
to introduce spot biliing system to mihgate
the hardship of consumers,

(b) i so, the details thereof, and

{c) the time by which it1s likely to come
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into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER ( SHRI PV
RANGAYYA NAIDU) (a) At present, there
1S no proposal to advise the State Electricity
Boards 1o introduce Spot Billing System

(b} and {c) Do not anse
[Translation}

Telephone connection to Freedom
Fighters

+3647 KUMARI VIMLA VERMA Wil
the Mimister of COMMUNICATIONS be
pleased to state

(a) whether any decision has been
takento sanction the telephone connections
to the freedom hghters on prionty basis

(b} f so the number of apphcations
recewved from freedom fighters so far, State
wise and the number of persons out of them
provided telephone connections and

(c) the time by which the remamning
persons are likely to be provided telephone
connections?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) {a) yes Sir Freedom fighters
can register for tetephone connection under
N- OY1 SWS category, which gets the
hights pnonty next only to Tatkal, while
releasing new connections

{b} and (c) The required information 1s
being collected and will be laid on the table
of the House

Indian Council of worked Affairs

3648 DR LAXMINARAYAN PANDEY
Willthe Minister of EXTERNAL AFFAIRS bs
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ther the Government have re-
ly memorandum from the employ-
1 Gouncil for worid Affairs during

ion taken by the Government

ISTER OF STATE IN THE
JFEXTERNAL AFFAIRS (SHRI
\): (@) No. Sir.

)‘ . Do not arise.

ation of Branch Post
ffices in Kerala

THAYILJOHN ANJALOSE:
of COMMUNICATIONS be

the Government propose
e post offices in Kerala
‘and

he district-wise and category-
§? ;

R OF STATE OF THE
OMMUNICATIONS( SHE!
) it is proposed to open/
tmental sub post offices in
g 1993-94.

es of the proposed post
t been ldentified.

'i¢;_, Arrivals in Gujarat

CHANDRESH PATEL: Wil
VIL AVIATION AND TOUR-
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ISM be pleased to state:

(a) the number of Indian and foreign
tourists visited various tourist spots of Gujarat
during1991 and 1992, till the end of Febru- .
ary, 93; and

(b) the amount of foreign exchange
eam‘ed from the visit of foreign tourisis?

THE MINISTER OF CiVIL AVIATION _
AND TOURISM ( SHRI GHULAM NABI
AZAD):

(2) As per the information available
from the State Government , the number of
Indian and foreign tourists whovisited Gujarat
during the years 1991 and 1992 ( Upto
October) were 72269 and 50612 respec-
tively.

(b) Theforeign exchange earnings from
the tourism are not estimated State-wise.

Air Facilities Between Delhi and
Bhubaneswar
3651. SHR' GOPI NATH GAJAPATH!:
Will the Minister of CIVIL AVIATION AND
TOUROISM be pleased to state:

(a) whether there has been great grow-
ing demand to provide more air flights be-
tween Delhi and Bhubaneswar;

(b) if so, the steps taken by the Govern-
ment in this regard;

(c) the new flights proposed to be intro-
duced and frequency proposed to be in-
creased between Delhi and Bhubaneswar;
and

(d) the details thereof?
THE MINISTER OF CIVIL AVIATION

AND TOURISM ( SHRI GHULAM NABI
AZALy: (a) to (d). The capacity offered .
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between Delhi and Bhubaneswar has re-
cently been increased and now Indian Air-
lines is operating a daily A-320 fiight be-
tween the places. Capacity presently pro-
vided is considered adequate to meet the
existing traffic demand.

Power Plants in Orissa

3652. DR. KRUPASINDHU BHOI: Will
the Minister of POWER be pleased to state:

(a) the number of thermal power plants
proposed to be set up in Orissa;

(b) the detalls of various stages at
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which these are pending;

(c) the time by which these plants are
likely to be commissioned; and

(d) the steps taken to expedite the
implementation of these plants on sched-
uled time?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.,
RANGAYYA NAIDU): (a) to (d). The follow-
ing thermal Power stations are proposed to
be set up in the State of Orissa by the
executing agencies shown against each of
them:

Name of the Project & Capacity.

Executing Agency

1. 1b Vally TPS ( 4x210 MW)
Sambalipur

2. Talcher extension TPS
(2x250 MW) Dhenkanal.

3. Talcher Super Thermal
Power Station St. I
(4x500 MW) Dhenkanal.

4. Dhubri TPS (2x250MW)
" Cuttack.

Orissa Power Generation
Corporation Limited

Orissa State Electricity
Board

National Thermal Power

Corpn. Limited.

M/s. Kalinga power Corpn.
Limited.

While Unit-1 & Unit-2 of Ib Valley Ther-
mal power Project are expected to be com-
missioned in 1993-94 and 1994-95 respec-
tively orders for main plant and equipmentin
respect of Unit-3 and Unit-4 have not been
placed on the suppliers by the Orissa Power
Generation Corporation Limited on account
of financial constraints. As such, their com-
missioning programme cannotbe indicated.
The otherthree projects are under examina-
tioninthe Central Electricity Authority (CEA)
. They are not in a state of readiness for
techno-economic clearance by the CEA as
all the essential ihputs/ clearances required
for techno economic clearance have not
been tied up by the concemed project au-~

thonties. Commissioning schedule in re-
spect of these projects could be indicated
only after they have received sanction of the
Govemment and the project authorities have
placed orders for supply of main plant and
equipment for their implementation.

Anonymous Telephone Calls

3653. SHRI HARIN PATHAK:
SHRI MADAN LAL KHURANA:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Govemment are aware
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of thetelephone subscribers being harassed,
abused, threatenedetc. by anonymous call-
ers over the telephones in Delhi;

(b} if so, the number of cases thathave
come to light during 1992 and upto date and
the action taken thereon;

{c) whether there is any provision in the

rules and reguiations whereby such anony-

. mous callers can be traced, idantified and
locatedbooked; and

(d) if so, the details thereof and the
procedure that is to be followed in this

regard 7

THE MINISTER OF S1,.1E OF THE
MINISTRY OF COMMUNICA TIONS(SHRI
SUKH RAM): (a) and (b). Yes Sir, 1228
complaints have been received during 1992
out of which 140 calls have been traced and
19 have been reported to the police. The
details of similiar complaints for the period
from 1stjanuary to 15 March 1993 are being
coliected and will be laid on the Table of the
House.

(c) and (d). Yes Sir. As per Indian
Telegraph rules no telephone shall be used
for the transmission of any message or
communication which is of an indicent or
obscene nature or is culuated to annoy any
person or to disrupt the maintenance of
public order. if the illegal or improper use of
a telephone is established, the Divisional
Engineer can disconnect the telephone af-
ter giving the subscriber a notice of atieast
seven days. When a subscriber receives
continuously anonymous / obnoxious calls
the has to write to the Head of theTeicom
distnct requesting for the tracing of the call
after which necessary action is taken by the
Telegraph Authority.

T.V. Serial ‘Bible Ki kehanian’

3654, SHRI KODIKKUNNIL SURE'SH:
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SHRI VIJAY KUMAR YADAV:
SHRI GURUDAS KAMAT:
PROF. K.V. THOMAS:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased 1o state:

(a) whether the telecast of serial ‘Bible
ki kahanian’ was suspended from February
14, 1993 on the national hook-up ;

(b) if so, the reasons therefor;

(c) whether the Srinagar Doordarshan
has decided not to telecast the serial; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING ( SHRIK.P. SINGHDEO):
(a) to (d). Yes, Sir. The irregular telecast of
the serial after 7.2.1993 has been on ac-
count of a stay order by the High Court of
Calcutta and non-supply of the minimum
number of cassettes of episodes by the
producer.

[ Translation)
Field Publicity Centres

3655. SHRI MANPHOOL SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of the vanous publicity
centres of the Directorate of field publicity
functioning in the country, particulady in
Rajasthan;

(b) whether programme of public im-
portance are not presented by these cen-
tres;

(c) whether the Govemment propose to
generate awakening among the peopie by
giving new impetus 1o this programme; and
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{d) if so, the details therecf?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING ( SHR! K. P SINGH
DEO)" (a) There are 22 regional offices and
258 field Pubilicity offices under the Director-
ate of Field publicity spread all over the
country including one Regional Office and
13 Field Publicity Offices in Rajasthan.
Their details, State /Union Temtory-wise
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are given in the Statement .

(b) to (d). Programmes of public impor-
tance are always presented through these
centres and it is the endeavor of the Gov-
emment to further intensify its publicity ef-
forts by Providing area specific software and
upgrading the technology put to use by the
Directorate of Field publicity of extend its
reach and improve it effectiveness.
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Makedatue and Varahi Hydro-Electric
Projects
3656  SHRIK H MUNIYAPPA
SHRIC P MUDAL AGIRIYAPPA

Wilithe Minister of POWER be pleased
1o state

(a) whether the Union Government
have given final clearance to Mekedatu and
Varahi Hydro-electnc projects in Kamataka,

(b) f so the details thereof and if not
the reasons therefor and

(c) the time by which the projects are
hkely to be commissioned and its estmated
installed capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGAYYA NAIDU) (a) to (c) Varahi
Hydro efectnc Project with an installed ca-
pacity of 2x 115 MW (VarahiPH)and2x4 5
MW (Mani Dam PH) has been cleared and
both the units of Varahi Power House have
been commissioned n August, 1989 and
November, 1990 respectively Allthe works
of Mani Dam Power House have also been
completed and the Units have been rotated
on 10th March, 1993 and 13th March, 1993
respectively The installed capacity of the
proposed Mekedatu Hydro-electric Project
is 183 MW The project s under investiga-
tion and the Detailed Project Report has not
been receved in the CEA

Un Convention of Rights on Child
3657 SHRIV S VIJAYARAGHAVAN
Wilithe Ministerof EXTERNAL AFFAIRS be

pleased to state

(a) whether india has signed UN con-
vention on the nghts of the child

CHAITRA 1 1915 (SAKA)
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(b} ff so, the details thereof, and

(c) f not the reasons therefor?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) (a)and (b)
On 11th December 19392 India deposited
the Instrument of accesston with the United
Nations Secretary General and thus be
came a state Party to the UN Convention on
the Rights of the Child The Convention
entesed into force for India with effect from
10th January, 1993

{c) Does not anse
Letters of intent for Brewenes

3658 SHRIB N REDDY Willthe Min-
isterof FOOD PROCESSING INDUSTRIES
be pleased to state

(a) whether the Umon Govemment
cleared letters of intent given by the Govern-
ment of Andhra Pradesh to start some
brewenes and distilienes, and

(b} if s0, the cntena lawd down for their
clearance and the action taken by the Union
Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOl) (a)
No, Sir

{b) Does not anse

Use of Atomic Energy for Peaceful
Purposes

3659 SHRIINDRAJITGUPTA Wilithe
Ministerof EXTERNAL AFFAIRS bepleased
to state

(a) whether India s use of atomic en-
argy for peaceful purposes and industnal
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development has not been properly made
known to others in spite of pressures from
abroad for the NPT;

(b) whether the Govemment machin-
ory has been found to be lacking to achieve
results in this direction;

(c) whether India’s mission for the set
out goals of peace with prosperity has been
misunderstood by the developed countries;
and

(d) if 80, the facts and details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) : (a) and (b).
No Sir.

Government has been reiterating its
principled position on the peaceful uses of
nuclear-energy as well as its opposition to
signing the NPT at all relevant multilateral
fora and in bilateral discussions with the
representatives of various countries.

(c) and (d). No, Sir.

india’s commitment to global peace
has been recognized by the developed coun-
triea and the Prime Minister's address at the
Security Council last year, which calied for a
global approach and a universal, compre-
hensive and nogliscriminatory non-prolif-
eration regime to serve as the basis for a
new intemational consensus on this issue,
was aiso widely noted.

Hirakud Power Piam

3660. SHRI SARAT CHANDRA
PATTANAYAK: Willthe Minister of POWER

be pleased to state:

(a) whether the United Kingdom have

expanded aid for upgrading the efficiency at
Hirakud power plant; and

MARCH 22, 1993
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(b) if s0, the detalils therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) and (b). The United
Kingdom has approved an allocation of $
30.3 million in January, 1983 for renovation,
modemisation and uprating of unit| & Il each
of 37.5 MW capacity of Hirakud | (Burla
hydro-power station).

Telegraph Facility in Maharashtra.

3661. SHRI DHARMANNA-
MONDAYYA SADUL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the average coverage of telegraph
facility in rural and urban areas, separately,
in Maharashtra during the Seventh Plan
period; and

(b) the details of the programme to
cover more areas and to increase the cov-
erage in the State during the Eighth Five
Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) in Maharashtra, at the end
of Seventh Five Year Plan out of 43020 rural
places telegraph facility was available at
2085 places and out of 336 urban places
telegraph facility was available in 306 places.

(b) During the Eighty Five Year Plan
period tis proposedto provide the telegraph
tacility in 195 more rural places.

Power Theft in Janta Colony, Delhl.

3662. SHRI GOVINDA CHANDRA
MUNDA: Wil the Minister of POWER be

pleased to stata:

{a) whether cases of unauthorised con-
nections of power from electric poles have
been detected in Janata Colony near Wel-
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come Seelampur in East Delhi;

(b) if so, the details in this regard;

(c) whetherthe Govemmenthave taken
or propose o take any action against the
guilty persons;

{d) if so, the details thereof; and
(e) If not, the reasons therefor;

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (e). According
to DESU, theft of slectricity by direct tapping
in Jhuggi Jhopri Clusters in Delhi, including
the Janata Colony J.J. Cluster near Wel-
come Seelampur, East Delhi is a common
problem. Raids are conducted by DESU
from time to time to remove such
unauthorised connections, which are gen-
erally resisted by the concemed dwellers
creating law and order problems. DESU and
the Stum Wing of the Municipal Comporation
of Delhi are formutating schemes for provid-
ing regular electricity connectionin J.J. Clus-
ters to check this problem.

Financial Position of DESU

3663. SHRI MANJAY LAL: Will the
Minister of POWER be pleased to state:

(a) the number of persons employed in
the Delhi Electric Supply Undertaking;

(b) the amount of total capital incurred
in the Undertaking and the present capital
output ratio;

(c) the amount of profit and loss of
DESU during the last three years;

(d) the likely financiat position of DESU
in the coming two years; and

(e) the steps taken by the Govermment

CHAITRA 1, 1915 (SAKA)
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to improve the financial position and func-
tioning of DESU?

L]

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (e). At present,
there are about 26,698 employees working
in DESU. The provisional net fixed assets of
DESU as on 31.3.1992 amount to Rs.
1443.61 crores and revenue accfued during
1991-92 is Rs. 923.85 crores, resulting in
the capital-output ratio of 0.64. The revenue
deficit of DESU during the last three yearsiis
as under:-

Year Deficit

(Rs. in crores)
1989-90 (Actual) 246.67
19‘90-91 (Provl.) 200.09
1991-92 (Provl.) 107.15

Inview of the alround increase in cost of
inputs, DESU s likely to face higher revenue
deficits during the coming years at the
present level of tariff. Besides revision of
tariff which may become necessary from
tme to time, DESU is making efforts to
minimise the Transmission & Distribution
lossas, improve billing and recovery with the
object of improving its financial position.

Post and Telegraph Offices in Gujarat.

3646. SHRIHARISINGH CHAVDA:
SHRI MAHESH KANODIA:

Willthe Ministerof COMMUNICATIONS
be pleased o state:

{a) the details of post offices/sub-post
offices/telegraph offices opened in rural/
urban areas of Gujarat as on the December
31,1992;

(b) whether the Govemment propose
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to open more post offices In suralfurban
areas of Gujarat during the current as well
as next financial year,

(c) if so the places selected for the
purpose, year-wise, and

{d) f not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS/(SUKH
RAM) (a) Post offices

As on December 31, 1992, the number
of post offices in the rural and urban areas
of Gujaratis given in STATEMENT'A’ The
details of post offices opend during 1992-93
up to) December 31, 1992 are given in
STATEMENT ‘B

MARCH 22, 1983
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Telegraph offices:

Thedetails of Telegraph Offices opened
in rural/urban areas of Gujarat as on De-
cember31 1992 are givenin STATEMENT
|c-

(b) Yes Sir

{c) The places selected tor the current
year are given m Statement ‘D’ and for the
next financial year 1993-94, itis propusedto
open 20 extra departmental branch post
offices and 8 departmental sub post offices
in Gujarat The places have not yet been
wdentified for the year 1993 94

{d) Question does not anse
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Privatisation of Electronic Media

3685. SHRI GEORGE FERNANDES:
Wiil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Govemment propose
to privatise the electronic media on the four
metro channels; and

(b) if s0, the detalls of benefits likely to
accrue to the private sector and
Doordarshan? .

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGHDEO):
(a) No, Sir.

{b) Does not arise.
Supply of Power to States

3666. SHRI NARAIN SINGH
CHAUDHARY: Will the Minister of POWER

be pleased to state:
(a) the per unit expenditure incurred on

MARCN 22, 1963 )
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powergenaration in the country and particu-
larly in Haryana during the last three years;

(b) the area-wise power demand for
industries, domestic and agricultural sec-
tars in the country and the measures taken
to meet the requirement for the next three
years;

{c) the State-wise percentage of power
provided by the Union Government during
1991-92 and 1992-83 forindustries, domes- .
tic and agricultural sectors; and

(d) the per unit amount charged from
each sector during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU)

{a) As per the available information, the
average unit cost of supply (consisting the
cost of own generation, purchase of power
and transmission and distribution upto the
delivery point) of electricity in the country
and in the State of Haryana, during the last
3 years, were as under:-

Average unit cost of supply of electricity

Year
{ Paise per KWH)

(Al India) Haryana
1980 102.10 87.32
1891 110.35 108.34
1992 120.99 118.96
(b) A statement is enclosed at State-  yation etc.

ment |. The measures taken to meet the {c) Powerfrom the Central Sector power

requirement include the capacity addition
programme envisaged in the 8th Five Year
Plan, renovation and modemisation of the
existing oid plants, improved PLF, reduction
in T&D losses, promation of energy conser-

stations s aliocated 1o the vanous States/
UTs as per the existing formula, and is fed
into the Stete gird. No further sub-allocation
is made to different groups of consumers
viz. industries, domestic, agricuitural sec-
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tors etc., which is the prerogative of the
State Govemnments/SEBs concered

(d) A statement showing the average

rates of realisation by the SEBs from the
vanous categories of consumers for supply
of electricity as on 24.7.1992, is enclosed at
Statement I,
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Setting Up of Transposers in Tamil
Nadu

3667. SHRI B. RAJA RAVI VARMA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the govemment propose to
set up transposers at Udumalpet;
Thirumoorthi Hills, Valparai, Atakatti and
Angala Kuichi in Tamil Nadu; and

(b) if so, the time by which these are
likely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
{a) and (b). A Very Low Power Transmitter
is envisaged to be set up at Udumaipet in
Tamil Nadu, by 1995. There is, however, no
proposal, at present, to set up additional
transpbsers in the State.

Post and Telegraph Services in
Maharashtra

3668. SHRI RAM KAPSE: Will the Min-
ister of COMMUNICATIONS be pleased to
state:

{a) whether the Government have re-
ceived any complaints regarding unsatis-
tactory services of Post and Telegraph in
Thane District, Maharashtra during 1992-
93.

(b) if s0, the details thereof; and

{c) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). (i) There have
been occasional compilaints of late/non-de-
livery of mails, non-receipt of acknowledg-
ments of accountable articles indequacy of
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staff and need for more Post Offices.

(i) 488 complaints have been received
from various subscribers about faulty tele-
phones, delay in provision of telephonas,
not getting STD services etc., Two com-
plaints have also been received from the
General Secretary Thane Distt. Tetephone
Users Action Committee, Thane about un-
satistfactory working of teleprinter machines
at Thane Telegraph Office, abnormal delay
intransmission oftelegrams from J.G. Gram,
Waghle Estate, Ghansoli and non-function- -
ing of Jawahar & Mokhada combined P&T
offices. Further, General Secretary Thane
District Telephone Users Action Committee
has demanded opening of separate Ac-
counts-Offices and telephone Bilf collection
Centres in all the offices.

(¢) Thefollowing steps have been taken
or proposed to be taken to improve the
services in Thane District.

Postal Services:

(i) Transmission/delivery of mails is closely
monitored.

(iiy Periodical review of Establishment is
undertaken. Redepioyment of staff
wherever necessary and feasible, is
ordered.

(iit) Seven new Post Offices (One Sub-Post
Office and 6 Extra Departmental Branch
Post Offices) have been opened. Two
more Branch Post Offices have been
approved for opening.

(iv) A new deparimental Mail-Motor service
between Thane-Dombivoli and Kalyan

has been introduced'in February 83 to
improve mail movement.

Tolegraph/Telephone services
{i) Special maintenance has been done to
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minimise the incidence of faults.

(i) Most of the over-head wires have been
replaced by the underground cables.

(iii) Block wiring and upgradation of extemal
plantis done in all electronic exchanges.
Most of the old electric mechanical
exchanges have been converted into
the electronic exchanges.

(iv) 15 such exchanges have been installed
in the rural areas and more are ex-
pected to be installed in the near future.

(v) STD services have been introduced in 2
new stations and additional junctions
have been added in many of the routes
to improve the STD services.

(vi) Optical Fibre Gables have been laid in
Kalyan, Dombivli, Uthasnagar,
Ambemath, Hadilapur, Vassivirar, Waliv
Palghar, Taranur and Dahanu to pro-
vide reliable and stable mede-al for
STD cireuits.

(vii) About 283 STD PCOs, 197 local PCOs
and 120 Gram Panchayat Public tele-
phones have been provided during the
year 1992 to increase the accessibility
of public to telecom services in urban
as well as rural areas.

(wiili) New alectronic exchanges are planned
for the next year in Kalyan, Tarapur,
Bhiwandi and Dombivii.

(1x) The faults in Teleprinter machines in
Thane Telegraph Office and other Tele-
graph circuits have been attended to
and got rectified.

Taking Over of Surat Alrport

36689. SHRIMATI BHAVNA

CHIKHALIA:
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AMRITLAL KALIDAS:
DR. AK. PATEL.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

{a)whetherthe Union Govemmenthave
received any proposal to take over the Surat
airport in Gujarat from the State Govern-
ment; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). In January, 1991, letters
were received from Govemment of Gujarat
suggesting Surat airport to be taken over by
the National Airports Authority (NAA) for
upgradation Due to paucity of resources of
the NAA, it was decided that NAA would not
be abje to take over this airport. The State
Government was informad of this on
20.6.1991.

[Translation)
Rice Miils in Uttar Pradesh

3670. DR. LAL BAHADUR RAWAL
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether there is any proposal for
setting up of nce mills in Uttar Pradesh
dunng the current financial year and during
1993-94;

(b) if so, the places where these milis
have been set up and proposed to be set up
during the current financlal year and 1983-
94, digtrict-wise; and

{c) the number of rice mills tunctioning



183 Wrillon Answers MARCH 22, 1993 Wiritten Answers 184

THE MINISTER OF STATE IN THE (b) Does not arise.
MINESTRY OF FOOD PROCESSING IN- (c) The number of rice mills functioning
DUSTRIES (SHRITARUNGOGOI): (a) No,  inUttar Pradesh, district-wise is fumished in
Sw. the Statement.
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1.5.0/8.7.D. Booths in Maharashira

3671. DR. GUNWANT RAMBHAU
SARQODE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the details of 1.S.D/ 8.T.D. booths
functioning in Jaigaon district of Maharashtra;

(b) the number of booths started during
1991-92; and

{c) the number of new booths likely to
be started during the current year?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM,) : (a) to (c). The information is
being collected and will be laid on the Table
of the House.

[English)
Public Sector Undertakings
3672. PROF. UMMAREDDY
VENKATESWARLU:

SHRI M.V. V.S. MURTHI:

MARCH 22, 1983
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(a) the number of public sector under-
taking functioning under your Ministry;

{b) whether these units are incurming
losses;

(c) if 80, the details thereof, unit-wise;
and

(d) the steps taken/proposed to be
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a)
There are two pubiic sactor undertakings
functioning under the Ministry of Food Pro-
oessinglndlmﬂu viz. Modern Food Indus-
tries (Indla) Limited (MFIL) and North East-
em Reglonal Agricultural Marketing Corpo-
ration Limited (NERAMAC).

(b) and (c). While Modem Food Indus-
tries (1) Lid. incuimed losses during the years
1988-89 to 1991-92. NERAMAC incurred
losses during the years 1985-86t0 1991-92.
However, MFIL in the current yoar is making

Will the Minister of FOOD PROCESS-  profits. The year-wise detalls of losses are
iNG INDUSTRIES be pleased to state: as under:-
Year MFIL NERAMAC
{Rs. in lakhs)

1985-86 12.64

1986-87 - 15.90

1987-88 - 33.04

1968-89 68.16 145.50

1989-90 50.61 21026

Unaudited

1990-91 258.64 128.18

199182 302.34 135.55
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{d) The Government has entered into a
Memorandum of Understanding with MFIL
for the first time for the year 1992-93 laying
down targets. Periodic review meetings are
taken by the Ministry to ensure achievement
of the goals and implementation of remedial
measures suggested.

As a result of these steps taken, there
is a tum around in it’s operations during the
current year. The company has made a
profit of Rs. 154 lakhs during the period
April, 1992 to December, 1992 as against
the loss of Rs. 219 lakhs in the correspond-
ing period of the last year.

Since the performance of NERAMACis
unsatisfactory, the Govemment has taken a
decision to transfer the Fruit Juice Concen-
trate Plant at Nalkata of NERAMAC to Gov-
emment of Tripura and if this does not
materialise, to enter into a joint venture or
offer the uni for complete privatisation. In
the meanwhile, steps have been inttiated to
revitalise the plant by diversifying its activi-
ties.

[ Transiation]

Equipments out of Order

3673. SHRIKASHIRAM RANA: Willthe
Minister of CIVIL AVIATION & TOURISM
be pleased to state:

(a) whether a large number of Govermn-
ment aircraft and equipment’s are lying out
of order since fong;

(b) it so, the detalis thereof and the
reasons therefor;

(c) whether several pilots had refused
to fly the aircraft because equipments were
tying out of order; and

(d) if so, the number of i_ncidonts which
took place on account of this during each of

CHAITRA 1, 1915 (SAKA)
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the last three years?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Out of 164 Government
aircraft on the Civil Register, 72 have valid
Certificate of Airworthiness. The reasons for
un-serviceabliity of the remaining 92 aircraft
generally are non-availability of spares un-
economic repairs costs, lack of qualified
manpower {0 undertake repair shortage oi
funds efc.

{c) Since the unsarviceable aircrafthave
no valid certificate of Alrworthiness, the
question of these being flown by pilots does
not anse.

(d) No incident has taken place due to
un-serviceability of the aircraft.

[English)

Development of Tourist Circuits
and Destinations in Assam

3674. SHRI KIRIP CHALIHA: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether there is any Action Plan to
develop the tourist circuits and destinations
in Assam; and

(b) if so, the details thereof?

THEMINISTERFOR CIVIL AVAITION
AND TOURISM: (SHRI GHULAM NAB!
AZAD) (a) and (b). The development of
tourist circuits and destinations is primarily
the responsibility of the concerned State
Governments. However, the Central Gov-
emment extends financial assistance on the
basics of specific proposails received from
the State Govemments dependent upon
their merit, inter-se priority and availability of
funds.

Kamakhya in Guwahati has been iden-
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tified for development as a piigrim centre
and Rs. 27.00 lakhs have Been sanctioned
for construction of pligrim cottages at this

place.
[ Transiation)

Gnno-(:nuvuy Project

3675. SHRI RAM PUJAN PATEL: Will
the Minister of WATER RESOURCES be
pleased fo state:

(a) whether Ganga-Cauvery project is
under the consideration of the Government;

(b) if so, the. details thereof;

(c) the expendlgura likely to be incurred
in this regard; and

(d) the benefits iikely to be achieved
theron?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF WATERRESOURCES
(SHR1 P.K. THUNGON): (a) to (d). The
Ganga-Cauvery Project as such is not un-
der consideration of the Govemment. The
proposal to link Ganga with Cauvery as
visualised by Dr. K.L.. Rao wasnot persued
by Government because of its probihitive
cost, requirement of large block of power
and being devold of flood control benefits.
However, a National Perspective for Water
Resources Development prepared by Gov-
emnment envisages inter-linkages between
various Peninsular rivers and Himalayan
rivers separately for transfer of water from
water rich basins to water short basins for
optimum utilisation of water resources. Gov-
emment has established National Water
Development Agency (NWDA) in 1982 to
firm up these proposals. While office studies
of 9 links under Peninsular component have
been completed, studies of balance finks
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have been Included in the Vill Plan. Also,
field investigations of 9 links of Peningular
component and 3 links of Himalayan com-
ponent have been included in the VIil Plan
programme of the Agency. in the absence of
detalled project reports aspects like cost
involved benefits envisaged outiays required
and completion schedule cannot be quanti-
fied. .

[English}
Power Projects in Maharashtra

3676. SHRI ANNA JOSHI:
SHAI MOHAN RAWALE:

Will the Minister of POWER be pleased
to state:

{a) the number of proposais for setting
up of power projects of the Government of
Maharashtra and private sector are pending
at present with the Union Government for
sanction and implementation;

(b) the reasons for delay in sanctioning,
projectwise and since when these are pend-
ing;

{c)whether it is proposed to give priority
to gas based power projects in the State;

{d) if so, the details thereof; and

(e) the time by which these projects are
fikely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) & (b). Besides the
projects retumed for providing further clari-
fications and for tying up of linkages, the
following power projects of Maharashtra are
presently under axamination in the Central
Electricity Alithority and the Ministry of
Power:-
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(c)to{e). Gas-based projects, nodoubt,
have a relatively lower gestation period than
projects based on other on other fuels, but
the capital cost of such projects tends to be
higher. Depending upon the location of the
proposed project and the availability of vari-
ous fuel linkages, a decision is taken on a
case-to-case basis about which feed stock
18 to be preferred.

West Asia Pesce Talks

3677. SHRI SUDHIR GIRI:
SHRIMATI SAROJ DUBEY:
SHRI SYED SHAHABUDDIN.

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the progress made in the West
Asian Peace talks during 1992;

(b) the scope and level of participation
of india in these talks;

(c) whether the Govemment are aware
of the expulsion of some Palestinians from
the occupied territories by israel;

(d) whetherthe Govemmenthave taken
any stand in the UN and at the other interna-
tional fora on the question of repatriation;

{e) if s0, the details thereof;

(f) whether the Govemment have taken
up/propose to take up this matter with israel;
and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Under the West Asia
Peace Process, which started in October
1991, eight rounds ¢f Arab-israeli bilateral
tatks have been held so far. In the multilat-
eral track, two meetings each of the five
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Working Group took piace betwesn May
and November 1992 at different venues

covering the following regional issues;
{a) Economic Development and Coop-

eration,
(b) Water Resources,
{c) Environment,
{d) Refugees and

(@) Arms Controt and Regional Secu-
rity.

In the bilateral talks, there has been
Iittle progress in tangible terms and the
parties have continued to hold their diver-
gent positions. But these tatks have enabled
the parties directly concemed to have a
thorough exchange of views on various
inter-connected issues and have thus con-
tributed to rake the climate more conducive
for constructive progress in future. In the
muitilateral track also no concrete results
have been achieved sofarbutthe talks have
served to bring most of the various con-
cerned parties together for a general ex-
change of views on various regional iasues.
Future meetings might take up more spe-
cific 1ssues.

(b) India, China and Japan are the three
non-regional Asian countries in the multilat-
eral talks of the peace process. india partici-
pates only in the multilateral track. India has
participated in all the meetings of the Work-
ing Groups held so far and made presenta-
tions outlining india’s experience in the
respective fields India's pardicipation has
been at official level i.e. Joint Secretary/
Director.

{c) Yes, Sir.

{d) & (8). The Government have taken

note of the situation craated by the averd.
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sion of Palestinians from the occupied terri-
tories by Israel. india, as the then President
of the UN Security Council, piloted the UN
Security Council Resolution No. 799 of 18th
December, 1992, whichinteralia condemned
the Igraeli action, and demanded safe and
immediate retum of all the deportees. In
three official statements of December 22,
1992, January 4, 1993 and January 30,
1993, india has considered the expuision as
a great setback to the peace talks, ex-
pressed continuing and deep concem, called
Israeli action excessive and unacceptable,
and urged Israel to withdraw the expulsion
order. India reaffirmed India's commitment
to UNSCR 799 and called upon Isreal to
implement it to break the deadlock. India
has since decided not to participate in the
Working Group meetings under the multilat-
eral track until the Palestinians rejoin the
peace talks.

(f) and (g). Yes Sir. The Government
have taken up the matter with the Israeli
authonties in the UN and Tel Aviv as well as
in New Delht.

Telephone Connections in Kerala
PROF. K.V. THOMAS:

SHRI KODIKUNNIL SURESH:
SHRI K. MURALEEDHARAN:

3678.

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) the number of télephone connec-
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tions provided in Kerala, district-wise and
category-wise during 1992-93, tlli date;

(b) the number of persons on the wait-
ing list district-wise and category-wise, at
present;

{c) the number of telephone connec-
tions proposed to be given during 1993-94,
district-wise and category-wise; and

(d) the steps proposed to be taken to
provide telephone connections to the re-
maining persons?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). Details are given
In the attached statement.

(c) the tentative target fixed by DOT for
Kerala Circle is 44000 lines, District-wise
targets for telephone connections have not
yet been fixed. The category-wise new con-
nections will be released as per norms fixed
by DOT 40% for OYT 20% for spl and 40%
for general category.

(d) The remaing applications for tele-
phone connection are proposed to be pro-
vided progressively during 8th plan period,
which envisages provision of telephone con-
nection practically on demand in rural and
tnbal areas and awaiting period for tele-
phone connections not to exceed two years
for a largs system.
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" {Translation)
Gas Based Power Projects

3679. SHRIBHAGWAN SHANKAR
RAWAT:
SHRI SURYA NARAIN YADAV:
SHRI HARCHAND SINGH:

Will the Minister of POWER be pleased
to state:

{a)whetherthe Union Govemmenthave
received any requests from the State Gov-
emment and private sector seeking ap-
proval for the construction of powerstations
based on natural gas;

(b} i so, the details in this regard;

{c) the names of the projects out of
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them cleared by the Govemment so far; and

(d) the time by which the decision in

regard to the pending projects is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (c). The details
of the schemes for the construction of gas-
based power projects which have been given
techno-economic clearance by the Central
Electricity Authority (CEA) and those under
examination in the CEA are shown in the
Statement.

(d) The pending schemes can be con-
sidered for techno-economic clearance by
the CEA after all the essential inputs and
clearances have been tied up by the project
authorities.
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[English}
Overseas Projects to TCIL

3680. SHRIRAMNIHORE RAI: Wiltthe
Ministerof COMMUNICATIONS be pleased
to state:

(a) whether the Telecommunications
Consultants India Limited is being awarded
overseas projects since 1984;

(b} if so, the total manpower exported to
complete these projects; and

(c) the sources of manpower?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b) Required manpower for executing
the projects awarded to TCIL is deputed to
concerned foreign countries and repatriated
to India after completion of the projects. The
number of technical employees working in
differant projects in foreign countries as on
31st March of each Year for the last 9 years
1s as under:-

31 3.1985 704
3131966 922
31.3.1987 596
31.3.1988 1024
31.3.1989 1909
3131990 1803
31.3 1991 753
31.8.199" 780
1.3.1993 981
Total

(c) For execution of the foreign projects
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mostly employees from the Department of
Telecommunications are taken on deputa-
tion by TCIL. However, in a few cases
employees from CPWD, Ministry of Infor-
mation and Broadcasting and ex-service-
men from the Ministry of Defencé have also
been taken on deputation or employed on
contract basis.

[Translation]

Equipments for Telephone Ex-
changes in U.P.

3681. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Government propose
to provide sophisticated equipments in the
telephone Exchanges of major towns and
headquarters of Ghazipur, Jaunpur, Ballla
and Mau disincts of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the time by which these telephone
exchanges are likely to start functioning with
sophisticated equipments like other metro-
politan cities?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM)- (a) Electronic Telephone Ex-
changes of appropnate type and size are
already provided in major towns (Tehsils) of
Ghazipur, Jaunpur, Ballia and Mau distncts
of Uttar Pradesh Electronic exchanges are
planned for Jaunpur and Badlapur towns.

{b) The details of exchanges is given in
the statement.

(c) Telephone exchanges at Jaunpur
and Badlapur are planned to be converted
into electronic exchanges of appropriate
type and size based on techno-economic
considerations in 1993-94.
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[English]

Under Ground Water Reservair in
Bihar

3682. SHRI VIJAY KUMAR YADAV:
Will the Minister of WATER RESOURCES
be please to state:

(a) whether is a huge reservoir of under
water in Bihar;

(b) it 80, is there any scheme to cover
the whole cultivabie land under irrigation in
Bihar; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) Yes, Sir.

(b) and (c). The ultimate irrigation po-
tential of Biharis 12400000 Hectares. lrriga-
tion potential created at the end of 1991-92
in the State is 7583000 hectares and an
additional irrigation potential of 2147000
hectares is proposed to be created in the
State during the 8th Plan.

Power Projects in Gujarat

3683. SHRI CHHITUBHAI GAMIT: Will
the Minister of POWER be pleased to state:

(a) whether there has been delay in the
implementation of spme power projects due
to non-availability of gas andland in Gujarat;

(b} if so, the names of such projects;
and

(c) the remedial measures adopted or
proposed to be adopted by the Governmént
in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to {c). Utran Com-
bined Cycle Power Project (CCPP) has
been delayed due to non-availability of gas.
No project is reported to be delayed due to
land acquisition. The State Government and
the Union Ministry of Power are closely
monitoring the project and taking the requi-
site steps to overcome the problems.

Fish Processing Facilities at Sea
Ports,

3684.DR. KARTIKESWAR PATRA: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether the Govemment propose
1o set up fish processing faclities at various
sea ports in the country;

(b) the sea ports identified for this pur-
pose;

(c) whether Paradeep port and fishing
harbour in Balasore have also been identi-
fied for this purpose;

(d) if so, the details thereof; and
{(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(e): There is no proposal to set up fish
processing faciiities at various ports in the
country. However, there is a proposal 10 set
up on-shore fish processing facilities at
Visakhapatnam with Australian assistance.
The projects envisages a setting up of an on-
shore fish processing piant, establishment
of shrimp feed mill and establishment of cold
chain, cold store/retail shop in Hyderabad
for domestic marketing of fish.
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Telephone out of Orders in
Madhya Pradesh.

3685 SHRI PHOOL CHAND VERMA
Will the Minister of COMMUNICATIONS be
pleased to state

{a) whether telephones generally re-
main out of order in Madhya Pradesh,

(b)ifs0, the detais with reasons thereof,
distnct-wise,

(c) the number of complaints received
in this regard smce January 1993, and

(d) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM) (a) No, Sir

(b) Does not arise

{c) and (d) No abnormal complants
have been received However routine com-
plaints of faults were receved, necessary
action taken and the complaints were at-
tended to

(e) Following steps are taken to re
duce complamts -

(1) Replacement of old electro-

mechnical switching equipment by
reliable electromic equipment

« (n) Replacement of old telephone in-
struments

(i} Replacement of over-head hnes
by underground cables,

(v) Replacement of faulty U/G cables

(v) Replacement of oid DPs

CHAITRA 1, 1915 (SAKA)
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(vi) Computerised fault repalr service

Closing Down of Airports in
Maharashtra

3686 SHRI TEJSINGH RAO
BHONSLE Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state

(a) whether the Civil airposts at Akola
and Washim in Maharashtra are presently
closed down and

(b) if 80, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR! GHULAM NABI
AZAD) (a) and (b) Washim has only a route
navigational faciity and is operating
Vayudoot has discontinued its service to/
from Akola due to commercial and opera-
tional reasons

Indian owned deep Sea Fishing
Companies

3687 SHRI ASHOK AN. ANDRAO
DESHMUKH Wil the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
state

{a) whetherthe Government have taken
any steps for the nursing and sustenance of
wholly Indian owned deep sea fishing com-
panmu

{b) i so, the details thereof

(c) whetherthe Government have made
any fresh initiatives to revive sick deep-sea
fishing units dunng the current financial
year and

{(d) if so the details thereot?
THE MINISTER OF STATE OF THE

MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) (a)
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Yes, Sir.

{b) A scheme for rehabilitation of deep-
sea fishing industry was announced in April,
1991 which has further been liberalised in
June, 1992. The scheme provides for re-
schedulement of loan repayment, morato-
rium on loan repayment period, waiver of
penal interest, provision of additional loan
for modification of vessels etc. Besides,
there is an on-going schema for providing
interest subsidy on loan for acquisition of
deep sea fishing vessels.

(c) Yes, Sir. This scheme for rehabilita-
tion of deep sea fishing industry was further
iberalised in June, 1992,

(d) Under the liberalised rehabilitation
scheme announced in June, 1892, the last
date for payment of the entire up front
amount was extended upto 30th June, 1992
instead of October, 1891. Consequently, ail
otherrelated conditions were modified. Loan
Instalments were also rescheduled from
four in a year to three. The fishing compa-
nies are required to deposit in a no-lien
account a portion of their camings, as may
be decided by Shipping Credit and Invest-
ment Company of india Limited fromtotime,
to mest the principal and interest obligation
to Govemnment instead of depositing an
amoumnt equivaient to their principal and
interest obligation during the year.

[ Translation}
Rice Milis in Bihar.

3688. SHRI SURYA NARAIN YADAV:
Wiil the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of licences issued for
setting up of rice mills in Bihar during each
of the last three years;

(b) the places where these mills have
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been set-up; and

{c) the number of mills out of them
which have started functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(c). The information is being collected and
will be laid on the Table of the House.

Branch Post Offices in Hazaribagh
Distt. Bihar.

3688. SHRI BHUBANESHWAR
PRASAD MEHTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of panchayats in
Hazaribagh district of Bihar where branch
post offices have been set up and the
panchayats where such post offices are yet
to be set up; and

(b) the time by which the Govemment
propose to set up branch post offices in the
remaining panchayats?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The number of Panchyats
in Hazaribagh District with and without Post
Offices is as under

With Post Offices Without Post Offices

205 102

(b) No time frame can be given as the
post offices are opened subject to fulfilment
of prescribed norms and availability of funds
and targets fixed in this regard. '

(English)

Technology transfer on preserva-
tion and transponiation of Foodstuff
with France.

3690. SHAIMATI DIPIKA H.
TOPIWALA: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
Rtata:
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{(a) whether any agreement has been
signed with France for the transfer of tech-
nology regarding preservation of foodstuffs
and therr transportation, and

{b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!) (a) No,
Sir

{b) Does not anse

[Translation]
International Telex Services
3691 SHRIMATI SAROJ DUBEY Will
the Minister of COMMUNICATIONS be
pleased to state

(a) the countnes for which automatic
telex service I1s available from India
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(b) the average number of intemational
telex exchanged every day,

(c) whether the Govemment propose to
extend this telex service in some more
countnes and

(d) if so, the detalils thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Automatic Intemational
Telex Service is available from India to 237
countnes/destinations Details are given in
the Statement

(b) On an average, around 65,000 in-
ternational telex messages are exchanged
every day on working jays

(c) and (d) Telex service is already
available to almost all the countnes At
present there is no proposal under consid-
eration for extending telex service to any
other country
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Date of Commissioning
4
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[English)
Cost of Processed Fruits and
Foods
3692. SHRIMATI MAHENDRA

KUMARI: Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleasedto state:
(a) whethier processed fruits and foods cost
muchmore than the unprocessed ones; and

(b) if so,the steps taken/proposed to be
taken by the Union Govemment to bring
down prices of processed fruits and foods in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!I): (a) and
(b). The market price of processed fruits and
foods are normally more than the unproc-
essed ones as the cost of processing, pack-
aging, etc. are also included in the former.
While the government does not regulate the
prices of processed fruits and foods, various
steps such as reduction/removal of union
excise and custom duties on the final pro-
cessed products, raw matenals, packaging
materials and capital goods etc. are taken
from time to time. It is envisaged that invest-
ment in food processing industries with bet-
tertechnology forincreased production may

result in reduction of unit cost of processed .

foods due to large volume of production and
market competition.

[franslarion]
Accommodation to P&T Employees

3693. SHRIRAMASHRAYPRASAD

SINGH"
SHRI ARJUN SINGH YADAV:
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Wilithe Ministerof COMMUNICATIONS
be pleased to state:

(a) the percentage of employess/offic-
ers of the Post and Telegraph Department
who got residential accommodation il 1962
details thereof, State-wise;

(b) the target fixed for the construction
of houses for the employees of the Depart-
ment of Post and Telegraph during 1993-94;

(c) the State-wise number of houses
proposed to be constructed during 1993-94;
and

(d) the State-wise number of houses
proposedtobe constructed during the Eighth
Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Approximately 6% of the
employees/officers of the Department of
Posts and 9.47% of the Department of
Telecom. have been given residential ac-
commodationtill 31.3.92. The details thereof
in respect of Department of Telecom. are
given in the Statement enclosed. The infor-
mation in respect of Department of Posts is
being collected and will be laid on the Table
of the House.

(b) and (c). No specific target has been
fixed for constructions of houses for the
employees in the P&T Departments during
1993-94.

(d) No specific target has been fixed for
number of houses to be constructed during
8th Five Year Plan in the Deparntment of
Posts. The details in respect of Department
of Telecom. are shown in the Annexure as
referred to in the reply to part (a) above.
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[English)

Water Supply Capacity of Delhl

3694. SHRIMATID K. BH}\NDARI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whetherthe Union Govemmenthave
any proposal to augment water supply ca-
pacity of Delhi during the Eighth Plan;

(b) if so, the details thereof;

(c) whether any agreement has been
arrived with Uttar Pradesh, Haryana,
Rajasthan and Himachal Pradesh to im-
prove Water supply for Delhi; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). There
is a proposal to augment the raw water
supply of Delti by exchanging treated sew-
age effluent from the Okhla Sewage Treat-
ment Plant with raw water from Haryana.
However the issue is still under discussion
with Haryana. An agreement has been
finalised between Haryana and Dethi to
construct an additional parallel water carrier
systembetween Munak and Haiderpur which
will also augment the water supply capacity
of Delhi by saving on losses through river
bed.

(c) and (d). A Draft Memorandum of
Understanding allocation the utilisable sur-
face flows of Yamuna was drawn up for
acceptance by all the co-basin States of
Yamuna. Delhi had been allocated 0.724
BOM of Yamuna Water to meet its con-
sumptive drinking water and other needs in
this MOU. While the MOU was acceptable to
Haryana, UP, MP and Delhi, Rajastahan

MARCH 22, 1993
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has raised certain objections to the terms of
MOU and the MOU s yet to be finalised.

[Translation]

Arrangements for passengers at
Delhi Alrports

3695. SHRIMATI KRISHNENDRA
KAUR DEEPA: Wil the Minister of CIVIL
AVATION AND TOURISM be pleased to
state:

(a) whether any speciaitraining is being
imparted to the Security personnel deputed
at Dethi airports to deal with the new emerg-
ing problems:

(b) if so, the detalls thereof;

(c) whether the Govemment also pro-
pose to make any special arrangements for
the facility of old, sick, illiterate and handi-
capped persors at both the airports

(d) whether any scheme has been
chalked out in this regard; and

(e) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) The Burau of Civil Aviation Security
(BCAS) imparts training in aviation security
personnel. The security staff of air carers
and airport authorities are also trained by
BCAS atits training centre in Delhi. Orienta-
tion programmes are aiso organised by
BCAS atvarious Potice Academies/Training
Schools as well as the Civil Aviation Training
Centre Allahabad for the benefit of directly
recruited Police Officers/Aerodrome Offic-
ers.

(c) to (e). Facilities such as free
porterage, wheebchairs, special toilet facil-

OBV
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ity, faciitation by akport hostesses, dusl
language signs and pictographs, first aid
medical facliity, lifts and escalators etc. al-
ready exist at iG! airport, both in the intema-
tional and domestic terminals, for the faciilty
of old, sick, iliiterate and handicapped pas-
sengers.

Malfunctioning of Telephones in
East Dethi

3696. SHRI B.L. SHARMA PREM: Will
the Minister of COMMUNICATIONS be

pleased {o state:

(a) whether telephones generally re-
main out of order in the trans-Yamuna area
Delhi;

(b) # so, the reasons therefor and the
number of complaint received in this regard
since January 19983; and

{c) the action taken or proposed {o be
taken by the Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): {a) The complaints are by &
large on high side.

{b) Number of compiaints received on
fauit repair sérvice month-wise since Janu-
ary, 1993 are as given below:

CHAITRA 1, 1915 (SAKA)

January, 1993 20012
February, 1993 18154
Up to 10.3.93 6552

Total 44718

(c) Out of (b) above, 80% complaints
were cleared within 24 hours and remaining
mostly cleared within 48 hours.
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Message Switching System in
Kerala

3697. SHRI K. MURALEEDHARAN:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether there is any proposal for
introducing store and forward message
switching system in Calicut, Emakulam and

Trivandrum telephone exchanges, and

{b) ff s0, the time by which the Govem-
ment propose to implement the same?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes Sir.

Store and Forward Message Switching
Systems are proposed to be introduced in
Telegraph Offices at Calcut, Emakulam
and Trivandrum.

(b) At Trivandrum the instafiation of the
System Is under progress and the same will
be commissioned shortly. At Emakulam and
Calicut the systems are proposed to be
provided in 1983-84 and 1994-95 respec-
tively.

[Transiation)
Radio Coverage in Maharashtra

3698. SHRI VILAS MUTTEMWAR :
Will the Minister of COMMUNICATIONS be
pleasetorefertothe reply givento Unstarred
Question NO. 3423 on December 14, 1992
and state the time by which Desai Ganj in
Gharchiroli district and Keson in Bhandara
district of Maharashtra are fikely to be linked

with radio coverage?
THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): Desai Ganj is planned to be
#nked by Radio Relay System during (1193-
94) subject to avaliablity of land/building
weil in time, Kesorl is likely to be linked
during 1996-97.

[English
Expansion of Elsctronic Medie

3669. SHRIV. SREENIVASA PRASAD:
Wiil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Programme Staff Asso-
clation of Al india Radio and Doordershan
organieed a seminar on ‘Expansion of Elec-
tronic Media: For the Medium or the Mes-
sage’ at New Deli, recently; and

{b) ¥ 80, the details of the discussion
heid in the seminar and outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BSROADCASTING (SHRIK.P. SINGH DEO)
. (a) Yes, Sir.

{d) The discussions st the seminar
evolived around the nesd % adopt a more

professional spproach in order 10 make the
medium a more sffective instrument of so-

cial change.
[7ra siation)
S.T.. Faciiity in Madhya Pradesh

3700. SHRISATYANARAYANJATIVA:
Wil 10 Minister of COMMUNICATIONS be
pless 3d 1o state:

(4) the target fixed and achieved in
provicing S.T.D. faciiity in Madhya Pradesh
during 1992-93 with location;

(b the target fixed for 1983-94 and the
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avalisbiiity of the lnstrumants for it and the
names of the places to be benefRed thersby;
and

(c) the total amount of security money
deposited by the subscribers with the Gov-
emment for telephone connections as on
January 1, 1993 and the total amount of
interest at the curment bank rate, yet 1o be
paid on k?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Targetficed=808ststions.

achieved upto 28.2.93 = 20 Bta-
tions.

The detalis given in the Statement.

(b) No speciic target has been fixed
for 0304

(c) Total amount of- Rs. 45490728
security money deposited

Total amount of- Rs. 280628

Chlchon. Khumbnnl Raghognrh
Ashoknagar, Harda, Bankhedi, Piparia,
Pachmarhi, Sihora, Patan, Meghnagar,
Harsud, Pandhana, Sendhwa, Bhikangaon,
Namipur, Manesa, Sirtmau, Jawad,
Malhargarh, Shamgarh, Ambah, Sabaigerh,
Porea, Begumganj, Bareli, Baloda Bazar,
Nawapara Rajim, Mahasamund, Saraipelii,
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Bhatapara, Neora,Sarangarh, Pathalgaon,
Kharsia, Jashpur Nagar, Sarangpur,
Narsinghpur, Khilchipur, Dongargarh,
Sallana, Ralpurkarchullya, Banda, Garkhota,
Khurai, Mempur Baghelon, Nagod, Budhni,
Ashta, Karers, Kalaras, Pohari, Churhat
Qanjbasada, Siomj, Lakhnadone, Annuppur,
Umaria, Khachrod, Barmagar, Gohad,
Meghageon, Karefi, Gaderwara, Dabra,
Mohna, Sanwet, Khajuri.

Stations Provided with the STD Facility
During 1992-83 Upto 28.2.63

Korba, *Khajuraho, Dhamnod,
Khumhari, Ashoknagar, Harda, Piparia,
Bhatapara, Neora, Jashpur Nagar, Khural,
Ashia, Khachrod, Bamagar, Mohna, Khajuri.

Opening of D.E.T. Office at
Sasaram Bihar

3701. SHRI RAMDEV RAM: Wil the
Ministerof COMMUNICATIONS be pleased
fo state:

(a) the number of teiephone subscrib-
ers in each of the telephone exchanges
faliing under the juriediction of the Divisional
Engineer, Telephones, Sasaram in Bhar;

(b) the reasons for opening the D.E.T.
office in Sasaram instead of Dalongan); and

(c) the creteria opted for setting up of &
D.E.T. headquarters at any place?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (8) The requisite information
is given in the Statement.

(b) Sasaram has been selactad for the
D.E.T's office taking into account Iits impor-
tance in the District Telecom network and
avatiabiiity of infrastructure required.
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(c) Headquarters of a D.E.T. ls decided
taking into account the importance of tha
place in the District Telecom network and
availabiiity of infrastructure required,

STATEMENT
No. of Telephone Subscribers Ex-

change-wise under D.E. Sasaram Division
as on 31,1 9193,

SiNo. Name of Number of
Exchahge Subscribers
1. Banjed 78
2. Daimianagar 534
3. Nasrigan| 83
4. Kochas 57
5.  Bikmmgan 7
6.  Nokha 7
7.  Dinan )
8. Sassam e
9. Ushongen| +0867
10.  Jamuhar 2
1.  Gama 185
12.  Bhavanathpore 33
13.  Japala e
14,  Rehia 0
15.  Harharganj 7
18.  Harharaneger 3%
17.  Nagar Uttad 3%
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SL.No. Name of Number of (Englsh
Exchangs'  Subscribers Profits Loss of Alrlines
18.  Chhailpur 18 3703. SHRI SOMJIBHA! DAMOR: Wil
the Ministerof CIVILAVIATION AND TOUR-
19.  Latehar 7% \SMbe pleased o stats:
20.  Chipa Dohar 10 (a) the details of the ratio of profits
. eamed or losses incurred by the Alr India,
21.  Chanara 4 theindian Airines, and the Vayudoot during
» B - e each of last five years, Sector-wise;
(b) whether the profits of any profit-
23. Ramahar 10 eaming air company are being adjusied
. B % against the losses incurred by the other
habua companies; and
25.  Mohaniya 109 (c) if 80, the details thereof?
26.  Ramgarh 53 THE MINISTER OF CIVIL AVIATION
2 Kudra @ AND TOURISM (SHRI GHULAM NABI

Hindi Pool in AR/ Doordarshan

3702. SHRIRAM VILAS PASWAN: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government propose
fo constitute a Hindi pool in Akashwani and
Doordarshan at Dethi;

(b) if so, the details thereof; and

(c) the time by which the said Hindi pool
is likely to start functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) to (c). A Hindi news pool in the News
Services Division of AIR primarily based on
reports receivedin Hindi fromvarious sources
isproposedtobe introducedfrom 15.8.1993.
This will also cater to Doordarshan.

AZAD) (a) Profithoes figures of Air India,
india Airfines and Vayudoot for the last 5
year are indicated bejow:-

Air India Amount in Crores
Profit/ (Loss)
1987-88 (43.41)
1968-89 43.31
1969-80 ’ 70.89
1080-91 81.23
1991-92 145.89
Indian Airlines
1987-88 30.10
1988-89 10.68
1989-90 (15.24)
1990-91 (64.59)
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Arr India Amount in Crores
Proft/ (Loss)

1991-92 198 85)

Vayudoot

1987-88 (14 05)

1988-89 (25 63)

1989-90 (35 82)

1990-91 (37 07)

1991-92 (30 59)

(b) No Sir

{c) Does not anse

Telephone Connections in Gujarat

3704 DR AMRIT LAL KALIDAS
PATEL Wil the Minister of COMMUNICA
TIONS be pleased to state

{a) the number of applications on the
waiting hist for telephone connections in
Gujarat as on date district wise

(b) the numb zr of applications likely to
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be cleared by the end of 1893

(c) whether any targets have been fixed
for the next three years, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The statement s attached
as Statement

(b) about 70000 apphications on waiting
list for new telephone connections are likely
to be cleared by the end of 1993

(c)and (d) Exact targets for next three
years are yet to be fixed depending upon the
availlability of equipment and funds How-
ever expansion & modemisation plans are
being drawn for Gujarat for providing tele-
phones to the waiting applicants progres-
sively dunng the 8th Five Year Plan which
envisage

(1) To provide telephon » practically on
demand in Tribal and Rural areas

(2) Waiting peniod of telephone connec
tions not to exceed two years for large
telephone systems

STATEMENT

8 No Name of Distnct

No of Appiications on WAL
for telephone connections

ason28293
1 Ahmedabad & Gandhi Nagar 57406 '
2 Baraoda 36394
3 Ragkot 13614
4 Surat 52132
__5  Bnhavnagar 10746
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8. No. Name of District

No. of Applications on W/L

for telephone connections
as on 28.2.93

6.  Jamnagar 2186

7. Junagadh 3961

8. Amreli 1773

9, Bulsar & Dangs 12578

10.  Kheda (Nadiad) 4785

11.  Mehsana 13482

12.  Bhuj (Kutch) 6097

13. Banaskantha (Palat_\put) 6061

14. Sararkantha (Himatnagar) 3199

15. Surendranagar 2081

16. Bharuch 5142

17. Panchmahals (Godhra) 3084

[Translation)
Re-entry of Coca Cola

3705. SHRIRAMESHWAR PATIDAR:
Wil the Minister of FOOD PROCESSING
INDUSTRIES be plpased to state:

(a) whether the Government have
cleared any proposal from coca cola regard-
ing its-re-entry into the country during the
curent year; and

{b) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!) (a) and

(b). Government have not cleared any pro-
posal from Cocal Cola regarding its re-entry
into the country during he current year.
However, Government have approved a
joint venture proposal submitted by M/s.
JMRPCO Ltd., a company incorporated in
Hongkong, having NR} equity share holding
of 60% and 40% share holding by M/s. Coca
Cola South Asia Holdings, wholly owned
subsidiary of the Coca Cola Co. of U.S.A,,
with M/s. Britannia Industries Limited.,
Calcutta, and a Maharashtra State Govern-
ment Agency, for setting up a unit for manu-
facture of proposed extruded snacks. pro-
cessed nuts, stackable potato chips and
beverage bases/essences in Maharashtra
on 21.1.1992,
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indian Permanent Mission in New
York

3706. SHRI E. AHAMED: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Indian permanent mission in
New York has been shifted to a new pre-
mises; and

(b) if so, by when and the expenditure
Incurred foracquiring/buliding this premises?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
Yes, Sir, The Permanent Mission of india
New York shifted into the new building on
31st January , 1993. The expenditure on
purchase of land and construction of the
new building as on 15 March, 1993 was
Rs.51, 35, 35, 105. 46 (rupees fifty one
crores thirty five lakhs thirty five thousands
one hundred five and pause forty six).

Development of Tourism in
Rajahandry

3707 SHR! K.V.R. CHOWDARY: Wiil
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether any proposal regarding de-
velopment of Tourism in Rajahmundary is
pendingwith the Union govermentfor clear-
ance;

(b) if so, the detalils thereof; and

(c) by when it is likely to backorded
approval?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) No, Sir.
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({b) and (c).Does not arise.

London-Ahmedabad Sector

38708. SHRI MOHAN SINGH (DEORIA):
Wili the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Airindia has stoppedits
services on the New York-London-
Ahmedabad sector from Delhi-Bombay;

(b) if so, the reasons therefor; and

(c) the estimated loss suffered by the
Alr India as a result thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Air India has not stopped its
services on New York-London- Bombay-
Ahmedabad sector. There was no serviceto
Ahmedabad via Delhi.

(b) and {c). Do not arise.
Film Festivals

- 3709. SHRI SRI KANTA JENA: Wilithe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: .

(a) the role of the Indian film Industry in
holding film festivals In the country;

(b) whether the Government propose
to review the existing policy of holding film
festivals; .

(c) if so, the detalls thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) The Intemational Film Festivals of India
are organised by the Directorate of film
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Festivels, an attached office of the Ministry
of information Broadcasting in collaboration
with the Indian Filim industry and the State
Government concerned, depending upon
the city in which the Festival is heid. The
Indian film industry is involved in the plan-
ning of the Intemational Film Festivals of
india through representation on various
committees and it is ensured that the Inter-
national industry derives the maximum pos-
sible benefit from these festivals by giving its
members access to festival screenings, dis-
cussions and events through their profes-
sional trade bodies.

(b) to (d). The Govermnment has con-
ducted a review with a view to make the
International Film Festival of India attractive
and to organise it in a better way so as to
fulfiil the objectives for which it was de-
signed. The Film Advisory Committee of the
Ministry of Information and Broadcasting
has gone into the matter of revival of the
concept of the competitive festival and has
recommended that first of all we have to see
that all necessary infrastructural facilities
become available, since itis the perception
of the importance of a festival that attracts
the best films and outstanding film person-
alities. In the current scenario, it has been
considered prudent to retain the existing
character of international Film Festival and
to hold it as a non-competitive event, next
year at Calcutta, which is a film producing
city.

Extradition Treaty with Britain

3710. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS be pieased
to state:

(a) whether British Parliament has since
ratified Extradition Treaty signed with India;

(b) if so, the details thereof; and

{c) if not, by when it is expected to be
ratified?

MARCH 22, 1903
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
R.L. BHATIA): (a) No, Sir.

(b) and (c). The British Government has
submitted a Command Paper in this regard
to Pariament. The Extradition Treaty has
also been referred to and is under examina-
tion by the Statutory Instruments Commit-
tee of the British Parliament. The Biritish
Home Secretary is to introduce the neces-
sary draft Orders-in-Council before their
Parliament in keeping with the legisiative
time-table. Once these Orders have been
debated and approved by both House of
Partiament, the Biritish Foreign and Com-
monwealth Office will proceed to notify the
ratification of the Treaty.

Hydel Power Projects of Mizoram

3711.DR. C. SILVERA: Wil the Minis-
ter of POWER be pleased to state:

(a) whether the Government propose
to finance any of the pending Hydel Power
Projects of Mizoram during the current year;
and

(b) if so,the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) and (b). As on
date, two projects, namely, Tunal in the
State Sector and Dhaleshwariin the Central
Sector have been accorded techno-eco-
nomic clearance by CEA. However, the
question of financing these projects will only
arise on their receiving other clearances/
approvals including clearacnce from the
environmental and forestry angles

Self-sufficiency in Power

3712.  SHRIRAMPRASAD SINGH:
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SHRI N.K. BALIYAN:

PROF. SHRIMATI RITA
. VERMA:

SHRI SATYA DEO SINGH:

SHRI NARAIN SINGH

CHAUDHARI:
SHRI JANARDAN MISRA:
SHRI M.V.V.S.MURTHY:

Will the Minister of POWER be pleased
to state:

(a) the quantum of demand and gen-
eration of power in each State in terms of
Megawatts as on February 28, 1993;

{b) the details of nationiz : and multina-
tional proposals for setrting up power gen-
eration units with proposed total capacity
thereof;

(c) the steps taken by the government
to clear these proposals;

{d) whether the Government have fixed
any target for making the country self-sutfi-
cient in power, and

(e} if so, the detalils thereof? -

THE MINISTER OF STATE IN THE
MINISTRY OF POWER {SHRI P.V.
RANGAYYA NAIDU): (a) to (e). The infor-
mation is being collected and will be laid on

the Table of the House.
Metro Channel
3713. SHRI LOKANATH
CHOUDHURY:
DR. PARSHURAM
GANGWAR:

Willthe Minister of INFORMATION AND
BRODCASTING be pleased to state:

(a)whetherindependentproducers and
others have sent representations prolesting
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Written Answers 318

against the proposal to allot Metro Channel
in private sector; '

(b) if so, the detailsthereof; and

{c) the reaction of the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a)to(c). Yes, Sir. The representations were
primarily about the quantum of license free
fixed for the allotment of time slots in the
metro hour (8 p.m. to 9 p.m.) introduced by
Doordarshan from 26.1.1893. The license
fee per half an hour slot per metro has since
been reduced from Rs. 80, 000/- to Rs. 54,
000/-

Import of Feature Films
3714. SHRI  MANORANJAN
BHAKTA:

SHRI GEORGE
FERNANDES:

Wilt the Minister of INFORMATION
AND BROADCASTING be pleasedto state:

{a) whether the Doordarshan, All India
Radio, and the National Film Development
Corporation have to require license 1o im-
port cinematrograph feature films and video
films; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING {SHRIK.P. SINGHDEO):
(a) anid (b). No, Sir. As per import policy,
import of cinematographic feature films and
video films may be made without a license
by the National Film Archive of India, Film
and Television Institution of india and
Children's Film Society of india. Import of
these films may be made without a license
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by otherimportalso, including Doordarshan,
.All India Radio and National Film Develop-
ment Cooperation Ltd., provided that the
Importer has obtained fromthe Administiative
Officer, Central Board of Film Certification,
a certificate of the effect that the film has

(i) won an award in any of the Interna-
tionat Film Festivals notified by the Ministry
of Information and Broadcasting, Govern-
ment of india; or

(i) participated in any of the official
sections of the notified Intemnational Film
Festivals; or

(ili) received good reviews in presti-
gious film journals notified by the Ministry of
Information and Broadcasting, Govemn-
ment of india.

Telephone Fees/Tax
SHRI C.P.

MUDALAGIRYAPPA:
SHRI K.H. MUNIYAPPA:

3715.

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Government have since
considered tQe proposal to increase the
telephone registration fees in different cat-

egories;

(b) whether the Govemment aiso pro-
pose to impose any telephdne tax; and

(c) if so, the details with reasons there-
for?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS{SHR!
SUKH RAM) (a) the proposal is under con-
sideration.

(b) No, Sir.

(c) Does not arise in view of (b) above.
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Spares of Alr indis

3716. SHR! PRAKASH V. PATIL: Will
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the News-item
captioned “Air india spares worth Rs. 11
crores untraceable * appearing in the Iindian
Express dated November 27 1992;

(b) if s0, the facts there of; and

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) and (c). A Committee was set up by
Deputy Director (Finance), Air india with
officials fromfinance, Engineeringand Stores
departments to ensure that stocks are cor-
rectly taken and that all repaired items are
retnmed to the stores in time. a pilot study
conducted by this Committee indicated some
discrepancies as mentioned in the news
item, Subsequently, during a detailed study,
the Commitiee has been able to reconcile
the position of spears worth Rs.6.43 crores
approximately. Further reconciliation is in
progress. it is expected that the Committee
will be able to devise method of preventing
such occurrences in furture.

[Translation)

Doordarshan Kendra at Piiibhit,
U.P.

3717. DR. P.R. GANGWAR: Will the
Minister of INFORMATION AND BROAD-

.CASTING be pleased to state:

(a) whether the Doordarshan Kendra
set up in Pilibhit District of Uttar Pradesh is
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being shifted from there; and
{b) ¥ so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) No, Sir. There is no such proposal, at
present. .

(b) Does not arise.
{English)

Review of Indian Post Office Act.
1898

3718. SHRI SANDIPAN BHA-
GWAN THORAT:

SHR! R. SURENDER

REDDY:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Govemment have re-
ceived a representation from the Federation
of Indian Publishers (FIP) demanding re-
view of the indian Post Office, 1898;

(b) if so, the details thereof; and

{c) the action taken or proposed to be
taken by the Govemnment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The Federation has made
a representation to the Indian Post Office
Act Review Committee set up by the Gov-
emment.

(b} The major suggestions are given in
the attitude statement.

(c) The suggestions were keptin view by
the Post Office Act Review Committes (1993)
while framing the draft of the new post Office
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Act which has since been presented to the
Govemment.

STATEMENT
Annexure

Major suggestion from the Fed@ation of
indian Publishers (FIP)

1. Book packets shouid be aflowed to be
will packed and securely tied while in
transit to avoid loss or damage, al-
though they shall be operable to enabie
inspection, if required.

2. Separate’ list of books’ or ‘catalogue’
should not be considered as advertise-
ment and be allowed to go with book
packets. ‘

3. Likemagszineswhich are allowedcom-
mercial advertisement books should
also be allowed to have commercial
advertisement to reduce the burden on
readers.

4. Limit of 5 kgs for book packets should
be raised to 10 kgs and the maximum
size of 60 x 30x30 cms, shouid be
increasedtoaccommodate theincrease
in weight.

5. Since Postal Packets are the only way
to make the books reach the remote

comers of the country, postage rate for
printed books should be reduced.

6. Ex-gratiacompensation for joss of reg-
1890 pacikels whould be increased to
i1s. 200/-, and claims should be settied
within a given time,

[Trarsiation}
Visit to Mataysia

3719, SHRIMATI SUMITRAMAHAJAN:
Wil the Minister of EXTERNAL AFFAIRS be
pleased to state: '
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(a) whather ha visited Malaysia re-
cently;

(b) if s0, the details thereof;

(c) whether any agreement has been
signadguring his visit; and

(d) if 8o, the main features thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) No, Sir.

(b) to (d). Does not arise

{English}
Wages of Indian Air lines
Employees
3720. SHRIMATI PRATIBHA

DEVISINGH PATIL: Will the Minister of
CIVILAVIATION AND TOURISM be pleased
to state:

(a) whether there is any proposal to
dispose of pending issues relating to wages
and the working conditions of employees of
the Indlan Airtines;

(b) if so, the detalls thereol; and
(c) if not, the reasons therefor?

THE MINISTER OF CiVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). The entiree question of
revision of wages and allowances for em-
ployees of Indian Airlinas and Air India for a
period of five years from 1.9.1980 has al-
ready been referred to the National indus-
triat Tribunal. The Tribunal will also examine
the question of parity between correspond-
Ing categories of smployees in Indian Arilines
and Alr India.
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Coverage of Local News in News
Bulietins

3721. SHRI GIRDHAR! LAL
BHARGAVA: Willthe Minister of INFORMA-
TION AND BROADCASTING bepleasedto
state: ]

(a) the policy of the Govemment for
providing T.V. coverge to national and inter-
national news during local news of the States;

(b) whether maximum time is given to
non-local news and then the same news are
repeeted in the national bulletin;

(c) whether the Government propose to
give priority to the local news; and

(d) it so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) to (c). No fixed ration or time has been
allocated for national, intemational an re-
gional news in the news bulletins telecast
from the regional Kendras of Doordarshan.
While lpcal news tems are given promi-
nence in these news bulletins, it is consid-
ered necessary {0 included important na-
tional and intemational news items in order
to meet the requirements of viewers.

{d) Does not arise.
Furit Processing Industries
3722. SHRI BHOGENDRA JHA: Wili
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

{a) whether the Union Government are
aware of the present state of furit processing
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industries in Madhubary Darbhanga and
Qint in Brhar,

{b) if s0, the steps taken/proposed to be
taken by the Government in this regard,

(c) whether the Union Government pro
pose to handover these industnes to coop-
erative or government or private agencies
and

(d) f so the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR! TARUM GOGO!) (a) to
(d) No frut processing units is licensed
under the Frut Products Order 1955 in
Madhubai Darbhanga and O in Bihar
Natonal Cooperative Development Coop-
eration has informed that they had sec-
tioned financial assistance for the setting up
of three fruits processing units In these
districts in the year 1966-67 and the work
was completed by the end of 1969 How-
ever, the units could not operate due to
despite between Contractor and the Soci
ety NCDC further sanctioned some assis-
tance for these units in the year 1976 and
1982 However, further action was nottaken
by the State Government and these sanc-
tions were cancelled by NCDC

Long Distance Public Telephones in
Uttar Pradesh

3723 SHRI RAJVEE R SINGH Will
the Minister of COMMUNICATIONS be
pleased to state

(a) the places in Uttar Pradesh where
Long Distance Public Telephones (LDPT)
have been instalied dunng 1981 92

{b) the number of paices where these
were proposed to be instatied duning 1992-
93 and the number of paices out of them
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where these have already been nstalled
and the number of places where these are
yet to be installed, and

{c) the times by which the remaining
places are likely to be covered?

THE MINISTER OF STA®E OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUIKH RAM) (a) The Government have
“anned to provide Public telephone tacsity
{Long Distance and Local) in Panchyat
villages 2078 Panchat villages were cov-
ered with public telephone facility in Uttar
Pradesh dunng the year 1991-92

(b) During the year 1992-93, 6858
Panchayat villages were proposed to be
provided with public telephones out of which
5811 have been covered upto 28th Febru-
ary, 1993 The number of such villages yet
to be covered dunng the current financial
year is 1047

(c) By 31st March 1993 progressively
[Enghsh}
Construction of Hotels by ITDC

3724 KUMARI PUSHPA DEVI
SINGH
DR LAL BAHADUR RAWAL
SHRIMAT! VASUNDRHRA
RAJE

Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

/
{a) the number of hotels running n
Rajgsthan Uttar Pradesh and Madhya
Pradesh by the india Tounsm Development
Corporationandother Central Organisations

(b) whether the Union Government pro-
pose 1o set up more hotels in these States
with and without nay collaborations of the
State Governmant dunng the E.ghth Plan
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period; and (b) There has been no complaint abaut
their functioning.
(c) if so, the detalis thereof and if not,
the reasons therefor? (c) Question dees not arige.
THE MINISTER OF CIVILAVIATION'S Promotion of Tourism in U.P.

AND TOURISM (SHRI GHULAM NABI
AZAD): (a) ITDC operates seven hotels in
the States of Rajasthan, Uttar Pradesh and
Madhya Pradesh. Hotel Corporation of india
which'is another Public Sector Undertaking
does not operate any hotel in these States.

(b) and (c). The Union Government
does not set up hoteis but encourages
public and pnvate sectors to set up hotels.

Rural Post Offices in Tamil Nadu

3725. DR. SHRIMATI K.S.
SOUNDRAM: Wil the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of post offices in rural
areas in Tamil Nadu and the number out of
them without departmental buildings;

(b) whether their functioning is satisfac-
tory; and

(c) if not, the steps taken to improve
their functioing?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The number of department
sub-post offices in rural are in Tamil Nadu is
1273 and out of them 1208 post offices are
without departmental buildings.

3726. SHRI VISHWANATH SHARMA:
Will the Minister of CIVIL AVIATION AND
TOURISM be pisased to state:

(a) the details of proposal for tourism
received by the Union Govemment from the
Govemment of Uttar Pradesh during each
of the last three years, upto January 31,
1993;

(b) the number out of them approved so
far; and

(c) the financial assistance proposed to
be provided by the Union Governmentto the
State for this purpose during 1993-947

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD). (a) Details of tourist proposals re-
ceived from the Government of Uttar
Pradesh during each of the last three years
given in enclosed statement.

(b) Al proposals received dunng 1990-
91, 1991-92 and six proposals received
dunng 1992-93 have been approved and
sanctioned .

(c) Rs. 340 lakhs have been proposed
as financial assistance to be extended dur-
ing 1993-94, to Uttar Pradesh
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[Translation)

Telephone Exchanges in Rural and
Urban Areas of Madhya Pradesh and
Orissa

- 3727. SHRI KHELAN
JANGDE:
SHRI SRIKANTA JENA:

RAM

Willthe Ministerof COMMUNICATIONS
be pleased to state:

(a) the district telephone exchange-
wise ratio of the faults recorded in the tele-
phone system in rural and urban areas in
Madhya Pradesh and Orissa;

(b) whether the telephone system at
district and village levels in the States often
remains faulty;

(c} if so, the reasons therefor;

(d) the distnict-wise number o*the elec-
tronic telephone exhages functioning in ru-
ral areas of these States;

(e) the time by which each village of the
States would be linked with an effective
service of telephone system; and

(f) the various schemes formulated for
improving the functioring of the telephone

MARCH 22, 1893
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systems in the States?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The information is given in
statement | and |I.

(b) No Sir.
(c) Does not arise in view of (b).

(d) The information is given in state-
ment li! and V.

(e) By the end of Eighth Plan.

(f) The schemes formulated are (1) Old
manual and electromechanical exchages
are being replaced by reliable electronic
exchanges.

(i) Heavy overhead alignments are
being replaced by U/G cables and bare
wires are (1) Out-door plant, DPs. cabinets
and pillars are being rehabilitated. (IV) More
rehiable Transmission media are being pro-
vided for linking various places. LDPTs are
being provided on reliable MARRs instead
of bare wires. (V) The various activities like
fault repair service, directory enquiry and
billing are being Computerised.

being replaced by insulated wares

STATEMENT-I

The distnict wise ratio of fults in rural and urban area in Madhya Pradesh

S NO. Distnct Faults/ 100 station/month
Rural Urban

1. Balagahat 7.0 10

2 Bastar 10.6 8.8

3. Betul 6.8 7.2
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S NO Distnct Faults/100 station/month
_ - Rural Urban

4 Bhind 60 76
5 Bhopal 82 170
6 Bllaspur 172 252
7 Chhatarpur 70 100
8 Chhindwara 80 100
9 Damoh 18 122
10 Datia 90 10
11 Dewas 51 54
12 Dhar 52 57
13 Durg 105 86
14 Guna 62 80
15 Gwalior 118 119
16 Hoshangabad 69 70
17 indore 198 217
18 Jabaipur 124 181
19 Jhabua 12 64
20  Khandwa 70 7
21 Khargone 50 53
22 Mandia 60 ne

23  Mandsaur 60 1o
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S.NO. District Fauits/100 station/month
Rural Urban
24.  Morena 8.0 100
25.  Nisinghpur 6.3 7.2
26. Panna 8.0 10.0
27.  Raigamh 11.8 121
28.  Raipwr 13.9 238
29.  Raisen 6.9 7.
30. Rajgarh 7.0 7.0
31.  Rajnandgeon 10.3 236
32.  Ratlam 9.2 44
33. FRewa 117 1.7
34. Sagar 12.8 123
35.  Sarguja 19.2 15.0
36. Satna 11.8 1.8
37.  Sehore 7.6 1.2
38.  Seoni 9.0 90
39.  Shahdol 12.7 17.8
40.  Shajapur 6.9 7.0
41.  Shivapuri 58 75
42, Sidhi 107 120
43.  Tkomgarh 95 95
44.  Ujain 8.0 105
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STATEMENT -H

The Duistruct wise ratio of faults in rural and urban area in Orissa Circle

S.N. Name of the Fauit for 100
station in
Rural Urban
Telecom. Disst Area Area
1. Balasore 76 928
2. Berhampur 9.98 104
3.  Bolangir 1.4 58
4. Bhubneswar ‘1858 20.2
5. Cuttack 14.78 13.13
6. Dhanllanal 142 12.3
7. Koraput 22 7.2
8. Rourkela 6.3 154
9. Sambalpur 12.00 15.00
STATEMENT-H

District-wise number of electronic exchanges functioing in rural areas in Madhya Pradesh

S.N.  District No. of Eelctronic Exchagnes
1 Balaghat 19
2. Bastar 22
3. Betul 1"
4. Bhind 7
5. Bhopal 7
6. Bilaspur 45
7 Chhatarpur 6

8. Chindwara 28
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S.N.  District No. of Eelctronic Exchagnes
9. Damoh 12
10. Datia 5
11. Dewas 29
12. Dhar 49
13. Durg 2
14. Guna 18
15. Gwalior 18
16. Hoshanagabad 10
17. Indore 26
18. Jabalpur 28
19. Jhabua 12
20.  Khandwa %6
21. Khargone 37
22. Mant;la 13
3. Mandsaur 37
24, Morena 17
25. Narasinghpur 25
26. panna 6
27. Raigarh 25
28. Raipur 32
29. Raisen 16
30. Rajgarh 13

31. Rajnandgaon 13




349 Written Answers CHAITRA 1, 1915 (SAKA) Whritten Answers 350
SN  Distnct No of Eelctronic Exchagnes
3 Ratlam 27
a3 Rewia 6
34 Sagar 24
35 Sarguja 7
36 Satna 11
37  Sehore 22
38 Seont 22
39 Shahdol 9
40 Shajapur 3
41 Shivpun 13
42 Sidhi 9
43 Tikamgarh 2
4 Ujhain 27
45 Vidisha 12

The District wise number of electronic exchange fucntioing in rural areas in Onssa Circle

STATEMENT IV

"SN Name of the Telacom Disst

1

W0 O NN AW N

No of Electronic Exchanges in Rural Area

Balasore
Berhampur
Bolangir
Bhubnaneswar
Cuttack
Dhankanal
Koraput
Rourkela
Sambalpur

62
20
20
65
a5
95
28
a2
39

{
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Power Supply to Coal Mines in
Eastern Sector

3728. SHRI SANATKUMARMANDAL:
Wil the Minister of POWER be pleased to
state:

(a) whether coal mining operations in
the Eastern Sector are severely hit recently
due to shortage of power supply; and

(b) if so, the steps taken or are being
taken to improve the availability of power
from Damodar Valley Corporation to the
coal mines in the Eastem Sector?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) No, Sir

(b) Does not arise
Post Offices in Maharashtra

3729. SHRI ARVIND TULSHI RAM
KAMBLE: Wil the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the criteria adopted by the Govem-
ment for opening post offices in urban and
rural areas, separately;

(b) whether post offices are not opened
despite fuifilling requisite requirements in
some villages of Maharshtra;

(c) if so, the reasons therefor; and
(d) the time by which post offices are
likely to be opened?

THE MINISTER OF STATE OF. THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The criteria adopted by the

MARCH 22, 1983
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Govemment for opening post offices in ur-
ban and rural areas are given in statement
lAl& IBI

{b) to (d). Post Offices: are opened
keeping in view the population, income and
distacne norms and subject to availability of
reasoures and assigned targets. Post of-
fices are opened progressively through An-
nual Plans

STATEMENT
Norms for opening of Sub-Post Offices
1. Urban Areas (Non-Plan)

() Initially the post office should be
self-supporting but at the time of
the first annual review it should
show 5% profit to be eligible for
further retention.

(i) The minimum distance between
two posts offices is now raised to
1.5 Kms. in cities with a population
of 20 lakhs and above and 2 Kms.
In other urban. No two delivery
offices however should be closer
than 5 kms. from each other. Fur-
ther a delivery post office should a
have, 9 minimum of 7 post men's
beats.

(iii) No extra departmental post offices
will be opened in urban areas

Heads of circles will have powers
to rela the distance condition in
10% of the cases.

(iv

~—

(v) in all cases, approval of Ministry of
Finance is obtained.

Il Project Areas/industrial Estates and
Townships/Satellite Townships/
other Areas of Development Activ-
ity Plan
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{) The Scheme will over departmental
sub offices set up in project areas, new
industrial esiates townships satellite colo-
nles developed in periphery of cities/urban
agglomerations and other similar develop-
ments which have come up in new areas in
pursuance of the plan activities of state and
central govemment department and agen-
cies.

(i) The posts required for the opening of
departmental sub offices underthis scheme
will be created at the approval of Secretary
in the Ministry of Finance (Deptt, of Expen-
diture)

(iii) Only proposals in which the mini-
mum anticipated work is 5 hours can be

considered.

{iv) The permissible imits of loss will be
Rs. 2400/~ (in normal rural areas) and Rs
4800/- (In hitly, backward and tribal areas)
per sub office per annum) These norms are
now under revisions)

STATEMENT -B
Criteria/Norms Fixed for Opening New
Post Offices in Rural Areas Effective from 1/
4/1991,

Thefollowing norms for opening branch
post offices effective from 1/4/1991 have

been adopted:-
(i) Population
(a) In Normal areas

3000 population in a group of vil-
lages (including the PPO villages).

(b) In the Hilly, Tribal sert and
inaccessible areas:

$00 population in an individuai vil-
tage of 1000 population in a group of

CHAITRA 1, 1918 (SAKA)
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villages

(i) Distance
(a) in normal areas:

The minimum distance from the
nearest existing post office will be 3
Kms.

(b) in Hilly, Tribal, Desert and inac-
cessible areas

The distance limit will be the same
as above except that in hilly, areas, the
minimuy distacne limit can be relaxed
by the Directorate i n cases where such
relaxation in warranted by special cir-
cumstances which should be clearly
expalined while submitting a proposal.

(iil) Anticipated Income:
(a) in Norma! areas.

The minimum anticipated revenue
will be 33 1/3% of cost

(b) in Hilly, Tribal, Deset and Inac-
cessible areas:

The minimum anticipated mcome
will be 156% of the cost.

Clearance for Power Projects

3730. SHRIMOHAN RAWALE: Wilithe
Minister of POWER be pleased to state:

(a) whether eariier, the projects submit-
ted by State electricity Boards to Central
Electncity Authority/Planning Commission/
Ministry of Environment and Forests were
accorded sanctioned simulataneousty;

{b) whether this systems has since
been discontinued;

(c) if 80, the reasons thereof;
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{d) whether it is proposed to continue
the same old system of according sanctions
submitted by the State Electricity Boards
simuitane ously to save time over-run cost
ascatlation;

{e) whether it is proposed to fix a mini-
mum time limit for sanctioning State power
projects proposals by the Union Govern-
ment; and

(f) if so, the details thereof and if not, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) No, Sir.

{b) to (d). Do not arise.

(e) and (f) The timetaken for sanction-
ing of a project depends upon the time by
which the project-authority can tie up all the
raquisite imputes and clearances.
[Transiation)

Telephone Connections in Gujarat
+3731 SHRI N .J. RATHVA: Will the

Minister of COMMUNICATIONS be pleased
to state

MARCH 22, 1993
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(a) the number of telephone connec-
tions released in each district of Gujarat up
to December, 1992;

(b) the number of public telephone
booths with ISTD and STD facility openedin
Vadodara, Bharuch and Panchmahai dis-
tricts;

(¢) whether the Govemment have re-
ceived any representation for providingthese
tacilties in these districts;

(d) if so0.the details thereof; and

(e) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The details are at state-
ment-,

(b) The details are at statement-il.

(c) to (e). As per our iberalised policy,
STD publc calls offices are being freely
allotted to all those who volunteer for the
same subject to observance of department
formalities and technical feasibility
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Post and Telephone Facilities to Gram
Panchayats in U.P.

3732 SHRIARJUN SINGH YADAV Wilt
the Minister of COMMUNICATIONS be
pleased to state

(a) the distnct-wise number of gram
panchayats in Uttar Pradesh having post
office and telephone faciities

(b) the time hmit fixed 1or providing these
facilties to every gram Panchayat,

(c) the number of post offices in gram
panchayats out of them where faciiity of
sending telegrams available and the scheme
for the further expansion of this faciity, and

(d) the district-wise details of the
programme formulated for providing speed
postservice in allthe distnct headquarters of
the State”

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Telephones

MARCH 22, 1993
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Uttar Pradesh has 12892 Gram

(b)

(c)

Panchayats with telephone facility
as on 28 2 93 Distnct-wise detalis
are gven in the Statement

Post Offices

The information 1s being collected
and will be laid on the Table of the
House

Telephone”

Alithe Gram Panchayats have been
planned to be covered with tele-
phone faciiity progressively by 31st
March, 1995 subject to avallability
of resources

Post Officers

No time frame can be given as the
post offices are opened subject to
fulfilment of prescnbed norms and
availability ot funds and targets
fixed in this regard

3018 post offices in gram
panchayats are provided with the
facility f sending telegrams The
telegram facility is provided when a
PCO is installed in the pest office

STATEMENT

Statement to be laid on the table of the Lok Sabha Vide Part

(a) Of Unstared Question No 3732 for 22 3 1993

Distnict wise detarls ot Panchayat viflages having telephone facility as on 28 2 93in Uttar

Pradesh
S No o Name of Distnct Panchayat
Villages having
Telephone facihity
1 Agra 224

2  Algarh 464
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S No Name of Distnct Panchayat
Villages having
Telephone facility
3  Aliahabad an
4  Almora 216
5  Azamgarh 302
6  Babraich 234
7 Balha 273
8 Banda 170
9 Bareilly 155
10 Bash 260
11 Barabanki 245
12 Bynore 156
13 Budaun 126
14 Bullandshahar 310
15 Chamoli 117
16 “xdehrada 59
18 Etah 173
19 Etawah 315
20 Fawzabad 214
21 Fatehpur 110
22 Farrukhabad 222
23 Ferozabad 68
24 Ghaziabad 389
25 Ghazipur 119
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S. No. Name of District Panchayat
Villages having
Telaphone faciiity
26. Goda 303
27. Gorakhpur 163
28. Hﬂmifpl'lf . 137
29. Hardol 205
30. Hardwar 63
31 Jalaun 134
32. Jaunpur 324
33. Jhansi 108
34. Kanpur city 046
35 Kanpur Dehat 179
36. Lakhimpur 291
37. Lalitpur 081
38. Lucknow 286
39 Mainpun 177
40. Mehrajagan) 096
41. Mathura 267
42. Maunathbhanjan 247
43 Meerut 516
44 Mirzapur 102
45, Muradabad 123
46 Muzaffaenagar 289

47 Mannital 298
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S No. Name of Distnct Panchayat
Viliages having
Telophone faciity
48. Paun 083
49  Pilibhit 060
50 Pthauragarh 132
51 Pratepgarh 128
52 Raebareli 228
63 Rampur 097
54 Sahranpur 253
55 Shahjehanpur 128
56 Sidharthnagar 078
57 Sitapur i ral
58 Son Bhandra 088
59 sultanpur 442
60 Tehn 055
61 Unnao 225
62 Uttar Kashi 020
63 Varanasi 497
Total 12892

Telephone Connections in Andhra

Pradesh

3733 SHRI DHARMA BIKSHAM Will
the Minister of COMMUNICATIONS be
pleased to state

(a) the district-wise number of applica-
tions pending for telephone connections in

Andhra Pradesh particularly in Hyderabad,

(b) the steps taken for the expansion of
telecommunications facilies in the State,
and

(c) the time by which the pending appli-
cations are likely to. be cleared?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Details are given in at-
tached statement

{b) and (c). As per 8th Plan Objectives,

tions is to be reduced to two years in farge
telephone system and telephone practically
on demand in ruralttribal areas, by the end
of 8th plan penod (92-97). The expansion of
the exchanges is being planned to meet the

the waiting period for telephone connec-  above objective accordingly
STATEMENT
S! No Name of the Distnct Waiting hist as on 28.2.93
1. Madak 2395
2 Mahabubnagar 2484
3 Kumool 4286
4. Ananthapur 2735
5 Cuddapih 2735
6. Chittoor 4625
7. Guntur 863t
8. Nellore 3198
9. Prakasham 2503
10 Krishna 13080
1. Warangal 3941
12. Karimangar 4068
13. Naigonda 2087
14. Khamma 3658
15 Adilabad 1264
16. Nizamabad 1539
17. Waest Godavan 5445
18 Visakhapatnam 13345
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SI. No. Name of the District

Waiting list as on 28.2.93 s
19. Srikakulam 1041
20. Vizian agaram 839
21, East Godavari 7165
22, Hyderabad Rural 6009
23. Hyderabad Urban 82663
Toal 1,79,765
IA Filghts in North Bihar {d) No, Sir.

3734. SHRI SYED SHAHABUDDIN:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the number of runways and air-
strips which are operational in Bihar as on
January 1, 1993;

(b) the number of runways and air-snps
with their location which are being utilised by
the inchan Airlines;

(c) whetherthe Indian Airiines filghts do
not touch North Bihar

(d) whether the Indian Airlines has car-
ried out any techno-economic or commer-
cial survey in North Biahrl and

(e) if so, the data of survey and the
details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Five airfields belonging to the
National Airports Authority are operational

(b) Two, namely Patna and Ranchi.

(c) Yes, Sir.

{e) Does not arise.
[Translation}

Forelgn Assistance for Power

Projects in Bihar

3735. SHRI RAM TAHAL
CHOWDHARY: Willthe Mnister of POWER
be pleased to state:

(a) the ongoing power projects in Bihar
with foreign collaboration and which seek
additional financial assistance at present;

(b) the reasons for seeking such addi-
tional assistance; and

'(c) the number of such power projects
forwhich additional financial assistance has
been approved by the Government Is tar
and the projects awaiting approval, sepa-
rately?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) Kahalgaon Ther-
mal Power Projectof National Thermal Power
Cooperation, Eastern Gandak Canal Hy-
droslectric Project of Bihar Hydro Power
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Corporation and maithon Gas Based Project
of Damodar Valle Corporation are ongoing
power generation projects in Bihar with for-
eign collaboration and none of them has
sought additional financial assistance

(b) and (c). Do not arise in view of he
repe eof partr
(a) above,

Post Office Buildings in M.P.

3736. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of post offices in Madhya
Pradesh without departmental buildings;

(b) whether the Government propose
to construct some new buildings for the said
purpose;

(c)if so, the details with location thereof';
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) There are in all six Head
Post Offices and 1170 sub post offices
without departmental buildings in Madhya
Pradesh Circle. -

(b) Yes, Sir.
(¢) It is propased t construct depart-
mental buildings for 21 post offices as per

the list subject to availability of resources

(d) In view of reply to part (c) does not
arise

STATEMENT

Post offices for which construction of
departmental buildings has been approved

MARCH 22, 1893
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1. HPO Rahjnadgaon
2. HPO Jhabua
3. HPO Korba

4, indore Topkhana, PO
5. PO Pithampur

6. PO Pathar

7. PO Ambakara chouki
8. PO Katangi

9. PO Manpur

10. PO Dhampuri
11. PO Umana
12. PO Shahpura
13. PO Shivap Nagar
14 P{O Thandala
15. PO Banapura
16 ’PO Ritht
17. PO Panna
18 PO Salamatpur
19. Buitkshgan PO
20 PO Siddigganj

21 PO Bedia

irrigation Project of Bihar

3737. SHRI LALIT ORAON: Will the
Minister of WATER RESOURCES be
pleased to state:
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{a) the estimated cost and the time of
completion as per the original estimates of
the Dhan Singh Toh water-reservoir scheme
and the Narma Water-reservoir scheme
under he Gymal distinct of Bihar,

(b) the escalated estimated cost due to
increase registered and the present est-
mated cost and the stipulated penod for its
completion,

(c) the ration of work done and the
expenditure incurred till December 31, 1992
on the construction of dam, spillway, water

CHAITRA 1, 1915 (SAKA)
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drainage and canal, separately; and

(d) the details of the works pending of
these schemes and the ratio thereof?

THE MINISTER OF STATE iN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHR! P K. THUNGON). (a) to (d) The
Details of cost of progress on Dhan Singh
Tolt Reservoir medium imgation project and
Narma minor imgation project are given in
the Statement attached
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Start-il Treaty

3738. SHRISHRAVANKUMARPATEL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state: ’

(a) whether the Government are aware
of the recent START-ll Treaty singed be-
tween the US and Russia;

(b) if so, the salient features thereof;
and

(c) the steps contemplateditaken by
the Government to bring about the total
elimination of nuclear weapons as per the
former Prime Minister Rajiv Gandhi’s per-
ception of the nuclear weapon free World?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes Sir.

(b) A Statement is laid on the table of
the Lok Sabha. important and encouraging
step. But even after the envisaged reduc-
tion. both sides would continue to retain
huge neclear arsenals. The agreement does
not of course cover the arsenals of other
nuclear weapon powers. Government fully
support former Prime Minister’s proposal tor
general and global nuclear disarmament.
Government believes that unilateral or bilat-
eral negotiated arms reduction agreements
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are not a substitute for muftitateral nuclear
disarmament negotiations which must be
linked to the objective of the total elimination
of nuclear weapons within a time-bound
framework.

STATEMENT

On January 3, 1993 President George
Bush of the United States of America and
President Boris Yeltrsin of the Russian Fed-
eration singed the START !l Treaty (Treaty
on Further Reduction and Limitation of Stra-
tegic Offensive Arms)

easalient fnedthtus of he START |l
Teatyt are

(i) Signification reductions have been
agreed to by both countries for warheads.
The START Il Teaty consists of two phaes.
The first seven year phase is expected 1o
run concurrently with START | while the
second phase in expectred to be completed
by 1 January 2003. This can be brought
forward to 31 December 2000 provided the
US ca contribute to the financing of he
destruction of the Russian aresenal.

(i) The ceilings under START li are as
follows:

START

START 1l
(Phase 1) (Phase H)
(a) Total Strategic warheads 36800-425. 3000-3500
{actually deployed)
(b) SLBM warheads 2160 1700-1750
{c) MiFVed ICBM waheads 1200 0
Q) ¢ wrauy 1CEM wartieads 650 0



{ill) These raductions will bring down
the US and Russian strategic arsenals from

its present levels to approximately one-
third.

Inauguration of Telephone Exchanges
and Post Offices

3739. PROF. PREM DHUMAL.: Willthe.

Minister of COMMUNICATIONS bepleased
to state:

(a) whether the Govemment have is-
sued any instructions to the Telecom and
Postal authorities regarding inauguration of
the telephone exchanges and post offices;

(b) whether both the D:, artment’have
been advised to seek prior p2rmission of his
Ministry in this regard; and

(c) if so, the details in t his }egard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) to (¢). Yes, Sir. Both the
Departments have been advised to ascer-
tain the converiience of Minister of State (c),
Central Ministers from the concerned State
or the State Chief Minister/of local Minister
in consultation with the local M.P. In case of
delay, technical cut over will be done without
any format function.

Documentary Film on Sather Mulear
Fort in Nasik

3740. SHRIBAPUHARICHAURE: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government of
Maharashtra has urged the Union Govern-
ment to produce a documentary film on the
historical Sather Mulher fort in Nasik district.
Maharshtra; and

(b) if s, the reaction of the Government

'CHAITRA 1, 1915 (SAKA)
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thereto? '

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEQ):
(a) No, Sir.

(b) Question does not arise.

Agreement with Tajkistan

3741.  SHR! D. VENKATESHWAR

RAO:

SHRI SIMON MARANDI:
SHRI YASHWANTRAO

PATIL:

SHRI SHIBU SOREN:

SHRI MANORANJAN
BHAKTA:

Willthe Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Prime Minister of
Tajikistan visited India recently;

(b) whether some agreements were
signed during the visit;

(c) if so.the salient features and the
follow up action taken by the Government
thereon; and

{d) the further steps taken/proposed to
be taken by the Government {o increase the
level of bilateral cooperation with that coun-

try?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (d).
Mr. Ahdumalik Abdullojonov. Chairman of
the Council of Ministers, Govemment of
Tajikistan visited India from 14-18 February,
1993. The following documents were singed
during his visit:

(1) Declearation on principles and direc-
tions of cooperation between the Republic
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- of India and the Republic of Tajikistan.

(2) Protocal on cooperation between
the Ministry of External Affairs of the Repub-
lic of indla and the Ministry of Foreign Affairs
of the Repubilic of Tajikistan.

(3) Agreement between the Govern-
ment of the Republic of India and the Gov-
emment of the Republic of Tajikistan on
trade and economic cooperation.

(4) Agreement on Economic and Tech-
nical cooperation between the Govemment
of the Rublic of India the Government of the
Republic of Tajikistan.

(5) Agreement between the Govern-
ment of the Republic of India and the Gov-
emment of the Republic of Tajikistan on
cooperation in the Spheres of Culture, Arts,
Education, Science, Mass Media (including
Cinematography) and Spotts.

(6) Agreement on cooperation between
the Commercial Bank for Foreign Economic
activity of the republic of Tajikistan
(Tajikvnesh -Econombank ) and the State
Bank of india.

These documents came into effect from
the date of their signature (15th February,
1993). Detailed proposals for their imple-
mentation are being formulated by the con-
cemed Indian and Tajik authorities.

An Indian diplomatic Mission will be
opened in Dusham be, the capital of
Tajikistan. This would felicitate interaction
between the two countries and the promo-
tion of bilateral trade, cultural ties, tourism,
and the training of personnel in various
fields.

Security Norms at Alrports

3742. SHRI RAM NAIK: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state:
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(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned security norms violated appeared in
the Hindustan Times dated November 17.
1992;

(b) if so, the facts thereof; and

(c) the steps proposed to be taken to
ensure strict observance of security norms
at the airports?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) No such report has appeared in
the Hindustan Times dated November 17,
1992.

{b) Does not arise.

(c) Adequate measures exist to ensure
abservance of security at airports.

Taicher Thermal Piant

3743. DR. KRUPASINDHU BHOI: Will
the Minister of POWER be pleased to state:

(a) whether an American company is
keen to set up a 200 MW of thermal power
plant at Talcher in Orissa;

(b) if so, the details thereof;

(c) the estimated cost of the project;

(d) the present position with regard ta
setting up of the plant; and

(e) the steps being taken to commis-
sion it within the target date?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR| P.V.
RANGAYYA NAIDU): (a) Yes, Sir.

(b) to (e). Spectrum Technologies inc.
(NRI-USA) in coliaboration with CMS Gen-
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oration (USA) has expressed an interert in
setting up two units of 250 MW each at
Talcher. The estimated cost of the projectis
Rs. 13,4.50 crores (May 1990 prices). The
commissioning date and further details will
become available afterthe projectis awarded
to the private company by the Onssa State
Govemment and the revised feasibility re-

port prepared.

Narmada Sagar Project

3744. SHRI PRAFUL PATEL: Will the
Minister of WATER RESQURCES be
pleased to state:

(a) whetherthe Narmada Sagar Project
has submerged a number of small imgation
projects in Gujarat, particufarly in drought
prone areas; and

(b) if so, the region-wise details of such
irngation proejcts?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K
THUNGON). (a) No, Sir.

(b) Does not anse.
Boeing Sevice in Kerala

3745 SHRI KODIKKUNIL SURESH:
Wil the Minuster of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether there is any proposat to
introduce Boeing service in major ches of
Kerala;

(b) if s0, the details thereof; and

{c) the time by which it i1s hkely to be
ntroduced?

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). Indian Airlines is already
operating Boeing service to Cochin in addi-
tion to A320 services to Trivandrum and
Calicut.

Rural Telephone Exchanges in
Maharashtra

3746. SHRI DHARMANNA
MONDAYYA SADUL: Will the Minister of
COMMUNICATIONS be pleased to refer to
the reply given to Vnstarved Question no.
8134 on April 27, 1992 and state:

(a) the progress made to achieve the
target of rural telephone exchanges com-
misstoned upto February 1993 with location
thereof, and

{b)the proposals of newsuch exchanges
to be opened in Maharrashtra dunng 1993-
947

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Details are given in at-
tached statement-|

(b) Details are gven in attached state-
ment -il.

STATEMENT-I

List of New Telephone Exchanges
opened from 1 4.92 to 28.2.93°

S.No Name of Exchange District

1. Warigaon Ahmednagar
2, Chitali-Jaigaon

3. Lakh

4  Bhatkudgaon

5. Malded
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S.No. Name of Exchange District . S.No. Name of Exchange District

6. Samvatsar 29. Tomburda
7. Talegaon 30. Bembal
8. Raleganshindi 31. Chhadvel-Korde Dhule
9.  Nimgaon Jali 32, Khadvil (KH)
10. Wadgaonpan 33. Khekada
11. Wari 34. Khekada
12. Taklikazi 35. Ratnapimni Jalgaon
13. Chas 36 Rui Kothapur
14. Kutdharan 37. Kalambea
15. Patoda 38. Am bewadi Kolhapur
16 Bbalgaon 39. Gangapur Latur
17. Aing 40 Devanan
18. Ugwa Akola 41. Wadhena

Amravati
19 Dhaga 42. Makar-Dhokda Nagpur
20. Damangaon 43. Yenwa
21. Mangrulipeth 44. Mulakoli Nanded
22. Rajurwadi 45. Shirwadewam Nasik
23. Hantur Aurangabad 46 Chitegaon
24. Ektun 47. Khakurdi
25. Namalgaon Beed 48 Kolar
26. Tumkheda Bhandara 49 Talwade
27. Narkhed Buldhana 50 Borgaon

28. Kusha Chandrapur 51. Patharashendi
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8 No Name of Exchange District & No Name of Exchange Distnet

52 Panjandeo

75 Mankol
53 Sonay

76 Bhugaon Wardha
54 Chinchoh

77 Walfad
55 Raipur

78 Talegaon Talatule
56 Alabad -

STATEMENT -if

57 Maton

Details of New Telephore Exchanges
58 Dudera expect=- t» ho opened dunng 1993-94 in
state of Maharshtra

59  Karanjal
Name of Distnict  No of New Exchanges

60 Otur expected to be opned

61  Katarmi Akola 4

62  Jewal Osmanabad ~ Amravati 4

63 Tadmugh Wardha 2

64 Charthana Parbhan Yevatmal 3

65 Parunde Pune Bhandara 3

66 Umbra; Buldana 3

67 Taradgaon Satara Thane 5

68 Jeur Salapur Raigad 4

69 Layang Jalgoan 4

70  Bhose (K} Nagpur 13

71 Kesegaon Kothapur 2

72 Chapalgaon Solapur 7

73  Agalgaon Sanglt 6
Rantnaqirt 1

74 Maswan
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Name of District  No. of New Exchanges

expected to be opned.
Satara 3
Pune 12
Ahmedanagar 20
Parbhan 4
Aurangabad 7
Osmanabad 2
Latur 4
Nanded 5
Nasik ]
Dhule 5
Total 129
[Translation}
P.C. Os in Delhi

3747 SHRAI GOVINDA CHANDRA
MUNDA: Wil the Minister of COMMUNICA-
TIONS be pleased to state

(a) the number of public all offices in
Delhi, particulary in East Delhi, with facility of
ncoming and outgoing calls,

(b} whether the Government propose
to remove those public call offices from
where the faciity of incoming calls is not
avallable, and

(c) if so, the details thereof,

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
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SUKH RAM): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Central Ha] Committee

3748. SHRIMUMTAZ ANSARI: Willthe
Ministerof EXTERNAL AFFAIRS bepleased
to state:

{a) whether the Government propose
to simphfy and streamline the existing rules
of Central Haj Committee; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L BHATIA) (a) and (b) Yes Sir, The
Govemment are considenng new legisla-
tion in heu of the Haj Committee Act of 1959
which will serve to make the Central Com-
mittee more broad-based in its composition
by providing for wider funcuonal and re-
gional representation The Haywork will also
be improved and streamlined by providing
for more effective participation by the State
Haj Committees

Food Processing industries

3749 SHRI VILASARAO
NAGNATHRAO-GUNDEWAR. Wilithe Min-
ister of FOOD PROCESSING INDUSTRIES
be pleased to state the name of places
where food processing industries are pro-
posed to be set up aunng 1993-94 , State-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR! TARUN GOGOI): Minis-
try of Food Processing Industries does not
set up food processing industries directly in
any State However, this Ministry has for-
mulated several schemes for the 8th Plan
for providing assistance to State Govem-
ment Orgnizations, Joint Sector Compa-
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nies, Cooperative Societies, Voluntary Agen-
cies, efc. for setting up/upgrading food pro-
cessing industries.

Rates for Feature Films

3750. SHRIRAJESH KUMAR:
SHRIMATI SHEELA
GAUTAM:

Witl the Minister ofINFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Film Federation of India
has demanded higher rates for feature films
telecast by Doordarshan; and

(b) if s0, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) Yes, Sir.

(b) The demand would be kept in view
when the next review of the existing rates i1s
updertaken.
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Payment of Tax by M.T.N.L

3751. SHRI CHHEDI PASWAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the amount paid as tax by the
Mahanagar Telephone Nigam Limited after
its formation;

(b) the amount paid during the last five
years, year-wisé and

(c) whetherthe Government propose to
wind up the Mahanagar Telephone Nigam
Limited for non-payment of these taxes?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Mahanagar Telephone
Nigam Ltd, (MTNL) has paid corporate tax
of Rs. 618. 59 crores since its inception upto
31.12.92, including advance tax for the as-
sessment year 1993-94.

(b) The details of the corporate tax paid
yearwise during the last 5 years are as
follows:-

Amount in crores of

Rupees
Assessment Year 1988-89 24.61
Financial Year 1987-88
Assessment Year 1989-90
Financial Year 1988-89 84.92
Asgsessment Year 1990-91
Financial Year 1989-80 80.91
Assessment Year 1991-92
Financial Year 1990-91 83.59
Assessment Year 1992-93
Financial Year 1991-92 238.57
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{c) No Sir,

Linking of Tehsil Headouarters

3752. SHRI DILEEP SINGH BHURIA:
Willthe Minister of COMMUNICATIONS be
pieased to state:

{a) whetherthe Govemmenthavefixed
any target of linking ali the tehsil headquar-
ters in the country with STD facility by
March, 1993;

(b) #s0, the number oftehsiis in Madhya
Pradesh where this facility has been pro-
vided by February, 19983, and

(c) the number of tehsils where this
facility is likely to be provided by March,
19937

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No, Sir.

However, Tehsil Headquarlers are be-
ing iinked with S.T.D facility on priority by
March 1995.

(b) As on 28.2. 93, 72 Tehsil Headquar-
ters have been provided with STD facility.

(c) A total of 110 Tehsils are proposed
to be provided with STD facility by March,
93,

Air Service to Disa, Gujarat
3753. SHRI HARISINH CHAVDA: Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether an air strip exists at Disa,
district Banaskada, Gujarat;

(b) if so, the time by which air service
for disa is likely to be introduced; and
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(c) i not, the rsasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) Yes, Sir.

(b) and {(c). Due to operational and
commercial reasons Vayudoot has noplans
to operate to/from Deesa.

[English}

Decoding of Black Box of TU-154
Plane

3754. SHRI GEORGE FERNANDES:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Cockpit Voice Recorder
(black box) of TU-154 aircraft has been sent
to Moscow for decoding; and

(b) if s0, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZADY): (a) and (b). The Cockpit voice Re-
corder of the crashed TU-154 aircraft was
sent to Tashkent for decoding. The decoded
Cockpit Voice Recorder is presently in the
custody of the Court of Inquiry investigating
the accident.

Advisory Committee on Passports

3755. SHRIPAWAN KUMAR BANSAL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Advisory Committee
comprising of local eminent personalities is
functioning in various regional passport of-
fices in the country;

(b) if so, the salient features thereof;
and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATIA) (a) No Sir

(b) Does not anse

(c) Action to constitute Passport Advi-
sory Committee has been initated Currently
the structure of the Pasport Advisory Com
mittees has been decided and recommen
dations of State Governments have been
sought for eminent citizens who could be
included in the Passport Advisory Commut
tees After these recommendations have
been received action will be finalised to
obtain nominations from legislative bodies
for inclusion in the Passport Advisory Com-
mittees

{Translation}
S T D in Maharashtra

3756 SHRIYASHWANTRAOPATIL
SHRI GOVIND RAO NIKAM

Willthe Minister of COMMUNICATIONS
be pleased to state

(a) the cntena fixed by the Government
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to provide S T D faciltty,

(b) the places in Maharashtra whare
the STD facility 1s being demanded for
long time and have yet to be provided, and

(c) the places out of them where this
facility is ikely to be provided during 1993-
942

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The objectives of 8th five
year plan (92-97) of the deportment of tele-
communications envisages

National Subscnber Trunk Diatling ta-
cility to be provided to all exchanges by
141997

Subdivisoanal headquarters/teshsil
headquarters or equivalent towns and
all exchanges of size 500 lines or more
to be covered by 1 4 1995

All Industnal growth centres tourt and
pilgramage centres to be provided NSD
facility by 1 4 95

(b) The Statement A 1s attached

(c) The Statement B 1s attached
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{English}

Power Generation

3757. SHRI NARAIN SINGH
CHAUDHAR:
SHRI RATILAL VARMA:
Wilt the Minister of POWER be pleased
1o state:

(a) the qunatum of power generated by
each power project/plant during each of the
last three years and upto February 28, 1993,
State-wise;

(b) whether the power generation was
according to the targets fixed;

(c) ¥ not, the remsons therefor; and

(d) the steps taken to increase the
power generation?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
AANGAYYA NAIDU): (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the House.

S.T.D. in Tamil Nadu

3758. SHRIB. RAJARAVIVERMA: Will
the Minister of COMMUNICATIONS Dbe

pleased to state:

(a) whether the Government propose
to provide S.T.D. failities in vanous tele-

phone exchanges of Tamil Nadu dunng
1993-94; and

{b) if s0, the details with location thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

{b) Detalls given in the enclosed state-
ment
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STATEMENT

Annexure

List of stations proposed for provision
of STD faclity during 1993-94

Akkur, Alanganaliur, Alangulam, Aloor,
Alwarkurichi, Ambarampalayam, Anthiyur,
Arachalur, Aramboy Aravakurichi,
Azhagappauram, Sagalur, Bargur,
Batlagundu, Bhavanisagar, Bhuvanagiri,
Burkitmangaram, Cherambadi, Cherumuili,
Chetpet, Chinnamanur, Chinnabalem,
Chittalandur, Chittar, Dalmiapuram, Devala,
D.G. Pudur, Elumathur, Eral, Ethamozhi,
Ettayapuram, Gomangalam, Gudatur, High-
ways, lllupur, Jallipatti, Kallandiri, Kalligudi,
Kalugondapalli, Kandamangalam,
Kandampalayam, Kanjkoil, Karigiri,
Kasipalyam, Kasturbagram, Kattathurai,
Kayathar, Kilianur Kirumambakkam,
Kodumudi, Kokkarayanpet, Kolappalur,
Kotathupalayam, Kelathur, Kollencode,
Koodankulaym, Koradecheri, Kundhabridge,
Kunorakudi, Kurinjpadi, Kurumbur, K.
Paramathy, Madhukkur, Manakkavillai,
Mandapam, Mandapam, Mangalam,
Manikampalam, Marakkanam,
Marandabhalli, Masingagudi
Meignanapauram, Mohanur Molasi,
Mudalipalyam, Mulanur, Muthupet,
Nalathinputhur, Nasiyanur, Nattrampalli,
Navalurkutapattu, Nazareth, Nedungadu,
Neyveli-ll, Olagadam, Padalur, Painkulam,
Pallapatti, Pallikonda, Pamban, Pangaudi,
Pandalur, Paramankurichi, Parthibanur,
Pasur, Pattiveerasnpatti, Pedappampatti,
Pennadam, Periamanali, Pernampet,
perumanallur, Pettaivaithialai, Pongalur,
Pudukottai, Sipcot, Puduvauyal, Pugalur,
Punjaiputiampatti, Ramapuram, R.R. Nagar,
Samayaanliur Sankarapuram, Sathankulam,
Sayalgudi, Selas, Sembanarkail,
Singaperumalkoil, Sirumugat, Siruvalur,
Somangalam, Swamimalai, Swamithoppu,
Thammampatt, Thengamputhur, Thevaram
Thirukkattupalli, Thuckanaickenapalayam,
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Thyagadurgam, Timri, Tirukkannur,
Tirupuvanam, Tiruvennainallur, Tittachery,
T. Kaliupatty, Uchipull, Uthumalal,
Vadakarari, Vadalur, Valavadi, Valavanur,
Velankanni, Vijauamangalam, Vikkrvandi,
Virinjipuramra, V.Vellode, Walajabad,
Watrap, Jolarpet, Kalingapatti,

Relay Centre At Belgaum

3759. SHRI RAM KAPSE: Will the Min-
isterof INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Government has re-
ceived representationtosetupa T V. relay
centre at Begaum to relay Bombay
Doordarshan Marathi programmes; and

(b) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P.SINGHDEO):
(a) Yes, Sir.

(b) Thereis nosuch proposal atpresent.

Export-Promotion Assistance for
Telecom. Equipments

3760. PROF. UMMAREDDY
VENKATESWRLU: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Department of Tele-
communications has sanctioned rupees
three crores as export promotion assistance
to exporters of Telecom. equipments; and

(b) # so, the details of the amount
acutally released to exporters during 1992-
837?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Telecom. Commission has
sanctioned Rs. 3 crores for export Promo-
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tion Activities.

{b) No payments have been releasad to
individual exports during 1992-93,

{ Transiation}
Passport Bookiets

3761. SHRIKASHIRAM RANA: Willthe
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) whether the printing of passport
booklets is less than the acutal requirement;

(b) if so, the details thereof; and

(c) the efforts mad«: by the Government
in the regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) No, Sir.

(b) Does not arise.

(c) The India Security Press, Nasik
increased its supply of booklets in the last
quarter of 1982 and has promised to provide
40, 00, 000 passport booklets in 1993-94,
which should meet the anbticipated demand
for passport booklets.

[English]

Pak Resolution in Human Rights
Commission

3762 MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDUR: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

{a) whether the Government are aware
of the reported statement of Pak Minister of
State for Foreign Affairs regarding efforts
being made by that country to introduce a
resolution on Kashmir in the current sessioh
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ofthe Human Rights Commissionin Geneva;

(b) if 50, the reaction of the Government
thereto; and

(c) the plans of action evoived by the
Government to counter such move of Paki-
stan?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Govern-
ment were aware that Pakistan made efforts
to introduce a resolution on Jammu and
Kashmir at the 49th Session of the Human
Rights Commission in Geveva. Pakistan did
not ultimately introduce this resolution at the
Human Rights Commission.

(b) and (c). Government informed all the
concerned countries that any resolution on
J and K would be totally unacceptable to
India; and that the root-cause of bilateral
tensions was Pakistan-sponsoredterrorism
directed against India. Due to lack to sup-
port, Pakistan couid not introduce this reso-
lution. Government have and will continue to
appraise the international community of the
fact and manner of PaKistan's support to
terrorism, subversion and separatism di-
rected against India. Government have also
urged Pakistan to abaNdon its negative
polices and join insincere efforts to resolve
differences bilateral and peacefully in accor-
dance with the Simla Agreement

Telephone Booths to Handicapped
Persons

3763. PAOF. K.V. THOMAS Wil the
Ministerof COMMUNICATIONS be pleased
to state:

(a)the numberof publictelephone booths
aliotted to physically handicapped persons,
State-wise;

(b} the details of secunty amount re-
quired to be deposited by the handicapped
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persons;

(c) whether handicapped persons were
asked to install charge indicator before De-
cember 30, 1992, if so, the reasons thereof;

(d) whether various associations of the
handicapped persons have requested to
exempt the security amount as well as
installing charge indicator; and

(e) if so, the decision taken or proposed
to be taken by the Govemment?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Payphones are allotted
freely to all those who voiunteer forthe same
subject to feasibility and completion of de-
parimental formalities. As such information
on number of public telephone booths aliot-
ted in specific categories such as phsically
handicapped is not maintained and there-
fore not available.

(b) Security depositin cach or in the form
of Bank Gurantee for Rs. 9, 600/- or one
month's average revenue which ever is
higher has to be deposited.

{c) Yes, Sir. All STD Payphones were
asked to be equipped with Charge Indica-
tors by 30. 12.92 so that PCO users are able
to know the exact charge for the calls made.

(d) and (e). Yes, Sir. Exemption from
payment of security deposit is not being
granted as security deposit 1s to be levied to
protect the interest of the Department in
view of the heavy amounts involved. Keep-
ing the interest of PCO users in view, ex-
emption from installation of charge indictors
is not being granted.

Power Projects

3764. SHRIINDRAJIT GUPTA: Willthe
Minister of POWER be pleased to state:



417 Written Answers

(a) the State-wise details of power
projects identified both in private sector orin
public sector to be installed with or without
foreign and during the next five years;

(b) whether inspite of clearance of van-
ous power projects by Central Electricity
Authority, some of the States are not able to
execute the projects;

(c) whether the Govarnment have pre-
pared further details of such projects; and

CHAITRA 1, 1815 (SAKA)
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(d) if so, the facts in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN
GAYYA NAIDU): (a) Details of Power
Projects identified, State-wise in the Public
Sector and Private Sector, in the 8th Five
Year Plan Document are given in the State-
ment.

(b) to (d). Information is being collected
and will be laid on the Table of the House
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Objectives of indian Institute of Toriam
and Travel Mangement

3765. SHRI K.H. MONIYAPPA:
SHRIC P MUDALAGIRYAPPA:

Willthe Minister of CIVIL AVIAITON AND
TOURISM be pleased to slate:

(a) whetherthe Indian Institute of Tour-
ism and Travel Mangement (IITTM) was
inaugurated recently in Delhi; and

(b) if so, the details of the objectives of
this institute?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI|
AZAD): (a) and (b). The Indian institute of
Tourism and Travel Mangement (IITTM)
was set up in 1983 as a Registered Society
with the support of Department of Tourism
forconducting tourtsm education and traim:
ing in the country. Consequent upon its
shifting to Gwalior in August 1992, a Delhi
Chapter of IITTM has been established
under°Delhy Tourism and Transportation
Development Corporation with effect from
1st January, 1993 with the objective of
organising tourism training courses at new
Delhi.

{ Translation]
Per Capita Availability of Power

. 3766. SHRI RAJNATH SONKAR
SHASTRI: Wili the Minister of POWER be
pleased to state.

(a) the per capita avaiabifity ot powerin
various States and Union Terrtonies. at
present;

(b) whetherthere is a dispanty inthe per
capita availability of power between Uttar
Pradesh and Bihar; and
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(c) if so, the reasons therefor and the
steps taken by the Government to remove
this disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYANAIDU): (a) and(b). Statewise/
Union Territory wise per capita consump-
tion/availability during 1991-92 (provisional)
1S given in statement. it may be seen from
the statement that per capita consumption
of both Uttar Pradesh and Bihar is less as
compared to the per capita consumption of
the country as a whole.

(c) The per capita consumption of elec-
tricity depends upon the extent of electrifica-
tion of villages, energisation of pump sets
and the extent of industrialisation of the
State. Various measures being taken to
improve the availability of power in the coun-
try include Minimising the generation from
existing generating station, expeditingcom-
missioning of new generating capacity, imple-
mentation of short gestation programmes,
reduction in Transmission and Distribution
losses, implementation of demand
Mangement and energy conservation mea-
sures, arranging transfer of energy from
surplus to deficit State.

STATEMENT
Statewise per Capita Consumption of

Electricitv During the year 1991-92 (Uttilities
and Non-Ubiities)

(In KWH)
Name of Region/State 1991-92*
Northem Region

Haryana 455.18
Himachal Pradesh 209.55
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Name of Region/State 1991-92** Name of Region/State 1991.92*
Jammu and Kashmir 188 71 Eastern Regron
Punjab 616 36 Bihar 108 02
Rajasthan 230 94 Onssa 205 24
Uttar Pradesh 17352 West Bengal 152 15
Chandigarh 754 54 A &N Islands 117 86
Deltu 757 66 Sikkim 120 00
Sub-Total 265 39 Sub-Total 155 91
Western Region North Eastern Region
Gujarat 504 01 Assam 89 65
Madhya Pradesh 266 69 Manipur 107 14
Maharshtra 434 24 Meghalaya 12501
Goa 495 24 Nagatand 78 40
Daman and Diu 716 36 Tnpura 52 61
D & N Haveli 979 67 Arunachal Pradesh 87 52
Sub-Total 39123 Mizoram 69 41
Southern Region Sub-Total o 8753
Andhra Pradesh 277 34 _ Total (All india) 267 95
Karnataka 206 18 [English}
Kerala 195 66 Eastern and Regional Staff Training
Institute in Onissa
Tamil Nadu 33502
3767 DR KARTIKESWARPATRA Will
Pondicherry 782 36 the Minister ot INFORMATION AND BROAD-
CASTING be pleased to state
Lakshedweep 172 40
R ta) whether the Government of Onssa
Sub-Total 287 88 have atlotted fand for setting up of the

Eastern and Regional Staff Traing inst-
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tute for All India Radio and Doordarshan,
and

(b} if so, the steps taken/ proposed to be
taken for setting up the Institute?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEO)
(a) Yes, Sir

(b) The construction work forthe building
has started

t Translaton]

Development of Tuorism 11 Rajasthan
and Madhya Pradesh

3768 SHRI DAU DAYAL JOSHI Wil
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state

(2) the number of tounsm proposals
received by the Union Government from the
Government of Rajasthan and Madhya
Pradesh during each of the last three years
and

(b) the time by which those proposals
are likely to be approved?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD) (a) The number of tounism propos
als received from the Government of
Rajasthan and Madhya Pradesh dunng each
of the last three years ts as follows

Rayasthan Madhya

Pradesh
1989-90 4 5
1990-91 18 12
1_9_91 -92 19 21
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{b) Alithese proposals were sanctioned
[Enghsh}
Tourist Plan
3769 SHRI TARA CHAND

KHANDELWAL Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state

{a) whether attention of the Govern-
ment has been drawn to the news-item
captioned Indian tounsm needs adequate
funds” appeannginthe indian Express dated
January 28 1993,

(b) if so the facts thereol and

(c) the steps proposal to be taken
thereon”?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) Yes, Sir

{b) and (c) The press report reflects
views of an individual about Indian tounsm
The Central Government has provided an
additional amount of Rs 5 00 crores dunng
1992 93 to counter adverse publicity in the
Overseas tourist generating markets

Teesta Irrigation Project
3770 SHRIAMARROYPRADHAN Wit
the Minister of WATER RESOURCES be

pleased to state

(a) the target date of completion of
Teesta wnigation project in West Bengal,

(b) the progress of work, till date,

(c) the area presently being imigated
and hikely to be urigated after its completion,

(d) whether the Government propose
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to declare this as a national project for its
early completion, and

(e) of not, the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES(SHR!
P K THUNGON) (a) in view of full provi-
sions of spillover cost, the project is sched-
uled for completion in Vill Five Year Plan

(b) The work on three barrages namely
Teesta, Mahananda and Dauk has been
completed The progress on distribution
system reported upto June, 1992 15 as
follows

Component Progress (%)
Teesta Mahananda Main  Completed
Canal

Mahanada Main Canal 85
Dauk Nagar Main Canal 52
Nagar Tangon Man Canal Nil

Teesta Jaldhaka Main Canal 5

Distnibution System )

(c) Upto June 1992 wngation potential
of about 27,000 hectares has been created
against the uitimate imgation potential of
about 5 27 lakh hectares

\d) and (o) The proposal to decfares
some of the wngation projects as National
Projects, including Teesta Barrage Project,
has not found favour with the Planning
Commussion as the overall resource avail-
ability for irngation sector was not going to
change thereby With a viewto complete the
project early, the Planning, Commission
has agreed for an additional assistance to
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the tune of Rs 150 crores to the imgation
sector of the State Plan subject to the
condition that the project is compieted by the
last year of the Viil Plan and the State
Government earmarks balance cost of Rs
173 crores for this project.

E-10-B Exchanges in Kerala
3771  SHRI Vs
VIJAYARAGHAVAN
SHRI KODIKKUNNIL
SURESH

Willthe Minister of COMMUNICATIONS
be pleased to siate

(a) whether E-10-B exchanges have
been set up in Kerala,

(b) if so the details thereof with loca-
tion, and

(c) if not the time by which these are
hkely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Yes Sir

(b) Following local E-10B exchanges
have been installed in Kerala

1 Tnvandrum

-~  Tnvandrum Medical 7000 Lines
College Main

- Ambalakulam (Remote 6000 “
Line Unit)

- Kanyavattam (Remote 1000 *
Line Unit)

- Kathamukku (Remote 2000

Line Untt)
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2 Kottayam

- Kottayam Main 7000 Lines

- Kanpkuzhy (Remote 2500 “
Line Unit)

3 Emakulam

- Panampali Nagar Man 6500 °

- Palanvattam (Remote 4400
Line Unit)

- Willington island 500
(Remote Line Unit)

- Cochin (Remote Line Unit)4000"

- Panampalli Nagar 2000
(Remote Line Unit)
4  Tnchur
Tnchur Man 3000 Lines
- Ollur (Remote
Line Unit) 2000 Lines

{c) The installation of E-10B exchanges in
Kerala 1s a continuing process

Asr Station at Gangtok

3772 SHRIMATI DIL KUMARI
BHANDARI! Will the Minister of INFORMA-
TION AND BRODCASTING be pleased to
state

(a) whether the Government are aware
that AIR station Gangtok has only one
transmission in the evening hiving no
programmes for children womes= youths
and rural people

(b) whether the Gavermmen: are aiso
aware that there 1s constant motivated
propoganda from other countnes in Sikkim
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(c) i so, the steps the Govemment
propose to take in the matter, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEO)
(a) Although the intenm set up of AIR at
Gangtok does not broadcast programmes
for spectal audiences the interest of these
audiences s taken care of in the language
programmes of Bhutia and Nepal

(b) Yes Sir

(c) Additional transmissions from AlR,
Gangtok would commence after the full
fledged station becomes technically ready
some time in 1994-95

(d) Does not anse
OIC Request for Visas

3773 SHRI CHANDRAJEET

YADAV

SHRIHARI KISHORE SINGH

SHRI RAM VILAS PASWAN

MAJ GEN (RETD )BHUWAN
CHANDRA KHANDURI

PROF KV THOMAS

SHRI SANAT KUMAR
MANDAL

SHRI MOHAN RAWALE

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whethe) attention of the Govem-
ment has been drawn to the news-item
captioned OIC request for visas alarms
Govemment appeared in the indian Ex-
press dated February 11 1993,

(b} whether a request has been re-
cewved from the Organisation of islamic
Conference for visas if so when 1 was
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received and the reaction thereto;

(c) whether the visas asked for by the
OiCteaminclude a visitto Kashmiralso, and

(d) if so, the response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA) (a) Yes Sir.

(b) and (c). The Government has not
received any visa request from the Secre-
tanal General of the Organisation of islamic
Conference. However, a request for concur-
rence of the Govt to recewve the OIC fact
finding mission and to enable it to visit
Jammu and Kashmir was received on Janu-
ary 23, 1993

(d) The OIC General Secretanat has
been informed that no purpose would be
served by the wisit of the OIC team to
Kashmir, which 1s an integral part of India
and the exclusive responsibiity of the indian
authonties and that the OIC's suggestion is
unacceptable

[ Translation)

Developmaent of Spots by Dethi Tour-
ism Development Corporation

3774 SHRIB.L. SHRAMA PREM Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state’

(a) the details of varnious spots devel-
oped from the tourist pont of view by the
Delhi Tourism Development Corporation
duning 1992-93 in order to arract the foreign
tourists; and

(b) the stops proposed to be developed
dunng 1993-947

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
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AZAD): (a) Delti Tourism and Transport
Development Coporation Ltd. has taken up
development of a Cuttural Tourist Complex
at Hauz Khas, during 1992-93

(b) During 1993-94, they propose to
take up the following projects for develop-
ment.

(1) Development of Bhalaswa Lake near
Jahangirpun, as tounst Complex.

(2) Nlumination of Lodhi Monuments.
Lodhi Garden.

(3) Sound and Light show at Purna
Quita

Food Processing Centres in U.P.

3775 SHRI RAJENDRA KUMAR
SHARMA Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to
state

(a) the number of fruit processing cen-
tres in the country, State-wise,

(b) whether any proposal to set up new
frut processing centres in Uttar Pradesh,
and

(c) if so, the location and the estimated
annual production thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) (a) to
(c) There are 33 Communty Food and
Nutntion Extension Units in the country, the
State-wise distnbution of which 18 given
below:

Andhra Pradesh 2
Assam 1
Bihar 2
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Goa 1
Gujarat 1
Himachal Pradesh 1
Haryana 2
Karnataka 1
Kerala 2
Madhya Pradesh 3
Maharashtra 3
Manipur 1
Meghalaya 1
Onssa 1
Punjab 1
Rajasthan 2
Tamil Nadu 2
West Bengal 1
Chandigarh 1
Delhi 3

These Centres of the Food and Nutn-
tion Board under Ministry of Food prowde
faciities for processing of frut and veg-
etables 1o the housewives and tramnees for
domeshc consumption Some states lke
Uttar Pradesh, West Bengal aiso have setup
Community Canming Centers under their
own schemes While this Ministry does not
set up food processing centres directly in
any State dunng 1991, it provided financial
assistance to the Government of Uttar
Pradesh to the tune of Rs 13 20 lakhs for
setting up of food processing training centrea/
upgradation of existing community canming
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centres Inthe year 1991-92, the schema for
providing assistance for setting up of food
processing training centres was not opaer-
ated by this Ministry This scheme is now
being implemented from the year 1992-93
forthe Eighth Plan penod Underthe Scheme,
financial assistance has been provided to
the Govemment of West Bengaf for setting
up of food processing andtraining centres at

the following locations
Location of the Grant-in- aid released
proposed FPTC (Rupees in iakhs)
1 Baruipur South
24 Parganas 2.602
2 Hawrah 2602
3 Malda 2 602
4 Burdwan 26802
5 Jhargran 2500
6 BeEpahan 2 500
7 North 24 Parganas
{Hattuba Gram Seba
Sangha) 3602
8 24 Parganas Distt
(By Seba Sangha) 3280

Besides grant- in-aid of Rs 3 00 lakhs
has been provided to Haryana Agro Indus-
tries Corporation tor setting up of food pro-
cessing and training centres at Murthal in
Haryana In addition, proposalS have been
received trom the Government of Uttar
Pradesh for setting up of 14 such centrEs in
the plain areas of Uttar Pradesh and 12
centres m 'Hills’ areas of Uttar Pradesh
Action has already been initiated on these
proposais

The centres proposed by the Govem-
ment of Uttar Pradesh are mainly meant for
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training of rural people in processing of fruits
and vegetable and as such no physical
targets have been laid down However, the
proposal received from Uttar Pradesh Gov-
emment indicates that 24 of the centres
would be able to process about 2,000 kg , of
fruits per centre and the remaining two will
have the capacity to process approximately
7. 000 kg, each

[Enghsh}
Building for Post Offices in Kerala
3376 SHRI K MURALEEDHARAN
Will the Miruster of COMMUNICATIONS be

pleased to state

(a) the number of post offices, cat-
egory-wise without the departmental build-

MARCH 22, 1993

Whritten Answers 480
ings in Kerala,

(b) whether the Government porpose
to construct buildings for them; and

(c)ifso, the details with location thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The number of post offices
(category-wise) without departmental build-
ings in Kerala is given in Statement |

(b) Construction of departmental build-
ings is taken up in a phased manner subject
to availability of resources

(c) The detaiis of the buidings, the
construction of which is likely to commence
dunng the year 1993-94 subject to availabil-
ity of resources, are given in Statement 1|
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[Translation]
Post Offices in Madhya Pradesh.

3777 SHRI SURAJBHANU SOLANKI
Wili the Minister of COMMUNICATIONS be
pleased to state

(a) the number of new post offices
opened in Madhya Pradesh circle dunng
1992,

(b) the number of places where speed
postservice has been provided during 1992

(c) whether the Government propose to
open more post offices in the State Durnng
1993, and

(d) f so, the distnct-wise details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (8HRI
SUKH RAM) (a) 96 extra departmental
branch post offices were opened in Madhya
Pradesh in 1992,
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(b) Point to pont speed post service
has been provided dunng the year 1992 in
the following stations -

(1) Bhulai to - Bombay, Dethi, Calcutta,
Madras, Hyderabad, Bangalore, Co-
chin, Ranchi, Ahmadabad, Dhanbad,
Patna, Kanpur, Nagpur, indore,
Jabalpur, Bhopal

(n} Jabaipur to- Delhi, Bombay, Caicutta,
Madras, Hyderabad, Bangalore,
Hyderabad, Pune, Allahabad, Nagpur,
Indore, Gwalor, Co chin and
Ahmadabad

(m) Bhopal to - Bhilai

{iv) Katni to-
indore

Jabalpur, Gwalior and

(c)&(d) Yes Sir, Distnct-wise number of
post offices proposed to be opened during
Annuat Plan 1993-84 subject to justification
and availabiity of funds, s fumished in
statement

STATEMENT
Distnict-wise number of post offices proposed to be opened in Madhya Pradesh duning 1993
94
SI No Name of distnct No of post offices

1 Ambikapur 1

2 Bastar 12

3 Bifaspur 3

4 Balaghat 1

5 Bhind 2

6 Betwa 2

7 Chinduara
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S! No Name of district No of post offices
8 Chatarpur, 1
9 Dhar 2
10 Durg 6
11 Guna 1
12 Indore 2
13 Jhabua 8
14 Jabalpur 2
15 Khargone 5
16 Khandua 1
17 Mandsaur 1
18 Mandia 2
19 Raipur 2
20 Raigarh 2
21 Rajnandgaen 3
22 Rewa 1
23 Retlam 1
24 Shehdol 5
25 Seon 3
26 Sidhi 2
27 Satna 3
28 Sagar 2
29 Tikamgarh 4

. 81
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{English]

More Telecom. Facilities in
Gujarat

3778. SHRI SOMJIBHAI DAMOR: Will
the Minister of COMMUNICATIONS be
pleased to state

(a) whether the Govemment have de-
cided to provide more telscommunication

faciities in Gujarat; and
(b)if so, the details with location thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir

(b): The statement indicating telephone
connections provided SSA wise since April
'92 is attached as Statement |

STATEMENT
8.No. Name of SSA Telephone conneclions provided since April, 1992

1. GMTD Ahemedabad 9242
2 GMTD Baroda 6679
3 GMTD Rajkot 2713
4. GMTD Surat 7137
5 TDM Bhavnagar 897
6 TDM Bhuyj 1409
7 TOM Buisar 1925
8. TDM Jamnagar 968
9. TDM Junagadh 558
10 TDE Amreli 558
11. TDM Mehsana 1832
12. TDM Nadiad 3396
13. TDE Himatnagar 1724
14 TDE Palanpur 2162
15. TDE Surendranagar 1350
16 TOE Bharuch rAR
17 TDE Godhra 1462

Totai 44723
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DTE. of Engineering for Air

3779. SHRI RAMESHWAR
PATIDAR:Will the Minister of
INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Govemment propose
toset up a separate Directorate of Engineer-
ing for All india Radio; and

{b) if so, the compositio9n of the mem-
bers of the Directorate?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) There is a demand from AIR &
Doordarshan Engineers Association forcre-
ation of a separate Directorate of Engineer-
ing for All india Radio and Doordarshan.
Any decision on the subject will have to be
taken in its totality.

(b) Does not arise.
[Translation]
Merger of ITDC in HCI

3780. SHRI ANAND RATNAMAURYA:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
merge the india Tourrsm Development Cor-
poration with Hotel Corporation of india

(b) ff so, the detals thereof and the
reasons therefor; and

(¢) by when the final decision is likely to
be taken in this regard?

. THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to ( c). The Government has
constituted a Committee in the Ministry of
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Civil Aviation and Tourism to consider the
proposal about the merger of Hotet Corpo-
ration of India with ITDC. It is, at present,
difficult to say when the final decision in this
regard would be taken.

[English]
Strength of Helicopter Fleet

3781. SHRI VIJAY NAVAL PATIL: Will
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) the present strangth of helicopters
fleet both operational and grounded vis-a-
vis our requirement during the Eighth Plan
penod: and

(b) the steps taken for the upgradation
of helicopter technology dunng the Eigth
Plan peniod?

THE MINISTER OF CIVIL AVIATION
AND TOURISM. (SHRI GHULAM NABI
AZAD): (a) and (b). information I1s being
collected.

Food Processing Industries in N.E.
States.

3782. SHRI UDDHAB BARMAN- Wili
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whetherthe Union Govemment have
received any proposals from the North East-
ern region States regarding schemes/
projects relating to Food Processing Indus-
tries dunng each of the last three years;

(b) if so, the number of proposals re-
ceived and number out of them cleared,
State-wise and year-wise: and

(c) the number of schemes/projects to
be implemented with foreign assistance,
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State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR! TARUN GOGOI) (a) to
{¢) Yes S, Under the Plan schemes
formulated by this Ministry, the number of
proposals received and cleared in the last 3
years from the North Eastern States is gnen
at attached statement In addition a v
posal for manufacture of potable alcohol in
Assam was received In 1990 which has
been disposed of, one proposal for manu
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facture of potabte alcohol n Meghalaya in
1990 and another i 1991 were received of
which the latter has been disposed of In
Sikkim a proposal was received in 1990 and
another in 1991 for manufacture of beer and
LO! has been issued for the latter Besides,
since hiberalisation of the Industnal Policy
entrepreneurs have filed one memoranda
for Assam one from Meghalaya one from
Nagaland and one from Sikkim till Decem-
ber 1992 for setting up of food processing
industnes inthese States These proposals
o not envisage foreign assistance
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International Film Festival

3783 SHR! HARISH NARAYAN
PRABHU ZANTYE Wili the Minister of
INFORMATION AND BROADCASTING be
pleased to state

(a) the main objectives of 24th Interna-
tional Film Festival held recently at New
Delht and the extent to which it has been a
success

(b) the total number of films imported
and exported during 1992 with total value as
compared with the previous years and

{(c) the important problems pertaning to
film industry discussed indepth at the inter-
national forum and outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRiK P SINGHDEO)
(a) The Intemational Film Festival of India
aims at providing a cormmon platform forthe
cinematographecs of the world to project
the excellence of their flm arts contributing
tothe understanding and appreciation of the
film cultures of different nations in the con-
text of their social and cuitural method and
promoting fnendship and cooperation among
different peoples of the world

The International Film Festival of India
held recently i Delty ived upto the objec
tives of the Festival Thirty-nine countnes
participated in the Festivat with award win-
ning and highly acclaimed films Aimost all
these films had participated in other intera-
tional Film Festivals as well a factor which
indicates their level of excellence in add-
tion there were retrospectives and trnbutes
teatuning great film personahties from abroad
like the actor/director Vittono de Sica of
ltaly the actress Ingnd Bergman of Swe
den the diwectors Aki and Mika Kaunsmak:
of Finland the producer Anatote Dauman of
France and trom India the Dadasaheb
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Phatke Award winners Bhalp Pnedharkar
and the late Kanan Devi In all 175 films
were screened over 474 shows in 10
threatres in Delht The best of recent Indian
Cinema was screened In the Indian Pan-
orama Section and some of the most popu-
lar new Indian fim in the Mainstream indian
Cinema Section The festival was attended
by 2 607 film delegates Ninety foreign del-
egates attended the Feshival including 56
film directors/producers/artists/distributors/
film journalists etc

Throughout the Festival press Confer-
ence Open Forum discusstons and Semi-
nars were also held to allow for free inter-
change of views and information and to help
enhance the interachon between foreign
and Indian delegates

{b) Export of films was decanalised
wef 14891 Import of films was also
decanalised wef 1492 Earier National
Film Development Corporatian (NFDC) a
puiblic Sector Undertaking under the Minis-
try of Information and Broadcasting was the
canahsing agency both for import and ex
port of flms On decanalisation the statis
tics of import and export of fims are no
longer maintained by NFDC

(c) Some important problems of the
film industry were discussed in various ses-
sions of the Open Forum at the 24th Inter-
national Film Festival of India which was
organi<.d by the Federation of film societies
of India under the aegts of the festival The
film producers felt that it was necessary to
encourage more creative use of finances by
Doordarshan and NFDC for film makingand
creating more outiets tor screening films
wit” the country Itwas aiso felt that more
etforts should be made to export indian films
and the interests of film export be watched
Inthis context the idea of formation of a Film
Expont Promotion Council was moved |t
was felt by the film producers that most of
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the Government agencies are unaware of
the importance of short and documentary
films internationally and also expressed
concern about inadequate facilities for pro-
tection of 16 mm films Need for inctusion of
non-feature films of a duration greater than
70 minutes in indian Panorama was also
feit

Attention of the concerned Govern-
ment agencies have been drawn to these
issues so that therr on-going efforts get
revitalised NFDC already has a dynamic
approach to film making and undertakes
financing of avante grade films which no
individual or company in the open market s
wiliing to undertake NFDC s promoting
new talents by financing a large number of
first time feature fiilmmakers NFDC has
also welcomed the idea of formation of a
Film Export Promotion Council to boost
export over a period of time As regard
encouragement of short and documentary
films the Government has already
recognised the importance of these films
andtook decision in 1989 to hold a separate
International Film Festval for documenta
nes and short films once in two years in
addition to the annual intemational Film
Festival of Incha which also screens non
feature films in indian Panorama Sechion
The newly constructed auditonum-ii at the
St Fort Cultural Complex 1s provided with
16 mra are lamp projection faciihes Direc-
torate of Film Festivals has also been ex-
ploning the possibility of inclusion of non-
feature films of more than 70 minutes run-
ning time 1n the non feature film section of
Indian Panorama

Power Failure in Southern States

3784 SHRI MV VS MURTHY Wil
the Minister of POWER be pleased to state

(a) whether there was a big power
tailure in the Southem State recently

(b) of so, the detads thereof and the
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reasons therefor, and

{c) the measures being taken by the
Govemment to prevent such power failures
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGAYYA NAIDU) (a) and (b) The major
gnd disturbances cccurred in Southern Re-
gion-one on 3 11993 and the other on
1721993 On 31 1993 the disturbance
was tnggered by the bursting of a 400 KV
Circuit Braker caused by leakage of gas
from the Breaker at Ramagundam S TP §
Restoration work was taken up expeditiously
and normalcy was restored by the evening
of4 11993 On 17 2 1993 the disturbance
onginated due to bus fault created by the
snapping of Jumper connection of 220 KV
Tallpalli - Snsailam transmission hne at the
220 KV Tallpalli sub-station of APSED at
2115 hrs Consequently the frequency fell
sharply due to loss of generation while the
systern was being brought under control
through manual load shedding which was
not fast enough At 2145 hrs a second
disturbance occurred due to power swings
caused by low voltage This resuited in
cascase tnpping of most of the generating
units on bars The restoration process was
taken up expeditiously and the gnd was
normahsed by the evening of 18 2 1993

(c) Some of the important measures
being inthiated are installation of fast acting
automatic under frequency relays to arrest
frequency decay, engineenng and commis-
stoning of islanting schemes to prevent total
collapse installation of adequate shunt ca-
pacitors to imp ove voltage profiles and
review of protective relaying schemes for
better coordination

Lease of Russian Aircraft

3785 DR LAXMINARAYAN

PANDEYA
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SHRI SANAT KUMAR MANDAL

SHRI HARISH NARAYAN
PRABHU ZANTYE

SHRI GURUDAS KAMAT

SHRI GOVINDRAO NIKAM

Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(@) whether TU-154 planes have been
sent back to Uzbekistan alongwith therr
pilots,

(b) if so, the details thereof,

(c) the total expenditure incurred on
these planes

(d) whether for deployment of Aerofiot,
the advice of DGCA on air safety was sought

(e) if not the reasons therefor,

(f) whether Russian made planes from

" Uzbekistan were not covered by the insur-

ance hability and thatin the event of accident

. compensation would have to be paid en-

tirely out of the Indian Airlines funds,
(g)  so the details thereof

(h) whether the indian Commercial Pi-
lots Association has complained that
Uzbekistan was not a signatory to the War-
saw Convention regulating the lease deals
and that the aircraft in question did not have
necessary certification etther fromthe Amen-
can Bntish or European authonties, and

(1) f so, the deb s thereof?

THE MINISTER OF CiVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) Yes, Si Following the
accident to TU-154 aircraft on Sth January
1993 at Delhi airpont, all the TU-154 aircraft
have been returned
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(c) An expenditure of Rs 3 30 crores
has been incurred for leasing and position-
ing/repositioning of aircraft and for other
expenses relating to crew

(d) and (e) According to the Aircraft
Rules 1937, the leased aircraft could be
operated in india without additional permis-
sion of DGCA from air worthiness pomnt of
wview since the aircraft were centified awrwor-
thy by the country of registration

(f) and (g) Indian Airiines will not have
tobear damages for the loss of aircraft since
it was the responsibiity of the lessor to
nsure the arrcraft Compensation payable
by Indian Airlines to the ,passengers on
account of loss of baggage and medical
expenses for injunes sustained by them is
reimbursable under the insurance cover
taken by Indian Airlines

{h) and (f) Nosuch complainthasbeen
received

Branch Post Office in Aasam

3786. SHRIPROBINDEKA Wilithe Min-
ister of COMMUNICATIONS be pleased to
state

{a) the number of branch post offices
functioring in Assam cucle at present

(b) the details of applications pending
for opening of new branch post offices in the
State and

{c) the ac.on taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) At present, the number of
branch post offices functioning in Assam
Circle 18 3145

(b) 30 applications have been received
for opening of extra departmental branch
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post offices.

(c) Applications received are under
examination, whereafter action for opening
post offices will be taken were found to
justified under the norms aid down by the
Government.

More Telecom Facilities in Kerala

3787. SHRi T.J. ANJALOSE: Wil the
Minister of COMMUNICATION be pleased
to state*

(a) whether the Govemment propose
to provide more telecommunication facili~
ties in Kerala dunng 1993-94; and

(b) if so, the detalls thereof with loca-
tions?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM)- (a) Yes, Sir.

(b) The tentative target for 93-94 for
Kerala Circle 1s 44000 DELs Dwect Ex-
change Lines. The tentative proposals re-
ceived are as given at the statement

STATEMENT

The Tentative Proposal for Kerala Circle
during 1993-94 are as follows -

1. 5 New Telephone Exchanges
are proposed to be opened in rural areas in
Kerala State. The locations are (1) Nilamel,
(2) Punnapra, (3) Vallicode-Kottayam, (4)
Puliyanmala and (5) Vaniyapara

2. Expansion of the existing Ex-
changes.

Electronic Telephone Ex-
changes are programmed for commission
at changanachery (5000 L), Trichur
(2500L0) expansion), Calicut {5000) L,
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Balapattam(2000)L, Tallicherry (2000L),
Mabhe (2000 L) Cannanore (2000L.), Panoor
(1000L) Cochin-l (2000L) panampally
Nagar(2000L), Trikkakera (1000 PL),
Gandhinagar (2K), Guruvayoor (0.5K €x-
pansion), Cherpu (05 K expansion),
Trivandrum-Medical College (4 KL Expan-
sion), Vizhinjam (1K) and Tirur (3K).

In addition Small and Medium Ex-
changes are to be provided subject to the
availability of Equipment and minimum de-
mand.

Opening of Hotels and Motels in
Gujarat

3788 SHRICHANDRESH PATEL. Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) the State-wise new hotels and mo-
tels opened dunng each of the last two years
and the details thereof?

(b) the particulars of existing hotels and
motels in Gujarat-

(c) whether there is any proposai to
open more such hotels and motels in Gujarat
in the next two years; and

(d) if so, the details thereot with esti-
mated cost?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Thare 1s a voluntary scheme for
approval/classification of hotels under vari-
ouscategories 97 hotels were added tothe
hist ot approved/classified hotels dunng the
year 1891 and 1992

(b} In Gujarat 26 hotels with 1093 rooms
are on the approved/classified list of the
Department of Tourism.

(c) and {d) Approval has been given to
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34 hotelprojects in Gujarat which on comple-
tion will provided additional capaciy of 1385
rooms

Peace Keeping operation in
Somalia

3789 SHRI E AHAMED Wil the
Ministerof EXTERNAL AFFAIRS be pleased
to state the details of participation by the
Government in the United Nations Peace
Keeping operations in Somaha?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) In
pursuance of Secunty Council Resolution
794 of December 3 1992 calling tor the
establishment of a secure environment tor
humanitanan relief oper.‘ions in Somaha
India had contnbuted two Naval ships-a
Corvette & a Landing Ship Tank (LST) (Me-
dium) The Indian Naval ships jointed the
Unified Task Force (UINITAF) in its efforts to
secure condiions conductive for distribu-
tion of food supplies to Somaha The naval
ship have since returned after completing
their misston

An offshore Patrol vessel INS Sukanya
1s presently operating off the Somalia coast
as part of UNITAF

Increase in capacity of Telephone
Exchanges m A.P.

3790 SHRIKV R CHOWDARY Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) whether it 1s proposes o increase
the capacity of telecom exchanges in Andhra
Pradesh particularly in East Godavar dis-
trict, and

{b)fso thedetails with locationthereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
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SUKH RAM) (a) Yes Sir

(b) Andhra Pradesh Circle (including
Hyderabad Telecomn Distt ) has planned
66000 Direct Exchange Lines which include
1 582 DELs in East Godavan District duning
92-93 Stationwise details for East Godavan
Distt 1s given at attached Statement

STATEMENT

Details for East Godavar Distt -
Station Wise

1 Kakinada 1000 L C DOT SBM

2 Ravuiapalem 100 L Expanston

3 Anaparthy 100 L Expansion

4 Pittapuram 100 L Expansion

18 Nos of C DOT 128 Port Electronic
Exchanges are installed at the following
places in replacement of Electro-mechani-
cal Exchanges

1 Karupa

2 Pararlapudi

3 Kotipall

4 Gopalapuram

5 Rajanmundary (Expn)
6 Kirlampud (2nd)

7 Ponnamanda (2)

8 Kasuiuru

9 Maglsala

10 Kathipud

11 Mukkamala
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12 Narendrapuram

13. Gandepaliil
14 Kesavaram

15 Raghudevapuram (2nd)

16. Tamarada
17. Rajavommangi
18. Rangampeta

3 Nos. of 64 MILT type Electronic Ex-
changes are installed at the following places
inreplacement of the life expired exchanges.

(1) Gurajanpalli (2) Vanapalh
(3) Kamarajupeta.

[Translation)
Conversion of Telephone Ex-
change in Madhya Pradesh

3791 KUMARI VIMLA VERMA Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) the locattons of old telephone ex-
changes in Madhya Pradesh, distnct-wise
particularly 1n Siwni, Jabalpur and
Narsinghpur distncts and the time by which
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theese are likely to be converted into elec-
tronic;

(b) whether the Govemment have for-
mulated any special programme for this
purpose during the Eighth Plan; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a) Details are given the state-
ment. Al telephone exchange in District
Swwhi are of ‘Electronic Type'.

(b) Yes, Sir.

{c) (i) Al manual telephone exchanges
are planned for replacement by automatic
electronic exchanges during the current fi-
nancial year.

(ii) Electromechanical telephone
exchanges of type ‘SS3’ are planned for
replacement by electronic exchanges pro-
gressively dunng the 8th Plan period (1992-
97) depending upon availability of resources.

(i) Electromechanical exchanges
of types ‘SS1’ & ‘SS2' shall be replaced by
electronic exchanges on the basis of techni-
calrequirements of expiry of their prescribed
useful life.

STATEMENT

Annexure

Name of Electro Mechanical Exchanges/Manual as on 28/.2.1993

S.N. Name of Exch Type Capacity
1. Distnct Bastar

1. Makdikona S83 25
2. Narharopur SS83 25
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/
S.N. Namae of Exch. Type Capacity
District Betul
3. Biroolbazar ss3 45
4. " Dunawa 883 25
5. Jhallar 883 25
6..  Khedlibazar sS3 25
7. . Masod SS3 25
8. Prabhatpatan S§83 35
9. Sohagpur S§S3 25
10. Zeen SS3 25
District Bhind

11, Uuaswar 5§83 25
12, Barhad Ss3 45
13. Chitora §s3 25
14, Endori . §S3 25
15. Etehar SS3 35
16. Fatehpur $S3 25
17. ~  Katha 8§83 25 ‘
18. Lawan S§S3 d . 25
19. Machand ss3 25
20. Para SS3 25

21. Rayatpura 8§83 . 35

22.  Sawa ‘ ss3 25
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SN Name of Exch Type " Capactty
23 Surpura SS3 25

Distnct - Bhopal
24 Bhopal Arsa §S1 7800
25 Bhopal City S51 5400
Dustrict - Bilaspur
26 Bastalpur S83 45
27 Bango S§S3 45
28 Bilaibazar SS3 45
29 Bilaspur SS1 5488
30 Dagon S83 35
31 Kera 8S3 45
32 Kotharinada SS3 45
33 Nanyara S§S3 45
34 Pathana SS3 45
35 Urga SS3 25
Distrnict Chhatarpur
36 Chandranagar S83 25
Distnct Chhindwara
37 Umreth 8§83 25
Dustnict Damoh
38 Damoh 882 960
a9 Futera SS3 25
40 Kishangan S$83 45
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S.N. Name of Exch. Type Capacity
District Datia
41, Bhaguapura §S3 45
42, Chirol $S3 25
43. Digma Ss3 25
District Dewas
44, Ajnas SS3 25
45. Dewas §s2 2472
46, Eklera SS3 25
47. Gadia 883 25
48 Olamba §S3 25
49 Sandalpur 883 25
District Dhar
50 Dedia §83 45
51 Dehi S83 45
52 Kareh SS3 25
53 L.unera Buzurg 853 25
54 Sirsala 883 25
55 Tumod §83 45
56 Umrband SS3 25
District Drug
57 Bhila) 882 1588
58. Durg 882 2178
59 Achaigarh S§83 25
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S.N.  Name of Exch. Type Capacity
60. Amahai 583 25
61. Ashoknagar 882 600
62. Athaikeda 883 25
63.  Kadwadya 53 45
64. Mabholi 883 25
65. Naisarai 8§83 45
66. Rajpur S§3 25
67. Shyamatori 883 25
68. Sirsi §S3 25
District Gwalior
69. Gwatior XBP 10000
70. Mastura SS3 45
71. Salon SS3 25
72. Supawali (Khera) S§S3 25
District Hoshangabad
73. Bagra-Tawa $53 35
74, Balagaon S§83 25
75. Gondagaon S§S3 35
76. - Khaparia Ss3 25
77. Paliapiparia S$S3 45
78. Pokhami SS3 45
79 Sodalpur §83 ] 45

80 Somalwada 883 23
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S.N. Name of Exch. Type Capacity
81. Taronkala S§S3 25
82. Thua SS3 25
83. Umardha SS3 25
83-A.  ltarsi §s2 1160
Distnct Indore
84. Mhow 8§82 900
85. Indore-NPU-i S8t 10000
86. Indire-NPU-1lI S§S1 2800
8.7. Khudel §83 45
88 Rau §82 400
Distnict-Jabalpur
89. Katni §S§2 1700-3K Codt Max-1 By 93-94
89-A Jabalpur XBpP 1000-Not Served its useful life.
District Jhabua
90. Chhakatala SS3 25
91. Sondhawa 83 25
92. Umrali §S3 25
District Khandwa
93 Ambade $S3 35
94. Burhanpur §S2 2076
95, Doiphodia S§3 35

96. Kohdad 8§83 35
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S.N.  Name of Exch. Type Capacity
97. Nachankheda §83 45
98. Sarcla 883 45
98. Siwal 883 45
99A. Khandwa §82 1900
District Khargone
100. Bhanbarad 8§83 25
101. Ghughariakhedi 883 25
102. Kanapur SS3 25
103. Likhi S§S3 25
104. Multhan 83 25
105. Temla §83 25
106. Umarkhedi S§S3 45
District Mandsaur

107. Afzalpur 883 25
108. Babulda S§S3 25
109. Bavel S83 25
110. Botalganj S83 25
M Chaldu 883 25
112. Chandwasa S§S83 25
113. Harkiyakhal SS83 25 ,
114. Jamuniakalan Ss3 45
115. Khadawada S83 25
116. Khajuripanth SS3 25
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SN Name of Exch Type Capacity
17 Khejana 883 25 o
118 Kuchrod SS83 25
119 Kuchrod SS3 25
120 Lasur S83 25
121 Mandsaur 8§82 2356
122 Manpura S83 25
123 Malkenda §83 25
124 Nehargamn SS3 45
125 Newad S83 45
126 Neemuch CBM 2368
127 Piphabisaniya S§S3 25
128 Raolideol SS3 25
129 Runya SS3 25
130 Sakhutalt §S3 25
131 Sandhara 8§83 25
132 Suwakheda SS3 45
133 Titrod §83 25

Distnct Morena

134 Ambaha CBN 300
135 Karhal SS3 25
136 Manpur 883 25
137 Morena §83 1472

138 Mundraja 883 25
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S.N. Name of Exch. Type Capacity
139. Porsa CBN 300
140. Rajhodha §s3 25
141, Shyampur SS3 25
District Narsinghpur
142. Gadarwara 8§82 700
143. Narsinghpur SS2 800
District Raigarh
144, Daldulah S$S3 45
145. Raigarh §82 1642
District Raipur
146. Bhatapara §82 676
147. Dhamtan §82 876
148. Dusera SS83 25
149.  Raipur $S1 6900
150. Turte SS3 25
District Raisen
151. Bamori §S3 25
152. Boeekalpur 8§83 25
153. Gadi S$83 25
154 Karanwas 8§83 25
155 Karedi Ss3 25
156 Sandawata S§83 45
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S.N Name of Exch. Type Capacity
Distnet Rajnandgaon

157 Chuikhadan S83 35

158 Musra 883 25

159 Rajnandgaon 882 1288
District Ratlam

160 Hatpipaha S83 25

161 Jaora S§82 1368

162 Ratlam XBl 5000

163 Riyawan 883 45

154 Uparwada S§S3 45
District Sagar

165 Barodiakalan §83 25

166 Rajwans 883 25

167 Sagar §s2 2464
Distnct - Sarguja

168 Banyon SS3 45

169 Koreacolliery S83 45

170 Nagpur 883 45

171 Silpohih S83 45

172 Sitapur S83 25
District Satna

173 Bhatiya SS3 25

174 Satna S82 552
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SN

Name of Exch Type Capacity
Distnct Sehore
175 Schora Ss2 1288
Iistrict Shahdof
176 Bilaitkola SS3 45
177 Buihar CEN 250
178 Chachat 8§83 45
179 Goparu §S3 25
180 Jaithan SS3 45
181 Karkel SS3 45
182 Kkesnwani S§83 45
183 Sanjaynagar SS3 90
184 Shahdol §82 1200
185 Venkatnagar SS3 25
Distnct Shajapur
186 Chakrod 883 35
187 Makodi §83 25
188 Patlawad §S3 25
189 Salsala §83 35
District Shivpun
190 Bamore €83 45
191 Chak Sunena SS3 45
192 Chharch §S3 25
193 Karai 883 45
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S.N Name of Exch Type Capacity
194 Kharat S83 25
195 Khod 883 25
196 Kundawal 583 25
197 Madwasa §S3 25
198 Munden 883 25
199 Pachawal 883 45
200 Rannod 8§83 45
201 Strsaud §83 256
Distnict Sidht
202 Baghwar 8§83 25
203 Singrauh 882 400
District Tikamgarh
204. Badagaon SS3 45
205 Lidhora SS3 45
206 Badkumed SS3 25
207 Chubla 8§33 25
208. Dhabla SS3 25
209 Donserkheda S83 25
210 Dwarkadish 83 25
211 Jahangtrpur 583 35
212 Jorkheda 883 25
213 Kanardi 83 25

214 Kharsodkalan 883 35
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SN Name of Exch. Type Capacity
215. Khedakhajuria $S3 35
216, Narsinga $83 25
217. Narsinghgarh S§83 25
218, Pachlasi SS3 25
219, Palduna S83 25
220. Pat §83 25
221. Sumeakheda S§S3 35
222. Suwasa 883 25
223 Tilawao §83 25
224, Ujjain 7968
District: Vidisha:
225.  Vididha $52 1372.

[Enghsh)
Curb on Visiting Indians by Pakistan

3792 3HRI HARI KISHORE SINGH:
SHRI CHANDRAJEET YADAV:
SHRID VENKATESWARARAO

Will the Miinister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan hasimposedfresh
curbs on visiting Indians as reported in the
Economic Times dated December 4, 1992;
and

(b) if so, the details thereof and the
reaction of the Govemnment thereto?

THE MILNISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH). (a) and (b).

Government of Pakistan have announced a
restrictive visa regime for Indian nationals
whereby, first, visa applicants are expected
to obtain a sponsorship certificate from their
relatives or sponsors in Pakistan and, sec-
ondly, visa apphcations by Indian nationals
would be subject to pre-verification by the
Pakistani authorities. In addition, Pakistan
has proposed an increase both in visa fee
and In fee for extension of visa.

Government regret that recent nega-
tive measures in visa policies of Pakistan
would impede travel between the two coun-
tries and reduce people-to-people contacts.
Government have urged Pakistan to abide
by the India-Pakistan Visa Agreement of
1974 which provides for easy travel be-
tween India and Pakistan,

Govemnment has suggested to Paki-
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stan the convening of a meeting of the sub-
commission 1V of the india-Pakistan Joint
Commission, which deals with visa and
consular related matters.

Construction of Air-Fields
Mizoram ’

3793. SHRI C. SILVERA: Will the
Minister of CIVIL: AVIATION AND TOUR-
ISM be pleased o state :

{a) whether proposals for the construc-
tion of new air-flelds iln Mizoram are pending
with the Govemment:

(b) if so, the details there < tircluding the
estimated amount involved ' erin;

(c) whether the Government propose to
accord approval to some of these projects
dunng the current as well as next financiat
year; and

{d) if so, the details thereof if not, the
reasons therefor?

THE MINISTER OF CIViL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) No, Sir.

(b) to (d). Do not arise.

| Transiation}

STD Facility in Public Call Offices
in Bihar

3794. SHRLSURYA NARAIN YADAV:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthe Govemment have taken
any steps to provide STD telephone facility
in Public Calt Offices; and

{b) if s0, the number of such Public Cali
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Officer in Bihar proposedto be provided with
this taciliity?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

{b) 600 (Six hundred only) STD PCOs
are targetted to be provided in Bihar during
1982-93.

Poultry Egg and Meat Processing
Industries
3795. SHRI SARAT CHANDRA

PAT TANAYAK:
SHRI PRAFUL PATEL:

Will the Minister of FOOD
P ROCESSING INDUSTRIES be pleased
to state:

(a) whether the Union Govemmenthave
started implementing a number of schemes
for development and modemisation of poul-

try egg and meat processing and packing
industries;

(b) the estimated cost of schemes un-
der way; and

(c) the foreign exchange expectsdtobe
eamed through these schemes, plans?

The Minister ot State of the Ministry of
FOOD PROCESSING INDUSTRIES (SHR!
TARUN GOGOI): (a): Yes, Sir.

(b) and (c). Under the various Plan
schemes of this Minilstry 12 number of
meat, poultry and egg processing schemes
with a total investment of approximately Rs.
85,25 crores have been approved by the
govemment for providing financial assis-
tance in last 3 years. On implementation,
the total exports from some of these projects
will be of the order of about Re. 403 crores
in a period of 5 years. In addition, govermn-
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ment has also approved another 11, 100%
export orlented meat, poultry and egg pro-
cessing units in the private sector with a total
investment of approximately Rs. 50 crores
in last 3 years which envisages an export
project and poitry prodtcts of approximately
Rs. 476 crores in 5 years. Govemnment has
also approved foreign & NRI investment
proposat in a pouitry 1992 approxemately
processing project whilch envisages export
of poultry about Rs. 90 crores per annum
besides domestic sate. By the and of 8th
Plan, the export of meat, poultry and egg
products are expected to be over Rs. 500
crores per annum.

Air concessions to handicap
passengers

3796. SHRI ANNA JOSHI: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether the Alr india and Indian Air
lines propose to provide various facilities to
persons suffering from physical and men-
tally handicaps and their attendants:

(b) if so, the details thereof: and
(c) if not, the persons therfore?

THE MINISTER OF CIVIAL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b): Indian Airlines and Air
india already provide facilities for handi-
capped passengers. indian Airines provide
special handiing and other facilities to such
persons. in addition to the normal free
baggage allowances, physically handi-
capped persons are aflowad to cany a fully
collapsible invalids’ wheel chair/a pair of
cruiches or braces etc. Allr India provides
faciiiities laid down by the intemational Air
Transport Association(IATA) regarding res-
ervations, ticketing and handiing of handi-
capped passengers and their attendnts at
the airports.
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RURAL ELECTRILFICATIONIN
UTTARPRADESH

3787. SHRiI SANTOSH KUMAR
GANGWAR: Wil the Minigter of POWER be
pleased to state::

{a) the average of rural electrification in
Uttar Pradesh as compared to the national
level as on February 28, 1993; and

(b) the steps being taken by the Gov-
emment to bring the average of the State at
par with national level?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) and (b). As on
28th February, 1983, 7.62% of the villlages
in Uttar Pradesh had been electrified as
against the national averzge of 84.42% .
Subject to availability of resources, efforts
will be continued to speed up the rural
electrification in Uttar Pradesh.

New Irrigation Plan

3798. SHRI SANDIPAN BHAGWAN
THORAT: Wil the Minister of WATER
RESOURCES be pleaseds to state:

(a) whetherthe Union Govemment have
issued guidelines to the State Governments
to formulate new irrigation plan;

(b) if s0, the details thereof; and

(c) the response of each of the State
Govemment thereto?

MINISTER OF STATE IN THE
MILNISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES (P K.
THUNGON): (a) to (c). The National Water
Policy adopted in 1987 recognised the need
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for treating river basin as the basic unit for
water resources planning and emphasised
preparation of siver basin master plans for
integrated and optimum development of
water resources for various purpose includ-
ing irigation by setting up multi-disciplinary
unitsinthe states. Based on this, guidelines
were Issued by the Central Water Commis-
sion in April, 1990 to the States/Union Ter-
ritories for preparation of river basin master
plans. None of the states have so far
prepared comprehensive basic-wise mas-
ter plans for water resources development
for various uses in accordsance with the
guidelines. However, the following states
have prepared some indicative masterplans
for irrigation purpose namely, Rajasthan,
Uttar Pradesh, Madhya Pradesh,
Maharashtra, Orissa, Karnataka, West Ben-
gal, Goa Union Territory of Pondicherry

Privatisation of indian Telephone
Industries Ltd.

3799. SHRI R. SURENDER REDDY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Govemment propose
to pnvatise the Indian Telephone Industries
Limited;

(b) if so, the detais thereot; and

(c) the time by which a final decision is
litkely to be taken in thie regard”

THE MINISTER OF STATE OF THE
MINISTRY COMMUNICATION (SHRI
SUKH RAM) (a)to(c) No, Sir. The Govern-
ment have only disinvested Lome of its
equity holdings.

Training of commercial Pilots

3800. SHRI ASHOK ANANDRAQO
DESHMUKH" Will the Mimgter of CIVIL
AVIATION AND TOURISM be pleased to
state:
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(a) the names of the institutes in the
country to train commercial pilots;

(b) whether some of ithese are privately
managed and if so, the detads thereof; and

(c) the average amount spent to train a
commaercial pitot?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) A list is given in the
attached statement.

(c) Amount spent to train a Commercial
Pilot depends on the type of aircraft and the
Institute where student pilots undergo train-

ing. Its difhicult to estimate precisely the
amount

At Indira Gandhi Rashtriya Uran
Akadem, atrange-piotis currently required
to pay Rs 2 iakhs towards training for
Commaercial Pilot's Licence.

STATEMENT
A PRIVATE OWNED:

1 The Andhra Pradesh Flying Club,
Hyderabad

2. he Bomoay Flying Club, Bombay,
3 The Guarat Flymg Club, Baroda,

4 The Madhya Pradesh Flying Club,
indore

5 Tie Maa as Flying Club, Madras.
6 The Jelhi riving Club, New Delhi.

7. The Goimb.tuse Flying Club,
Ccunhatore

& Thebanasthah Vidhyapitha Gliding &
Glyinr, Clabs Banastheh Vithyapitha.
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1.
12.
13,

14,
16.
17.

18.

19.

20.

21,

23.

24,
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{non functional)
The Nagpur Flying Club, Nagpur.

The Jamshedpur Co-operative Flying
Club Ltd., Jamshedpur.

The Ludhiana Aviation Club, Ludhiana.
The Amritsar Aviation Club, Amritsar.

The Northem India Flyiing Club,
Jallandhar Cantt.

The Patiala Aviation Club, Hissar.
The Karnal Aviation Club, Kamal.
The Assam Flying Club, Gauhati.

The Rajasthan State Flying School,
Jaipur.

The Pinjore Aviation Club, Pinjore.

The Karala Aviation Training Centre,
Trivandrum

Ajanta Flying Club, Aurangabad (non
functional)

. Udan Reserach & Flying institute Pvt.

Ltd. Indore.
State Owned

Gowt. Flying Training School, Banga-
lore.

Govt. Flying Trainiing Institute,
Calcutta.

25. Bihar Flying institute, Patna.

26. Gowt. Aviation Training Institute,
Bhubaneshwar.

27. Gowt. Flying Training Centra, Lucknow.

28. Andaman & Nicobar Flying Training
institute, Port Blair.

C. Autonomous Body Under Central
Government

29. Indire Gandhi Rashtriya Uran
Akademy, Rae Barelii.

Flim Produced By NFDC.

3801. SHRI PRAKASH V. PATIL: Will
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to siate:

(a) the total Budget of the National Film

Development Corporation duriing the last
three years;

(b} the number of flms produced by the
National Film Development Corporation
during the same period and the amount of
revenue eamed therefrom; and

(c) the details of profit-loss of the Cor-
poration during the same period?

THE MILNISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P SINGHDEOQ):
(a)The total Budged of NFDC for the last
three years as indicated below:-

. (Rs. in lakhs)

1989-90

(i) Revenue expenditure 840.46
()  Revenue income 842,90
(W)  Capital expenditure  500.75
(v)  Caphal racespt 476.09

1990-91 1991-92
834.14 a877.62
84463 897 67

1023.77 983.54
797.92 844.31
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(b):

() Numberoffilms producedby NFDC
including loan films duringlastthree
years is indicated below:-

No. of films produced

Year

1989-90 12

1990-91 13

1091-92 18

(i) Revenue eamed from the films pro-
duced including interest on loans
during three years:

Year income
1989-90 111.91
1990-91 232.77
1991-92 163.59

{c): NFDC has been eaming profits
continuously during the iast three years, as
indicated below:-
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Year {Rs. in lakh)
1989-90 2.67
1990-91 17.54
1991-92 32.12
Sub Post Offices in Maharashtra

3802. SHRIVILASRAONAGNATHRAQ
GUNDEWAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the district-wise details of sub-post
offices sanctioned and are yet to be opened
in Maharashtra; and

{b) the time by which these are likely to
be opened?

THE MINISTER OF THE STATE OF
THE MINISTER OF COMMUNICATIONS
(SHRI SUKH RAM): (a) the district-wise
details of sub post offices sanctioned and
are yet to be opened in Maharashtra are
given the statament.

(b) Every effort is being made to find
suitable building. These post officas will be
opened subject to availability of suitable
rented accommodation.

STATEMENT
District:wise details of sub post offices sanctioned and are yet to be opened in
Maharashtra.
S.No. Name of distnct  Sanctioned Yet to be opened.
1. Nagpur 1 1
2. Aurangabad 5 5
3. Bombay - 5 3
4. " Ragad 1 1

5. . Dhue A I

P o v e
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S.No. Name of district  Sanclioned Yat to be opened.
6. Kohlapur 1 1
7. Thane 1 1
8. Latur 1 1
16 14
Call Money Deposits by Vayutoot Wastage of Irrigation Water

3803. DR. AMLRITLAL KALIDAS
DR. LA/ XMINARAYAN
PANDEYA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether his Ministry in February
1992 had asked Air india and indian Airlines
to provide loans to Vayudoot as an urgent
need for its operations;

{b) if so, whether the money so loaned
was invested in call money deposits with
different banks flouting RBI and Govern-
ment rules; and

(c) if so, the facts thereof and the action
taken thereon?

THE MINISTER OF CIVIL AVIA-
TIONAND TOURISM (SHRIGHULAMNABI
AZAD): (a) In February 1992 Air India had
been asked to provide to Vayudoot funds
within a celling of Rs. 20 crores, including
Rs. 10 crores on behalf of Indian Alrlines, to
enable Vayudoot meet its pressing require-
ment.

(b) and (c). Placement of deposits with
banks by Vayudoot out of the funds in
question, has heen held prime-facie not in
order. The matter is also under consider-
ation of the Joint Parliamentary Committee.

3804. KUMARI PUSHPA DEVISINGH:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether a large share of irrigation
water is wasted in the country every year;

(b) if so, the reasons therefor; and

{c) the steps taken to check the wast-
age?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). There
is some wastage of irrigation water due to
inadequate maintenance of irrigation sys-
tems for want of sufficient maintenance
funds, over application of irrigation water,
unreliabllity of irrigation supplies, low irriga-
tion water rates, lack of micro level irrigation
network in some casas and lack of farmers'
participation in irrigation watermanagement.

(c) A number of policy and programme
level initiatives have been undertaken by the
Government for judicious use of irrigation
water and to avoid its wastage. These
include adoption of National Water Policy
(1987) emphasizing the need for proper
maintenance of wrigation structures and
systems, review of irrigation water rates etc.
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implementation of Centrally Sponsored
Command Area Development Programme
as well as National Water Management
Projectsinselected Irigation Projects would
also avoid wastage of irrigation water.

Mango and Tomato Processing
Industries

3805. DR. (SHRIMATI) K.S.
SOUNDARAM: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
state:

(a) whether the Union Govemment are
aware of suitability of Salem district in Tamil
Nadu for setting u7p of food processing
industries based on mango and tomato;

{b) whether the Govemment have con-
ducted any survey for this purpose; and

{c) if so, the details thereof and the
steps taken/proposed to be taken?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!): (a) to
{c). The Central Government does not set
up food processing units directly. Central
Government has not conducted any survey
and it has not received any report from the
State Government regarding the potential of
Sale Distnict for setting up of food process-
ing industries based on mangoes and toma-
toes. However, there are 8 units in Salem
District licensed under the Fruit Products
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Order which are capable of processing
mangoes fomatoes.

[Translation}
Rural Electrification in Gujarat

3806. SHRI N.J. RATHVA: Wil the
Minister of POWER be pleased to state:

(a) whether the progress of rural elec-
trification in Gujarat is very slow;

(b) if so, the reason therefor; land

(c) the year-wise financial agsistance
sanctioned to the State during the last three
years and the actual assistance provided in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V.
RANGAYYA NAIDU): (a) and (b). No, Sir.
Gujarat has already declared cent per cent
electrification of their villages except those
reported technically not feasible for electri-
fication. The level of exploitation of ground
water potential for energisation of pumpsets
in the State is also higher, being 71% as
compared to the All-india average of 66% as
on 31.13.92.

(c): Year wise financial allocation to
Gujarat State under REC programme and
the actual assistance provided by REC dur-
ing the last three years is as under:-

(Rs. in lakhs)
Yoar Financial allocation Financlal assistance provided.
1988-90 2767 3369
1990-81 2840 3824
1991-92 2258 2254
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TV. Coverage in Uttar Pradesh

3807. SHRI ARJUN SINGH YADAV :
Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the places in Uttar Pradesh not
covered by Doordarshan network;

(b) whether the Govemment have re-
ceived any representation to increase the
coverage and timings of the television trans-
mission; and

(c) i so, the steps taken by the Govem-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) All the districts of Uttar Pradesh are
covered, wholly or partially. Approximately
21% area of the state remains uncovered.

{b): Yes, Sir. Requests for increase in
coverage have been received.

(c): With the commiissioning of TV trans-
mitters presently under implementation/en-
visaged tobe sat up, subjact to availability of
resources, about 81.5% area of the state is
expected to be brought under TV coverage.
TV transmission timings have been in-
creased in a phased manner over the years.
At present therp is not proposal to further
increase the transmission timings.

[Translation)
i
Chandil Power Project

3808. SHRI LALIT ORAON: Will the
Minister of POWER be pleased to state:

(a) the total land acquired for setting up
of Chandil thermal power project and the
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date on which the acquisition process was
completed,;

(b) the number of the displaced/al-
fected families due to the acquisition of fand
andthe amount of compensaticn paid in lleu
thereof;

(c) the number of displaced/affected
persons rehabiiitated and employed so far;
and

(d) the time by which the remaining
displaced/affected persons are likely to be
employed?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V.
RANGAYYA NAIDU) (a) to (d). Information
is being collected and will be laid on the
Table of the House.

[English]
Production of Sea Food in Goa.

3809. SHR! VIJAY NAVAL PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

{a) the present production of seafood in
the State of Goa;

(b) the estimated increase in produc-
tion as a result of a pilot project during the
Eighth Five Year Plan;

(c) the investment made and proposed
to be made for implementation this project
and the benefits to be accrued as a resutt
thereof;

(d) whether the Union Govemment have
taken/proposed to talk any steps fo launch
similar projects along Westem Coast of the
country and

(e) if 50, the detail thereof?
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THE MINISER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
{e). The information is being collected and
will be laid on the Table of the House..

Fly Ash Pollution

3810. SHR! HARISH NARAYAN
PRABHU ZANTYE:
SHRI GOVINDRAO NIKAM:

Wili the Minister of POWER be pleased
to state:

{a) whether the Govemment are aware
of growing threat of fly ash poliution caused
by thermal power plants in the country.

(b) if so, the State-wise details thereof
during the last three years:

(c) the effective measures taken or
proposed to be taken to check fly ash poliu-
tion and the results thereof in generat and
Maharashtra and Madhya Pradesh in par-
ticular; and

{d) the proposed outlay to check fly ash
poliution during Eight Five Year plan, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V
RANGAYYA NAIDU): (a) Yes, Sir.

{b) The State-wise details of thermal
powaer stations which do not meet ash poliu-
tion norms are given in the attached state-
ment.

{c¢) The Government had sponsored
several Renovation and Modernisation
schemes for Thermal Power Stations/Units
of 20 MW and above during the Seventh
Five Year Plantoimprove theirperformance
which included renovation/replacement of
the poflution controt equipments. In some
stations this work has already been com-
pleted. The thermal power stations which
could not be covered in the Seventh Five
Year Plan have been included in the Eighth
Five Year Pian which also covers power
plants in Maharashtra & Madhya Pradesh.

{d): There is no separate outlay for fly
ash poliution control which is taken as a part
of the capital investment in Renovation &
Modemisation of the Power Plants. As far
as fly ash Utilisation is concemed, no State
Govt. has proposed separate outlay during
the Eighth Five Year Plan except West
Bengal, which have proposed Rs. 78.00

crores for this purpose,

STATEMENT

Detalls of Thermal Power Stations which do not meet ash pollution norms (Slate-wise)

State Sector
Sl. No. State Thermal Power Stations
1. Haryana ' Panipat
Fandabad
2. . Rajasthan Kota
3. Uttar Pradesh Panki
Obra

Harduagan)
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Si. No.

State

Thermal Power Stations

10

11.

12,

Gujarat

Madhya Pradesh

Maharashtra

Andhra Pradesh

Tamil Nadu
Bihar

West Bengal
Onssa
Assam

Central Sector

pve

Neyveli Lignite Corporation
NT.PC

Anpara
Paricha
Tanda

Ukai
Wanakbori

Satpura
Korba East
Amarkantak

Koradi
Chandrapur
Paril
Bhusawal
Nashik

Paras
Khaparkheda

Kothagudam
Vijayawada
Ramagundam B
Nellore

Tuticorin
Mettur

Patratu
Baraunt

Santaldih
Bandel
Kolaghat & DPL

Talchar

Bongatgaon

Chandrapura
Durgapur
Bokaro
Neyveli

Ramaguadami STPS

Korba STPS
Farakka STPS
Unchahar
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issue of O0.B. Numbers

3811. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Mahanagar Telephone
Nigam Limited takes severaimonthsto O.B.s
in respect of telaphone connactions sanc-
tionad out of M.P.s quota by the Chief
General Managers of their respective State;

(b) if so, the reasons therefor:

(c) whetherthe Government propose to
fix any time limit in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). No Sir inmost of
the cases O.B.s are issued within a month,
In some cases only, delay occur as
clarification’s may have to be obtained from
the issuing authority or due to non-obser-
vance of departmental formalities by per-
sons for whom the telephones are sanc-
tioned.

(c) and (d) Govermnment has already
fixed a time limit of one month from the date
of 1ssue of sanction for provision of a tele-
phone connection in cases where registra-
tion has already bean done by the prospec-
tive subscriber. This is however, subject to
technical feasibility.

Rice Mills in Maharashtra

3812. SHRI VILASRAO NAG
NATHRAO GUNDEWAR: Wili the Minister
of FOOD PROCESSING INDUSTRIES be
pleased to state the name of places where
rice mills have been set up and proposed to
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be set up in the State of Maharashtra during
the current financial year?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING iN-
DUSTRIES (SHRI TARUN GOGOI): The
information is being collected and will be laid
on the Table of _the House.

Agreement with Foreign Hotet
Groups

3813. SHRI RAJESH KUMAR:

SHRITEJNARAYAN SINGH:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) whether approval hasbeenaccorded
to the proposal of the india Tourism Devel-
opment Corporation for entering into col-
laboration/agreement with the Odenar Ho-
tel Group;

(b} if so, the details thereof;

(c) whether the India Tourism Develop-
ment Corporation has submitied another
proposalforsuch an agreement with a major
agency situated in Europe; and

{d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) No, Sir.

(b) Does not anse.

(c) Ne, Sir.

(d) Does not anse.

Performancs of PCOs.
3814, SHRI CHHED! PASWAN: Will

the Minister of COMMUNICATIONS please
fo state:
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(a) whether the performance of Public
Cali Offices has declined due to shortage of
materials in some circles;

(b} if so, the detalls therof; and

(c) the remedial action taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No, Sir.

(b) and (c). Does not arise.
{Engfish]
Cellular Phone Services

3815. SHRISYED SHAHABUDDIN:

SHRI GEORGE
FERNANDES:

SHRIMATI CHANDRA
PRABHA URS:

DR.IAXMINARAYAN
PANDEYA

SHRI SHRAVAN KUMAR
PATEL:

SHRI MADAN LAL
KHURANA:

Willthe Ministerof COMMUNICATIONS
be pleased to state:

{a) whether the tenders flioated by the
Department of Telecommunications in De-
cember 1991-January 1992 for cellular
phone service have been closed:;

{b) whether the tenders recewved have
been techmcally evaluated and the eligible
companies shortlisted:

{c) whetherthe licence or licences have
been issued:

{d) if s0, the details of companioé, the
date of award and the area aflotted to each
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company, and

(e) the salient terms of the licences
issued to these companies?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a) Yes, Sir.

{b) Yes, Sir 30 bidders participated. On
the basis of technical evaluation 14 were
short listed and financial tenders have besn
received from them and evaluated.

(c) No, Sir.

(d) and (e). Do not arise.

[Translation]
Telephone Connections in Maharashtra

3816. SHRI YASHWANTRAO
PATIL:
SHRI GOVINDRAO NIKAM:
SHRI PRAKASH V. PATIL:

Wili the Minister of COMMUNICA-
TIONS be pleased to state.

{(a) the district-wise number of tele-
phone subscnbers in Maharashtra at
present;

(b) the district-wise number of persons
on the waiting list at present; and

(c) the time by which the waiting list is
likely to be cleared and the details of the
exchanges where capacity is likely to be
increased?

THE MINISTER OF STATE COMMU-

"NICATIONS (SHRI SUKH RAM): (a) and

(b). The district-wise number of subscribers
and waiting list is given in the Statement,
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{c) Expansionplans are being drawn for
Maharashtra to provide telephones to the
waiting applicants progressively during the
8th Five Year Plan which envisages;

- provision of telephones practically

on demand in Tribal and rural ar-
eas

waiting period of telephone con-
nections not to exceed two years
for large telephone systems.
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Permane:.. ;o un. raf deveiopmental
PUIpCses

[Eralishi
3817. DR. D VENKATESWARA RAG!

Wiil the Minicter of FGOD PROCEESING
INDUSTRIES be pleased e staie:

{a) whether thare is any proposai for
setiing up pennaner. forum to intevact peri-
odically for developmzantai nurposes of food
processing indusiries;

{b) whether ary modaiilizs have been
worked out in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR{ TARUN GOGQI): (a) to
(c). Yes Sir. Deveiopment Councils are
formed as per rutes frarmed urcer the Indus-
trial Developmient 8 Regulation Act and
action has been initiaied for torming two
Development Councils in this Ministry. Tne
consultative Commiitee aitachedto tae Min-

(istry of Food Processing industries alsa
- meets regularly wheiein dscussions take
place for the development of food process-
ing industries.

Covesage of Religious Programmes by
Doordairshan

3818. SHRI DHARMABHIKSHAM: Wil
the Minister of INFORMATION AND 2ROAD-
CASTING be pleasad tc state:

{a) whether any guidelines have been
ormuiated” fcr the coverage of religious
programmes by Doordarshan ; and

{b} if so, the details thereof?

THE MINISTER GF STATE OF THE
INISTRY OF INFORMATION AND
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BROADCASTING (SHRiK.P.SINGHDEO;:
{a) 2nd (D). itis the endeavourof Doordarshan
te telecast hugh guality program}nes drawr:
vpon tha deeper cultural, philosophic and
spiritual coments of all religions.

Bcengaigaon Thermal Plant

3819. SHRI UDDHAB BARMAN: Will
the Minister of POWER be pleased to state:

(a) whether the cost of power genera- '
ticn at Bongaigaon thermal power plant in
Assam is very high;

(b) i s0, the reasons therefor;

(c) whether there is adequate availabil-
ity of ccal for the plant to utilize its full
capacity: and

{d) if not, the steps taken to make
adequate avaitability of coal there?

THE MINISTER OF STATE IN THE
MINISTRY GF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) and (b). The high
cost of power generation at Bongaigaon
Thermal Power Plaint, Assam is mainly due
to the poor performance of the plant re-
flected in the low annual average plant load ‘
factor achieved by this plant since its incep-
tion which has never exceded 22.3%.

(¢) and /d). The coal stocks avaitable
with the power plant were between 19 days
to 44 dJays in terms of its requirements
during the period April 92 to Oct., 1992. The
stocks began to deplete from November,
1992 and is critical (i.e. less then 7 days)
presently. The coal suppiy to all the thermal
power stations in the country is monitored
reguiarly on a weekly basis by Secretary
(Coordination), Cabinet Secretariat with the
Ministries of Coal, Railways and Power and
steps are taken to ensure supply of ad-
equate quantity of coal of all thermal power
stations.
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Matro Channel of Doordasshan

3820. SHAL KCH. MUNIYAPPA:
SHAIC.P.MUDALAGIRIYAPPA:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased 10 stale:

{a) whather the Government has de-
cided to charge lcence fee for every
progmme of private producers telecast on
the Metxo Channel of Doordarshan; and

{b) ¥ so, the details thareol?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING {SHRIK_ P. SINGHDEO):
(a) and (b). A licence fee of Rs. 54,000/ per
half an hour siot per melro is now requred
10 be paid by the prvale parties wiuch have
been /are allotted tyme slots n the metro
hour {irom 8 p.m. 10 9 p.m.) ntroducad from
26th January, 1993.

Documentary Film on “MAHA
BHAIRAB” Temple in Assam

3821. SHRI PROBIN DEKA Wil the
Munister of INFORMATION AND BROAD-
CASTING be pleased to stale.

(a) whether the Doordarshan has pre-
pared documentary film on Maha Bhawab
Temple, at Tezpur m Assam;

(b} # so, the details thereof; and

{c) i nor, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK. P SINGHDEOQ):
{a) No, Sir

{b) Does not arise.
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{c) Production of documeniasies de-
pend on the suitability of the subject, their
topicalily and programime requisements of
Doordarshan from bme 0 time.

Post Offices in "wisea

3822. DR. KARTIKESHWAR PATRA:
Willihe Minister of COMMUNICATIONS be
ploased o state:

(a) the crilena adopiad for opening and
upgradation of new post offices m
areas;

{b) the present number of post offices in
Orissa and the average population served
by each post office distrct-wise; and

{c) thesteps taken/proposediobe taken
to aciweve the requwed number of post
offices m Onssa?

THE MINISTER OF STATE OF THE
MINISTRY COMMUNICATIONS (SHR!
SUKH RAM)- {(a) The critena adopted for
opening and upgradahon of newpos! offices
n ruval areas are gwven in Statement-i.

{b) At present there afe 7984 pos!
offices n Onssa and the average population
served per post olfice district-wise s fur-
mshed in statement-it

(c) The post offices are opened keeping
mwview distance, population, financial viabil-
sy and available resources. The post offices
are opened progressively through Annual
Plans. Dunng Annual Plan 1992-93, eight
Departmental Sub Office and Forty Extra
Departmental Branch Post Office have been
sanctioned and a target for apening 4 De-
pantmental Sub post office and 35 Extra
Departmental Branch Post Office has been
fixed for Orissa for 1993-94.
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STYATEMENT

ANNEXURE ‘A’

Criteria/Norms fixed for opening of new
post offices adopted for Rural Areas.

1 Populaton

(a) in Normal Areas

3000 population n a group of
villages (including the PPO wil-
lages)

{b) in the Hily, Tribal, Desert and
Inaccessible Areas
500 populaton in an individual

village or 1000 population in a

group or villages
2 Dirstance

(a) in Normal Areas

The minimum distance from the
nearest existing post office willbe
3 Km

{b) In Hilly, Tnbal, Desert and
Inaccessible Areas

The distance imit will be the
same as above except thatin hilly
areas, the minimum distance himit
can be relaxed by the Directorate
in cases where such relaxation is
warranted by special circum-
stances which should be cleary
explained while submitting a pro-
posal

(3) Anucipated Income
(a) In Normmal Areas

the minimum anticipated revenue
will be 33 1/3% of cost

(b) in Htty, Tribal, Desert and
inaccessible Areas
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The minmum anticipated income will
be 15% of the cost

(4) The norms for upgradaton of the
Extra Departmental Branch Post offices into
a Daepammental Sub Offices is as below

(a) The minimum of work load of the
extra Deparimental Branch Post Office
should be five hours per day

(b) The permissibie annual loss should
be not more than Rs 2400 in normal rural
areas and Rs 4800 in Tribal and Hilly areas

STATEMENT I

District-wise Information Regarding the
Average Population Served per Post

S! Name of Distt Average population
No

1 Cuttack 3867
2 Pun 3678
3 Ganam 3248
4 Balasore 2750
5 Sambalpur 3685
6 Sundergarh 3319
7 Koraput 3574
8 Keonjhar 2647
9 Dhenknal 1269
10 Balangir 4145
11 Phulbary 2344
12 Kalhandi 3282
13 Mayurbhanja 2250
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New Method of Communication in{. 7.
L. Unit

3823. SHRI V. S. VIJAYARAGHAVAN:
Will the Minister of COMMUNICATIONS be
pleased o state;

(a) whether indian Telephone indus-
tries Limited has introduced any sophisti-
cated new method for communication at
their Patkkad untt in Kerala, recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM)- (a) Yes, Sir.

{b) The Palakkad Unit of ITl is being
expanded to manufacture the new OCB 283
switch with technology from M/s Alcatel,
France tor which collaboration agreement
has been signed recently.

TV Caverage of Backward Areas of
Maharashtra

3824 SHRIBAPU HARI CHAURE: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased 1o state-

{a) the percentage of population n
adwvasi dominated and backward districts in
maharashtra are covered by Doordarshan,
and

(b) the steps taken py the Government
to cover these districts by Doordarshan
network?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK. P. SINGHDEO):
(a) TV service is, at present, estmated to be
available to about 71.3% rural population of
Maharashira, including that in tribal and
backward districts.
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{b) With the commissioning of TV trans-
mitters presently under implementation/en-
visaged to be set up, subject to avaliability of
resources, about B2.3% rural population of
Maharashtra is expected to be brought un-
der TV coverage.

The above coverage figures inciude
population in fringe areas where elevated
antennae and boosters are required for
obtaining reception.

[Translation}

Telephone Connections on Medical
' Ground

3825. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether telephone connections are
provided by the Government on medical
grounds;

(b) if so, the number of applications
received during the last six months and the
number of persons out of them provided
telephone connections; and

{c) the reasons for not providing tele-
phone connections to the remaining per
sons so far?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM). (a) Sir, temporary telephone
connections are provided on medical
grounds, also.

{b) No, separate records of the number
of applications received on medical ground
are kept.

{c) It may not be possibie to provide
temporary telephone in all cases of medical
grounds, due to lechnical non-feasibility.
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Hydro-Electric Projects in Kerala

3826. SHR! K. MURALEEDHARAN:
Will the Minister of POWER be pleased to
statethe names of the hydro-electric projects
which have been cancelled by the Union
Govemment due 10 environment reasons in
Kerala during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V,
RANGAYYANAIDU): The following projects
from Kerala were rejected during the last 3
years due to non-submission of requisite
environmental data and Management
Plans:-

1. Power Bgveiopment under
Boothathankettu Hydro-electric Project

2. Pambar Hydro-electric Ptoject

3. Chembukkadaba Smaltl Hydel
Scheme, Stage-il

4, Bhawani Hydroelectric Project.
Fleet of Al, IA and Vayudoot

3827. SHRISHRAVAN KUMAR
PATEL:
SHRICHANDRESH PATEL.

SHRI HARIN PATHAK:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a)the types of planes available withthe
Air india, Indian Airlines and Yayudoot and

passanger capacity of each of them;

(b) whether there is any proposal to
augment the fleet of these airlines;

{c) if so, the details thereof;
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(d) the tota! losses incumred from the
unprofitable routes and the measures taken
to make unprofitable routes profitable both
on domestic and intemational sector;

(e) the number of aircraft which have
completed more thar ten years;

(f) the details of the aircraft whtch have
out-fived thelr life;

(g) whether any of them is stili under
operation; and

(h) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (h). A statement is atiached.

(a) Thetypes ot aircrait withpassenger
capacily with the three airflines are indicated
below:-

AIR INDIA SEATING CAPACITY
B747-200 394
B747-300(Combi) 283
A310-300 206
A300-B-4 126
INDIAN AIRLINES

A 300 B2 273
A300 B-84 2n
A320 168
B737-200 238
VAYUDOOT

DO-228 19
HS-748 44/48
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(b) and (c). Air India will be acquiring 4
Boeing 747-400 aircraft, three in the year
1993 and one in the year 1994. indian
Airlines will be acquiring 12 A320 aircraft
commencing from the month of February,
1998; 7 in the year 1993 and 5 in 1994, the
first of these aircraft has already come.

(d). All the routes of Air India’s sched-
uled passenger services yielded cash sur-
plus in 1991-92.

Out of 120 services operated by Indian
Airlines in the month of August, 1992 a total
of 2 services did not meet the cash cost of
operations; the cash loss on this account is
estimated at Rs. 1.57 crores.

Almost all the services operated by
Vayudoot are unprofitable.

Measures such as regular moni®ring
of on-time performance, rationalisation of
schedules and fares, increased Utilisation
of aircraft are some of the measures taken
to make unprofitable routes profitabie.

(e) Eleven aircraftin the fleet of Air India
are more than 10 years old. indian Airlines
has 34 and Vayudoot 8 aircraft which are
more than 10 years old.

(f) to (h). All these aircraft are still in
operation. Since these aircraft are being
maintained as per the stipulations of the
manufacturers and regulatory agencies,
none of these aircraft can be treated as
having outlived its life. :

S.T.D. Facility in Gujarat in Eighth
Plan® =

3828. SHRI SOMJIBHAI DAMOR: Wil
the Minister oj COMMUNICATIONS be

pleased to state the district-wise details of
places in Gujarat which are proposed to be

connected with S, T.D. facility i the Eighth
Five Ygar Plan?
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THE MINISTER OF STATE OF
MINISTRY OF COMMUNICATIONS (S!
SUKH RAM): As per the objectives of Eightt
Five Year Plan, STD Facility is proposed
be provided to all the Exchanges in G
by 1.4.1997.

Multiple Access Rural Radio Sche

3829. SHRI SANAT KUMAR MANDAL
Will the Minister of COMMUNICATIONS b
pleased to state:

(a) whether the Department of Tek
communications (DOT) has formulated ar
plan to provide large number of telephones
in villages through a modern system called
Multiple Access Rural Radio;

(b) if so, thé broad features of the pla :‘.:
(c) the capital outlay involved; and

(d) whether the technology involved
any foreign components?

THE MINSTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR
SUKH RAM): (a) Yes, Sir. )

(b) Public telephones involving distance
over 8 Kms. from nearby telephone e
change will be provided by using Multi A
cess Rural Radio (MARR) Systems.

(c) About Rs. 1.25 lakh per such fel
phone. ¥
‘ (d) MARR equipment are indigenou
avaiiable. Fr

{ Translationj :

Rurai Telephone Exchange in Madhy
Pradesh

3830. SHRI RAMESHWAR PATID/
Will the Minister of COMMUNICATICNS!
pleased to state:
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(a) whether any target was fixed for
setting up telephone exchanges in the rural
areas in Madhya Pradesh during 1990-91,
1991-92 and 1992-93;

(b} if so, the progress made to achieve
the target so far; and
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(c)if not, the steps taken to achieve the
targets?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b) The details are given below:-

Year Target Achievement
1990-91 100 167

1991-92 200 303

1992-93 300 221 (upte Feb. 1993)

{c) Target of 300 fixed for 1992-93 is
expected to be achieved.

[English]

Additional Telephone Lines in North
Bombay

3831. SHRI RAM NAIK: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) the number of additional lines likely
to be added to each exchange in the North
Bombay area out of 1.45 lakh additional
lines to be released this year;

(b) the reasons for dilotting very few
new lines to Borivli, Goregaon and Malad
‘exchanges;

(c) whether the required equipment for
the above exchanges had been received in
time; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI

SUKH RAM): (a) Sir, out of additional gross
capacity of 1.46 lakh lines planned to be
added in MTNL Bombay during 1992-93,
23,500 lines are likely to be added in various
exchanges of Western Suburban area com-
ing under North Bombay.

(b) The allotment is based onthe de-
mand. Out of 23500 lines, 50Q0 lines for
Borivli and 1000 lines for Malad were allot-
ted. In addition 20,000 lines of new technol-
ogy Fetex 150 type digital exchange was
planned for Goregaon and Malad.

(c)and (d). The new Technology Fetex
150 type digital exchange at Goregaon and
Malad was earlier expectec to be commis-~
sioned in 1992-93 but the same could not
be done as the equipment was not avail-
able. Now, this installation of 20,000 New
technology Fetex 150 type digital lines at
Goregaon and Malad has been planned for
1993-94.

A. L. R. Station in Kerala
3832. SHRI KODIKKUNNIL SURESH:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether the Government propose
tosetup A.L.R. Stations at Cannannioor and
Idukki in Kerala; and

(b) if so, by when these are likely to be
set up?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK. P. SINGHDEQ):
(a) Yes, Srr.

(b) New radio station at Cannanore has
already been commissioned The instafla-
tion work of the new radio station at idukdt
has been completed

Visit of Forsign Minister of Kuwait

3833. SHR! £ AHAMED. Will the Min
ister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether the Foreign Minister of
Kuwait visited India recently and held tatks
with various indian leaders;

(b) if so, the outcome thereof?

(c ) whether any new agreements on
trade, commerce, etc. were signed during
the visit; and

(d) i so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R. L. BHATIA): (a) Kuwaiti Deputy Premier
and Forelgn Minister Sheikh Sabah Al-
Ahmed Al-Jaber Al-Sabah paid an official
visit to New Delhi on February 10-11, 1893,
andcalied onthe President, Hon'ble Speaker,
and Minister of External Affairs, with whom
he held discussions

(b) The visit resuited in a useful ex-
change of views on the regional situation
and promotion of bilateral relations, espe-
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claity in economic flekds. The text of a state-
ment issued after the visit is given as State-
ment.

(c) No, Sir.
(d) Does not arige,
STATEMENT

His Excellency Shaikh Sabah Al-Ahmad
Al-Jaber Al-Sabah, First Deputy Premier
and Minister of Foregn affaws of the state of
Kuwait paid an official and friendly two day
visit to Indra beqinning February 10, 1983
i1e was accompaiiec by a high level delega-
tion. Dunng the wisit the Kuwaitl dignitary
called on the ‘resident tc deliver a letter
fiom His Highness Shatkh Jaber Al-Ahmad
Al-Sabah, Amir of Kuwait, He also met the
Speaker of Lok Sabha, He held extensive
chscussions with Shi inesh Singh, Minister
of External Affairs

The Deputy Promier and Foreign Min-
ister of Kuwait expressed the gratitude of
the Government and of the people of Kuwait
for the pnncipled suppart extended by india
as member of the Security Council He
sought india's continued support in Imple-
mentation of relevant UN Resolutions for
ensuring peace and stabllity in the Guif
region

Both sides agreed that observance of
UN Security Council Resolutions was the
best way to ensure peace in the Gulf region.

The Kuwaiti side expressed the hope
that Indie and Pakistan would be able to
resolve all therr differences, including those
on Kashmir by peaceful means on the basis
of Shimla Agreement.

The two sides expressed satisfaction at
the steady growth in bifaterai relations in the
last two years. In 1991-92 the bilateral trade
stood at over Rs. 950 crores. Over 1,10,000
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inchan nationals have retumed to Kuwait
Afterths on-goingliberalisationin indiathere
were encouraging prospacts for Kuwaiti in-
vestment and Joint ventures in india The
two sides decided to expedite the despatch
of a mult-disciplinary team from Kuwait to
India to study the possibilty of bilateral
cooperation  The Indian side proposed to
hold the First Session of the Jont Commis-
sion established last year The Kuwait side
accepted thy proposal and agreed to held
the session at an early date

H E Sheikh Sabah Al-Ahmed Al-Jaber
Al Sabat extended aninstationto H E Shn
Dinesh Singh to pay an official visit to Ku
wail Theinvitabion was accepted Thedates
for the wisit will be finalised thruugh dipio-
matic channels

The President of india extended an
snvitation to His Highness Sheikh Jaber Al-
" wnad Al sabah Amir of Kuwart to visit
india

TV Relay Stations in Andhra Pradesh

3834 SHRIKVR CHOWDARY Will
the Minuster of INFORMATION AND BROAD-
CASTING be pleased to state  °

(a) the number of TV relay staticns
functioning tn Andhra Pradesh,

{b) whether the Govemment propose
to upgrade the existing T V relay stationsin
Andhra Pradesh, and

(c) ¥f so, the details thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRAIK P SINGHDEO)
{a) 32 TV stations are, at pregent, function-
ing in Andhra Pradesh

(b) and (c) Three low power TV trans
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mitters, one each at Kumool Nandyai and
Rajahmundry are envisaged o be repiaced
by high power transmitters subject to avail
ability of resources tor the pumose

Approval of News Bulietins

3835 SHRIMOHAN RAWALE Wilithe
Minister of INFORMATION AND BROAD
CASTING be pleased to state

(a) whether directions have been is
sued to news staff of Door lurshar an.
Akashwani to have news bulletins prepared
ar hevr and a half in ahance tefoe the
telecastbroadeast and got later additions
declared by either the Sec etary o the
Prinuipal information Officer or the Press
Advisor io the Pnme Minister and

(b) # so the reasons theretor?

THF MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEO)
(a}and(b) Recently withaviewtc strengthen
the news presentation, All india Radio and
Doordarshan have been structed to pro-
vide sufficient time to the concermned person-
nel to edit, type and rehearse the new
bulletins as well as to effectively synchro-
nize the visuals with the wnte-ups

Employment in Food Processing
industries

3836 DR KRUPASINDHU BHO! Wil
the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state

(a) whather there 1s tremendous scope
to provide employment to a large number of
persons in food processing industnes

{b) whether the Union Government have
formulated/proposed to formulate any pian
for ganeration of empioyment in this sector
during Eighth Five Year Pian,
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(c) i s0, the details thereof;

{d) the tunds earmarked for generation
of employment dixing the Exghth Plan; and

{e) the policy of the Union Government
regarding private participation in generation
of employment in this sector?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR! TARUN GOGOI). (a)
Yes, Sir

{b) and {c). This Minustry has formu-
lated several developmental plan schemes
to provide an impetus to the development of
food processing industnes, which is likely to
yenerate substantial direct and indirect
employment over the 8th Plan period. The
details of these schemes are given at the
enclosed statement

(d) and (e). While no funds have been
earmarked for generation of employment,
an outlay of Rs. 146 crores has been ap-
proved for the pian schemes of the Minustry
dunng the Eighth Plan Penod. It is envis-
aged that with the development of food
processing industries substantial direct and
indirect employment will be generated. As
regards private participation, Government
seeks to encourage the private sector to set
up food processmg industnes.

STATEMENT
Summary of Plan Schemes
A. Grain Processing Sector.

1 Post harvest Technology Centre, liT
Kharagpur.

2 Paddy Procassing Research Centre,
Thanjavur.

3. Regional Extension Service Centres.

4. Research and Development
Schemes

5. Rice Miling Machinery and Allied
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Equipments Tasting Centres.

6. Modemisation of Rice Mills.

7 Setting up of Food Engineering Cen-

B Fruit & Vegetable Processing.

1. Scheme for setting up food process-
ing and tramning centres in the rural areas.

2. Schema for assistance for establish-
ment of F&VP units.

3. Scheme for strengthening backward
linkages between processors and growers.
Testing Centres.

4 Scheme for assistance for develop-
ment of mirastructure for mushroom cultiva-
tion and processing.

5. Assistance for development and pro-
cessing of Hops.

6 Genenc advertising on processed
foods and for providing marketing assis-
tance.

7. R&D in FAVP

C. Meat & Poulatry Processing

1 Estabhshment of National Livestock
Products Development Councit

2. Development of pork processtitg.

3. Development of sheep goat and
rabbit meat processing.

4. Development of Poultry egg pro-
cessmg.

5. Development of Buffalo meat pro-
cessing

6. Development of infmastructure for
storage and transport of meat for export.

7. Development of marketing facility.
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8 Development of trained manpower
for meat processing industry

9 R8D for meat processing and
speciahsed packagng

D Fisheries & Fish Processing

1 Assistance for participation in deep
sea fishing and processing

2 Grant-in-aid providing interest subsid,
on loan for acquisition of deep sea fishing
vessel

3 Assistance for diversihied fishing

4 Scheme for effective implementation
of MZI Act by providing funds for instaltation

of communication facihties for the Coast
Guard

& Scheme for setting up of cold chamin

6 Scheme for tuna and other fish pro
cessing

7 Assistance to National Manne Fisher-
es Development Board

8 Fishery Survey of india

E Consumer Industty

1 R&D scheme on soyabean products
and Indian tradtional foods and packaging

2 Investment in Publc Sector Enter
pnises

a) MFIL
b} NERAMAC
F Secretanat Economic Services

1 Schems for strengthering of nodal
agencies

2 Scheme for strengthening of Direc
torate of FAVP for information traming
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education and quality system for develop-
mant of F&VP

3 Scheme for participation in Natonal
and infemational exhibitions

4 Scheme for promoting studkes in
food processing

£ Scheme for performance awards in
Focd Processing Industnes

{ Translation)

Linking of Jaunpur and Saidpur with
Varanasi by STD Facility

3837 SHAI RAINATH SONKAR
SHASTRI Will the Minister of COMMUNI
CATIONS be pleased 1o state

{a) whether tt e proposaito ink Kerakat
and Thana Gadd: of Jau pur distnct and
major commerciad Lentres and (own areas
of Sawdpur distnct n Uttar Pradesh with
VaranasiwithS T D 4acibty ana treat those
places underlocal cali systerr within Varanasi
is proposed to be completed during 1993
94 and

(b) f so the detals of the progress
made s0 far in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM} (a) No Sir There is no pro-
posal to include them under the local call
system of Varanasi,

(b) Question does not anse in view of
{a) above

|English}

Post and Telegraph offices in
Jamnagar/Rajkot, Gujarat

3638 SHRICHANDRESHPATEL Wil
the Minister of COMMUNICATIONS be

pleased to state
{a) whether there s demand from
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vanous sections to open more Post and
Telegraph offices and for providing tele-
phones in vanous places of Jamnagar and
Rajkot districts of Gujarat;

(b) if so, the details thereof,
{c) the action taken thereon;

(d) the number of Posts & Telegraph
offices opened and telephones provided at
these places dunng January, 1992 to Feb-
ruary 15, 1993, and

(&) the amount spant dunng the above
penod and likely to be spent dunng January,
1993 to Deceniber, 19937

THF MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHF
SUKH RAM) (a) Post Office & Telegraph
Office Yes, Si

b} Pust Office.

The details of demands from various
sections 1o open more post offices in vanous
places of Jamnagar/Rajkot dist. ots of
Gujarat are given in attached Statement

Toelegraph Office
Tharo was a demand from Gondal

Chamber of Commerce for conversion of
Combined Post & Telegraph office to Tele-
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graph office at Gondal.

(c) to (e). Post Office:

The proposals are atexamination stage,
whereafter action for opening of post offices
will be taken where found justified under the
norms laid down by the Govemnment.

(c) Telagraph Office:

The conversion of combined offices
nto Telegraph office is done on the basis of
mimimum traffic prescribed by the Depan-
ment. The conversion of Gondal office will
be done when the traffic reaches the re-
quired level

(d) Telegraph office.

Number of Telegraph offices opened
duning January, 1992 to February 15, 1992
in Rajkot District was Nil, and in Jamnagar
district, was two.

(e) No amount was spent dunng the
above penod as the telegraph offices were
opened on phonocom basis. Further, no
amount is fikely to be spent for the same
reason.

Telephone:

(a) to (e). Information is being collected
& will be laid on the Table of the House.

STATEMENT
Dstans of Demands to Open More Post Offices in Rajkot and Jamnagar Distrcts of
Gujarat.
fl__ Nom_ :—- Name of District inine of F_’Emit ﬂlﬁ:‘_‘_
1 Rajkot Venasar, Jam\)udia,

Nosda Rohisala
Samtherava Chhatar
Matel SRP Quarter
Chanteshwar Trans-
portnagar Rajkot
Rawya Road Rajkot
Laxitunagar

2. Jamnagar Nil

B L PR —
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Telephone to Gram Panchayats

3839. SHRI RAMCHANDRA
GHANGARE: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of Gram Panchayats
provided with telephone connections during
1992, State-wise;

(b) whether any target fixed for the year
1993; and
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(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The State-wise details of
Gram Panchayats covered with telephone
facility during the year 1992-93 upto
28.2.1993 are given in attached Statement.

(b) and (c). The state-wise targets for
the year 1993-94 are being finalised..

STATEMENT

Panchayat Villages Provided with Telephone Facility During 1992-93 (Upto 28.2.1993)

No. State. No. of Panchayat Villages
1. Andhra Pradesh 1205
2. Assam 520
3. Bihar 810
4. Guijarat 1124

Dadra Nagar

-Daman & Diu U. T. 00~
5. Haryana 681
6. Himachal Pradesh 155
7. . Jammu & Kashmir 089
8. Karnataka 900
9. Kerala All Panchayat Villages
covered with telephones.

10. Madhya Pradesh 1366
11. Maharashira 1922

Goa 013
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No State No of Panchayat Villages
12 NORTH-EAST
Arunachal Pradesh 038
Manspur 038
Meghalaya 021
Mizoram 085
Nagaland 074
Trpura 033
13 Onssa 664
14 Punjab 1902
15 Rejasthan 1018\
16 Taml Nadu 1623
Pondchery UT 035
17 Uttar Pradesh 5811
18 West Bengal 335
Andaman & NicobarU T 002
Sikkim 008
19 Deim U T 008
Total 20, 438
Paying Guest Schemes AND TOURISM (SHRI GHULAM NABI

3840 SHRI GOPINATH GAJSAPATHI
will the Minister of CIViIL AVIATION AND
TOURISM be pleased o state

{a) the States and Union Temtones
where paying guest schemes have been
introduced,

(b) whether the scheme has been intro-
duced mn Onssa

{c) o so, the details thereof, and
{d) f not, the reasors therefor?

THE MINISTER OF CIVIL AVIATION

AZAD) (a) to (d) A volunatry scheme for
Paying Guest Accommodation for tounsts
has been introduced all over the country
Four Regional Committees have been set
up tor considenng applications as per cnte-
na and enksting such accommodation after
inspection So far paying guest accommo-
dation has been approved n the State of
Rajasthan, Maharashtra, West Bengal,
Kerela, Goa, Gujarat, Tamd Nadu and the
Union Temtory of Delhi

Operation of Air-conditioned Taxis
3841 SHRI JAGAT VIR SINGH

DRONA Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state
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{a) whether the Dwector General of
Tounsm has approved ascondirioned taxis
to operate m Delhi for the beneft of the
tounsis;

{b) ¥ 50, the delails thereof, and

{c) the number of awr-condioned cars
and honry vans amposted by Dwector Gen-
eral of Tourism and various tour and Travel
Agencies etc dutng 1932-937

THE MINISTER OF CIVIL AVIATION
AND TOURISM {SHRI GHULAM NABI
AZAD) (a)to(c) Government has issued a
notdicaion dated 1st October, 1992 permit-
tng smpovt of aw-condioned cars and
coaches by specified mporters for the four-
sm ndustry n Dollw and other places No
caror coach has been mported so far under
the prowisions of the notfication

| Transiation}
Agncultural Processing Units in Kots
Distt.

3842 SHRI GIRDHARI LAL
BHARGAVA Wil the Miruster of FOOD
PROCESSING INDUSTRIES be pleasedto
state

{a) whether the Union Government are
aware of the potenhally of seting up of
agncultural processing units i Kota distnct
n Rajasthan, and

(b)if s0, the steps taken by the Govern
ment n thes regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRt TARUN GOGOI) (a)and
{b) Yes, Sir While this Mirstry does not set
up food processng ndustnes n any State
assistance s provided under the various
plan schemes formulated by this Minstry for
setting up of such 1ndustnes 16 State Gov-
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emment organisabons cooperatves, volun-
tary agencies, assisted sector, joint sector
eic Besides, several incentves are pro-
vided by the Government for setting up
these industnes, such as, dekcensing sub-
ject to sabstachion of locathonal parameters,
automatic permission for foreqgn equity par-
hopabion uptc 51%, reduchon/removal of
Umion Customs and Excise dutes etc

[Englsh)

Processed Tomato Unit in Vijayswada,
Andhra Pradesh

3843 SHR!I SOBHANADRESSWARA
RAQ VADDE Wili the Minsster of FOOD
PROCESSING INDUSTRIES be pleasedto
state

(a) the estmated quanity of tomatos
produced, processed and moved 1o other
parts of the country from Knshna distnct in
Andhra Pradesh,

(b)whether the Union Govemment have
conducted/propose to conduct any feasibd-
fy study regarding settng up of a tomato
processing unit at Vijayawada, and

{c) if so, the detads thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOY) (a) to
{c) Estimated production of tomatoes and
its movement to other parts of the country
from Knshna Disinct of Andhra Pradesh is
not avaiable as no specihic study with regard
to the above and feasildy for sethng up of
atornato processing unit at Vijayawada has
been conducted by this Ministry No such
report has been recewved from the State
Govemment aiso However, there are 11
fruts and vegetable processing unit inchud-
ing 4 in the farge scaie hcenced under Fruit
Products Order 1955 in Knshna District
The totat capabiity of processing of toma-



585 Wnitten Answers

{oes in the unts mentionad above 18 esti-
meled 1o be 35 to 40 tonnes per day

Oustees of Tehri Dam Project

3844 MAJ GEN (RETD ) BHUWAN
CHANDRA KHANDURI Will the Minister of
POWER be pieased to state

{a) the total number of oustees families
at the Tehn Dam Project and the number of
those which have been resettied so far and
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at which places, and

(b) the number of families yet to be
moved out till completion of the Dam and the
detais of the plans for their resettlement?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGAYYA NAIDU) (a) and (b) The total
number of oustes families, the number ot
those settied and at which place, number of
tamilies yet to be rehabilitated alongwith the
plans for ther rehabilitation is given below -

Rural Urban

No of oustee families 5012 4551

No of famiies resettied 2319 at Bhaniawala 1902 allotted plots

slongwith places Jolly Grant, Rawala, 1422 aliotted flats at New
Johre Prateek Nagar Tehn Town and
Pathn Block, Pathn Dehradun

Roh Banjarwala, Par
wal, West Hope Town
Renapur Balawala Dehi
rakhas, Attak farm etc.

No of famdies yet 2693

to be settiea

Private tand in Distt
Dehiadun, Hardwar

1227

(215 plots avaslable {307

plots avaulable 920 fiats
under construction at New Tehn
Town Ajabpur Kalan Hishikes

and nearby places is
being ac quired for
remaining avacuees)

Passport by Post

3845 SHRIRARIRAY Willthe Minister
of EXTERNAL AFFAIRS be nieasedtostate

(a8 whethnr the Govornment have de
clued to send passport by post to the apph-
cants,

(b) 1 so, the details thereof, and

{c) the ime by which this decision s to
be implemented?

*

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHR!
R L BHATIA) () The procedurs for send-
ingpassporis by post is already in operation

(b) An applicant, while filling up the
application form for a passport, can indicate
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whether the passport 1s to be send by post
or deliverad at the counter of the passpon,
Office ifan applicantindicates thatdelivery
of the passport should be made at the
counter and no one comes to take delivery,
the passport, after some days, 1s sent to the
apphcant's address by registered post

(c) Does not anse

Passport Applications

SHRI RAM PRASAD SINGH
SHRI RAM LAKHAN SINGH
YADAV

SHR! KASHIRAM RANA
SHRISYED SHAHABUDDIN

3846

Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) the passport apphications pending
asonApni 1,1992 and on til date passport
office-wise,

(b) the number ot passport applications
pending in the vanous passport offices after
the completion of police venfication

(c) the reasons therefor and the steps
taken by the Government in this regard

(d) whether the Government are aware
of huge crowds in the Regional Passport
Office in Dethi thus thnving of several touts
there and

(e)ifso the steps taken by the Govern-
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ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATIA) (a) A statement s laid on the
Table of the House at as attached state-
ment-|

(b) A statement is laid on the Table of
the House at statement-li

(¢) There was a marked increase in the
number applications for fresh passports
which increased from 15 74 lakhs in 1990 to
24 03lakhsin 1991 and 24 72lakhsin 1992
This increase in demand combined with a
shortage of passport booklets in 1991 and
part of 1992 as well as inadequate staff
resulted in apphications pending in the pass
port Offices Govemment have laken a
number of measures to clear the pending
applications which inter-alia include aug-
mentation of the staff strength increase in
the supply of Passport bookiets, and a
review of systems and procedures to m-
crease productivity and reduce delays

{d) Yes, Sir

(e) The Government 15 focusing on
cleanng the backlog of pending applica-
tions reducing delays and improving sys-
tems and procedures The Government
beleves that if the public 18 convinced that
the passports would be delivered without
delays, the crowding at the Regional Pass-
port Office, Delh: would be reduced

STATEMENT-|

Statement comparning the number of Fresh Applications pending in each Passport Office

On 34 1992 and 26 2 1993

SNo Office Panding As On
341992 262 1993
1 AHMEDABAD 42330 38377
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&No. Office Pending As On

34.1992 26.2.1993
2. BANGALORE 39942 30085
3. BAREILLY 21630 8822
4. BHOPAL 4218 2713
5. BHUBANESHWAR 1293 2585
6. BOMBAY 79952 42390
7. CALCUTTA 18696 26222
8 CHANDIGARH 71201 83431
9. COCHIN 162721 38831
10. DELHI 27378 36229
11, GOA 3957 2248
12 GUWAHATI 2230 3540
13. HYDERABAD 107128 29218
14 JAIPUR 81753 42994
15. JALANDHAR 79540 99444
16. KOZHIKODE 134166 147198
17. LUCKNOW 74605 88314
18. MADRAS 71585 47868
19. NAGPUR 1571 1115
Zb. PATNA 34415 43110
21. TRICHY 113750 157173
22, TRIVANDRUM 33197 77911

1207248 1049816
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Sl No. PASSPORT OFFICE

NO OF APPLICATIONS PENDING

10

1

12

13

14.

15

16.

17.

18

1.

21,

Jalandhar
Hyderabad
Guwahat
Nagpur
Bangalore
Bareilly
Cochin
Kozhikode
Patna
Bhopal
Lucknow
Tnchy
Bombay
Caicutta
Madras
Tavandram
Panayi
Japur

40000
nit
nit
27

9120
9500
10000
118729

35594
nil

53300

43500

16768

17062

nil
12000
7875

18404
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|Engtish}
12.00 hrs.

MR. SPEAKER: 1 have a few names
with me and | am going to calt them one after
the other. Please bear with me and get up
only when your name is pronounced.’

SHR! DIGVLIAYA SINGH (Rajgarh):
Sir, how do we know that our name are
there?

(Interruptions)
[Transiation}

PROF RITA VERMA (Dhanbad): Mr.
Speaker, Sir, during this zero hour with your
permission, | would like to draw the attention
of the Central Government towards the
miserabie condition of the people belonging
to district Palamau in Bihar who are dying of
starvation. Our hon. colleague who repre-
sents the Palamau constituency has re-
tumed from there today itself. He has come
o know that more than 100 persons have
died there because of starvation. The situa-
tion has come to such a pass that a mother
first killed her there starving children while
sleeping with an axe and then later on
committed suicide by pouring kerosene on
herself. The odd-age pension has not been
given for the last 18 months. When the hon.
Minister of Bihar Govemment went in the
district to disburse the old-age pension, five
old persons who were brought on costs
breathed their last in his presence only. |
havethe names of those victims also. If|am
permitted | can read out their names also.
Their names are Bal Govind Verma, R/o
Koljhiki, Nagar Utari, Etwarian Bhuin, R/o
Siriyatongar, Nagar Utari, Mahadeo Cham-
ber, Rlo Gram Pipper, Nagar Utarl. Two
more names are there. A women whose
name was Prabha Devi took the life of a two
month old baby because she had no milk to
feed the infamt, Thereafter she asked her
two year son and four year daughter to
death. Then she committed suicide by
pouring kerosene on her body. With all the
power at its command the Blhar Govern-
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ment Is denying all these facts and has not
taken any steps for providing rellef to those
people. The people of that village want to
work under the Jawahar Rozgar Yojana, but
they are not being given jobs. ! urge upon
the Central Government to dismiss such
inhuman Government immediately and ar-
rangements should be made to provide
relief there.... (Interruptions) The hon. Min-
ister should reply to i..... (Interruptions) so
many persons have died of starvation and
people are still dying because of hunger.
More than 100 persons have died ... {/nter-
ruptions) if the Central Govermnment will not
take any measure, wo woulid stage a ‘dhama’
(Interruptions)

SHRiI RAMDEW RAM (Palamau): Mr.
Speaker, Sir, | hail from Palamau. | should
also be given an opportunity to speak. ..
(Interruptions)

[English}

MR. SPEAKER: Nothing wi! go on
record.

(Interruptions)*

MR SPEAKER' Are you helping your
Member? Or are you disturbing?

(Interruptrons)

MR. SPEAKER: Have you completed
Madam?

(interruptions)
{Translation)

SHRI NITISH KUMAR (Barh): Mr
Speaker, Sir, today | had given submitted a
notice for drawing the attention of this Au-
gust House to the miserable condition pre-
valling in the Palamau and Garhwa districts
of Bihar. inthis very session a few days ago
we had raised Our voice agamnst the starva-
tion deaths occurring simuitansously in

“Not recorded.
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Orissa, and in Palamau and Garhwal dis-
tricts of Bihar and in Sarguja district of
Madhya Pradesh. Qn the directives of the
Chair, the Government was requested to
hold a dialogue with the Members of Pariia-
ment belonging to respective states so that
sosolutiontothe problem could be four.dout
and i possible, a team should also be sent
there.

With regard to Orissa, the Government
took action, the MPs from Onssa were
summoned and the matter was discussed
with them and it was decided that a team will
be sent there, but | am sorry to say that
Govemment has not paid any heed to our
request. We had also raised our voice
regarding the miserable conditions prevail-
ing in palamau and Garhwa distncts of
Bihay.

This issuss was raised in the other
House also and the situation is really alarm-
ing there now, | do not want to polihcize this
issue as to who is at fault whether the Bihar
Govemment or the Central Government |
only want to narrates their tale of woes
People are on the verge of starvation and
many persons have already died because of
starvation. Mr. Speeker, Sir, a hungry and
weak man becomes prone to diseases.
When we say people have died due to
starvation the Government says they have
died on account of such and such disease
and gives the number and names of the
deceased. But the fact is that people are
dying there because of starvation only. |
want to inform the Govermment that the
district has sentan S O.S. mes-
sage that red cards should be distributed
immediately and action in his respect should

be compieted at the earliest.

Not only human beings even animals
are aiso dying in that area. There s a park
in Betel of international repute It has 85
thousands animals in it. There 1s no water
for them. Once these animals perish they
cannot be replaced. | want to draw you
attention to this aspect aiso that the Bihar
Government alone cannot meet this chal-
lenge. Such natural calamity of this magni-
tude.
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|English

MR SPEAKER: You May now con-
clude.

[ Translation}

SHRI NITISH KUMAR: 1 conciude my
speach in two ministes. itis not possibie for
the State Government to meet this chal-
lenge alone

[English)

MR SPEAKER: There are other Mem-
bers aiso who want {0 make some other
points.

[ Translation]

SHRI NITISH KU AR: The condition |
of the area was not so Jad even in 1966-67
when it was struck by famme. The yield of
Bhadathi corp has reduced 10 half but now
all the crops have withered away. Shii Jay
Prakash Narayana was afive then.

|Engiish}

MR. SPEAKER. Pleasebebrief. Come
to the point.

[ Translation}

SHRI NITISH KUMAR: He undertook
the relief work at local level and public level.
He was assoclated with various voluntary
organisations which undertook the relief
work. But now there is no such personality.
The Bihar Government has also sent a
message to ttie centro seeking special aid.
Through you, | would ke to urge upon the
Government that & should discuss the mat-
ter with the Members of PasSament belong-
ingtostate of Bihar. immediate relief shoukd
be sent there as sought by the District
Collector there.

SHAI RAMDEV RAM: WMr. Speaker,
Sir, | hail from Palamau about which
discussion is going on. ftisanirony thatiam
naver given an opportunity to speak about
my area.
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| mentioned last time also that there
was serve drought and famine in Palamau
district. But neitherthe State Govermmentis
undertaking any relief work nor the Central
Govemment is coming to our rescue. Thou-
sands of animals are dying in the National
Park of Betala for want of water. The
animals go to forests for grazing but do not
get anything with the resuit they are also
dying. More than 200 persons have died
there. We had requested the Government
to issues red cards in sufficient numbers.
Orders werse passed for issuance of 1600
rationcards but now all are being withdrawn.

| urge upon the Government to issue
red cards to the poor people in large number
80 that they could be saved from dying of
satisfaction.. Fodder and drinking water
should be provided for animals Arrange-
ment of water can be made for animals by
digging ditches etc. in the rivers. The
rivulets flowing in the National Park have
completely dried up. Small picts should be
dug and drinking water for cattle should be
arranged. Otherwise it would amount to
betrayal by the Government. There goes a
saying.

“Dager kisi ka saga nahin, na mano to
kar ke dekho,

Jishe ne jisne daga kiyak hai, uskajakar
ghar dekho.”

The curse of the poor may bring about
the doom of the Govemment. As Tulidas
has said-

“Tulsi hay garib kee, hari so sahi na
jay,

Mui Khal kee swans se, lauh bhasma
ho jal.”

Therefore, the Government should rise
to the occasion and protect the poor other-
wise it will be thrown out of power.

SHRI SURAJ MANDAL (Goda): Mr.
Speaker, Sir, Palamau and its adjoining
districts are in the grip of drought for severai
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years. Large number of people are dying
here because of starvation. This matterwas '
taken up in the last session also but today.

[Engtish]

MR. SPEAKER: You should make
some correctsuggestions sothatthe Govemn-
ment may reply.

[Translation]

SHRI SURAJ MANDAL.: This matteris
pending for the last four months. The
Central Government had sent Shri
Rameshwar Tthakurthere when he was the
Minister of State in the Ministry of Finance.
The Hon, Minister visited Palamau and all
affected areas.

After that, meeting with the Bihar Gov-
emment took place. Newspapers reported
that Bihar Govermnment had received a sum
of ninety crore rupees. But a few days after
receiving the money, the Chief Minister
1ssued a press statement that the state had
received a sum of rupsees fifty lakh only and
nothing has been received from the Govem-
ment of india. After that, no progress has
been made sofar. Hon. Minister cool. Ram
Singh had paid a visit to Palamau. He took
an account of the whole situation 232
persons have already died according to our
information. No reliefwork has been started
there. The funds which are sanctioned for
the relief work of that area are spentto dead
with the drought and famine situation of
Northem Bihar. This area does not get
anything. | would like the Bihar Govemment
to start relief operations on its own. The
State Government shouid not leave these
people at the mercy of God and Central
Government. People are forced to eat
grass and leaves. The situation is very
critical. Cattle are also dying.

Inthe end, | would like o submit that the
people of the state would die in the" fight
between the State Govemnment and the
Central Government. Therefore, Centrdl
Govemment should take immediate steps.

MR. SPEAKER: Mr. Ministerr how do
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you want to respond?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THE MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): Mr. Speaker, Sir,
this is nol, as | said earlier an issue of any
differences or any politics. Itis a humanitar-
lan problem which has serious proportions.
Our Government will definitely give it the
highest priority. In the case of Onssa, the
Prime Minister took a Meeting with the MPs
of Orissa, where the former Speaker, Shri
Rabi Ray was also present.

MR. SPEAKER: Would you like to
satisfy the Members from Bihar?

SHRI RANGARAJAN
KUMARAMANGALAM: We will also have a
similar Meeting.

MR SPEAKER. And also Madhya
Pradesh.

SHR! RANGARAJAN
KUMARAMANGALAM: And Madhya
Pradesh. | had already said in the House
that we will go State-by-State. We will have
for Bihar and then we will go to Madhya
Pradesh We will definitely work out
schemaes. It is not a question of Central or
the State Governments We have to solve
the probiem.

MR SPEAKER" As quickly as posstbie.

SHRI RANGARAJAN
KUMARAMANGALAM: Sure.

SHRI SYED SHAHABUDDIN
(Kishangan)): Mr. Speaker, Sir, with your
permission | would fike to draw your atten-
tion of the House to the declaration of the
rights of persons belonging to national or
ethnic rehgious and finguistic minonties
adopted by the United Nations General
Assembly on 18 th December, 1992 dunng
its last Session.
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Sir, 1t is historic document adopted
precisely 45 years after the Untied Nations
adopted the universal declaration of Human
Rights.

Sir, in the Resolution, the General As-
sembly re- affirns that one of the main
purposes of the United Nations, as pro-
claimed in the Charter is to achigve interna-
tional cooperation in promoting and encour-
aging respect for human rights and for fun-
damental freedoms for all without distinction
as to race, sex, language or religion.

ltalso noted the importance ofthe even
more effective implementation of intema-
tional human rights instruments with regard
tothe rights of persons belonging to national
or ethic, religious and linguistic minorities.

Sir, then it adopted a declaration and |
would like to place before you just two or
three Articles.

Article 1 says: “ States shall protect the
existence and the national or ethnic,
cultural, religious and linguistic identity
of mmorities within their respective ter-
ntories, and shall encourage conditions
for the promotion of that identity.

States shall adopt appropriate legisia-
tve and other measures {0 achieve
those ends.

S, the Article 2 says: “Persons be-
longing to national or ethnic, religious
and flinguistic minorities - now i am
cutting out the extra words 0- have the
nght to enjoy their own culture, to pro-
fess andpractice their own religion, and
to use their own language, in private
and in public, freely and without inter-
ference or any form of discrimination.

Persons belonging to minorities have
the right to participate effectively in
cultural religious social, economic and
public life.

Porsons belonging to minorities have
the nght 10 participate effectively in
decisions on the national and, where



611 Wnitten Answers

appropriate , regional level conceming
the minority to which they belong or the
regions in which they live, in a manner
not incompletible with national legisla-
tion.”

It reads as follows:

“Persons belonging to minorities have
the right to establish and maintain their
own associations. .

Persons belonging to minorities have
the right to establish and maintain,
without any discrimination, free and
peaceful contacts with other members
of their group and with persons belong-
ing to other minorities, was well as
contacts across frontiers with citizens
of them States towhomthey are related
by national or ethnic, religious or lin-
guistic ties.”

In Article 4, itimplies certain duties
for States which have signed this Dec-
laration and india is one of them. it
reads as follows:

“States shall take measures where re-
quired to snsure that persons belong-
ing to minorities may exercise fully and
sffectively all their human rights and
fundamental freedoms without any dis-
crimination.”

1 will not read out the whole document,
but | Would only like to say that this Declara-
tion supplements the Universal Declaration
suppiements the Universal Declaration of
Human Rights. And in fact, we have the
prilegee of belonging to a country and to a
State whose Constitution itself proclaims
the rights of minorities and guaranteee fun-
damental rights, And, today, therefore,
Indian minorities are doubly blessed that
they are protected by the national Constitu-
tion as well as this historic international
Declaration adopted by the United Nations
General Assembly to which india is a party.
{Interruptions)

MR. SPEAKER: | can call one after the
other. | cannot call everybody at the same
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time.

(Interruptions)

SHRI SYED SHAHABUDDIN: | would
like to place, with your permission, this
document on the Table of the House.
{Interruptions)

[Transiation}

SHRI SHARAD YADAV (Madhepura):
Mr. Speaker, Sir, | would like to raise an
important matter which has been a matterof
frequent discussions inside and outside the
House. The issue of telephone tapping has
frequency been raised in the country and
many people have suffered punishment due
to this Mr. Hedgs, the Chief Minister from
our party, had to resign. Sahri Chandra
Shekhar is sitting in the House. During this
term when two police constables were found
doing surveillance near the residence of
Shri Rajeev Gandhi, the people Congress
Party sought regimentation and toppled the
Govemment. Mr. Speaker, Sir, | would like
to know as to what necessitated the debug-
ging at the residence of a senior Minister?
Are the telephones of that particular Minister
and other politicians being tapped? Is it the
sign of great advancement of the science of
telecommunication (/nterruptions) Has any
Private Agency been employed for tapping
the telephones. (Interruptions)

(English]

SHRI SRIKANTA JENA(Cuttack):
When this point is being raised, the Minister
of Communications is going out. .

[Transiation)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, 1 would like to submit that we are not at
all concemed either with the reasons of
debugging or with the intemal disputes of
Congress Party but we have been informed
that the Minister who is complaining about
the tapping of the telaphonas had written to
the Prime Ministerin this regard? ls it a fact?
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He said that he had checked through a
private agency that hiss telephones had
been tapped. | would like to know whether
all the above information is correct. On this
basis, Shri Hedge had to go, Shn Chandra
Shekhar had to resign on the question of two
polica constables and it was the Congress
Party who made him resign. (Interruptions)
Mr. Speaker , Sir, today many types of
forces are out to destroy and disturb law and
order situation in the country. | would like to
know whether any private agency is respon-
sible for bugging of telephones or the Gov-
emment of India is involved in bugging the
telephones of its political opponents? Gov-
emment should immediately answer the
question. | can say with authority that the
certain Cabinet Ministers had written that
their telephones were being tapped. The
Govemment should clarify the position or
eise 1t should refute these charges.

SHRI DIGVIJAYA SINGH (Rajgarh):
Sir, the matter raised by Shn Sharad Yadav
is quite serious. Such incidents have been
taking place in this country from time to time
and such charges and allegations have
been levelled. It 1s a matter of great
concem, Earlier also, this matter has been
discussed several time. Therefore, some
way-out should be found out by enacting
some legislation in this regard. Such inci-
dents create hurdies in the normat function-
ing of people’s representatives. Tome, itis
a breach of Fundamental Rights. The mat-
ter aftains serious proportions when in re-
fates t6 some Member of Parliament or a
senior Minister.

Mr. Speaker Sir, through you, | would
like to submit to the House that the time has
come when some law should be enacted,
some rule shoulct be tramed or some format
shouid be prescribed on the basis of which
such incidents are prevented in future !
would like to seek your protection that Gov-
emment should issue a statement in this
regard.

[English] .
SHRI NIRMAL KANT| CHATTERJEE
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(Dum Dum): Sir, | will speak on the same
submitted All those Members who were
therein the Ninth Lok Sabha remember how
things happened atthat time because of two
constables only. The Prime Minister had o
submit his resignation But the problem is
much more serious In recent imes we do
not know when wee are untder surveiflance
and when we are not. Daspite repeated
references on this issues, thers is no under-
standing about the rules of the game, as to
who would be under survsillance and by
which method. There is no policy statement
at all.

There was a reference earlier that the
Central Telegraph Act would be revised.
That could not be done. What, therafore, s
necessary is, as it is not & matter for the
Telecommunication. Minister really, thatitis
a matter for the Home Minister and for the
Prime Minister, that it is for them to respond
to state to the House that these are the
points on the basis of which this whole
surveillance business is being pursued.

There can be cases, | remember there
were anti-terrorist moves Iin consonance
with which there can be survelllance. There
can be efforts to divide the couniry on
communal lines and surveillance may be
permitted there also. But what are the
guidelines for this? It is urgently necessary
that you direct the Government tc lady down
different guidelines about this.

MR. SPEAKER: You do not direct me
to direct!

SHRI NIRMAL KANTI CHATTERJEE:
And the second part of it 1s, exactly in the
name of senior Ministers these charges are
coming. Therefore, the House is naturally
interested to know what are the facts. At
least this should be made known to us and
that you can ask the Govemment fo take
necessary action.

{Translation)
SHRI LAL K. ADVANI (Gandhi Nagar):

Mr Speaker, Sir, this is a very serious
matter and | would not have spoken on this
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matter only on the basis of reports of the
newspapers but since Shri Digvijaya Singh
has raised this matter, | feel that if there
would not have been any truth in it, Shri
Digvijaya Singh would not have raised it.
(Interruptions)

SHRI DIGVIJAYA SINGH: May |inter-
vene Sir, | have raised this matter on the
basis of,the reports of newspapers only.

[English]

MR. SPEAKER: | have been saying
every now and then that the Members have
a responsibility to ascertain the facts....

SHRI DIGVIJAYA SINGH: Sir, itis not
possible

MR. SPEAKER: Please take yourseat.
Ascertain the facts and make the statement
because once you take up the matter on the
fioor of the House, it acquires a different
dimension. That has to be borne in mind.

SHRI DIGVIJAYA SINGH: it has been
reported in number of newspapers andthere
is no agency for us to ascertain these facts.

MR. SPEAKER: How many times you
expect me to read out the law on this point.

[Translation)

SHR! LAL K. ADVANI: if| raise some
matter in the House against Shri Vajpayee
or Shri Jaswant Singh and then submit that
| raised that matter on the basis of the
reports of the newspapers, nobody would
believe that. But | recollect one such inci-
dent which took place in 1997. We were
then members of the Cabinet. One of the
Ministers had said before the Shah Com-
mission that the phones of the Ministers are
‘being tapped and | apprehend that even
today my telephone is being tapped. it was
then natural for us to discuss the matter with
the Prime Minister. We told him that it was
very serious matter and m such a situation
there would be nothing like collective re-
sponsibility. if the Government has any
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doubt regarding any Minister, then that Min-
ister do®s not have any moral right to remain
as a Minjster and the reaction of that Minis-
ter.

That is why we have suggested several
times thatto sortout the problems of political
bugging, the old Telegraph Act, which was
framed by the Britishers , should be re-
placed by a new Act in which power of
bugging should not be given to ordinary
police officer. It at all bugging was neces-
sary, it should have been done in the cases
of persons like Mamon brothers, who have
fled Bombay. Had bugging been done in
their case, the country would have been
benefited. But all the strength is spent in
bugging the telephones of Ministers, politi-
cal leaders and M.Ps 1o find out as to who
Is dissident and who is joining which party?
Therefore, | woulkd like to have clarification
from the Government in this regard, be-
cause this is a matter involving a Minister.
Secondly, Government should aiso clarily
whether this system of bugging would con-
tinue as was being done during the Britishers
period.

SHRi SHARAD YADAV (Madhepura):
Mr. Speaker, Sir, | had aiso wanted to know
from you whether it is a fact that this senior
Minister had written to the Prime Minister
thrice that his phone was being bugged? |
also want to inform you that this point has
already got wide publicity; my house is
located nearby. One of the persons who
came forthe bugging, alsovisited my house.
| know that this is a fact. | have intentionally
raised this matter because | know this fact
very well. | had a talk with that officer.

SHRI CHANDRA SHEKHAR (Batlia):
Mr. Speaker, Sir, this is a very serious
matter. What was published in the newspa-
pers, ifitis true to that extent only even then
it 1s a serious matter. Mr. Speaker, Sir, |
would like to submit that if the Government
does not contradict the news published in
the newspaper and in that condition if a
member raises that issue in the House then .
he does not violate his limits by doing so. If
a false news report regarding the tapping of
a telephone of a Minister is published and
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the Government does not conteadict the
news through newspapers or in the House,
then | think it is not only a nght of a member
but also his responsibility to raise it before
you.

[English)

MR. SPEAKER: Chance Shekharji,
very respectfully | would like to submit that
when matiers of this nature are raised on the
fioor of the House, there is a procedure laid
down. The first procedure is, you have to
give me a notice, you have to give, the notice
to the Government, you have to give the
notice to the concerned person, and after
obtainingthe permission you have to raise it
|amnot restricting raising it. | am saying that
youraise it by following the procedure. ifyou
do not want this kind of procedure to be
followed, then the House 1s authorised to
change the procedure. | will follow the
changed procedure.

SHRI CHANDRA SHEKHAR: My sub-
mission is that there 1s a certain procedure
laid down in the parliamentary practice.
(Interruptions) Now let me say something.
The procedure is that if any charge of a
grave nature against the Govemment is
levelled, the Government is duty bound to
contradict that charge. Especially when
Parliament s insession, aspokesman of the
Government or a Minister is expected to
make a statement. If it1s a dereliction of
duty on the part of the Government, the
Members cannot be asked not to discharge
their own duty.

Mr. Speaker, Sir, the rules ot proce-
dure should be applied to everybody in the
same manner. If there are certain obhga-
tions on the Members ot Parliament, there
are certain obligations on the Govemment
and if the Government is not responsive to
the rules, procedure, dignity and decent
democratic functioning, then there is no
other option forthe Members but toraise the
issue in this way. | am somy that Shri Lal K.
Advani tried to give a new twist to the whole
controversy. 1 think, he should not have
been guided by his prejudice against a
particular Minister. 1 know that his prejudice
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against a particulars Minister. | know that
his prejudice may be quite justified from his
pointof view. But, it1s a matters much more
serious than a frivolous remark from the
Leader of the Opposition. | do not know
whether the Minister shouid resign or not. It
is his responsibility because... . (Interrup-
tions)

SHRI LAL K ADVANI: | am sorry there
was no nvolity meant. In fact, | reminde.

[Transiation]

When Babu Jagjivan Ram made an
allegation like this Shri Morarji Bhal immedi-
ately stopped him and said that he did not
know about the matter. He had further
stated that bugging of telephone of a Minis-
ter was a very serious matter, there was
nothing of this sortin my version which could
be taken as twist or fnvolous.

[English]

SHRI JAGMEET SINGH BRAR
{Fandkot): Sir, | want to say something on
this. | have given a notice on this.

MR. SPEAKER No, please.
[ Transtation)

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, | have only said this much that
there was no need of putting Digvijay Singh
in such a position. | understand if Shri
Digvijay Singh was saying like this then as
per the Padiamentary traditions, there is a
great difference beiween Advaniji and
Dignijay Singhji, that is why he should have
spoken keeping this difference in his mind.
That is why, | said that had any other
Member said like this | would not have taken
any notice. But if the Leader of Opposition,
ke Shri Advaniji speaks fike this then it
sounds strange that is why I said....... (Inter-
ruptions) 1 would request you.... {interrup-
tions) | am not taking nofice of what you
said. It you ask me to sit down, | will 80 50,
you are a senior colieague (/nferruptions)
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SHRI RAAJVEER SINGH (Aonla): To
whom do you support?

SHRICHANDRA SHEKHAR: | support
both ofthem. I would like to submitthatthere
is no need fro me tosupport Shiy Arjun Singh
and Shri Narsimha Rao. If you could not
understand me during such a long period
then we both are helpless, therefore, | do not
support or oppose anybody. As long ass
Shri Arjun Singh ang ShriNarsimha Raoare
at their present postss, they do not make
any difference to me. 1 wouid like to tell you
categorically that so far as this question is
concemed, the Govemment should imme-
diately order an inquiry not by C.B.I. | would
say that the Leader of Opposition himselif
should make an enquiry into this case and
he should be provided two three persons for
his assistance in the enquiry or a Judicial
inquiry may be ordered. This issue should
not be raised off and on. Our colleague Shri
Nirmal Kanti Chatteriee always remembers
two policemen. He was very happy to know
that two policemén were there. . But forget
that thing. This is not a question of police-
men. This is a question of political pariia-
mentary traditions. Mr. Speaker, Sir, the
Govemment should consider it seriously
(Interruptions)

SHRI HAR! KISHORE SINGH
(Sheohar): Minister for Communications is
sitting here and he wants to make a submis-
sion but the Minister fof Parliamentary Af-
fairs is preventing him from during so....
(Interruptions)

[English)
MR. SPEAKER: It is exactly for this

reason | say that you should give a notice to
the Minister...

{Interruptions)
[ Translation)
SHRI RAM VILAS PASWAN (Rosera):
The Minister for Communications does not

know but hon.. Prime Minister knows about
it.
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{English}

MR. SPEAKER: He has to take the
Parliament with him.

"SHRI RANGARAJAN

KUMARAMANGALAM: Mr. Speaker, Sir,
everybody has brought to the notice of the
House a matter of a news item which has
come out in various newspapers. Unfortu-
nately, there is no way in which oft the cuff
| can react. | will definitely bring it to the
notice ofthe Home Minlster and will keep the
House informed.

MR. SPEAKER: Shri Ram Naik may
speak.

SHRI RAM NAIK (Bombay North): Sir,
1et Shri Jaswant Singh speak.

"MR. SPEAKER: | will allow one. Let
Shri Jaswant Singh speak.

[Transiation)

SHRI RAJENDRA AGNIHOTRI
{(Jhansi): | rise on a point of order.,

MR. SPEAKER: There is not question
of point of order at present. The situation is
under control,

(Interruptions)

[English)

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sr, the issue to which | wishto _
draw he attention of the House through you
relates to the escape from the United Arab
Emirates of the principal accused in the
question of blasts, explosions that took place
in Bombay on the 12th of March. | am not

impmmdummmm
the United Arab Emirates are of graat con-

- cem to this House and principally for a -

cluster of reasons. Firstly we have had two
occasions on which to mention that the
incidents that took piace in Bombay were of
unprecedented nature, they were most vio-
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lent and most coordinated. It was a deliber-
ated assault on the modem authority of the
state of india. Secondly our worries get
compounded because the Government of
india have not yet given any authorised
version of the incident. It had assured the
House andthe nationthat all actionwould be
taken and it is in the light of that assurance
thatthe Government of India had given, that
allocation would-be taken and the; guilty
wouid be apprehended, with the greatest
efficiency, that | am compelled to raise this
Issue.

The Issues acquires certain pointednes
when it is realised that the Police Commis-
sioner of Bombay had said that there is
clinching evidence t confirm that the Memon
brothers are the principal wanted in this
particular incident. They are the principal
suspects. They are abletoleave-look atthe
chronology of events-firstly they are able to
leave Bombay on the 12th March itself when
the incident takes place. The police authon-
ties of the United Arab Emirates say that
they reached Dubai on the 13thwhich raises
very many doubts. When did they actually
leave Bombay? The repotts earlier appear-
ing that they left Bombay before the bomb
blasts are disproved by what the Police
Commissioner of Dubai has said. When did
they actually leave? How did they leava?
The Government of India is yet to clarify that
aspect. Because Dubai says they reached
onthe 13th. Between 13th of March and the
19th of March what actually did the Govern-
ment of india of? Because if onthe 19th of
March they were able to leave Dubai it has
a natural query that arises in our mind, a
suspicion that anses- is that in this period of
almost a week, or at least five days, what
was it that the Govemment of Iindia was
doing to ensure that all necessary action is
intiated with the United Arab Emirates, at
the highest necessary level, not at the level
of convenient Police Commissioner?

| would also like to know bacause in this
context reports have appeared that the
Government of Maharashtra sawd that they
immediately sent a telex message tothe top
most authorities in Delt  We do not know
who this top most authonty in Delhiis itis
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forthe Governmenttoclarify Who received
this telex message? After recaipt of this
telex message what did this top most au-
thority in the Government of India do?

The Union Home Minister, inthis House,
as indeed in the other House, cearly said
that the Minisiry of External Attairs has bean
directed to get in touch with the United Arab
Emirates ftthe Home Minister says that the
M.E.A. has been directed to gét in touch, did
the M.E.A. actually getin touch or did it not
get in touch? After ali, our womes and our
concers get compunded when we read whit
the Secunty Chief of the United Arab Emir-
ates Brig. Ddhahi Khalifan Tamin said. what
he has sald, | do not wish to quote from the
newspaper report, but response of what he
has saidis thatat nostage, noteventill the
mid-day, i.e., at about Twelve O'Celock on
tthe 20th June had he recived any intimation
from the Govermment to apprehend the
Memon brothers. This has not yet been
contradicttedd by any one. Now, if the Chief
Policee aauthority of Abu Ddhabi says that
up till Twelve O’ Clock Indian Standard Time
on the 20th they had not received any
information, any request, any intimation from
the Govemment of India, then alot ques-
tions would anse. Therefore, there are
some queries that arise in my mind. But if it
is on account of governmental inaction and
govemnmental inefficiency, lack of proper
follow up action by the Government
irrrespective of which Department of the
Govemment irmespective of which Depart-
ment of the Goveernment, that the two
pnncipal accused, the two principal accused
wanted, had left Aabu Dhabu, then one set
of queries folllow. If, on the other hand, that
is not so and the statements that are
remenating from the United Arab Emirates
are not confirmed by the Govemment of
india, then another set of queries follow.
Therefore, | have two or three clarifications
andonedemandtomake Now, | wouldlke
to know from the Govemment as to why did
they or did they not between the 13th and
20th or the 19th seend any request formally
to the Government of United Arab Emirates
to withhold Memon brothers U.A.E. sothat
as they being the pnncipal accused our
investigation could be properly pursuedin
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the case of Bombay explosions; sacondly, if
that was not done, why R was not done;
thirdly, now that we know Memon brothers
had left the United Arab Emirates, whatis it
that Govermnment of india intends doing;
fourthly, if in all thege bomb blasts every one
is talking about and suggestions are made
that one of the brains, one of the architects,
one of the contributors to the incidents in
Bombay, a known smuggler, | think his
name Is Dawnood Ibrahim, what action has
the Government taken to extradite Dawood
lbrahim from the United Arab Emirates?
Finally, '-make the demand of this Govern-
ment that in the fog of confusion that has
now afflicted the Govemment ever since the
Bomb biasts took place in Bombay and in
Calcutta, this must be set right and a com-
prehensive, a detalled and an authorised
statement must be made by the Govern-
ment about the progress of the investiga-
tion, particulardy about the whole incident
involving the Memon brothers.

[Translation),

SHR! RAM NAIK (Bombay North): Mr.
Speaker, Sir, after Prime Ministerand Home
Minister have visited Bombay and after the
seriousness of this matter has been realised,
common man in Bombay has developed a
feeling of distrust and confusion which should
be removed immediately, as it is a question
mark on the credibility of the Govemment.
Along with that | would like to point out a thing
related to this matter. | do not want to repeat
what Shri Jaswant Singh has already said
and | would not tike to take much time of this
House. Mr. Speaker, Sir, the daily "Mumbal
Mahanagar’ dated 19th March had carvied a
photograph of Shit Yakub Memon, who was
envolied as a member of the Peace Commit-
tee constituted at Mahim and who had with
a Minister of Maharashtra.

[English}
MR. SPEAKER: Do you know this fact?
SHRI RAM NAIK: Yes.
MR. SPEAKER: You know this fact?
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{ Transiation}
SHRI RAM NAIK :

{English)
Yes, | know.
[ Transiation}

These are &l the photographs.
[English)

and | have confirmed it, Sir. it1s my
personal knowledge that

[Translation)

Yakub had been ebrolled as a member
of the Peace Committee. When the
Minister had visited the Police Station,he
was present there. Idonot know whether a
Member of Parliament from there, Shri
Shared Dighe, was called there ornot. We
waere, however, not called at many places.
Even then it is my submission that it is a
serious matter. Keeping this serious matter
in view, how are the traitors included in the
Peace Committee, the Home Ministershould
lookintolt. As ShriJaswant Singh has said,
allthe facts conceming the taik between the
Minister of External Affairs and Home Min-
ister and Police Commissioner should be
brought before the House, only then the
focal people will have trust in the Govemn-
ment. This is the reason and | am making a
demand through you that the Home Minister
should make a statements immediately.

SHRI RAM NIHOR RAI (Robertsganj):

- Mr, Speaker, Sir, | would fike to draw the

attention of this House, through you, to an
important matters. Dr. Bhimrao Ambedkar,
was a messiah of the depressed in this
country. Bodhisativa Dr. Ambedkar, the

father of the constitution of india
resided at 28, Alipur Road, near Old Secre-
tariatin Dethi. Here he breathed his lastand
left for heavenly abode. On the occasion of
Dr. Ambedkar's birth centenary, #t is my
strong demand that this building be daclared
as “Dr. Ambedkar Memorial Buliding®
and this historical buliding as well as  the
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plot of land adjacent to it be deciared as
Ambedkar Memorial at nationat ievel.

Atthe same time, | would like to say that
Dr. Bhimrao Ambedkar University is being
constructed in Lucknow. 1 want that Dr.
Bhimrao Ambedkar University be given the
status of a Central University with effect
from the ensuring 14th August and opened.
This is what | want to submit to the Govern-
ment.

SHRI HARI KISHORE SINGH : Mr.
Speaker, Sir, | would like to say this much
only that this Governmeant appears to be in
hand and glove with Dawned Ibrahim, that is
why this Govemment is not making any
efforts to bring Dawood Ibrahim back to
India. Perhaps, the Government is fearing.
That is why it has not sent any information
to the Dubai Govemment so far. (Infer-
ruptions)

SHRI , RANGARAJAN
KUMARAMANGALAM: Mr. Speaker, Sir,
1 think the issue itself is quite serious, not
to make allegations of this sort. Every-
body knows thatthe Bombay bomb blasts
are not just one of those things which
happened just like that, there is a back-
ground and the investigations are on.
Certain questions and doubts have been
raised by certain Members including senior
Members like Shri Jaswant Singh. | shall
definitely limitationsthathe has gotwhenan
investigation is going on, he will definitely
keep the House informed.

SHR! JASWANT SINGH: Sir, | seek
your indulgence. It is not a question of
bringing it 1o the notice of the Union Home
Minister, because a representative of the
Home Ministry is sitting here; it i not a
question of bringing it to the notice of t he
Minister of Extemal Affairs, because a
Minister of the Ministry of Extemnal Affairs is
sitting here. ltis aliverywelithe biandsaying
- nothing kind of a statement that the hon.
Minister for Parliamentary Aftars Minister
has made.
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SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, |am sorry; | have to
object. You cannot just off the cuff except
a reaction from the Government and then
ask forauthorised statement. He cannotdo
that; he has to verify the facts.

SHRI JASWANT SINGH: {tis not off
the cuft reaction that | expect.

{Interruptic 1s)

MR. SPEAKER: It notices were given
to them, that would have been better.

Now, let me bring one fact to your
notice. Today is 22nd March and before
31st March we have to pass the Vote on
Account. We have seven Ordinances and
seven Resolutions to be considered and
approved or disapproved by this House, If
we do not do that, there would be constitu-
tional embarassment. So, | seek all your
cooperation in this matter. At least two or
three ordinances have to be passed; only
then we would be able to transact the busi-
ness in time. Otherwise, it will be very
difficult. So, please cooperate and let me
now got to the Papers to be laid on the Table
of the House. Shri N.K.P. Salve.

12.50 iws

(English}
PAPERS LAID ON THE TABLE

Review on the working of and Annual
Report of National Hydroslectric power
Corporation Limited, New Delhi for
1991-02etc.

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P V.
RANGAYYA NAIDU): Alr, on Behalt of Shri
N.K.P. Saive, | beg o lay on the Table-

m A copy sach of the following pa-
pers (Hindi and English versions)
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under subsection (1) of saction
619A ofthe Companies Act, 1956:-

(i)  Review by the Govemment on the
working of the National Hydroelec-
tric power Corporation Limited,
New Delhi, for the year 1991.92,

(i)  Annual Report of the National Hy-
droelectric Power Comporation Lim-
ited, New Delhi, for the year 1991-
92 along with Audited accounts
and comments of the Comptroller
and Auditor General thereon.

) A statement (Hindi and English
versions) showing reasons for de-
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lay in laying the papers mentioned
at (a) above.

[Placed in the Library- See LT.-
3682/93]

1251 hrs

LEAVE OF ABSENCEE OF MEMBERS
FROM THE SITTING OF THE HOUSE

[Engiish]

MR. SPEAKER: The Committee on
Absence of Members from the Sittings ofthe
House in their Fourth Report presented to
the House on 19th March, 1993, have rec-
ommended thatieave of absence be granted
to the following Members for the period
mentioned against each:-

1. Shri Yashwantrao Gadakh Patil

2.  Shri Vilasrao Nagnath Rao Gundewar

3. Shri Krishna Marandi

4.  Shri Prakash Narain Tripathi

5. Shn K. Muraleedhran

19.7.92 to 20.8.92
24 11.92 10 9.12.92

24.11.92 10 9.12.92 and
16 12.92 10 23.12.92

24.11921t0 9 12 92 and
15 1292 to 23.12 92

22.29310 12.3.93

s

Is it the pleasure of the House that
leave as recommended by the Committe be
granted?

SEVERAL HON. MEMBERS" Yes.

MR. SPEAKER: The leaveis granted.
The Members will be informed accordingly.

MR SPEAKER: Now, we go to
Matters Under Rule 377

Shn K Muralee Dhahran- notpresent

Shn Prithtvira] D. Chavan

125112 hrs

MATTERS UNDER RULE 377

() Need to allot a telephone con-
nection in Priority basis to sach
member of Zila Parishad in
Maharashtra

[English)

‘SHRI PRITHVIRAJ D CHAVAN
(Karad): Sir, telephone connections are
afiotted on priority basis to members of
Municipal Counclls. Similar demands have
come from elected members of Zilla
Parsihads in Maharashtra. The electronics
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to these district Panchayat institutions In
Maharashira were  held after a gap of
thirteen years, in which nearly 1500 mem-
bers were elected. Each Zilia Parishad
member directly represents a territonal con-
stituency consisting of population of about
30,000 to 40,000 people, spread over a
large geographical area.

1, therefore, request the Central Gov-
emment to instruct Maharashtra Telecom
Circle authorities to allot one telephone con-
nection on priority basis at any place in the
digtrict to each Zilia Parishad member and
also to the elected President of the Taluk
Panchayat Samiti.

MR. SPEAKER: | would recommendto
the Govemment to consider this proposal
please.

(i) ° Need to take steps for checking
increasing incidents of AIDS in
Sagardistricts, Madhya Pradesh

{ Translation)

SHRI ANAND AHIRWAR (Sagar). Mr.
Speaker, Sir, with your permission | would
like to present the following matter in this
House.

AIDS was considered to be confined to
urban areas alone by now but it has begun
to affiict rurai areas as well. This dreaded
disease is spreading rapidly in many vi--
lages of Sagar distnct in Madhya Pradesh.
In the villages of Chhilgan and Karrapur 20
kilometers away sagar, many families are
infected with this disease. There are some
women, who have donated their blood sev-
eral times, have now disappeared after a
case of AIDS has been tound there.

in Sagar district, there is no F B.l. in-
vestigation facility and no modem blood
bank. So, it is my submigsion to the Central
Govemnment that the facility as suggested
by experts be made available to Sagar
district immediately. At the same time,
faciiities of separate medical treatment,
staff and ail the measures suggested for this
disease so far be made available.

{Ii)  Need to provide Central assis-
tance to the Uttar Pradesh Gov-
emment for overcoming acute
drinking water probiem in hilly
areas particularly in Pawrl
Chamoli districts.

[Transiation}

MAJ GENERAL (RETD.) BHUWAN
CHANDRA KHANDURI (Garhwal): . Mr.
Speaker, Sir, | seek yourpemussiontoraise
the following matter in the House:-

The drinking water problem in the hilly
areas particularly in Pauri and Chamoli dis-
tricts in Uttar Pradesh is becoming more and
more acute. About three fourth of the total
villages of these districts have been facing
acute dnnking water problem. People have
to cover about 4-5 km of distances from hills
totha valleys tofetch drinking water. ittakes
almost the whole day the majority of the
family members of this region - including the
aged persons, women and children to bring
dnnking water for their family and their
cattle.

The main cause of the drinking water
problem in my constituency-Pauri and
Chamott deep level of underground water.
Though, these districts have rivers like Ganga
and Yamuna m which water flows through-
out the year, but these rivers are of no use
to the villages at high altitudes. Pumping
sets have to be installed to start a drinking
water project there which requires hoavy
expenditure.

This problemfurther aggravates inthese
districts during summer season when all the
natural resources of water get dried. during
summer season when all the natural re-
sources of water get dried up. It takes
almost the whole day the people 10 get even

* one bucket of water. Due to the scanty

rainfall this year drought situation is likely to
prevail and unprecedented water crisis to
arise during the next few months. | raised
this problem in the last sessions also, how-
ever, no concrete steps have, so far, been
taken by the Government.
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Theretore, | would like to urge upon the
Central Government to aliocate the required
funds for hilly areas tothe State govemment
to solve the drinking water problem in thess
districts, separate funds for the schemes
already implemented and under implemen-
tation should aiso be aliocated. A survey of
the areas facing drinking water problem
should be conducted and a target should be
fixed every yearto provide the waterinthese
areas. | would like this work to be accom-
plished at the war footing.

(iv)  Need to ensure that MBBS de-
gree holders of Shree
Pramukharmi Medical College,
Kaunsa, Gujarat are eligible for
Post graduate studies.

DR. K.D. JESWANI (Kheda): Shri
Pramukhaswami Medical College of
Karamad, Gujarat has been functioning since
1987. tis still not recognised by the Medical
Council of India. Meanwhile about 53 doc-
tors have passed M.B.B.S from this College,
50 more students have appeared for final
M.B.B.S examination recently

This, being an unrecognized medical
college, the doctors passing through this
College, donot stand forany chances forthe
progress n their career They are neither
eligible for post-graduate studies nor they
can practice out of Gujarat State

| urge upon the Central Govemment to
make some suitable and special provisions
fof these doctors in order to make them
eligible for post-graduate studies and alsoto
aflow them to practice out of Gujarat State.

(v)  Need to set up abranch office of
Regional Provident Fund of
Keonjhragarh, Orissa.

SHRI GOVIND CHANDRA MUNDA
(Keonjhar): The working class in Keonjhar
district, Orissa has been facing serious dif-
ficulties due to the absence of Provident
Fund Office. Thousands of workers are

engaged in the mining industry located at

Joda, Banspani, Bichakundi, Jurud), Barbl,
Thakurani, Boland, Kalinga and Kiribur. They
have been contributing to their Provident
Fund every mont. For geiting loan etc and
particularly, for final withdrawal before and
after retirement, they have to go to Provi-
dentfund Office whichis located at Rourkela,
a far off place from Keonjhar. it is very
difficutt for them to go to Rourkela, time and
again, as theircases are generally not settied
on their first appeal.

I, therefore, request the Central Gov-
emment that it Is necessary to set up a
Branch Office of the Regional Provident
Fund, Rourkela at Keonjhargarh without
any further delay.

(vi)  Need to connect Balurghat dis-
trict West Bengal .

SHRI JITENDRA NATH DAS
(Jalpaigun): 1 want to bring to notice of the
Govemnment that in this age of modem
technology, Balurghat, a district headquar-
ters in West Bengal has not yet been con-
nected by Rall. There has been a long-
pending scheme forconstruction of Eklakshi-
Balfurghat new rail fine. The people of
Baturghat and Dinajpur districts as a whole
have been facing great difficulties since
independence for want of railway communi-
cation For over-all improvement, rallway
communication is essential. Under the cir-
cumstances, | urge upon the Govemment to
take immediate steps so that the above
pending scheme is executed at an early
date

Need for Allocation of more
funds to Beach rapid transport
system Madras and other Rail-
way Projects In Tamil Nadu.

(vil)

DR. (SHRIMATI) K.S. SOUNDRAM
(Trichengode): Though the freight and fare

. charges have been increased in the Railway

Budget, 1993-64 thers is no substantial
increase in the fund allocation for various
Raiiway projects in the country particularly
for Tamil Nadu. For the metropoiitan trans-
port projects, the Madras Beach-Luh rapid
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transit sysbom, only Rs. 19 crores have been
provided, when the latest estimated cost is
Re. 108 crores and the balance amount to
be spent is Rs. 60 lakhs. With this inad-
equate fund allocation, it is not possible to
complete the project in the near future. In
the same way, a number of projects like
Karur-Tuticorin - Dindigal have not been
aftocated sufficient funds.

| request the hon. Minister of Railways
to aliocate more funds for these projects in
Tamil Nadu:

(vill) Need to set up an electronic

telephone exchange in Bareilly.
Uttar Pradesh

{Translation}

SHRI RAJVEER SINGH (Aonla): De-
spite gradual increase in the number of
telephone connections in the Telephone
Exchange in Bareilly, Uttar Pradesh, proper
tacilities are not being provided to the sub-
scribers. The Government made an an-
nouncement to convert the exchange into
elactronic exchange long ago but however,
no concrete step has so far been taken in
this connection. Most of the telephone sets
remain out of order most of the time and the
Government's attention has been drawn to
it time and again. | do not know why this
telephone exchange is being neglected due
to which the subscribers have to suffer, and
thetelephone facility is proving trouble same
to them rather than beneficial. As per the
new policy the Government propose to con-
ven most of the telephone exchanges into
electronic telephone exchanges including
that in Bareilly.

Therefore, | would like the Central Gov-
emment to remove all the snags faced by
the exchange and convert it into elactronic
exchange at the earliest and thus ensure
myanssystematiclelepmnefacﬁitytome
people.

{English)

MR. SPEAKER: We have many Ordi-
nances and Resolutions 10 be discussed
and passed.

(Interruptions)
[Translation)
SHRI KALKA DAS(Karof Bagh): Mr.
Speaker, Sir you gave some direction in

regard to the elections in Delhi other day
(Interruptions)

MR. SPEAKER: In spite of doing so
good foryou, you are on youriegs again and
again.

(English)

MR. SPEAKER: | am not ready to hear
these things. Am | expected to hear you?

(Interruptions)
[Translation} ’

SHR| KALKA DAS: You gave a direc-
tion. (Interruptions)

MR. SPEAKER: This is Pariament.
You start speaking anything at any time -

(Interruptions)

SHRI KALKA DAS: You gave a direc-
tion with regard to elections in Delhi.... {in-

torruptions)
MR. SPEAKER: What should | do?
(Interruptions)
(English}

MR. SPEAKER: Please take yourseat.
This is too much. | went out of the way to
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(Interruptions)*

MR. SPEAKER: This is not going on
fecord.

(Interruptions)

MR. SPEAKER: 1| have allowed the
matters under 377. But this is not comect
that you start speaking anything at any time.
"|English]

You please go and talk to him. This is
not going on record. This is not correct.

(Interruptions)

{Transiation]

MR. SPEAKER: This is not the way.
[English)

| am not going to take vt up. This is too
much. This 1s Parhament. Please under-
stand it.

SHR! KALKA DAS: | knowit. 1ama
member of Parliament. -

MR. SPEAKER: It is all the more
regrettable that you do not understand it.

(Interruptions)

MR. SPEAKER: Please sit down now.
That day, | went out of the way to help. it.
Again, you are getting up and saying this.
Please follow the rules and then bring it to
the notice of the House.

{Interruptions)

MR. SPEAKER: There is noruleto ask
the Government to make bayan.

(Interruptions)
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MR. SPEAKER: Will you sit down or
not? The point is that there are many
Ordinances to be discussed and passed.
Should we dispense with the Lunch Hour.

[Translation)

SHRI GIRDHARI LAL BHARGAVA:
Mr. Speaker, Sir, lunch hour is must

[English)
MR. SPEAKER: Afl ight. We will have -
Lunch Hour. Butmay | request Shri Girdhari
Lal Bhargava to start? You have got the
Resolutions.
[Transiation}
SHRI GIRDHARI LAL BHARGAVA:
After taking lunch | won't be able to speak
much.

' MR. SPEAKER: You must speak,
though a little.

(Interruptions)
[English)

MR. SPEAKER: Please cooperate
because we have to pass the Ordinances.

[ Translation)

SHRI GIRDHAR{ LAL BHARGAVA:
We must obey your order.

[English}

MR. SPEAKER: Now, the House stands
adjourned for Lunch to meet again at2p.m.
13.03 hrs

The Lok Sabha then adjoumned for
Lunch till Fourteen of the Clock.

*Not recorded.
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IFC (Transfer of Undertakings and (Trans|

The lok Sabha re-assembied after
Lunch at Seven minutes past Fourteen of
the Clock. ,

[MR. DEPUTY SPEAKER In the Chair]

STATUTORY RESOLUTION RE:
DISAPPROVAL OF THE INDUSTRIAL
FINANCE CORPORATION (TRANSFER
OF UNDERTAKING AND REPEAL)
ORDINANCE

AND

INDUSTRIAL FINANCE CORPORATION
(TRANSFER OF UNDERTAKING AND
REPEAL) BILL

[Transiation)

SHRI GIRDHARI LAL BHARGAVA
(Jaitpur): Mr. Deputy Speaker, Sir, | beg to
move statutory resolution regarding disap-
prova! of the Industrial Finance Corporation
(Transfer of Undertaking And Repeal) Ordi-
nance promuigated by the Hon. President
of india: .

“That this House disapproves the In-

.dustrial Finance Corporation (Transfer
of Under--taking and Repeal) Ordi-
nance, 1993 Ordinance No.5 of 1993
promulgatedbythe President onjanuary
2, 1993°. .

MR. DEPUTY SPEAKER, Sir, the Bill
states that the Industrial Finance Corpora-
tion received assistance from the Resrve
Bankof India and it was at par with industrial
Development Bank of India. Here, my sub-
mission is that the Government propose {0
convert this corporation intc a company
because this corporation farled to achieve
the objectives forwhichitwassetup Please
give details as to how this company will
function and whether the Board of Directors
will tollow the rules ot the Reserve Bank,

1t is true that the responsibility of the
Centre has lessened as | F C has becoms
a limited company and has been named as
| F.C. of India Lid. It has not been made

r of Undertaking and Repeal) Bill

clear in it whether the annual report on the
working of this company will be tabled in the
Lok Sabha or nof, | would like to demand
that even though the Corporation has been
converted into a company, its annual report
onachievements should be tabled in the Lok
Sabha. | would like to submit that the main
objective of this Bill is to increase its capital
base by collecting money from the public on
premiums without paying any interests.
Dividend on shares wilibe given only. ifsuch
companies have tendency of eaming more
and more profits then the main purpose of
constituting of such companies will be de-
feated. These financial corporations were
set up basically to step up the development
works and to provide loans to the industries
on pasy terms. Now, it as become an
independent company sc ts only aim will be
to eam more and more profit instead of
promoting development activites. Indus-
tries will be given loans on higher rates and
there will be restriction on the long term
loans. According to the rules of the Corpo-
ration, there is a provision of refinance on
loans of 25 years, but loans only upto 10to
12 years of period are given till now and this
time perfiod is only to 5 7 years till it reaches
the industrialist. This results in the indus-
tries becoming defaulters. After this Como-
ration Is converted into a company, the
officials will become arbitrary, because the
Development Bank will have no cqntrol over
the company. Therefore, { have moved this
motion of disapproval. The Govemment
should not promulgate ordinances time and
again. |am doubtful that the main aim in this
Bilt, while converting this Corporation into a
company will be fulfilied, as fike the Corpo-
ration, the company will also not be able to
work properly due to the same reasons and
it will only prove to be a profit making
company. [t will not be able to help the -
people The hon. Mimister should assure
me, oniy then, | will think of supporting this
Bill. | have put forth the doubt in my mind.

[English]

MR. DEPUTY SPEAKER: Motion
moved:

“That this House disapproves of the
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Industrial Finance Corporation (Trans- lnmstrial Deveiopmont Bank of india has to

fer of Undertaking and Repeal) Ordi-
nance, 1993 (Ordinance No. 5 of 1993)
promuigated by the President on the
2nd January, 1993".

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
Mr. Deputy Speaker, Sir, | beg to move*-

“That the Bill to provide for the transfer
and vesting-of the undertaking of the

Industrial Fi Corporation of india
toandinthe ny to be formed and
registerad as company under the com-

panies Act, 1856, and for matters con-
nected therewith or incidental thereto
and aiso to repeal the Industrial Fi-
nance Corporation Act, 1948, be taken
into consideration.”

| sesk the leave of the House to intro-
duce the industrial Finance Corporation
(Transfer of Undertaking and Repeal) Bill,
1993 for the transfer and vesting of the
undertaking of the industrial Finance Corpo-
ration of India to and in the Company to be
formed and registered as company under
the Companies Act, 1656 and for matters
connected there with and incidental thereto
and aiso to repeal the Industrial Finance

Corporation Act, 1948.

Dues to various reasons it has become
necessary that the industrial Sinance Cor-
poration of India should mobilise resources
from the market: For the last few years,
there has been a constant fali in the avall-
ability of funds from the Reserve Bank of
India and the Government on concessional
rates. The Planning Commission too has
expressed its inability in allofting adequate
funds during the Eighth Five Year Plan
period for effecting increase in the share
capital of the public sactor the financial
institutions ike, Industrial Development Bank
of India, Induatnal Reconstruction Barik of
India and E:port impons Bank  Legally, the

hold 50 percent shares of industrial Finance
Corporation of india. So due to non-avall-
ability of funds from the Planning Commis-
sion, it will be difficult for the Industrial
Development Bank of India to contribute in
the share capital of the industrial Finance
Corporation. Due to recent changes that
have taken piace in the financial sector, it
has become necessary to mobilise more
resources from the market. But under the
prohibitary provisions of industrial Finance
Corporation of india Act, 1948, the Indus-
trial Finance Corporation is unable 1o go to
the market solong as it does notget gurantee
from the Government. The above provi-
sions prohibits the Corporation to mobllise
the resources on competitive terms. indus-
trial Development Bank of india Act, aliows
the Industrial Development Bank of India to
mobilise the resources in the form of loans
from the capital market and the Industrial
credit and Investment Corporation of india,
which is also a corporate body under the
Companies Act, can aiso mobilise equity
and loans from the capital markst. But in
comparison to other financial institutions,
the Industrial Finance Corporation of india

a provision for an effective role for the share
holders i.e. industrial Development Bank of
india in the functioning of industrial Finance
Corporation of india. Besides, coatrolling
and monitoring the functions of Industrial
Finance Corporation of india, it has an im-
portant advisory role on various important
issues. As a result of this provision, the
efficiency of industrial Finance Corporation
of india to carry on an independent business
is also adversely affected. in such cases,
the Central Govemment can formulate rules
with the prior consullation of Industrial De-
velopment Bank of india. As both the insh-
tutions are competitive, that is why, this
tedious situation can be understood that the
Industrial Development Bank of India has a
controlling role over the orgamisational and
functional matters of Indusinai Finance
Comoration Uinder such circumstances ¢
has becoms necessary to ramove the dig-

“ ——

‘Movag w.th be recommandation of the Praesiaent,



641 Stat. Res. re Disapproval of CHAITRA 1, 1915 'SAKA) Repeal) Ordinance & IFC g42

IFC (Transfer of Undertakings and

parities in the industrial Finance Corpora-
tion Act and to remove the different prohibi-
tory provisions relating to the works of the
Industrial Finance Corporation of India, so
that it may function indapendently and en-
able them to mobilise resources from the
market on competitive terms.

it has been considered necessary to
provide atieast 6 months time for restructing
the Industrial Finance Corporation of india,
so that the institution can do necessary
restructure to prepare itself to enter the
market on special terms. it may
initiate dialogue with the merchant sector for
mobilising respurces for 1993-94 and can
take steps for the transfer of staff, work and
all the assets and dues { «: & future date
as a measure to convert it o a company.
So, on 2nd of January, 1983 The President
promulgated the Industrial Finance Corpo-
ration (Transfer of undertaking and Repeal)
Ordinance, 1993. In this Ordinance, a pro-
visions has been made to set up a new
company under the Companies Act, 19586.
The entire business and functions of indus-
trial Finance Corporation of India and the
assests, dues and staff will be transferred to
it under the Govemnment notification on the
scheduled day and the Industrial Finance
Corporation Act, 1948 would stand repeal.
Besides that, any gurantee given by the
Govemmentforany grant orloar will remain
effective for the company also and the finan-
cial and other concessions available to the
Industrial Finance Corporation of india will
also be available to the company til the
schedule date.

In this way, the transfer of Industrial
Finance Corporation into the company will
enable it to give new dimensions to the
business, it will also enjoy more autonomy
and will be abie to enter the capital market
for mobiksing resources and expand the
equity basis of the Corporation andto make
itself more competitive fike such other insti-

tutions.

The aim of this Bill 1s to replace the
Ordinance | would request that the Bill be
taken nto consideration and be passed
unarumously at the earhest

(Transter of Undertaking and Repeal) Bill
[Enghsh)

MR DEPUTY SPEAKER, Motion
moved-

“That the Bill to provide for the transfer
and vesting of the undertaking of the
Industrial Finance Corporation of india
toandinthe Companyto be formed and
registered as Company underthe Com-
panies Act, 1956, and for matters con-
nected therewith or incidental thereto
and also to repeal the industrial Fi-
nance Corporation Act, 1948, be taken
into consideration.”

MR. DEPUTY SPEAKER: There are
amendments to the Consideration Motion.

[Translation)

SHRI GIRDHAR! LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, | beg to
move:

“That the bill be circulated to elicit the
pubilic opinion thereon by August 13, 1993,

{English}

MR DEPUTY SPEAKER: We are told
thatthere are seven ordinances to be tumed
intolaws before the 4th April, 1993. On 31st
March, 1993, the \{pte on Account has to be
passed. Therefore, we have to approve at
least two to three ordinances a day. Mayl,
therefore, request you to be very concise in
your speeches and not to repeat the points
made by other hon. Members? May | aiso
request you to give the names of only a few
Members sothat the Bills can be turned into
laws and other business is transacted in
time We seek your full cooperation in this
task

SHRI SUDHIR GIRI(Contai) Mr.
Deputy Speaker S the industnal Finance
Corporation of indiais the oldest and the first
of s kind in free India  When the Bill was
piloted by the first Finance Minister of india,
Mr R K Shanmugam Chetly, he toid the
Houne very clearly the very object of the Bilt
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The object was to provide finance for the
development of industries in our country on
a large scale basis. Mr. Chetty also prom-
ised to pursuade the Finance Ministers of
the Provinces to establish some such corpo-
rations or financial institutions for the pur-
pose of providing finance to the small scale
industries. From this very object, it is clear
that the Govemment thought about the
economic development of the country in a
very key role. That is why, the Bill was
passed then and the Financial Corporation
was established. Sir, the justification for
establishing such an institution is this. People
fought against the British imperialists and
through their experience, they cametorealise
that without the economic development of
the country, the fate of the people will not be
going ahead much. So, they wanted to
develop our society economically and their
object was self-reliance. They wanted that
self-reliance should be the principle of
economic development of our country. And
they wanted to stave off the foreign capital
becausa the vices of foreign capital and their
greed tad been witnessed by our Indian
people more and more. Vast resources
were re:uired; it was not possible, at that
time, for pnivate individuals to provide huge
amounts for large scale industnalisation.
Govemment's credibility was aiso there.
So, the people may safely advance their
money to the financial institutions and it is
the welfare and service attitude of the Gov-
emment by which the people were con-
vinced to advance their money.

Govemment had not profit motive at
that time. it must be noted that their only
concern was the industrialisation of our
country. When the debate was going on, the
question of ownership came and Prof.K.T.
Shaw pointed out very forcefully that the
ownership should belong to the Govemn-
ment and it should not go to the private
individuals. So, you can very well under-
stand the attitude of the Government at that
time. When our Constitution came intoforce
in 1950, there we found provisions under
Articles 38 and 39. Article 38 says:

“The State shall strive to promote the

of MARCH 22, 1993 Repeal,
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wolfare of the people by securing and
protecting a social orderin which justice
(-) social, economic and political, shall
inform all institutions of the nationa!
lite”. .

Atticle 39(b) says:

*“The ownership and control of the ma-
terial resources of the community are
so distributed as best to subserve the
common good.”

And Article 39(c) says:

"The operation of the economic system
does not resultinthe concentration of wealth
and means of production to the common
dotriment.”

This is the object and this is the per-
spective on the basis of which, the industrial
Finance Corporation was established atthat
time.

To fulfill the promises, the Industrial
Finance Corporation also performed some
jobs which are praiseworthy. The Institution
has contributed much to the industrialisation
ofthe country. Secondly, there were projects
which were applied engaged in the manu-
facture of materials of different kinds, which
could be exported and which could aiso be
distributed among the people of our nation.
Moreover, various services were rendered
by the Corporation. They provided finances
to other financial institutions, which can, in
tum, lend money to the small scale indus-
tries and other big industries aiso. In their
promotional role, industries were established
in rural areas. Anclllary sector was much
benefited. Entrepreneur ship in rural and
tribal areas and in small and middle scale
sector was encouraged. Entrepreneurs
belonging to Scheduled Castes and Sched-
uled Tribes were given impetus. They were
giventraining. Handicapped entrepreneurs
were also given training and encourage-
ment. All these things clearly point out that
the Government was keen on providing

finances for the uplitment of the people
through various ways.

However, in course of time, the institu-
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tion faced some problems. | will deal with
them very briefly. There was the liquidity
crisis. The institution had to approach the
market and call money market was very
costly because the interest rate was as high
as 20 percent. Internal generation was very
poor. It came down to 5 per cent. Borrow-
ings were staggering. 70 per cent of their
fund requirement was from the market.
Recovety of loans was outstanding. it was
only 17 per cent. RB! did not cooperate fully
with the Institution. Industrial units were
faced with severe problems of dearth of
working capital. Reliance on private capital,
competition from private capital, fund crunch,
etc. created a fear in the minds of the
industrial units whether assistance would be
forthcoming or not. Also, the Industrial
Development Bank of India, as a partner,
and created some problems for the financial
institutions.

Sir, to solve all these problems the
Govemnment has come out with a solution to
transform this Corporation into a iimrted
company. Their plea is hat autonomy
would be given to the mana jement. There
would be freedom to tap the market for
equity and long term debt. There will be
good response to the needs of the fast
changing financial system. in this way the
liberalisation policy of Goveinment will be
accommodated and lastly, thc Govemment
will reshape its business stra egy.

These attitudes may be compared with
the attitude when this Bill wi s first intro-
duced In the Constituent Assembly in the
year 1947. The present Govemnment's atti-
tude is to provide for liberalisation, compe-
tition, integration and pnvatisation. Allthese
are thaeir principles. The Govemment want
to have liberalisation of trade, industry and
sconomy. They want to integrate our
aconomy with the world economy, and thus
they are competing with the others. The
Govemment think that this compatitive atti-
tude will davelop an interest in the paople for
privatisation. So, averybody is in the mood
of disinvesting and in tum making the funds
available In the private hands.

Principle of socialism has been givena

v
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go by. If you may recall the amendment of
the Preamble of our Constitution was made
to inciude the word ‘socialism. But that
principle has been given a go by. it was the
motto of our society that welfare services
would be rendered to the people. But, now
that principle has vanished. Services, secu-
rity and welfare was our motto. But, those
ideas have been given ago by. Alithe doors
have been set wide open forthe multination-.
als and for the imperialist forces, the forces
against which our heroic people fought so
much. The resultis that the dependence on
market has increased and thus the financial
Institutions will grab power. The consortium
approach will become loose and confine to
large scale industries only. Private compa-
nies will have theirown choice. Self-reliance
goals will notbe achieved atall. Relianceon
the imperialist forces has resulted in all
these things.

So, | think the Government is required
to do the following things:

- iDBI dominance is to be reduced.

- Project appraisal to be made rigor-
ous.

- Cost of raising resources will have
to be reduced.

- Management to be given au-
tonomy.

- introduction of new long term debt
nstrument should be taken up.

- Corruption free system will have to
be evoived.

There has been a ot of corruption.
There has been political interven-
tioningrantingfinancial assistance
to various projects. This should be

stopped.

- Dynamic, quick, comprehensive,
flexible and tougher steps to be
taken with the defauiters

- No more easy money should be
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provided for the bad projects.

Clandestine relations should not
be maintained between the execu-
tive and the management. °

And efficient management should be
made permanent part of the activities.

Sir, we are living in a paradoxical situa-
tion. The capitalist rich countries are import-
ing protectionism and are praising the liber-
alist attitude and are making third world and
deveioping countries a dumping ground.
They are protecting themseives. Our Gov-
emment is accepling those principles. |
can’t understand the rationale of alt these
things. Because all theso principles advo-
cated by the Govenment will create unem-
ployment problem. It will increase to a great
extent that it will not be manageable at all.

Secondly employed people will be
ousted.. This has aiready been accepted by
the Govemment and it is being activated in
different phases by exit poficy.

Industrial structure will be ruined. So, |
say that we are not against modernisation,
we are not against competition but there
should be competition between equals.
Iimperialist powers of the other countries will
compete with our industries. It is very
unhealthy. | therefore urge upon the Gov-
emment to retract from the path of serving
the few at the cost of millions and miilions of

poor people.

| wili give an example of how IFCI is
functioning. One Kanoria Jute Mill was sick
and was referred to the BIFR. After long
hearing, BIFR passed a scheme in which
workers agreed to accept less wage and
IFCl was asked o give working capital within
one month. But, about two years have
passed and sl IFCI has not provided any
fund So, { urge upon the Government to
see 0 the case and provide finance and
necessary action taken so that the workers
can be relieved of their burdens. Thank you.

MR DEPUTY-SPEAKER: ShriPrithviraj

Disapproval of MARCH 22, 1993
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Chavan.

SHRI PRITHVIRAJ D. CHAVAN
(Karad): | am not speaking.

MR.DEPUTY-SPEAKER: Shri Thorat-
not here.

Shri K.M. Matthew -Not here. Shii -
Chetan Chauhan- absent.

Shri Santosh Kumar Gangwar.
[Translation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Deéputy Speaker, Sir, it ap-
pears that the Govemment is unable to take
any prompt and correct decigion. Décisions
taken in piecemeal serve no purpdse. | as
well as my party supportthe intention behind
to conversion of corporation into a com-
pany. The plight of the industrial sectorin the
country during the last 44 years has been
reflected several times during the Question
Hour in the House. Thousands of small
scale industries have become sick units and
no steps have since been taken to revive
those units. Even after raising questions
frequently, their condition is the same. | hail
from such an area and district which have a
large number of industries. In Uttar Pradesh
alonethere are thousands of units which are
sick. :

Crores of rupees will have to be spent
for the revival of these units and during this
process bureaucracy play a vital role and
the revival work lingers on as a result
thereof. If somebody, unfortunately, de-
cides to set up any industry, you will find
hundreds of such units which are in the
process of auction and are on the verge of
being sold out. But one thing is certain that
the hon. Minister also should pay attention
tothis issue that only certain selected indus-
tnalists or certain limited industries who
could manage have been benefited by our
corporation. Now the Government has
fioated this company. Some arrangement
should be made lest it should confine to a
handtul of people only If we did not exploit
the man-power of our country and did not set
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up industries and jobless persons of the
country are provided employment, we will
not be able to do welfare of our country. |
hope that the intention of the Government
behind floating this company is to translate
the dreams of Mahatma Gandhi into action
and establish anumber of coltage industries
from cities to gram panchayats. If we have
set up this company it i3 certainly its objec-
tive. The Govemment thought that these
industries couldn’t flourish because there
was no participation of the people n it. Now
while floating this company you have kept
this idea in your mind that there should be
more and more participation of people in it.
The Govemment should provide informa-
tion as to whether it would include the back-
ward section of people, people belonging to
the Scheduled Castes, women, physically
handicapped people in this company?

The Government took a decision in this
regard and promulgated so many ordi-
nances. in this regard, the hon. Member
Shri Girdharl Lal Bhargava objected fo its
basic spirit. But he certainly agreed to this
fact that the industrial sector of the country
I8 tacing a serious threat these days andthe
youth of the country are rendered jobless
continuously. They are not getting any job.
1 understand that by seiting up the company
the Govermiment will be able to remove all
these difficulties and it will be its endeavour
fo set up a large number of industries and
through that net work it woukd provide job to
the youth of our country. But the period
within which relief is likely to be provided in
this regard has not been mentioned. ! am
afraid lest prescribed period of 3 months to
accomplish this task should becoms 3
yearsbecause! have personally noticed this
tendency at many levels. Even after paying
hundreds of visits to the concerned offices,
the work is not accomplished It has be-
come almost a custom that no work s done
without bribe }f the things go in this tashion,
no industry would be set up and Stet
company may rot be tutful  which has
come into axistence with the nublic money
if this company fass money of the public wil
also be fost The veople will not get any
return of thoir rvestments 3s the shares of
the company have ¢ o v& down signile arity

(T of Undertaking and Repeai) Bill

1t will get no price in market because this is
the condition of industries in India. There-
fore, Govemnment should think over it
seriously.

We want that the work should be done
with this spirit and the Government should
think over floating the new company prop-
erly and the decision taken in this regard
shouldbe intimated to us. All people related
to this industry should be included in it and
their problems should be considered. It
should be set up after due consideration.

Generally, we findthat wheneversome-
body intends to set up an indisustry, he has
to fulfil a number of formalities which take
several years. For instance, If somebody
wants to install a rice mill, it takes two years
to complete the formalities. In the mean-
time, its objective, spirit and purpose is
defeated,

! hope that the company to be set up by
the Government will not compel the appli-
cant to vish the company office again and
again and there will be no harassment and
ali the problems will be solved at the district
centre level and every assistance will be
provided. | hope that the Govemment ma-
chinery will discuss all the formalities with
the emerging r and resolve aii
the difficuities at the district level and it will
not have to pass through the district and the
state level etic. The hon. Minister should
express his categorical views opinion in this
regard.

Without saying anything more, | sup-
portthe Bill. 1 do not oppose it. The Govern-
ment will have to chalk out a schema as to
within what time it will revive the thousands
of sick milis in this country. It shouid also
point out as to how will it ensure the partici-
pation of the N R Is and derive benefit from
them

It should also be mentioned as to how
many rural areas will be covered under this
scheme | am afraid lest alt the proposed
ndustnes should be set up n those cities
anly wherte all faciibes exst and the major
part of the countty s neglected and after 20
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years we have to repent that the company
set up by us is running in loss. The Govemn-
ment should also considerthis aspect even
if it nice have to withdraw the Bill. A compre-
hensive plan should be prepared before
starting the work. | think it will get the
cooperation of the entire House. People
should feel that they will be benefited in
working togethsr with the Govemment and
it wili enhance our credibility and we wil talk
of following the right path.

1 express amy thanks for providing time
to speak.

[English]

SHRI P.C. CHAKO (Trichur) : Mr.
Deputy Speaker Sir, | rise to support the Bill
moved by the hon. Minister.

Sir, this Bill is intended to replace the
ordinance promulgated in this context, the
Industrial Finance Corporation ( Transfer of
Undertaking and Repeal) Ordinance.

While opposing this Bill Shri G.L
Bhargava has said that this Bill, by changing
the IFCI( Industrial Finance Corporation of
India) into a company , will affect the very
purpose of establishing this IFCI. That is
unfortunately not correct. Sir, such legisla-
tion when it comes before the House, | think
it is the solemn duty of all the parties in this
House to support it.

Shri Bhargava was in a very devastat-
ing mood. In fact last two Bills also he has
opposed andthis Billheis opposing. | donot

. know the reason. May be political compul-
sion.

Hon. Member Shri Sudhir Giri was say-
ing that {FClis notfinancing many of the sick
units. He has cited an example of Kanoria
Mills. This has bgen the unfortunate situa-
tion, in which the IFCl is being held for the
last many years. IFCl is having resources
problem, Industrial Finance Corporation of
Indla of which 50 per cent shareholding is
controlled by the IDBI and IDB! and the

n;aﬂtuﬂomweranotcomingtothemcueto
IFCIL.

Sir, | am especially very happy to sup-'
port this Bill because of the background
which is cited by Shri Sudhir Girl. The origi-
nal Billwhich established the IFC| was moved
in the Constituent Assembily in 1948 by the
then Finance Minister Shri Shanmugham
Chetty, On outstanding personality He was
from my State a former Diwan of Cochin.

From 1948 to 1992, for 44 long years,
almost half a century many changes hap-
pened in the financial sector of the country
and because of the policy changes initlated
by this Government it has become all the
more necessary.

Shri Giri has explained very well, why
the present situation shouldbe changed and
that he was arguing that in the name of
socialism IFC! should not be changed into
a company.

The very purpose of this Bill is tc bring
IFCI under Companies Act 1956. Giving it
more flexibility, giving it more autonomy that
it can go to the capital market, it can mop
raise resources and utilise it for the purpose
as has been cited here, for example Kanoria
miils, when BIFR or any agency is rightly
entrusting a responsibility with the IFCI, the
that IFCibeing a premierpromotional agency
in this field, which is expected to revive the
sick units and help the new units, have to
have the resources. Now the meagre re-
sources, which they are getting from the
budget or from the promoters, with they just
cannot do justice to the task entrusted to
them. So, IFCI, when it is converted into a
company under the Companies Act, can go
in for expanding its equity base. By expand-
ing their equity base, the additional shares
which they are going to sell in the market,
they can also collect a pramium on that.

By using this money for their working,
their flexibility and their financial capacity will
go up. In this country after the new eco-
nomic policy has been announced by the
Govemment, the promotional agencies have
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got a very important role to play. The IFCl is
expected to help the industrialisation of the
country to a great extent. But now in the
present context they are not in a position to
do so. So, by converting the IFC! into a
company, by increasing its fiexibility arid the
financiai resources we are giving it an added
advantage.

1 do not think, that merely bécause the
Govemment has moved a Bill, the Opposi-
tion should oppose it. | can understand their
opposing it if there is a relevant point. Why
are they opposing it? The hon. Minister, Dr.
Abrar Ahmed has explained that it is a
routine matter. The govemment had pro-
muigated an Ordinance The hon. Members
should remember the background of this
Bill. The Cabinet had decided to allow the
IFCI tobe converted intoacompany. Alithe
background, the present functioning, its fimi-
tations, its resource crunch, everything was
thdé subject matter for the Cabinet decision.
Finally, after considenng all the pros and
cons of this issue a decision was taken by
the Cabinet.

| remember that the decision was wel-
comed by all, irespective of the party affili-
ations. It was welcomed by the financial
circles of the country. The conversion of
IFCI into a company was welcomed be-
causé a very important duty had to be
carried out by it. .

The Ordinance which was promuigated
to convert the IFCI into a company has
lapsed and it is now the duty of this House
to pass this legisiation to a company.

1 know that there are a number of cases
pending for rehatatlitation. some sick units,
Vital project reports and very good propos-
als have been put forth both by the State
sectoras well as from the pnvate sector. The
IFCI s not in a position to take over and the
private financial companies are allowed to
mop up funds from the capital market. Why
not IFCl which is a Government companybe
allowed to go to capital markst to mop up
funds for the industrial development of the
country? So, this is a noble cause and this
is for a very good purpose, for which this

and (Tran:

r of Undertaking and Repeal) Bill
legislation is brought before the Houss.

_ Everyone irrespective of the party affili-
ations who is concemed about the industnal
development if this country should support
this Bill. 1, therefore, hope that the Mover of
the resolution will withdraw #t and support
this model legisiation.

The IFCI can play a prominent role in
the years to come. it can play a vital role in
the industrial development of the country.

With these words, | once again request
ali the members to extend their cooperation
to this legislation and support the Bill.

14.54 hrs.

SHRI SYED SHAHABUDDIN
(Kishangany): Mr Deputy-Speaker, Sir, | do
not question the bona fides of the Govern-
ment But | regret that the Government have
not placed all the facts before Parliament.
An assertion has been made here in State-
ment of objects and Reasons of the Bill and
when the hon. Minister was infroducing the
Bill that the accessability to the market is
limited under the present system and that
there is a decreasing flow of resources from
the Government and from the RBI. There-
fore the actual only way out is for the
Corporation to be transformed into a com-
pany so that it can draw upon market
resources. This is the justification that the
hon Minister has given for the Bill.

He has not told us in what measure
has the flow of resources, what i1s calied,
concessional funds for industrial purposes
from the Govemment and the Reserve
Bank, diminished.

He has not taken us into confidence.
What are the reasons? He ought to tell us
overthe lastfive orten yearswhathas been
the measure or the quantum of flow of the
concassional funds from the Government
and the Reserve Bank to this Corporation.
1f it has decreased or diminished downto &
trickle than what is the reason thereof?
After all, that is a matter of Government
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policy. We ought to be told why the Govern-
ment decided to restrain the flow of re-
sources to this Corporation which was en-
visaged in 1948 as a major instrument for
the industrial development of our country?
Why was this institution sought to be dimin-
ished in stature, diminished in its contribu-
tion to the national economy, diminished in
its contribution to the process of develop-
ment. The Government must have a rea-
sonforit and the Govemment must take the
Parliament into confidence and tell us why
this deliberate diminiation or lowering of the
flow of the resources into this. .

Secondly, it has been said that the
Corporation cannot have as much access
to the money market as it should have
because of a provision in the existing Act.
If that be so, surely instead of dumping the
Act itself, the Act can be amended.That is
another possibility and if the Govermaent
has chosen to dump the entire Act itself, to
throw the child with the bath waterout of the
window, the Govemment must have a
good reason for it. Again, the Government
has not baen forthcoming with the reason
as to why it is not possible for them just to
amend the existing Act and to make it
possible for the Corporation to have the
access of required dimension to the money
market. These are the two basic questions
that arise from my reading of the Statement
of Object and Reasons. Therefore, without
accusing the Government of any mala fide
inthis matter, | would like to be enlightened
and the House would like fo be enlightened
about these two aspects. Firstly, why the
Government have deliberately chocked the
flow of resources to this Corporation and
Secondly, why the Government cannot
rectify the situation by a simple amendment
tothe Act, thereby making itlegally possible
for this Corporation to go into the money
market and draw the necessary funds.

| come to the general question of the
availability of resources forindustial devel-
opment. Now, as you are well aware-the
Housa is also well aware-we have the vision

gOrdnance&chsss

qfamlxadpattemof industrialisation whers
the public sector and the private sector play
a pant. Of course, there was aiso some
development in between about the mixed
sectorwhich did not really take off. Now, the
resources is limited. The industries which
are coming up-big or small-are drawing
upon the available resources inthe market.
They are drawing it through the industrial
Development Bank, the ICICI, Industrial
Finance Corporation and the various State
Finance Corporations which were mod-
elled after the National Finance Corpora-
tion on the same lines.They are also draw-
ing directly from the market in terms of the
sale of shares, sale of equities and deben-
tures and so on. Even the money that was
coming in from outside, the foreign invest-
ment or the NRI remittances, they were
routed through the bank. So, we had at
least three major channels of flow- the bank
dealing with the surplus or the avallable
savings in the country and the availablé
remittances from outside and disbursing it
into a large number of industrial projects.
We had the industries themselves going
into the money market, selling their equity
shares, selling their deventures and taking
the money from the public. We had these
institutions- the Industrial Development
Bank and the Industrial Finance Corpora-
tion as well as, | believe, there was a small
Industnes Development Bank also which
has been set up and the various State
Finance Corporations. Now, why this
disbursal was allowed to take place? After
all, all these institutions are controlled by
the Government. The Industrial Finance
Corporation, the industrial Development
Bank of India, the ICICI the various
nationalised public sector banks which com-
mand the commanding heights of the bank-
ing sector at least they used to until we
come to the present dispensation. Now,
why this multiplicity of agencies ? Where
did we make this break? the resources are
scarce in the country and resources are
required by the Govemment for various
purposes and by the people for various
purposes. We want industrialisation and
we want to give high priority to our
industrialisation. We want to go faster and
faster.
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Yet we did not envisage a properly
thought out deliberate policy about financ-
ingthe industrial sector. | would like to know
fromthe hon. Ministerin this context whether
the Government have thought out a policy
or are they merely going to leave it to the
market forces? If they leave it to the market
forcis? If they leave it to the market forces
only, then surely the pattem of develop-
ment is not going to be even. Cerain
regions are going to strike rich, certajn
groups are going to strike rich, some people
who have already the money, who form the
vested interests, who form the capitalist
class of india, they will have a far effective
access to the market and, therefore, shalt
be able to draw upon the available re-
sources to a much larger degres, starving
out all the others. Therefore, in 1948t was
envisaged and through the nationalisation
of the banking system it was envisaged
that these pool of resources should be
available for the Government for
industriatisation accordiing to the Plan ac-
cording to the pattern, in order to bill a gap
,in order to allow the disparities to develop
between class and class between region
and region and that only some chosen
people do not begome the beneficiaries of
the available resources, they do not control
all the available resources, they do not
monopolise all the available resources
procace then the pattem of development
will not be to the interest and o the benefit
of ali the people of India. it will become
limited in its application and fimited in its
jmpact. Now, you have no such vision and

you have not yet toid us under the new:

dispensation what do you want to do,how
do you want to prevent the uneven indus-
trial development. | come from a district
which is a zero industry distrct. It is sup-
posed to be classified as zero industry
district. How is it am 1 going to benefit? How
is my district-and hundreds of districts like
that-going to benefit from this dispensation
that they are going to have? What have you
put in there in the policy, in the directions,
in the instructions that yoli give to this
Government corporation, An the manage-
ment of this pool of financial resources,
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which is very limited, which is very finite?
But even halt & bread must be shared. it
must be shared evenly and equitably with
alithe parts of india and alt districts of India.
1 do not see any such sign and | would like
the hon. Minister to enlighten us on this
aspect in very very clear terms.

Thirdly, | would like to know that once
this Industrial Finance Comporation at the
National level has been transformed into a,
company, can the hon. Minister give us a
guarantee that as compared to the perfor-
mance during the last five years of this
Corporation, this company somehow is
going to tum the comer and maks a splash
into the money market and how simply by
providing it access, does it mean that it is
really going to have much money in
competition to so many other private car-
tels which have been given full freedom for
going in their own way, for private
industrialisation? How does the Govem-
ment presuppose that simply by providing
anenabling legisiation here that the Corpo-
ration of the new company that is proposed
shall have real accass to the money market
that it is really going to tap, control, divert,
take hold of a certain minimum quantum of
resources for industrialisation where the
Government advice service may run, where
some modicum of planning may take place,
where industnalisation may take place
according to the wishes of the people and
as the Government , which | suppose to
suppose, it desires? | can assure you that
if you leave it absolutely {o the free play of
the money market and the market forces,
then even this company on, despite your
passing this Bill, wil not have access to the
money that you desire. Therefore, | feel
that this will become an exercise in futility,
an exercise in good wishes, an exercise in
pious day dreaming which is not going tobe
fulfill the objection. | would like to know from
the hon. Ministerwhether such an exercise
has been carried-out and whether in effect
he can assure us that after we pass this
Bill.the new company shall have a much
larger share of industrial finance available
and floating in this country than the corpo-
ration had in the last five years.
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Finally, the question that arises in my
mind is about the fate of the State Finance
Corporations. | was told that— proud Rs.
100 from them, on an average | cannot
speak for all the States of the country but
| suppose the picture cannot be different
from are State to the other in a very drastic
manner—you have to send Rs. 50 to get
those Rs. 100, which is rather absurd. | am
not one of the votaries of this system of
control. But | would like to know whether
you also propose that the State Finance
Corporations should become viable finan-
clal entities and have you advisedthe State
Govemments or shall you advise the State
Govemments that after this Bill is passed,
depending upon your experience and de-
pending upon the picture that you have
before you as the future projections you
shall advise the State Govemments also to
transform their corporations into compa-
nies so that they can find their way into the
money market.

| cannot say whether the idea is good.
1 should say that the hon. Minister has a lot
of explanation to give to us; a lot of facts
to provide us. At this moment | do not
question of the Govemment But, at the
same time , unless we know more about it,
twill be very difficuit for me to say whether
we support the Biil or we have to abgtainon
this or approse it.

[Translation]

DR. LAXMI NARAYAN PANDEYA
{Mandsaur): Mr. Deputy Speaker, Sir, while
presenting the Bill, honourabile Minister has
clarified some facts about it, but still som.
aspects of this Bill are not clear. After all,
what were those reasons which compelled
to bring this Biil, as the hon. Minister has
said this Blit has been brought in the context
of changed financial policy and to mobilise
financlal resources. | would like to know
whether ali the present financial corpora-
tions or industrial financlal cormporations
have proved unsuccessful. it has not been
mentioned that you accept their fallure or
these corporations are unable to function.
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| would like to know the reasons for which
this corporation cannot be further strength-
ened . Was there no other altemative for
removing ite shortcomings. Could there be
no altemative arrangements in this regard?
Has govemment decided that the Struc-
ture of all the existing corporations will be
changed through the companies Act. if itis
the policy of the Govemment to change thé
functioining and structure of other Corpora-
tions also then | can understand that per-

haps as a result this corporation is also
being restructured.

| would ke to know about the respon-
shbilities and services of the employees. It
has not been clarified. What is its present
position and which liabllities are still there.
It will be better if you clarify all this. It 1s not
clearinfinancial memorandum also. As you
have told about the objectives and reasons
for this that for the last many years it has
become very difficult for the Govemment,
Reserve Bank to mobilise funds at the
concessional rates and due to changed
circumstances in the financial sector for the
last so many months it has become a
compuigion for the Indian Industrial Fi-
nance Corporation to mobilise to funds
mostly from the market but | think that it was
not so from 1948 to this day. But forthe last
few month it has become a compulsion. Are
you doing it under same pressure? It may
for the time-being or you may be doing it for
raising more funds but it has not been
clarified that these changes were neces-
sary. | would like to submit to you to clarify
i.

Sir, | would like to ask whether these
changes will be helpfulto meet the needs of
the industries and whether it will remove the
financial difficulties of these industries which
are in need of finance at present and will
fulfill their needs. This has neither been
mentioned in the Statement of Objects and
Reasons of this Bill nor separately. As you
are going to change this through compa-
nies Act, you arg saying that those have
become Inefficlent. | would like to ask
whether these wilt not be privatised though
this Companles Act and whether you will
say then that this wasn't right and we
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committed a mistake. Though the things
you have mentioned and the objectives
youhave stated, | think will prove beneficial
only if the Government-will wark in the right
direction and work honestly otherwise it will
not be useful, as you have admitted it
yourself, You have said that you will discuss
it with shareholders, make arangements
for the funds from some other sources but
how this afl will happen, how much time it
will take. If you would have clarified it earlier
then only we could say anything favourably
about this Bilf . But as this Billis incomplete,
1 would like to know the full facts about it.

| would like to conclude without saying
anythingmore, as my two other hon. friends
have expressed their views on this. | would
like to say that this process was started
much easlier. | would like to support the
resolution for disapproval brought by the
hon. Bhargava ji because this tendency of
promulgating the ordinances is not good.
You have brought this ordinance in 1992
and after that a Bill was brought which was
not passed by this house. Now again you
have brought this bill and want to get it
passed in haste. It would have been better
if you would have.discussed all the aspects
of this with the hor. Members.

With these words, | hope you will con-
sider the views expressed by me, and
clarify the various aspects of liberaliset
econormic policy and financial restructure.

[English}
15.12 hrs.

SHRI BOLLA BULLSRAMAIAH (Eluru)
Mr. Deputy Speaker Sir, this Bill of Indus-
trial Finance Corporation for making tas a
private Company will definitely improve its
performance, since ICICI is able to show
better performance than the other institu-
tions which were operated under the con-
trol of the Government.

There is another problem which is
actuaily causing great concem and that is
the resource constraint. Though the Bill
was introduced on 30th November 1992,
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yet since we were not abie to pass that Bill
duringthat Session it wasintroduced again
inJanuary 1993. Now, though the Corpora-
tion could raise the funds in the market with
premium, it was not able to do so earlier
because of the constraints of the restric-
tions and IDBI having 50 per cent of the
share control. Now with the price rise in the
shares in the market and with premium
their resource position will improve. Earier
they used to get some loans from the
Reserve Bank at a lower interest. But after
the recent Budget, the SLR has changed
andthatis why the Reserve Bankis aisonot
in a posttion to provide funds for this insti-
tution. Thatis why their requirements have
to be obtained from the market. Once they
go to the market and raise funds, the IDB!
will come down and they have freedom to
operate. Once they become independent,
the IFCI can also star. mutual funds, mer-
chant banking and collaboration with for-
eign banks for working capital and partici-
pate in the required capital.

Some doubts of the staff about their
privileges have been expressed. However,
the employees have been guaranted about .
their privileges and all the pnvileges will be
provided to them without any problem.

With the present interest rates, it-is
very difficult to operate unless the Finance
Ministry comes with some sort of provision
to reduce the interest rate.

The second more important thing is
the single window system in which the
nstitutions should take co nplete responsi-
bility of disbursement and recovery of funds
instead of asking the Companies to go to
each and every one of the participants to
take their share.

The sickness wili be there not only in
this country but in other developed coun-
trigs also. But the financial institutions and
banks will take quick action in mergers and
amalgamations and also they will keep
some experts inthe institutions not only just
to attend the Board meetings but to advise
the Companies every now and then about
the improvement they have tb effect. They
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should give proper guidance in eil fields.
The most importantthing is thatthe interest
rate should be brought down by the Fi-
nance Minister. The amount of opportuni-
ties these companies get is be so littie and
that will not able to help the company's
requirements today, in this country. With
the liberalisation policy which is likely to
expand in the industrial field, this sort of
system is required and some expertise is
also required in each of the financial institu-
tion. I hope they will be able to provide that
and show,the contribution to the sharehold-
ers whoare likely to bring in new people into
this operation. So, definitaly the help of the
Govemment is required at the infant stage
and with this help, they will be able to do
tetter performance in today’s market. With
these few words, | conciude.

15.16 hrs.

SHRI MUMTAZ ANSARI (Kodarmma):
Mr. Deputy Speaker, Sir, this is a very
draslic, wide-ranging and comprehensive
Billwhichis broughtbefore the House. This
is very much surprising also that this Bill
was introduced in the House in the month
of September, 1992 and it could not be
passed by the House due to certain rea-
sons. One Ordinance was promulgated on
2nd January, 1993 and it is contemplated
that the entire Industrial Finance Corpora-
tion Act should be replaced by a new Bill
which has been just put forward before us.

Sir, 1 would like to remind that the
genesis of the Industrial Finance Corpora-
tion of india based on the fact that one
Industrial policy was enunciatedin the year
1848 and in consonance with that Indus-
trial Policy, this Bill was passed by the
Parliament of the country and this indus-
trial Finance Corporation of India was es-
tablishedin orderto finance the large -scale
industry in the different nook and comers of
the country. This was for the industrialisation
of the whole country, but now, the Industrial
Finance Corporation of India is going to be
repiaced by companies which will be estab-
lished So, thisis very much surprising that

(Transfer

g and Repeal) Bill
while the Corporation was working very well
since its inception in 1948,no finger of
doubt was raised at this Corporation and
this was in consonance with the industrial
policy and for the industrialisation of the
country. Now, the hon. Finance Minister is
introducing this Bill that this Corporation
should be replaced by a new company
which will be established underthe Compa-
nies Act of 1956. So, this is very much
sumprising. The object has been declared
that it wil have a free access to the market.
I do agres with them, but previously also,
the IDBI and the RBI were having a free
access and free accessibility to the market
and they were drawing working capital.
They were floating equity shares and de-
bentures in order to raise resources.

So, now how will this increase the
accessibility to the market and he is this
going to increase the working capital in the
hands of the proposed companies which
are going to be established in place of the
Industrial Finance Corporation of India?

Secondly, there are so many dangers
and the hon. Finance Minister must be
aware of these dangers. i it is established
in the forh of a company under the
Companies Act,1956, there will be less
control of the Government over such a
company and whatever purposes and
whatever objectives are envisaged therein,
they are not likely to be achieved by this
company because it will have free market
facility and free functioning and freedom in
respect of administrative control and all
those things. That is why, this is one of the
inherent danger and the Government must
be aware of it. .

Secondly, because this will be in the
form of a company the funds may be mis-
used by the Directors and all other persons
who will bein control of the company. it may
be misused by the capitalists and the big
industnal houses. that is why, there is one
more nherent danger.

Thirdly, the Government has just an-
nounced certain policy in respect of
mriustrialisation and has also announced
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that there shall be certain priority sectors in
which theindustries will be established. But
once the Corporation will be transformed
into company, there will be nothing sort of
any responsibility and obligations on such
company in order to establish such indus-
tries in the priority sector. This is also one
of the dangers.

Then, there are a large number of
industries which are suffering from indus-
trial sickness in the different nook and
comer of.the country Inthe Corporation is
in existence, the Government may just
issue directions and guidelines in order to
restore the health of all the sick industnes.
But once it is transformed into a company,
there will be no controt over the working of
the company by the Government. That is
why, such type of sickness from the indus-
trial field may not be done away with,

There will be lop-sided development of
industry in our country. For the balance
growth of industry, the Industrial Finance
Corporation of India was established. The
Industry Minister has declared that 100
districts have been declared as industrially
backward districts all over the country.
Once you do away with this Corporation
and establish a company you feave the
entire thing to the good wishes of all the
Directors and mangers and controllers ot
such company. How can you remove in-
dustrial backwardness from all these dis-
tricts?

These are fewinherentdangers | would
fiketopoint outto the hon. Minister . lwould
oppose such a Bill. | would like to suggest
that this Bill must be withdrawn and the
Corporation must remain there. There can
be some sort of flaw some sort of shortcom-
ing and defect. Let us try to remove all
those defects and shortcomings. The In-
dustrial Finance Corporationwas nourished
and protected like a child since 1848. now
you are throwing that child into pond and
teliing that child to swim across and come
to the shore of the pond. This is a danger-

ous approach.
With these few words ; | oppose this

(Tran

er of Undentaking and Repeal) Bill
Bl

[Transiation)

SHRI RAJNATH SONKAR SHASTRI
{Saidpur): Mr. Deputy Speaker, Sir, | am
making same suggestions before you while
fully opposing the Bill presented today.
Whenthe industrial Finance Corporation of
India was set up in 1948, the basic concept
before the country was industrial develop-
ment. Keaping in view this spirit, the indus-
trial Finance Comporation was setup? But
lam sorry to say that this basic concept has
been eroded during last forty years There
15 no record of loan worth Rs. 7000 crore in
this corporation. This comporation has so
much huge capital and what happened to
that amount. In this regard | had said while
presenting some cuttings of newspapers in
the House, during last session thal a
thorough inquiry should be made against
the Chaimman of this corporation because
there is no record of the capital worth Rs.
7000 crore of this corparation. Accordingto
the report for the year 1991-92, there is no
record of the amount Rs. 1000 crore of this
corporation. 1 had also demanded during
last session that an inquiry should be con-
ducted into it. | am surprised that such a
large scale scandal has taken place. Now
this Bill has been brought to replace the
Ordinance. it was responsibility of the Gov-
emment to ensure that the report is submit-
ted about such large scale scandals. Now
a company will be established in place of
the corporation. What would happen when
report is not be submitted. 1t seems that
some persons are hatching a conspiracy to
musappropriate the money given to it till
date. it 15 also a conspiracy to save the
Chairman from his accountability.

1 wouid like to draw the attention of the
Housae to one more point. There is a Union
ofthe employees of this corporation. Sriram
khobragade is the General Secretary of this
Union, who for the first time had highlighted
the corruption rampant in this corporation
and had discussed this report. Along with
this, he tried a littie to protect such a huge
capital of the nation . But he was sus-
pended, now-a-days he is sitting 1. Not
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only this, now a plan is being made to
dismiss him from the service. There are 8
or 10 employees of this Union, who have
highlighted this fact. Revenge is being
wreaked upon all of them. | want to know
from the hon.Minister as to what was the
fault of the union of this corporation and
what was the fault of the employees of this
corporation and also of Shriram
Khobaragade? Was it their only fault that
they had highlighted the corruption ram-
pant in this finance corporation. Was it fault
of the employees of this corporation that
they had highlighted the corruption its Chajr-
man was induiged in. Approximately a sum
of Rs. 7000 crore is being squandered.
These is no record of it. Will it be recovered
or not? Is it the fault of 7-8 employees that
they have it. Therefore, | op-
pose this Bill and want to know all these
things in your reply. | had drawn the atten-
tion of the House to one of the reports of the
finance corporation during the last sesslon,
inwhich there was notecordof a sumorRs.
300 crore. We had atatk with the hon. Prime
Minister and also raised this issue in the
meeting of Consuftative Commiittee of the
Minister of industry and an assurance was
given tous thatit will be inquiredinto and all
necessary action will be taken. | had men-
tioned namaes of several companies whom
huge funds were given. Funds were ad-
vanced to big industriat houses which were
later declared sick.

| would like to know from the hon.
Ministor as to what action has been taken
on the latier which has been given fo the
. hon. Finance Minister with signatures of 40
Members of Parliament and a copy of which
was aiso given to the hon. Prime Minister.
Was an inquiry made against the Chair-
man. Was any attempt made again to reply
to all the questions raised in the House? it
is amatter of great surprise that it had been
stated in the previous report of the corpora-
tion that the Finance Corporationis eaming

omhgpmlllmyyear what is the need
to establish a private company doing away

go:murcm

wﬂh this corporation?

When there was finance corporation,
its reports was used to be presented in the
House. When it will take shape of a com-
pany, then will its report be laid on the Table
ofthe House. Previously the report was laid
on the Table of the House, now it is not
known whether its report will be presented
ornot. Whenits report will notbe presented
n the House, it will not be accountable to
the House. Earlier report was presented for
fear of the House, now it is becoming a
company ,so that fear has eroded.

Now | would fike to make some of my
suggestions. So far as the employees are
concemed, the Govemment has said that
when the company would be set up, they
would be adjusted under the Campanies
Act | want to make my suggestion that
before adjusting them in the company, the
hon. Minister shouid ask them whetherthey
would like to go there or not, lest they
should be transferred from one place to the
other like slaves. My second suggestion is
that the hon. Minister should make an
arrangement thatthe employees, whodoes
not want to go thare or is not willing to work
there further and if he has completed 10-
15 years of service or crossed the age of 45
years, he should be allowed to avail volun-
tary retirement and due compensation be
made to him. Since time is short and you
have allotted me little time, | conclude with
these two small suggestions and again
make a submission that the hon. Minister
may reply to two or three questions | have
asked whether an inquiry will be made
against the Chairman, whether he is aware
of the episode involving the General Sec-
retary of the Union, what are the reasons
of his suspension and whether the Govern-
ment has made an inquiry into it. Please
reply to all these questions. Thank you.

[English)

SHR! BHOGENDRA JHA
(Madhubani): Mr. Deputy-Speaker, Sir,
rise to oppose this Bill. | have also given
notice ofa Statutory Resolution against the
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promuigation of the Ordinance. it seems
slowly.butvery steadily the Govemment, in
the nemeof presenting the new economic
policy, is trying to fundamentally alter our
economic base upon which free India
started its joumey after Independence.

Sir, we achieved Independence aftera
bitterest struggle, though through compro-
mise on partition. But thereafter, as a
backward country when we did not pro-
duce & needle in our country- not even a
blade we produced- in order to accelarate
the industrialisation of our country, certain
institutions were set up and the industrial
Finance Corporation was one such institu-
tion. it is a very important -perhaps, the
most important- institution.

Recentiy, it has become a fashion to
say thatthe public sectoris failing so privatise
it. More tragic is the fact that those who are
at the helm of affairs, those who are head-
ing the Govemment, the Finance Minister,
their State Ministers and their Deputies
have themselves been deriding the public
sector, the pubiic financial institutions and
they themselves seem to have openly
become as the agents of the private sector.
i that is so, then, | say, they should not be
at the helm of aftairs. If one is a very good
Pundit, he should not be in the Mosque; he
should be in the Temple.

if one is a very good Mauivi, he should
be in the Mosque and not in the Temple. if
they have no faith, they should not betray
the nation like this.

They are thinking of the phases of the
private sector and they are goingtoprivatise
the public sector day by day | will ask the
Minister or anyone from the Government
side to cite a single instance about any
industry in the country in the hands of the
private sector which had been formed or
developed on the basis of its own monetary
investment without taking credit from the
public financial mstitutions, without taking
credit fromthe nationalised banks. Letthem
cite one single such industry in the country.
Maybe, the topmost housas are the Tatas,
the Birlas and the others. (interruptions)

. The Tatas are taken to be the very big,
fairindustrial House. Buteven TISCO have
gotonly three percent of their own share. In
the case of Hind Motors, the Birla family
have got only one-and-ahalf per cent share.
They are owing everything. It means as if
they have started owning the Govemment
ltself. Slowty but very steadily, they will be
handing over the economic resources in
theirname. They will therefore, expert pres-
sure and power not over the Govemnment
but over our very financial system itself. i
is very tragic. Very suneptiously, these Bills
are being moved as if nothing is happening;
it is simply a question of transter of the
undertaking. Simply name is being trans-
formed. You think, that the private sector
will give you the money. They are running
their industry on our money, on bank's
money, on the basis of the money given by
the publicfinancial insti utions. Andyousay
that they will give the money to make the
Industrial Finance Corporation more viable
and will bring it in a better position. Such a
paradoxical situation is being developed
through our media. This falsehood is being
propagated just to confuse our paople, to
confuse the nation. if the Govemment
hopes that the private sector will contribute
money, | think , they have got black money.
That is why they are coming with so many
new things like the Gold Bonds and tother
things where the black marketeers and
smugglers can invest their money.

Similarly, if the Govemment feeis so, it
canestablish another company. Why should
you transform this industrial Finance Cor-
poration 10 a bank? Why should you hand
it over to them. Let another Company be
formed and let them contribute moniey, let
them industrialise the company. Ours has
been a mixed economy. And | would like
private sector algo to come and contribute
in this industrial development. They should
invest their own money- black money or
white money. This Govemment is inca-
pable of unearthing the black money. Let
them invest in this productive venture. Let
them not simply hand over everything that -
the nation has got. So, the Indusirial Fi-
nance Corporation must be strengthened
and maintained and remove whatever de-
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ficlencies are there, whatever corruption is
there. The private sector gots the finance
forits firms on the basis of corruption. | think
the officers who are there, they are in the
temple of Industrial Finance Corporation.
They should protect the interest, they should
not hand over. In such a situation. | vehe-
mently oppose this Bill.

Even at this stage, | say that It is an
elected Government but it is not committed
to its electorate. it has not told the elector-
ate that it is going to hand over the entire
public finance to the individual captains of
the country. This is a breach of trust to the
people of our country. Itis a breach of trust
to the electorate of this country and to the
pastalso from Pandit Jawaharial Nehru up
to this day.

With regard to banks also, this is being
followed. There Is a very disastrous thing.
Fundamentally important things of our na-
tional economy, of our national economic
standing should not be allowed to happen.
If the Govermnment feels so. then there
should be a thorough discussion. Let the
whole country know through the media that
what you mean is not to nationalise the
country's economy, not to strengthen the
economy of the country but to hand over
the public funds, the public money, the
public financial institutions to a few black
marketeers, hoarders, smugglers and own-
ers of black money. You want to hand over
to them. This is a very disastrous step and
a very important step in that direction. |
vehemently oppose this. | appeal to my
colleagues also about this. When | com-
pare it from that side, if | did not misunder-
stand them, they said as if they were wel-
coming 1. They are aiso to be accountable
to therr electorate. They have also to be
accountable to their people. It is not an
ordinary thing. This Is not a simple issue of
temple or a mosque. This is a thing where
the whole economy is being mortgaged and
to be sold and handed over to persons who
will contribute a bit. They will create a doan
on credit from our public financial institu-
tions. They will contribute some shares in
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this company. They will become the man-
aging directors and then they will own
averything. They will be the directors also.
That is not the whole thing. Thereby, even
now the industrial Finance Corporation is
not financing many of the institutions which
do not offer bribes on smaller scale. Here-
after, there will be no hope of that. | will
quote an example. The Industrial Finance
corporationgave a credit of Rs. 4.5crore no
out thirty years ago to Ashoka Paper Mills.
It was established in Rameshwar Nagar.
After a few years, it decided to auction the
unit but that auction was opposed. As a
result, even now, it is lying a sich unit. Why
can it not be revitalised?

| do submit that this Industrial Finance
Corporation Bill 1s not a good step. It must
be strongthened. The deficiencies ustbe
removed. At the help, there should be
officers who have taith in it, who are com-
mitted and they must be people who think
that institution is helpful to the country and
itis in the public interest and in our netional
interest.

Therefore, this Bill must be withdrawn
by the Govemnment. If the Govemment is
so much serious, then let it be open for
public discussion. After a few months, letus
reconsider it. This Bill must not be pushed
through for passage in this session. |1 op-
pose it | think it is an anti-national Bill and
itis against our social interests and hence,
this must be opposed. Thank you.

MR. DEPUTY SPEAKER: By 4 p.m.,
we shall have to complete the discussion
and after that, the Minister will reply to it.
Now, | am calling Shri Satyapal Singh
Yadav. The time factor is very important.
The panel of Chairman, they are having a
meeting with the Speaker. 1 aiso have gotto
attend the Meeting of the Committee on
Private Members’ Bills at 3.30 p.m. So, with
the permission of the House may | request
Shri Amar Roypradhanto occupythe Chair?

[Translation)

SHR! SATYA PAL SINGH YADAV
(Shahjahanpur): Mr. Deputy Speaker Sir,
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Regarding the IFC! Bill, the main problem
stated to be is that there is no accessibility
fo capital market because of IFCI.

15.41 hrs.

[SHRI AMAR ROYPRADHAN in the
Chair}

Moreover, funds on concessional rates
could not be provided to the IFCI by the
Government of india and the Reserve Bank
of India. It had also been stated that many
difficutties were being taced due to the roie
of the 1DB! and that is why IFCI was being
brought under the purview of the Compa-
nies Act.

if any discrepancy, 100 phole or facu-
nae, is found in any of the laws passed
under the provisions of the Constitutions of
India, efforts are made for bringing about
suitable amendments in it afterwards. The
Constitution of India has been amended 73
times and many amendments have been
incorporated in the IPC Act . The IFCl was
set up by an Act of Parliament in 1948 and
its performance has been good as it has
been providing huge loans for numerous
projects. It has given Rs. 1916 crore as
loans up to 1965 for major projects and sick
units in the backward areas. Now, it 1s
proposed to be brought under the Compa-
nies Act. What were the reasons due to
which Govemment preferred to bringing it
undertfte Companies actinstead of amend-
ing s Act suitably? The Corporation was
answerable to the Parliament of India un-
der the Constitution of india but under the
compantes Act, the company would be a
private imited company only tolook afterits
own interssts. But under the concept of a
welfare state, the Corporation was to ook
after the sick units, finance or get finance
for the big industries in the backward areas
through IDBI. We have been watching for
ajong time that efforts were being made to
transier the role of Corporation to a com-
pany: Section 8(3) of the ordinance stipu-
lates:

[Engfish]

* Notwithstanding anything con-
tained in the industrial Disputes Act, 1847 or

L

r of Undertaking and Repeal) Bill

in any other Law for the time being in force,

the transfer of the services of any officer or

other employee of the Corporation to the
\company shall not entitle such officer or
other employee to any compensation under
this Ordinance or under any otherlaw lorthe
time being in force and no such claim shall
be entertained by any Count, tribunal or
other authority. *

[Translation}

The biggest set back against the em-
ployees and the officers of the IFCI is that
they cannot go fo any court of law under it
against any decision of encroachment or
mjustice regarding service matters, com-
pensation efc.

Mr. Chairman, Sir, | would like to know
through you that after becoming a company
whether it would give better performance in
addition to the usual works being under-
taken by the Corporation such as advancing
of loans, guaranteeing of rates, buying of
debentures for contributing in the industrial
institutions, issuing of bonds getting loans
from IMF and receiving of deposits under
the provisions of the Companies Act.

instead of amendingthe existing Act,why
it has been repealed to bring it under the
provisions of the Companies Act. Sir, |
oppose it. | do not support it.

SHR! RAMSHRAY PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, the indus-
trial Finance Corporation of india Bill, 1993
1s being discussed here at present. through
you, Sir, | would like to seek information on
two courts. Government now propose to
convert the IFCI into a company under the
Companies Act. Long ago, Congress
adopted the policy of nationalisation. When
the banks were nationalised in 1969, the
Congress Party was divided an this policy
found acceptance. Now, that policy is being
reversed .

itis clearly discemible that Government
is now going to privatise the nationalised
entamprises on the plea that a great loss is
bemg incurred under the, existing system. 1
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would like to point out that Daimia has a
done away with privatisation and they have
shifted their factory to some other place as
a result of which condition of forty thousand
labourers is very bad and they are facing
many economic difficulties. Even after
privatisation, some industries are sick and
others are on the verge of closure. What
does then privatisation mean? inspite ofall
the efforts being made the industries are
incurring heavy losses. Hon. Minister should
throw some light on this.

Secondly, under privatisation, most of
the capital invested is of financial institutions
and public capital is quite meager. The
capital which has been taken in the form of
loans from banks is our capitat. In spite of
that, it is cailed privatisation. Govemment's
policy of privatisation is proving to be very
harmtful for the country. Some Members
have rightly pointed out that before going in
for privatisation, Govemment should seek
public opinion on this subject. The People of
the country have expressed their faith in
you, now it is the duty of the Government
that it should take the people into confi-
dence. Otherwise the people will think that
Govemment has betrayed them. We are
passing thorough a grave crisis and.Gov-
ernment is shifting its policy from
nationalisation to privatisation. itis not proper.
Govemment should withdraw this Bill. This
is not a big task. Goverrment should
strengthen our financlal corporation indus-
tries.

With these words, | conclude.

SHR! BASUDEB ACHARIA {Bankura):
Mr. Chairman Sir, The Industrial Finance
Corporation (Transfer of Undertaking
Repeal)’Bill, 1993 has a definite objective.
But the Government of India 1s following the
dictates of the World Bank, and Intema-
tional Monetary Fund. An assurance was
given on the floor of this House on the
recommendations of the Narsimham Com-
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mittee:
[English)

An assurance was given on the floor of
the House by the Finance Minister, Dr.
Manmohan Singh, that the recommenda-
tions of Narsimham Committee would not
be implemented tili thase were discussed
on the floor of the House. A question was
raised a number of times in connection with
the Industrial Development Bank of india
that the Government was trying to privatise
Industrial development Bank of india and
also Industrial Finance Corporation of India

[ Translation}

But through this Bill, Government is
trying to pnvatise the Industral Finance
Corporation. Govemment had given assur-
ance in this House that the recommenda-
tions of the Narsimham Commuittee would
not be implemented. But Government is
doing the same by this Bill. therefore we
oppose this Bill and would urge the Hon.
Ministerto withdraw it. Governmentis violat-
ing the industrial Policy of 1956 and all that
has been laid down in Directive Principles of
State Policy. All this is being done on the
dictates of the IMF and World Bank. Thera-
fore we want that this Bill should not be
passed in the House

We wouid urge upon the Govemment
that it should seek public opinion.

[English}

Heavens will not fall it this Bill is de-
ferrad. This Bill should be referred to a Joint
Select Committee compriging the Members
of both Lok Sabima and Rajiya Sabha, sothat
they can examine it in dept and make
appropriate recommendations. So, hfav-
ens will not fall if this Bill is not passed today.
| hope wisdom prevails upon the hon. Min-
ister of State for Finance and he would
rethink about these aspects. | say this
because this action of the Government is
against the basic concept of our Constitu-
tion, against the basic concept of our public

L |
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* sector undentakings and against the basic
concept of our industrial policy itself. This
Bill goes against all these basic principles
enshrined in our constitution.Therefore, 1
would urge upon the Minister again that he
may rethink and refer this Bill to the joint
Select Committes. | say this again and again
because thisisnota single Bill. Thisis avery
controversial Bill. Sir, you have seen how
the industrial workers of our country are
struggling. Last year, there have baen two
bandhs. Nearly seven lakh workers from atl
over India assembled near the Boat Club
and they expressed their feelings against
the motives bihind the new Economic Poticy,
which is adopted by Government of india at
the diktats of tne International Monetary
Fund and the World Bank.

Sir, a large number of industries are
facing closure. thera 1s one Organisation
called BIFR. We call it as the Board of
Industrial Funeral Rites. This BIFR has
recommended the closure of 98 sick indus-
tries. These institutions such as the BIFR
and IFCl rufuse to provided financial help to
industries. Incertain cases where the BIFR
had prepared certain package schemes and
asked these financial institutions like 1DBI
and IFC! to provide the necessary financial
assistance to make the public sector under-
takingg, viable again, those institutions did
not provide any help. They did not comply
with recomendations. n spite of the recom-
mendation of the BIFR and inspite of the
package scheme prepared by i, thess fi-
nancial institutions rerfused to provide as-
sistance

16.00 hrs.

And if the IFCl is privatised, which they
intend to do through this Bilt, not only small
scale industries, medium and large scale
industries also will face closure and lakhs of
industnal workers will be thrown out of

employment.

[Translation}

Thatis why we are opposing it. We urge
the hon. Minister not to pass this Billin haste

’ i
’

(Transter of Undertaking and Repea) Bill

today and instead refer it to the joint select
committoe.

{English]

Heavens will not fall if it is not passed
today itself. (Interruptions)

Our request is please do not pass this
Bill today

[Transiation}

SHRI BHOGENDRA JHA: Mr. Chair-
man, Sir, please seek the opinion of the
House for extension of ime.

SHRIBASUDEB ACHARIA: The House
Is of the opinion that it should not be passed
today.

MR. CHAIRMAN: We have already
taken more time than the time allotted by the
Business advisory Commuttes for this pur-

pose.
{Interruptions)

MR. CHAIRMAN: What can we say
about the opinion of the House.

(Intarruptions)

(English]

MR. CHAIRMAN: The Minister of State
is sitting here. if he agrees, | donothave any
objaction.

{English)

PROF. SUSANTA CHAKRABORTY
(Howrah): Sir, this Bill is going to ruin the
financial structure of dur country.

{interruptions)

MR. CHAIRMAN: | don't have any ob-
jection, if the Minister if ready for it.

T wtemes LL L P
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PROF PREM DHUMAL (Hamnrpur)

S, | am on a point of order The hon

Miruster, Shnmati Sheila kaul was to make
a Statement about Mithapur indcident at
1400 hrs It 1s already 4 00 O'clock You
may please direct her to make a statement

MR CHAIRMAN Yes, The Minister

16,02 hrs

Statement by Minister

DEMULITION OF JHUGGIES IN
VILLAGE MITHAPUR AND MEHRAULI-
BADARPUR ROAD

‘4
THE MINISTER OF URBAN DEVEL

OPMENT (SHRIMATI SHEELAKAUL) Sir
It has been reported thaton 1 3 1993 350
fhuggies located on the land at the boundary
of village Mithapur in Delht and Village sarai
Anangpur dairy in District Fandabad

Haryana were demolished by officials of the
Haryana Govemment The name of the
cluster was JJ camp prasad Nagar, Village
Mithapur Local inquiry made by officers of
the Government of the National Capital
Terntory of Deihi has revealed that most of
these people came from UP Bihar and
Rajasthan and have been empioyed in the
industnal belt of Fandabad and Okhla

2 Officials of the Haryana Government
have stated that the land on which the
thuggies stood hadbeen acquiredby Haryana
Urban Development Authonty in 1985 How-
ever it appears that both the Food and
Supplies Department of Govemment of
National Capital Territory of Delht and the
Haryana Government have issued ration
cardsto the inhabitants of these jhuggies on
humanitansn grounds the Slum Wing of the
Delhi Development Authonty have aiso un-
dertaken some development work in the
area The exact jurisdiction over the land
can be ascertained after joint survey and
demarcation by revenue officials of the
Government of the National Capntal terntory
of Deiht and Haryana Government
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3 Haryana Government is reported to
have constituted a committee to go into the
rehabiltation of the affected people As a
measure of providing relief to the affected
people, the Haryana Govemment s re-
ported to be offenng each of the affected
famihes, a plot of 30 sq yd , in Sector 48 of
Fandabad, near Badkal Lake at the rate of
Rs 150 00persq yd AloanofRs 4,000 00
will also be provided for construction of
houses 25% of this amount will be treated
as subsidy The cost of land will be recov-
ered over a perniod of 8 years in easy
instalements

4 As regards demolitions undertaken
by the Municipal Corporation of Delhi on
Mehrauli Badarpur Road, details are as
follows

(1) The alignment of the road was ap-
proved by the DDA, way back in 1973 and
the project was approved by Min of Surface
Transport in 1980

(1) The structures demolished include 3
boundary was, 17 wooden khokas, 5 Thadas
and 15 other structures and shops These
structures were coming in the nght of way

(m) The structures which were demol-
ished had been in existence for the last 5-
6 years In fact they should not have been
allowed to come up Commussioner, MCD
has been asked by the Government of
National Capital Terntory to conduct an
inquiry and take disciphnary action against
officers mcharge of this area

(iv) Municipal Comporation of Delhi has
not undertaken demolition of structures on
the oppostte side of the road which, accord-
ingtothe DDA 1s coverad by a Stay Orderon
the dispossession of land holders This 1s*
being venfied

(Interruptions)

PROF PREM DHUMAL (Hamirpur)
Sir the facts are not clanfied (Interrup-
tions)

MR CHAIRMAN UnderRule 372, there
18 no scope for asking questions You must
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please take your seats. Because under the

Rule there is no scope for further discussion

after the statement is made.
{Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
There are precedents. In some cases after
the statement i made by the Minister,
centain clarifications were allowed.

MR. CHAIRMAN: There is no scope for
clarification here in this House.
(Interruptions)

MR. CHAIRMAN: Mr. Acharia, if the
Government side agrees to discuss this
statement then | have no objection. Let the
Business Advisory Committee fix a time and
let the Speaker decide.

(Interruptions)

MR. CHAIRMAN: Please take your
seats.

SHRI GUMAN MAL LODHA (Pali): Ac-
tion is being taken. What for? For demoli-
tions or action 1s being taken for pemnitting
construction, this | wantto know. Itis adding
insult to injury. The House also wants to
know this. (Interruptions)

SHRI BASUDEB ACHARIA: You allow
us to seek clarifications (Interruptions)

MR. CHAIRMAN : | do not want to
create new conventions. bucause, under
Rule 372, it is very clear that no discussion
will be allowed after the Minister's state-
ment. Do you like to follow that rule or not?

{(Interruptions)

MR. CHAIRMAN 1f you want a discus-
sion on it, there is a scope You can ask for
that under Rule 184.

(interruptions)

MR. CHAIRMAN: No. ! cannot aliow.

SHRI BASUDEB ACHARIA: Why have
they chosen this time to make a statement?
Thousands of people have become home-
less because of their action. {Interruptions)

Mithapur an,
Mehrauli—Badar:upr Hoag 682
MH. CHAIRMAN : Please sit down. It
you like to have a discussion on this 2you
may have it. Please take your seats.’
{Interruptions)

MR. CHAIRMAN: You may give a no-
tice for that under rule 194. Now | would calt
the hon. Mirister Kamal Nath to make a
statement on the accident at Messrs. Cen-
tury Rayon, Shahad, near Kalyan
Maharashtra.

(Interruptions)

MR. CHAIRMAN: R was announced
earfier that at 4 P.M. the Minister would
make a statement.

{Interruptions)
16.11 hrs.

[SHR! PETER G MARBANIANG-in the
Chaini

MR. CHAIRMAN: Please listen to me.
(Interruptions)

MR. CHAIRMAN: Nothing will go on
record. :
(Interruptions)”

MR. CHAIRMAN: You know the rules of
procedur to this House. You are a very
senior Member of this House. | don't have to
tell you about the rules.

(Interruptions)*

MR. CHAIRMAN: You can raise it sub-
sequently.

SHRI KAMAL NATH. Please sit down.
(Interruptions)*

SHRI BASU DAB ACHARIA: I amon a

point of order
{Interruptions)

MR. CHAIRMAN: Let us hear his point
of order. If ail of you speak like this, nothing
will be heard.

{Interruptions)

*Not recorded
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SHRI BASU DEB ACHAIRA: My point

of order i this. We know that after a

statement is made in the House, clarifica-

tions are not aliowed on that statement.

MR. CHAIRMAN: Never.

SHRI BASUDEB ACHARIA: Don't say,
‘ Naver', because | have been here since
1980. In the past also, when incidents of
such serious nature were happend. ..

MR. CHAIRMAN: Quote me the rule.

SHRI BASU DEB ACHARIA: In the
past, when after the statements were made
by the Ministers, in one or two occasions,
Members were allowed to ask clarifications.

MR. CHAIRMAN: Those were excep-
tional circumstances.

SHRI BASU DEB ACHARIA: One was
a bank dacoity in Delhi. When a statement
was made by the Home Minister , we were
allowedto askcertain clarifications. Andthis
is an incident of such a sérious nature where
thousands of poor people, workers, who
have been living there for the last several
years, have become today homeless.
Shrimati Malini Bhattacharya along with other
colleagues when there. Shri Madan Lal
khurana aiso went there. Because of the
cold weather at least two or three chiidren
have died there. Thare is no mention about
the deaths of cr\‘ildren herein the statement.
This is the travorsity of the truth...

{Interruptions)*

MR. CHAIRMAN: Do not record. Noth-
ing will go on record. (Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS(SHRI VIDYACHARAN
SHUKLA): May { suggest a way out?

MARCH 22, 1993
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(interruptions)

MR. CHAIRMAN: Please listen to the
Minister.

SHRI VIDYACHARAN SHUKLA: After
the Minister has made a statement, imme-
diately no time may be taken for the discus- -
slon butthis Is an important matter on which
we do not mind allocating some time for the
House to discuss at a later time, which is

. fixed by the Speaker. On this nothing canbe

agitated upon. Butwe need not. .. (Inferrup-
tions) ..May | complete my submission (In-
terruptions)

What | am suggesting is that the time
bound business should be disposed of by
the House and after the disposal of time
bound business then we can allot sufficient
time for the Members either this evening
itself or tomorrow evening. we will maintain
the quorun, and discuss the matter. The
time bound business of the House which the
Business Advisory Committee has agreed
and the leaders of the parties have agreed
that it must be first taken up and disposed of.
After that one or two hours we can discuss
it. We will cooperate with that discussion.
(Interruptions)

Just listen to me. | am suggesting that
after time bound business is over we will sit
here, we will maintain the quorum and we
can allot the necessary amount of time for
discussion today, | am agreeable to that.

The time bound business as decided

" by the Business Advisory Committee has to

be disposed of first and we are prepared to
sit and discuss this matter for one hour, two
hours whataever time is allotted by the
Speaker for this purpose. (Interruptions)

MR. CHAIRMAN: No, no. You heard i.
why do not you listen.

*Not recorded.
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16.18 hre.

ACCIDENT AT MESSRS. CENTURY
RAYON. SHAHAD, NEAR KALYAN,
MAHARASHTRA ON THE MORNING OF
17TH MARCH, 1993

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR! KAMAL NATH): On the mom-
ing of 17th March, 1993, discharge of toxic
process material took place from Messrs
Century Rayon, Shahad near kalyan report-
edly due to power failure in its viscose rayon
plant.Due to fallure in arresting the hazard-
ous chemicals viz. Sulphuric acid, Zinc
Suilphate, Sodium Sulphate, Carbon
disulphide from the spin- bath, the hazard-
ous chemicals found their way into an open
nullah causing death of 9 residents nearthe
is charge point and injury to 123 people , of
which 52 are hospitalised. There has also
been loss of livestock and poultry.

The Maharashtra Pollution Control
Board(MPCB) has reported that the cause
of accident is apparently due to failure of
captive power suppiy and failure of auto-
matic switch over to grid which resulted jnto
an overflow of hazardous material from the
circulation tank. The managerient of messrs
Century Rayon, it has been reported by the
MPCB, have admitted the factors respon-
sible for the situation created because of
non containment of the overflow of the toxic
liquid within its tampus.

. Itis reported that the industry is gener-

ating an effiuent of the order of 25,000
metric tonnes per day. The industry has
provided an Effluent Treatment Plant com-
prising neutralisation, settling and aeration
The treated effluents are discharged just
outside the factory through open drain
Waldhuni Nullah on its right bank.

In the manufature of viscose, the mate-
rials such as cellulose, caustic soda and
suphuric acid is used. During the regenera-
tion, viscose reacts with spin-bath soiution
and caustic sodais neutralised with Sulphuric
acid. In the process, coliulose is regener-
ated. In this process, carbon disulphide and

hydrogen sulphide is aiso produced. These
are vented through stacks.

On Wedenesday, the 17th March, 93,
there was tripping in power generatioh sys-
tem at 5.40 AM which led to power faiiure in
viscose rayon pilant and spin bath
recirculation system. Arrangements made
for automatic switch over to Maharashtra
State Electricity Board supply, in the event
of failure of factory’s power generation sys-
tem, did not work. This resulted in total
fallure of spin bath circutation system and in
tum spin bath storage tanks overflowed. it is
estimatedthatabout 100to 125 cubic metres
spin bath solution of high acidic nature was
drained in open environment.

The Ministry of Environment and For-
ests has directed the Government of
Maharashtratotake strongestaction against
the offending industrial unit under the Fac-
tories Act, Environment Protection Act and
other laws including closure of factory and
arrest and prosecution of the offenders.

It has been reported by the State Gov-
emment on 18.3.93 evening that the execu-
tive President, Senior Vice President
(Works), General Manager (Operations) and
senior Manager Safety Health and Environ-
ment have been armested. orders have aiso
beenissuedby the State Govemmentunder
Section 5 of the Environment (Protection)
Act, 1986 for closure of the spin bath unit
involved in the accident until the measures
on safety are implemented to the satisfac-
tion of State Govemnment. Further action in
this regard is being purshued by the
Maharashtra Govemment. The State Gov-
emment has also been advised to provide
immediate relief to the victims of the acci-
dent under the provision of the Public Liabil-
ity insurance Act. 1991.

SHRI GUMAN MAL LODHA( Pali): Sir,
the Govemment has not arrested Birlas who
are the proprietors Directors of Century
Rayon and arrested a few small officers,
jeaving the head and catching the tail. |
would like to know from the hon. Minister
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why in spite of the fact that several people
have been seriously injured due to this gas
leakage and many thousands have dies, no
arrest is being made of birlas. Secondly, |
would like to know what action the Govem-
ment proposaes to take against them. (/nter-
ruptions)

MR. CHAIRMAN: You write to the hon.
Minister and sort it out with him. The state-
ment is there. Let us continue with the
Business of the House.

(Interruptions)

16.24 hrs.

STATORY RESOLUTION RE:
DISAPPROVAL OF THE INDUSTRIAL
FINANCE CORPORATION(TRANSFER
OF UNDERTAKING AND REPEAL)
ORDMNANCE AND

INDUSTRIAL FINANCE CORPORA-
TION( TRANSFER OF UNDERTAKING
AND REPEAL) BILL CONLD

[English}

PROF. SUSANTA CHAKRABORTY
(Howrah): Mr. Chaimman, Sir, | rise to op-
pose the Dill on Industrial Finance Corpo-
ration.

With the passage of the Bill, what the
govemment has sought to do is to just ruin
the economy and the banking system the
financial system that we developed in our
country after the nationalisation of the com-
mercial banks. It is after a great deal of
thought and it is because of the movement
of the working class and the banking em-
pioyees that in our country side by side with
the devslopment of the public sector and
making it at the comanding heights of the
economy,we tried to build up a structure of
the financial institutions which would help
the development of our industry, which will
buiid up a heaithy financial movement in our
country.

For the last three years what we see is
thatthere is a Government which has failed
on all fronts and there is a Government
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which thinks that the deveiopment ‘of the
country the growth of the economy of the
antire Third World, depend onthe structural
adjustment prescribed by the intemational
Monetary Fund and the World Bank. It is in
tune with this that the Narasimham Commit-
tee came out with its Report. We raised a
point in this august House. An assurance
was given to 1is that it would be discussed,
that before we change the entire structure,
the people of the country wouid be taken into
consideration and the advice of the people
involved in the movement of the banking
industry also would be taken into consider-
ation. But we find that the Government is
bent upon doing ail these things because it
has been dictated from the World Bank and
the IMF. There is an abject surrender, to the
will of the IMF. The position of foreign
banks, of the banks in American and of the
banks in Westem countries, is not healthy
now. they want a market and that market is
to be opened for these banks. Theirtargetis
the indian financial market. it is in tune with
their desire that these financial structural
adjustments have been proposed by the
Finance Minister and by this Government
and in tune with that, the Industnal Finance

* Corporation Bill has alsocome, and itis now

going to be made acompany. And whenitis
made a company we do not know how the
security of the workmen will be kept. We do
not know what will be the fate of those
industries that were getting benefit from this
institution. We do not know how it will be
managed also. When it is formed a com-
pany, the share of IDBI , it has been told, will
be fifty per cent . But we know from our
experience that when a private individual
controls the share of only three to four per
cent , he controls the entire industry. in this
case that will be the fate. If that be so, the
question that concems us, the question that
makes us anxious, is the future of the finan-
cial institutions, is the future of the country.
These financial institutions help a fot to
develop our industrial infrastructure. These
financial institutions help a lot to curb the
monopoly that some people have over in-
dustry, over financial institutions, over the
banking system of our country. We have
very many reports in our country. The mo-
nopolies Commission was thare, other
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was there. Allthese Commissions had made
a detalied analysis of all these things and
they were opposed to one thing that trade,
industry and finance should not gointo a
single hand. l{they gointo a single hand, the
fate our economy will be grim. Because we
have been dictated from outside , we are
also coming back to that old process. The
regime that will come as a aftermath of this
the situation that will arise as an aftermath of
this, is very grave.

With all seriousness, | would request
the Govemnment 1o seek the opinion of the
people, to elicit the opinion of the people and
ot to pass this Bill in this manner. Discus-
sion for two hours or three hours is not
enough. The people have every right to
speak. When the situation is being changed,
the people have every right to give their
opinion on this So, | would request the
Govemmentto hoid the passage of this Bill,
to have a committee to go into the Bill and
make a study of this and then come to the
House seeking the opinion of all concemed.

Thaere is one more point. Shn Basudeb
Acharia, when he spoke, said aboutthis and
he cited the points and cited the case of
B.L.F.R. and the sickness of industries. |
would request the government to consider
that point too. Behind the sickness of the
industry, there are many reasons. one of
the main reasons is that industries in our
country have not the required finance. itis
my apprehension that if in this way compa-
nies are formed, if in this way the manage-
ment of the company is led to a particular
individual oris controlied by anindividual, as
is the case with those industries which are
run by individuals with three to four per cent
of shares, then the financing of the industry
will be affected.

Sir, we speak of madium industries
small scale industries and tiny industries.
We have given emphasis in the Eighth plan
to the small scale sector and the tiny sector,
From the attitude that has baen expressed

{Tran:

ranster of Undertaking and Repeal) Bill
in this Bili, from the s aremathha)nslloeen

done in commensurate with the financia!
structural programme of the Government of
india, what | apprehend is that the definition
of the small scale industry has beenchanged
and because these industnies have to into
competition with medium smallindustry and
because. companies never favour in their
life the small scale and tiny sector, the
industrial development of our country will be
affected ultimately.

This Bill 1s a passage for that situation.
surely, as aresponsible citizen, as a respon-
sible representative of the people we cannot
but oppose this. So, again, through you, |
most politely request the hon. Minister to
withdraw the passage of this Bill and to form
a committee and to discusss this there and
to elicit the opinion of the public in this
regard.

With these words, | oppose the Bill. |
thank you very much for giving me thing
opportunity.

MR. CHAIRMAN: The hon. Minister will
reply now.

[ Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR.ABRARAHMED):
Mr. Chaiman, Sir, 1 would like to thank all
the hon. Members who have extended valu-
able suggestions and expressed their views
o this subject. (Interruptions)

[English)

SHRIBHOGENDRA JHA (Madhubani):
Sir, many Members have given theirnames.
Please give us time.

SHRI ANIL BASU (Arambagh): Sir,
members have a right to speak. This is an
important subject. (interruptions)

MR. CHAIRMAN: No, Piease. The time
aliotted is over.
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SHRI BHOGENDRA JHA: Sir, you ex-

tend the time with the consensus of the

House.

MR. CHAIRMAN: There are many .

Bilis. you have been told ageain and again.
Please cooperate.

SHRI ANIL BASU: Sir, we should also
speak. the financial corporation are being
handed over. Please give us time.

MR. CHAIRMAN: Your party has been
given the time.

SHRI BASUDEB ACHARIA (Bankura):
That is O.K. Please allow others also.

MR. CHAIRMAN: There are other Bills.
they will come up.

{interruptions)

SHRI TARIT BARAN TOPDAR (
Barrackpors) : Sir, it is a very important bill
which concems revival of industries. (Inter-
ruptions)

SHRI ANIL BASU (Arambagh): Sir, this
is a very important Bill and that is why, our
party allows every Member to speak on this
Bill.

MR CHAIRMAN: We go by the help of
the Party Whips and by the BAC

SHRI ANIL BASU. There is no whip.
(interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Sir, this is a very controversial Bill. That is
why most of our Members want to speak on
this Bill. (I/nterruptions)

MR CHAIRMAN. The BAC has given
seven minutes to your party. But | have
aliowed more than that.

{Interruptions)

SHRIBHOGENDRA JHA(Madhubani):
Sir, with the consent of the House, you

of MARCH 22, 1983 Repeal) Ordinance & IFC 692
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extend the time for this Bill.

MR. CHAIRMAN: We have got somany
Biils to be passed.

SHRI BHOGENDRA JHA: But every
Bill is not alike. (/nterruptions)

SHRI TARIT BARAN TOPDAR: Sir, (
would request you to ponder over the fact
that every Bill is not so irnportant. This Bill
concems the revival of industries. (/nterrup-
tions)

MR. CHAIRMAN: Again and again | am
telling you that there are a number of Bills
which will have to be passed and there is a
time constraint. So, please cooperate with
me. | have allowed enough time to your

party.
(Inmerruptions)

SHRI BASUDEB ACHARIA:Sir, why
are you so rigid? Since this is a controversial
Bill, you aliow some more memberstospeak.
They are from the industrial area and so,
they want to highlight some of the important
tacts. This is a controversial Bill and that is
why all the members want to speak and

oppose the Bill. (Interruptions)

MR. CHAIRMAN: You have been given
enough time. But the time is over now.

SHRI BASUDEB ACHARIA: You take
the consent of the House. We will cooperate
with you and we will pass all the Bilis. But
since this is a controversial Bill, some more
Members want to speak on this Bill. (Infer-
ruptions)

MR. CHAIRMAN: Alright; Mr. Anil Basu
will speak for two minutes.

SHRI ANIL BASU (Arambagh): Mr.
Chaiman, Sir, | am very much grateful to
you that you are very kind enough to allow
me to speak on this very controversiai Bill,
that is, Industrial Finance Corporation
(Transfer of Undertaking and Repeal) BIll,
1893. The Ordinance was promuigated al-
ready by the President of India and this Bili
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has been putforward before this House only
to get the rubber stamp of the Parliament of
India 1 would anpeattothe Treasurybenches
notto dothre with 1li the Bills only 1o get the
approvai of the I ashament The actual work
s done i the House; somebody is
instruct uvm? .moutside thatthese Bills
have tobe pa .ed This Bill is affecting the
entire ndustnal Lectror of our country.

I am very much pained to say , instead
of bringing such type of Bill every time to the
House, they should bring in a comprehen-
sive Bili under the name, ‘The Transfer of
india to World Bank Biil’. Let us discuss
frankly and freely this, instead of doingitin
picemeal, The President of india some day
promulgates such an ordinance and you will
putforwardsuch aBill Everytime suchtype
of Bilt is coming Already they have promul-
gated so many ordinances under the in-
structions of the World Bank and they are
getting the rubber stamp of Parliament.
Parliament has been reduced to this extent
The budgetary provisions are made outside
the House. What is the use of discussing
this type of Bil{? They shouid be honest and
sincere. This House at least expectthat they
should bring out a comprehensive Bill under
the head ‘Transfer of India to the World
Bank and IMF Bill.' We would be very much
obligad to them.

| rise to oppose this Industrial Finance
Corporation ( Transfer of Undentaking and
repeal) Bill. Now they are going to change
this Corporation into acompany in the name
of market borrowing and other avenues. But
we know the situation. They have floated
bonds but they could not collect money.
Where from would they find the intemal
resources. Thare is no answer. In the State-
ment of Objects and Reasons, nothing is
mentioned there in the formation of the
company.

I strongly oppose this Bilt and | appeal

to all sections of the House to oppose this
Bifl . (Interruptions)

MR. CHAIRMAN: We are guided in !his
House by the whips of the different parties.

(Tran:

er of Undentaking and Repeal) Bill
Everyindividual Membercannot sendnames
to the chair and request the Chair to allow
them to speak. Please follow the conven-
tion, rules and procedure.

SHRIMATI GEETA MUKMERJEE
(panskura): Am | to take it that you have
allowed everybody else excepting me? Is
that the situation?

MR. CHAIRMAN: No.

SHRIMATIGEETAMUKHERJEE: Gen-
erally | do not break any rule of the House.
But f am not going to take this lying down.
I rose to defend my right,

This Industrial Finance Corporation
(Transfer of Undertaking and Repeal) Bill
has already been said by everybody as a
very dangerous Bill. You are so much talk-
ing about small industries and show big
concern but you are handing over this Cor-
poration from Government to the others. Is
there any possibllity that small industries’
interests will be defended? There is no
possibility at allin the present economy. This
is one thing.

Secondly, it is aiso well-known that ail
kinds of black marketers, all kinds share
dealers and all kinds of corrupt people are
active in the economy. The economic posi-
tion has been handed over to them more
and more , as itis clear from the scam. Even
then, you cannot hold on such an important
thing. You should have first consulted all the
Opposition parties and then come with such
a thing. You just issued an ordinance and
that too at the last moment and then you
come forward with a Bill sasying, it is time-
bound. What is time bound is the interest of
the Indian workers. What is time bound is
the interest of India’s small industnes. What
is time bound is India’s sovereignty.

That cannot wait. That is what is time-
bound and thatis what is being jeopardised
That 1s why, | oppose this Bill thoroughly
from the innemost comer of my heart.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINIS-
TRY OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): Mr. Chaimnan, Sir, | thank the
hon. Members for expressing their views on
this subject. At the outset | would like to set
at rast the apprehensions expressed by

- some hon. members that this Bill has been
introduced at the directions of IMF (Inter-
ruptions)

This Bill has neither been introduced to
make certain institutions like IMF happy nor
has it been introduced because IFC! is
bankrupt or has failed. That is why | have
clearly stated in the Stement 6f Objects and
Reasons of the Bill that it is being introduced
to mobilise resources for IFCI, Resources
are vital to run any institution particularly a
Banking or Financial instituion. The main
objective of this Bill was, therefore, to pro-
vide adequate resources to IFC] which did
not have them. | stated earlier that though
the Central Government and the Reserve
Bank of India provides funds and resources
to IFCI but their resources are also limited
and they cannot continue to provide re-
sources-for indefinite period. Through this
Bill now the IFCl could issue public shares
and mobilise funds.

Besides, whiles moving this Bill | had
also said that IDB1 has 50 percent shares in
{RCI and that is why it was controlling it even
though both the organisations were com-
petitors. This Bill has been brought forward
‘to end that control besides giving more
flexibility and autonomy to IFCI. | would like
to inform those hon. Members who have put
a question mark on the aims and objects of
IFC! that this Organisation would continue
to pursue the same aims and objects in
future which it had earlier. There is no
change in the aims and objects of the
organisation.

The first hon. Members who spoke on
this Bill said that once the IFCl Is privatised,
Itwould become a profit making organisation.

i .(?uerof :MRCH(QZT msd wgommalw

{would fike to tell the hon. Member that even
after the company I8 privatised it will have to
workina environment and all of
us know how easy it is to eam profits in a
competitive environment. The IFCl will have
to face tough compaetition.

Similarly another hon. member said
that the company would charge higher rate
of interest as soon as it is privatised. | would
like to submit that in a competitive market
the borrower borrows from where he gets
the minimum rate of interest. No now can
expioit the borrower in an open market and
charge whimsical rate of interest.

Similarly some one asked whether the
annual report of IFC! would be placed
before the Parliament. | would like to submit
that it would be placed in the meeting of
shareholders in which there would be two
Government representatives.

Hon. Shii Shahabuddin asked about
the criteria of sanctioningloans. | would like
to inform him that there are certain fixed
norms. the viability of each and every project
is examined and the financial assistance is
granted as per the norms and requirement.
Some one asked why there has been lack of
funds. | would like to clarify that new projects
are coming up throughout the country today
and funds are being demanded from IFCI
continuously. The capital is not increasing
proportionately. Now we are trying to ap-
proach the open market and trying to raise
funds through issue of public shares. (Inter-

ruptions)
[English)
THE MINISTER OF STATE OF THE

MINISTRY OF STEEL (SHRI SONTOSH
MOHMAN DEV): Shahabuddin j, let him fin-

- ish. He will answer afterwards.

MR. CHAIRMAN(Shri Peter G.
Marbaniang): Let him finish. Pleass do not

interrupt.
(Interruptions)*

*Not recorded.
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MR. CHAIRMAN: Do not write down

(Interruptions)

SHRI SYED SHAHABUDDIN
(Kishanganj): The Minister has not answerad
my point.

MR. CHAIRMAN: Let him finish. What
isit?

.

SHR! SYED SHAHABUDDIN: | asked
him why is it that the flow of resources from
the Govemment to this Corporation has
corme down. Whey Has it come down?He
has not said anything about it.

[Translation]

DR. ABRAR AHMED: In response to
the question asked by the member | have
already stated that the Government as well
as RBl have limited resources. The Govem-
ment or R.B.\. is not in a position to provide
a8 much money as IF.ClL
demands.Regarding the other point that
instead of doing with an amendment why a
bilt has been brought, | would like to submit
that when share holder invests money in a
Government company, he has the feeling
that the company will lock after the interest
of the Govemment on the other hand if he
invests in a private company it will be clear
to him that the interest of the share holder
wilt be supreme. From this end more and
more people will be attracted towards this
side, and thus more resources could be
mobilised, thererforg, with this objective in
view this Bill has been brought.

There Is an apprehension that people
with vested interests will capture it. A provi-
sion for celling of voting has been made and
thus the question of capturing it does not
arise.

Shri Shahabuddin has also asked as to
how assistance would be provided for those
backward districts which have no industry.
In this context, | would like to state that
assistance will be provided for a viable
project, let it be in any part of the country,

it proper environment is available we will
definitely provide the assistance. 1.F.C..
has made this provision and more over the
Banks have fixed 40 per cent priority sector
for providing loan to the backward areas.
Loan for smail scale sector, agriculture,
transportation etc. are being provided under
this scheme. .

As regards State Financial Corpora-
tions, it has been mentioned that their con-
dition is miserable . What steps are being
taken by the Government in this regard. 1
would like to apprise the hon. Members that
State Financial Corporations are the re-
sponsibility of the State Govemments. They
are run under their directives. We want that
working of the State Financial Corporations
shouid improve and the State Governments
should take action in this negard and if they
want to discuss something in this connec-
tion with the Central Govemment we are
always prepared for that.

A question was raised about kanoria
Jute Mill. This case Is pending with B.L.F.R.
As s00n as a decision is taken the Financial
institutions will certainly provide the required
help. :

SHRI TARIT BARAN TOPDAR: What
will happen to Kanoria Jute Mill after the
decision is taken? L.F.C.l. is not giving any
money. you should also give a reply to it.

DR. ABRAR AHMED: Regarding the
control of the Government in a new com-
pany. | would like to tell that there will be two
Directors in the company from the
govemment's side. 1.D.B.]. has fifty pre cent
shares in it. Its Director will aiso exercise
control. Mr. Chairman, Sir, withthese words,
| would request the hon. Members to pass
this Bill.

[English)

SHRIBASUDEB ACHARIA (Bankura):
He has not replied to all the points that were
raised . (/nterruptions)

SHRI TARIT BARAN TOPDAR: What
will happen to that? (Intarruptions)
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MR CHAIRMAN That is not going on
record
(Interruptions)*

[Translation)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur) Mr Chairman, Sir, the employee,
who exposed the corrupt practices has been
suspended He has been severely pun-
ished Are you withdrawing his suspension
orders? Whether the matter is being inves-
tigated and the progress made n this
regard (Interruptions)

SHRITARITBARANTOPDAR Astric-
ture was passed against | F C| Package
order of B| F R 1s not being received and
despite all this nothing is being done in this
regard | had wniten a letter but | have not
received the reply

[English]

DR ABRAR AHMED You will get the
reply (/nterruptions)

MR CHAIRMAN Please talk to me |
am here to control the House and not some
body else

SHRITARITBARAN TOPDAR lasked
him

MR CHAIRMAN He does not have
ready-made answer He has said thathe will
send the reply

{Interruptions)

[Translation]

SHRI RAJNATH SONKAR SHASTRI |
would request the hon Minister to refer it to
Select Committee Do not get it passed
here (Interruptions)

[English}
SHRI AMAR ROYPRADHAN(Cooch

Behar) H s a very important Bili So many
Members have said about it Let this Bill be

% 1993
ransfer of Unde

R, Ordinance & ch 700
%Iglg and Repeal,

sant to the Select Commmaa (Intanup-
tions)

MR CHAIRMAN Donctholdthe House
to ranson
(Interruptions)

MR CHAIRMAN Shn Girdhan Lal
Bhargava

[ Transiation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) Mr Chanman, sir, through you |
want to bnng certain points to the notice of
thehon Minister Firstof allthe Competition
in the event of corporation becoming a
company, will be ehminated and rather mo-
nopoly will take its place The company will
no longer be answerable and as such there
will be lack of control and the facility which
you extend to the people, will not reach to
them and profiteering will be the order of the
day

The hon Minister might remember that
earlier loans were advancedby | D B | and
Industnal Credit and Investment Corpora-
tion of India as well Now Unit Trust of India, |
State Finance Corporation Industnal Re-
construction Corporation of india, LIC and
other leading Financtal Institutions are giv
ing loans There used to be a competition
You have converted it into a company The
Company will not bother whether it is going
n profit or not or whether busiessmen are
being given loans or not The other point
pertains to working system and training of
the development work There are no provi-
sion for the traintng of the personnel working
in 1t | would like to draw your attention to the
lacunae in the rules of the previous Corpo-
ration The Government is determined to
convertitintoacompany Thelacunaeinthe
previous rules pertaining to hability, Direc-
tors and houses etc Still exist only the name
of the company has been changed Now it
has been made a hmited company The
Corporation never used to provide loans to
the backward areas since you have re-
solved to make it a company #ts branches

*Not recorded
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should be opened in backward areas so as
to provide loan to the people there. The
Corporation has a biased attitude and used
. to help only those institutions whose Direc-
tors had some interestinit. This Corporation
was providingloans only tothe big industries
which was leadingtothe centralisation of the
capital. Higherrate of interest willbe charged
by the company whereas its rates of interest
should be much lower. if the rates of interest
will be less then only the people will take
loans otherwise they will have to suffer a
loss. its method of working was old and it did
n~t behave sympathetically towards the in-
&fested companies. There was a lot of
- vasteful expenditure, it should be avoided.
it was a sheer example of red tapism that
they were arbitrarily dealing with the issue of
sanctioning loans and were taking theirown
time in sanctioning it.

Due toit, no rules were being observed
and loan was given to big institutions only
and that too for a short period. First of all,
representatives from industries should be
included in the Board of Directors and ar-
rangement should be made to recover out-
standing dues. Coordination among various
financial institutions shouid be ensured so
that a person seeking loan takes foan from
only one institution. Priority in giving loans
should be given to those industries which
»ave been accounded priority in thé plan.
Loan should be given in the light of the
policies of the Government and its schemes
should be given wide publicity. | hope that
the shares of new companies will be given
support. if ali these things are taken care of,
the corporation will pave way for the com-

(Trans

pany to earn profit and arbitrariness in sanc- -

tioning loans red-tapism willcometoanend.
I hope that my suggestions would be ac-
cepted. | welcome this Bill. | have opposed
only the tendency of issuing ordinarices. |
yope thatthe constructive suggestions aiven
"y mewillcertainly be implemented. This will
¢.id a feather in the cap of the Government.
it will enhance my repetition toc tecause if
veu do it will be deemed that the Minister o1
state in the Ministry of Finance who beiong
to Rajasthan had accepted the suggaesiions
ol e Member from Jaipur

*Wronalv voted for Aves.

er of Undertaking and Repeal) Bil
[English]

MR. CHAIRMAN: Shri Bhargava,do
you withdraw your Resolution?

SHRIGIRDHARILALBHARGAVA: No.

MR. CHAIRMAN: Now, | shall put the
Resolution to the vote of the House.

Some hon. Members: We want * divi-
sion’ on it.

MR. CHAIRMAN: Let the Lobbies be
cleared.

MR. CHAIRMAN: Now the Lobbies have
been cleared.

The question is:

"That this House disap-
proves of the Industrial
Finance Corporation
(Transfer of Undertaking
and Repeal) Ordinance,
1993 (Ordinance No. 5 of
1993) promulgated by the
President on the 2nd
January, 1993.
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Sai, Shri A Prathap

Sanipall, Shri Gangadhara

Sayeed, Shn P.M.

Selja. Kumari

Sharma, Capt. Satish Kumar
Shivappa. Shri K.G.

Shukla, Shn Vidyacharan
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Siddhartha, Shrimati D.K Tharadevi
Sindal, Shri S.B.

Singh, Shri Motilal

Singh, Kumari Pushpa Devi

Singh, Deo, Shri K.P.

Sodi, Shri Manku Ram

Sukh Ram, Shri

Sukhbuns Kaur, Shnmati
Sultanpuri, Shn Krishan Dutt
Swamy, Shri G. Venkat (Pedapalli)
Tara Singh, Shri

Thakur, Shri Mahendra Kumar Singh
Thomes, Prof. K.V.

Topno, Kuman Fnda

Tytler, Shri Jagdish

Umbrey, Shri Laeta

Upadhyay, Shri Swarup
Vijayaraghavan, Shri V‘.S.

Wasnik, Shri Mukul Balkrishna
Wiltiams, Shri R.G.

Yumnam, Shri Yaima Singh

MR. CHAIRMANI: * Subject to correc-
tion, the resuit of the division is:

Ayes: 48
Noes: 96
The motion was negatived

MARCH 22, 1993
(Transfer of Unde

Repeal) Ordinance & IFC 708
and Repeal) Bill

MR. CHAIRMAN: Now there are some
amendments to the consideration motion

* The Following Members also recorded
their votes ages

1.‘Shri Naval Kishore Rai and
2 Shri Mumber Ansari

Noes

1. Shri K. Thulasiah Vandye:'
2. Shri Harchand Singh

3. Shri P.V. Ran gayya Naidu
4. Shnimati Dy Kumari Bhadan

[Transiation]

SHRI GIRDHARI LAL BHRAGAVA: |
am not preseing for my amendments | wei-
come the Bill.

[Enghsh}

MR. CHAIRMAN: Ishalinowputamend-
ment No. 5, moved by Shr Girdhan Lal
Bharagava, to the vote of the House.

The amendment No.5 was putandnega-
tived.

MR. CHAIRMAN: Now, | shall put the
consideration motion to the vote of the
House. the question is:

“That the Bill to provide for the transfer
and vesting of the undertaking of the
Industnal Finance Corporation of india
to and inthe Company to be formed and
registered as Company under the Com-
panies Act, 1956, and for matters con-
nected therewith or incidential thereto
and also to repeal the Industrial Fi-
nance Corporation Act, 1948, be taken
into consideration”.

*The following Member also recorded their votes Ayes (1) Shn Naval Kishor Raiand (2}
ShriMumtaz Ansarn Noes (1) ShnK. Thalasiah Vandyar (2) ShnHarchand Singh (3) ShnP.V
Ranaavva Naidu (4) Sharmati Dil Kuman Bhandari
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The Motion was adopted

MR. CHAIRMAN: The House will now
take up clause-by-clause consideration of
the Bill. the question is:

“That clauses 2 to 12 stand part of the
Bilt.”
The motion was adopted

Clause 2 to 12 were added to the Bill
MR. CHAIRMAN: the question is

“That Clause, 1, the Enacting Formula
and the Long, little stand part of the Bill”

The motion was adopted

Clause, 1, the Enacting Formula and the
LongTitle were added to the Bill

DR. ABRAR AHAMED: Sir, | beg to
move:

“That the Bill the be passed.”
MR. CHAIRMAN: the question is:
“That the Bill be Passed. *
The Motion was adopted
(Interruptions)

SHRIBASUDEBACHARIA: Thisis ille-
gal Sir. This is against the niles of proce-
dure. We are walking out.

Shri Basudeb Acharia and some other
hon Members then let the House

17.15 hrs

SHR! TARIT BARAN TOPDAR
(Barrackpore). | wanted to speak at the thgrd
stage and | was giving my name for the third
stage. But you have not aliowed me. You
cannot do it Sir. The Chair should not do
such a thing

MR. CHAIRMAN (G MARBANIANG).
Vew1 ara a varv seninr Mamber of this House

i Stat. Res. re. 710
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Party and not from individual Members. This
isthe procedure followed by this hon. House.
Please sit down.

SHRI TARIT BARAN TOPDAR: Is that
your ruling Sir?

MR CHAIRMAN: Yes.

SHRI TARIT BARAN TOPDAR: Even
at the third stage, should the names come
from the Whip? | am walling out Sir.

171513 hrs
[Translation)

SHRI DEVENDRA PRASAD YADAV
(Jhanjharapur): Mr. Chaimnan, S, since his
name has been included in the third reading
he should have been allowed o speak. You
are setting a new precedent here When his
name has been given by the whip of Party
in the third readhng, you should allow him to
speak on the Motion to pass also.

[English)

MR. CHARIMAN: | have not received.
(Interruptions)

STATUTORY RESOULTION RE. DISAP-
PROVAL OF
THE INDIAN MEDICAL COUNCIL
(AMENDMANT) ORDINANCE
AND

INDIAN MEDICAL COUNCIL (AMEND-
MENT) BILL,

AND
STATUTORY RESOLUTION RE DISAP
PROVAL OF THE
DENTISTS (AMENDMENT) ORDINANCE
AND

DENTISTS (AMENDMENT) BILL.

[Translation}

GIRDHARI LAL BHARGAVA (Jaipur).
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“That this House disapproves on the
indian Medical councll (Amendment)
Ordinance , 1993 (Ordinance No of
1993) promuigated by the President on
the 2nd January, 1993"

“That this House disapproves of the
Dentists (Amendment) Ordinance, 1993
(Ordinance No 3 of 1993) promulgated
by the President on the 2nd January,
1993"

Mr Chaiman, Sir, | am moving the
motion to disapprove both these Ordinances
because the Central Govemment wants to
rules through Ordinances in the spen of
one and a half or two months the Centre has
issued 24 Ordinances the highest number
over Our other hon colleagues walked out
of the House because we oppose the Cen-
tral Governments rule through Ordinances
andifagood Billts introduced in the interest
of the country or the workers or the industn-
aiists my party welcomes it Therefore |
move the Motion of Disapproval of both
Ordinances

[Enghish]
MR CHAIRMAN Motion moved

“That this House disapproves of the
indian Medical council (Amendment)
Ordinance, 1993 (Ordinance No 2 of
1993) promuigated by the President on
the 2nd January 1993"

“That this House disapproves of the
Dentists (Amendment) Ordinance 1993
{Ordinance N o 3 of 1993) promulgated
by the Presented on the 2nd January
1993”

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR)
Sir on behaif of my senior Minigter Shn B
Shankaranand | beg to move

“That the Bill further to amend the In-
dian Medical Councit Act, 1956, be

MARCH 22, 1893
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taken into consideration *

“That the Bill further to amend the Den-
tists Act, 1948 be taken into consider-
ation’

MR CHAIRMAN Motions moved

“That the Bill further to amend the In-
dian Medical council Act, 19?6.bataken
into consideration "

“That the bilt further to amend the Den-
tists Act, 1948, be taken into consider-
aton”

[Translation)

SHRIGIRDHARILAL BHARGAVA Mr
Chairman, Sir, As regards these two Bills, |
disapprove the ordinance and support the
8ill In the Bill relating to Medical Council, it
has been stated that without the pnor per
mssion of the Central Govemment, nobody
can estabhsh a new medical college and if
the college ts already in existence, nobody
can open a new and higher course of study
and increase the number of seats without
the pnor permission of the Govemment
This is the first thing provided in this Bill

It has further been should that a person
disinc us of opening such college will submit
his af phication with prescnbedfees Butthe
exac amount of such fee has not been
men ioned any where n the Bilt This appii-
caticn will first go to Central Government
ther twillbe referred o the Medical Council
and then back to Central Govemment |
think this amount to dual administration,
because , firstly, ¢ will go to the council and
then to Central Govemment If the applica-
tion has gone to Medical Councy! after its
scrutiny by the Centrai Govemment and
council has satisfied dself thougholy, then
Council s decision should be final It should
not be sent again to Central Govemment for
s approval Opening of new medical col-

ege is a different thing, but prior permission
has also been made necessary forbe higher
coursss and incensing the number of seats

Supposingthere are 25 seats and you intend
to increase it to 35, for this also you have to
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seek permission from two authorities, So,
1 this provision is not justified.

It has also been prescribed that if the
application remains pending with the Cen-
tral Government for year suomadted per-
mission will be deemed to be the given. If
Central Government wishes to favour any-
body, this provision will helf it because with-
out going to the Council, the person con-
cemed wil get the suo-mdue permission
This provision is not hustled. These are
contradicitory is each other. So, it should
also be changed. Both these provisions are
mentioned in Medical; Council Bill and Den-
tists (Amendment) Bill.

There are 132 medicaicolleges in Indias
today, and approximately 14, 000 students
seek admissions in these colleges each
year out of them, 106 colleges have been
granted re-cognitition by the Medicai Coun-
cil and rest of them have been given
temprotary recognition. | will give details
later on. | request you to remove these
anomalles.

For getting admission In private medi-
cal and engineenng colleges, a big amount
has to be given along with the fees, and they
also demand long amount ranging from
rupees 40-50 thousand to 4 akh in the name
of aid to the medical college, excluding fees
This ts known to everyone You also know
that getting admussion in medical and engi-
neeringcolleges is very difiicult now-a-days
Sureme Court has given direchives to stop
this transition of money for getting admis-
sion o engineenng colleges So what ac-
tions Govemment will take in this regard?
The Ministe! 1s requested to clanfy this
duringhis reply Thisis an admitiad fact that
in engmneenng college, you have to panty
fees and donatiors both For seeking per-
mission for opening new colleges, the pre-
scribed time hmut of one year s quire long, it
should be hedured Seais should be in-
creasedin such colleges which are function-
ng atpresent Underthe clause 10(1) B, the
reduction inthe number of seats 1s rot good
These colleges are functioning with the per-
mission of the Government After gettng
permission fro Medical Council Government

Ordinance anad 714
(Amendment) Bill

the college has to 25 to 35 This sort of
restrictions hould be removed. At lest for
increasing 10 to 20 per cent seats, there
should be no needto obtain permission from
the Government.

Once a proposal is passed by the Me-
dial Council Government of India should
give approval to it. it should not submitied to
two different authorities for approval, as has
been provided in this ordinance, so , | op-
SUDT 1L | UPRUSE Ui Vil ianve but | support
the Bill brought by the Govemment for Medi-
~al Collages and dental hospitals.

| hépe that the Minister will remove afl
these anomaltes in both the Hilis. | Wouia kixe
to think you for allowing me to speak,

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHR!I PABAN SINGH GHATOWAR)
Mr. Chairman, Su, | am grateful to the
suggestions of Shri Girdhan Lal Bhargava
on both the Bills. He has also mentioned
about the Ordinance. In this case the
Govemment has to come with an Ordinance
because of the vajyajevcy of the matter If
you look mnto the history of this Bill, you will
know everything

The Government had introduced a Bill
to amend the indian Medical Council Act on
the 26th August, 1987 containing a numbei
of amendments to the indian Medical Coun-
cil The Bill was referredtothe Jomt Commit-
tee of Parliament on 14 12 87 and the Joint
Commitee submitted its repont to the House
on the 28th July, 1989

During this penod, there was a case in
the Supreme Court The Supreme Court ot
India in their Judgement on 30th July, 1992
directed that esucationai institutions cannot
charge captivation fee and “education” in-
cluding higher education 1s a fundamentai
nght. A number-of pnvate insttutions had
challenged theabove-mentioned.Judgement
for a review by the Constitution Bench of the
Supreme Court In the circumstances, ft
was not found possible to proceed with the
Bdl.
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- The President, therefore, promulgated
Ordinances on 27th August 1992 to amend
the Indian Medical Council Actand Dentists’
Act.

17.28 hrs.
[SHRI TARA SINGH in the Chair]

The Ordinances covered important pro-
visions contained in Indian Medical, Council
(Amendment) Bili pending before Parlia-
ment, namely, getting prior approvai of the
Central Govemment and the M.C.1. before
establishing new medical colleges, inceraase
of seats and opening of new courses of
study in the existing medical collages and
similar requirements for dental collages.
The Bills to replace the above Ordinances
were passed by the Rajya Sabha on the
22nd December, 1992 but could not be
passed by the Lok Sabha due to want of
time. Asthese Ordinances would havelapsed
within six weeks of the assembly of Partia-
ment that is 4th January, 19993, the Presi-
dent has repremulaged the Ordinances on
the 2nd January, 1993.

Sir, the main purpose of these Ordi-
nances is to redistrict and regular mush-
rooming grath of the medical detail colleges
on the country. The Supreme Court have
also taken note of the establishment or
private madical/dental colleges and directed
that henceforth only registered societies
and public trusts can establish private medi-
cal/dental colleges and they should aiso
conform to certain condition s which inter-
aha include direction that each such college
must keep at Isast 50 per cont of the seats
in the free category, that the remaining 50
per cent of these seats called ‘paid’ seats
would also be filled through a merit based
system. This is the directive of the Supreme
Court.

There is a tendency ot many medical
cafleges, in many paris of the country that
swne sub -standard medical and dental col-
leges without the required infrastructure are
cunvng un In the country In this case the

MARCH 22, 1993
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Central Government could not contineue be
a silent spectator while leaming develop-
ments were taking places. It was found that
the State Govemments were not exercising
the necessary restrain in permitting the
college to start without ensuring adherence
to the standard and the provision of the
required infrastructure facility. The central
Govemment, you will agree, has the re-
sponsibility to guard the standard of medical
and dental education and fee with the fact
thatthe comprehensive Medical Council Act
Bill could not be brought before the House
for consideration. There was no caption but
1o bring forward a limited legislation for vitat
and pressibling part of the Bill relating to
opening the medical colleges as aiso to
ensure the standard of dental colleges and
there adherence tostipulated standard. That
isthe main purpose of these two Bills. 1 think,
the hon. Members, of this House will agree
that we have to protect the standard and
quality of the medical education and dental
education of our country. Both the Bills,
placed before the House, for passing are in
replacement of the 1993 ordinance and the
earlier Bills in 1992 passed by the Rajya
Sabha, have been withdrawn.

SHRI H.D. DEVEGOWDA (Hassan): |
want a clarification from the Ministeér.

MR. CHAIRMAN: Piease sit down for
some time. You will get time

{English)
MR. CHAIRMAN. There are amend-

ments to the motion for consideration of
indian Medical Council Amendment Bill.

[Translation)

SHRI GIRDHAR! LAL BHARGAVA
{Jaipur): Mr. Chainnan Sir, | beg to move:

“That the Bill bn circiilated for the pur-
pose of elicittng opinion thereon by the
17th August , 1993."

SHRIBHAGWAN SHANKAR RAWAT
{Agra) Mr. Chairman, Sir, | bag to move:
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“That the Bill the circulated for the pur-
pose of sliciting opinion thereon by the
25th August 1993." (5)

[English]

PROF. RASA SINGH RAWAT (Admer):
| purpose

* That the Bili be cirulated for the pur-
pose of eliciting opinion thereon by the
5th of July, 1993."

[ Transiation)

SHRI DAU DAYAL JOSHI (Kota): Mr
Chairman, Sir, | beg to move:

“That the bill be circulated for the pur-
pose of eliciting opinion thereon by 19th
August, 1993 (10)

[English]

MR. CHAIRMAN. Now, amendments to
the Consideration Motion in respect of the
Dentists (Amendment) Bill.

{ Translation)

SHR1 GIRDHARI LAL
BHARGAVA(Jaipur): Sir, | beg to move:

“That the Bill be circulated for the pur-
pose of ehciting Spinion thereon by 17th
August, 1993." (1)

SHRI BHAGWAN SHANKAR RAWAT
(Agra): Sir, | beg to move-

“That the BJl the circulated for the
purpose of eliciting opinion thereon by
27th August, 1993." (7) .

PROF. RASA SINGH RAWAT(Ajmer).
Sir, | beg to move’

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
7th July 1993." (8)

SHRI DAU DAYAL JOSHI (Kota): Sir, t

. Ordinante and
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beg to move:

“That the Bill be circulated for the pur-
pose of eliciting opinion thereon by
19th August, 1993 " (10)

|English)

SHRI N. DENNIS (Nagarcoil): Sir, sup-
porting the Indian Medial Council (Amend-
ment) Bill and the Dentists (Amendment)
Bill, 1993 | wish to make a few points. Both
these Bills are absolutely essential now as
some of the States governments misread
misusing their powers and permitting the
opining of several medical and dental col-
leges, by exploiting the toopholes in the
1espective Acts. The object of these two Bills
i1s to prevent the mushroom growth of sub
standard medial and dental colleges. If the
present trend of speedy growth is allowed
to continue it will spoil the standard of medi-
cal education in the country. Such a growth
would aggravate corruption, political pa-
tronage, tegional imbalances, fall in the
standards and also commercailaisation of
medical education. The number of sub-
standard and vercongnied institutions will
also go up.

Some of the States have permitted a
large number of medical and dental colleges
without keeping in view the standards Can-
cidates aspiring for admission have to go
from one region to another, where there are
are medical colleges. The private medical
colleges ale started with profit motive and
they also charge large amounts for a seat,
ranging from Rs. 5 lakhs to Rs. 10 lakhs
without considering the ment lading to
commercialisation of medical education.
There should be some check on the mush-
room growth of sub-standard medical col-
lcges. Sanctions to open medical colleges
are issued after affiliation into the universi-
ties and sonchions by of the State Govemn-
ment . In spite of directions giver by the
Central Govemment some States have been
sanctioning medical colleges leading to a
mushroom growth of medical colleges. if ts
not checked more colleges would emerge
within a short time. As per the proposal
policy. the applicant has to get the prior
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permission of the Central Government and
also the Medical Council on Dental Councit
as the case may be before opening a medi-
cal college. Private colleges have to be
opened undsr certain conditions and after
observing certain formalities. This is neces-
sary to create better atmodphere and stan-
dardinthe medical education. The applicant
has to submit a project report before the
Central Government there should be avail-
ability of adequate accommodation and
equipments. There should be an adequate
teaching staff in different deplanes and also
. There at least 750 bedded hospital also in
the proposed There should be a teaching
hospital of a reasonable standard and that
should be made as a pre-requisite for open-
ing a college

Some hon. Members would ask why this
Bilt has been brought forward with a limited
scope? The enactment of a comprehensive
Bill is a necessity for the solution of overall
problems of medical education. Though this
Bill will not solve all the probiems of medical
education , yet this Billis urgently needed to
check the at increasing growth of sub-stan-
tard Sandra medical institutions. If there is
any delay in checking it that would create a
number of problems bill would solve the
main problem and it wouid enable the solu-
tion of other problems.

One of the provisions mentioned in the
Bill is that of the Government does not give
reply within a period of one year from the
date of submission of the project by the
applicant it would be deemed that the Gov-
emment have accorded permission for the
opening of this medical coliege or dental
college. If the file, is kept pending does not
move speadily within one year, it would heip
the applicant to open the Collage. That
aspect as to be thought by the Government.

Moreover, those who have already
opened medical colleges, there is no provi-
sion for regulating and controllir g such col-
leges. The medical education has become

Waestemised. But, it should suit the Indian
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conditions and the way of iife of indian
masses.

Now Allopathic system of treatment is
mainly encouraged and practiced in our
country. The Indian systems of treatment
like Ayurveda, Unani and Sidha shouid also
be encouraged with the same speed. The
fruits of research werks made by our ancient
people in the fiald of indigenous medicine
should be utiiised. Secondly even for the
strament of AIDS, a medicine has been
manufactured in one of the drug stores,
namely that is. The indian Medical practitio-
ners Cooperative pharmacy and Steres Ltd.
(IMP COPS) manufacturing Siddha
Ayurvedic and Unani medicine. They have
evaluated the drug to combat AIDS. it has
prwred medicine and it is appreciated and
touted by several allopathic doctors aiso
and they have convened a National Confer-
ence on AIDS 25th and 26th in Madras.
Such medical treatment of indigenous medi-
cal' system should be encouraged and
patrenised.

Doctors are not inclined to serve in rural
areas. That is another pardon that is found
in the Heath department. In rural and back-
ward areas, doctors are not included to
work Several primary health centres are
without doctors and people who live below
the poverty line, are facing lot of troubles
and difficulties without adequate number of
detors in rural areas, doctor, who is going
abroad for better oppdrtunities, is not serv-
ing the country. for medical education, a
large, amount is spent on a single student
but he is not serving his country. Onthe side
of the Government also, facilities shouk be
provided to such doctors and experts and
they have to be encouraged for research
and other works in our country.

Complete stoppage of opening of medi-
cal colleges is not expedient. Doctor-people
ratio has to be taken into consideration. If
the Soclety needs of the people makes it

for the opening of medical col-
leges, in such ¢ases, to suit the needs of the
people, such medial colleges can be opened
by getting expert opinion by a committee
constituted by the Government.
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Severalpersons are demandingthe opin-
ing of collages with profit motive. Such
applicants should not be encouraged. Per-
sons who have been providing medical ser-
vices and are doing it with charitable and
social intentions, shouldbe encouragedand
their applications should be considered fa-
vorably. Preference has to be given to such
experienced persons who are having medi-
cal institutions and hospitals and they have
been providing medical services for several
years. Such applicants have to be encour-
aged. But the applications of persons who
areof the Industrial are the family domi-
nated last with port move to come people
have to be rejected.

With these words, | support this Bill.

DR. K.D. JESWANI (Kheda): Mr. Chair-
man, Sir, | rise to oppose the nature of the
Bill which is named as the Indian Medical
Council (Amendment) Bill 1993 and along
with that the Dentists (Amendment) Bill,
1993. | will share my views with gearedtothe
first Bill. | oppose the attitude of the Govem-
ment to come out with a number of ordi-
nances at a stretch during a very short span
of time under some poorly framed pretext
like disruption inthe parfiamentary functioing
and the time loss. The present Congress
Govemment has once more exhibited its
undemocratic cuiture through loading the
Indian democracy with an overdose of these
large number of ordinances.

MY charge is still strengthened, the way
inwhichthe Medical Council of India (Aménd-
ment) Bill is hurriedly brought up. Where
was the burry? The mushrooming of the
Medical Council Act, 1956 was not found
inadequate till late 1987. it was only then
that it appeared in the Rajya Sabha. Then
the joint committee worked till June, 1989.
‘Then thee\re was a period of politcal silence
til June, 1991. The present Govemment
also bothered about the Bill in early 1992.
Where was the bury? The Govemment has
new got the wisdom of chatging the society
about the mushrooming of the collages.
Who was responsible for this phenomenon?
There was a political malice.

mendment) Bill

If you look at the proportion of all the
colieges, you will find that most of the col-
leges are unrecongnised and most of those
colleges are located in the southem of our
country and at most of the places they are
only under the protection of the place they
are only under the protection of poliitical
influence that these colleges are run. The
field of higher education like medicine was
intentionally kept open for the private sector
to enrode into. The Government did not
have the vislon or the resources to fulfill the
requirements of the nation in the field of
medical education.

Even earlier, the Ministry of Health had
declared that no new medical college will be
allowed to be opened after the Sixth Five
Year Plan. This was the commitment of the
Ministry of Health, Govemment of India.
Therefore, it is quite Clear that the Govern-
ment was well aware of the meancs in the
field of education. it was not an ovemight
phenomenon. Obviously the mushrooming
was quite well known ablaut a decade earty.
But when Government showed its intention
to encroach upon the freedom of the private
management, there was a lot of resistance
from the politicaly influenced Mangement,
and the half-hearted efforts of the Govern-
ment were given up because of the preser-
vation of the management.

Since that time there was a silence for
quite some years. A number of new medical
colleges had come up under the grace of a
ruling politician | have got a live example of
such a medical college known as ‘Pramukh
Swamy Medical College’ which has started
as an uncrecognised medical college in my
area of Gujarat and it is still so.

{MR. DEPUTY SPEAKER in the Chalr}
17.54 hrs

Since 1887 $his college has been run-
ning as an unreconginsed college because
it is run by a managements which has a
political beckground. it is playing with the
career of a member of doctors. | will come to
it a little later. This college has created a
menace in the fieid of medical education in
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the quiet atmosphere of my State, Gujarat,
and | will come to it a little later.

At present there are about 148 medical
colleges in the country out of which 26
colleges are still unrecongnised. They have
not mushroomed overnight It is not an
overnight job that 25 medical colleges have
come up in the country. They were very well
planned to be opened in anticipation of
getting permisston of recognition with politi-
cal influence and some of them have done
it. itis still time that the Government realines
the senousness of the problem. This will
mainly deal with Section 10of the M C.1. Act,
1956 The procass of granting permission is
still random, itis tilt not clear nthese clauses.
tn Section 10A. clause 5 it is mentioned that
about a period of one year is granted to the
Govemment f by that ime the Government
doas not pass any of the Govermmaent If by
that tme the Government does not pass any
of the orders, the permission is understood
to have been granted. This 1s a negative
approach and a misuse of this prowvision 1s
likely to occur, instead of this, detinite ime
penod should be formulated which would
coincide without the ensunng of studies in
the subsequent term, | mean, the curncular
study in clause 9 (b), the thrust is put on the
adequate finacial resources This Is agan
vague The financial resources should be
specified in proportion to the number of
students taking advantage in a particular
Institute

After Section 10B(1),aclauseshouldbe
added about the fate of the students who
have already passed through the
uncrecongmnised colleges so far | am really
sorry to say, | am a man from the medical
profession and | can understand the agony
which 1s faced by the students who have
already passed thew graduation only and up
to M B.B S through these uncrecongnised
colleges for all these number of years and
you have not made any provision for these
boys and girls who have passed their
M.B.B.S. from the uncrecongnised colleges.
These colleges and ali the institutions,
whether it is 4 State Government or central
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Government Health Department of the Medi-
cal Council of India, they have all jointly put
a very big full stop to their career. Neither
they can practice outside their State nor can
they go in for post-graduate studies, nor can
they go to foreign countries, where, at all
these places their degrees are not
recognised. | would request the hon. Minis-
ter and the Government of India that he wili
have to take into account the further prob-
lem of these boys and girls who have al-
ready passed through the uncrecongnised
colleges. It is true that from tomorrow on-
wards you may put in any of the regulations
on the present situation or the perspective of
the medical education, butwhat about these
boys and girls who have passed from the
unracognised medical colleges? Let the
Medial Councif of India go to recognise the
degrees of those students passing through
the unrecognised medical colieges, who
have passed before the enactment of this
provision in the Act. As for example, | am
now quoting the Karmachand. Medical col-
lege, Pramukh Swami Medical College of
Kamachand. Now, this college has pro-
duced two betches of M.B.B S. students
and53ofthe M B B.S. students have gradu-
ated from this college and since the last one
year some of them since the last 3 fo 4
month are on strike because now they are
on the verge of completing their internship
and further career begins after the comple-
tion of their Internship, and that Intemship
period completes on 6th of April, just in the
next month And now there is a very big
question mark before the career of these
students. | can show you some or the things
which have appeared in the newspapers in
Gujarat and you can read the reaction of
these young boys and girls who have been
totally disappointed about the forum of their
career.

Now, this Karmchand callege has pro-
duced about 53 doctors in total and all of
them are still uncrecongnised and all these
boys and girls are roaming in the streets to
find some help. maybe fromthe Mangement
or the Medicat Council of India of the State
Government, but they are not going to be
accommodated®anywhere at present in the
perspective and with the provisions of the



725 Stat. Ags. re. Disapproval CHAITRA 1, 1915 (SAKA)

of Dentist (Amendment)
prasent law of the Medicai Council of india.

18. 00 hrs.

In spite of this, some of the colleges are
likely to open in anticipation of getting per-
mission, because you have put in one year
period for getting the permission. But, then
for this violation of this law, you may have to
take some punitive measures which would
be necessary to curb the totally unqualified
anduncrecongnised medical colleges. If the
Govermnment accepts my two or three sug-
gestions andincludes them in the provisions
ofthe new Act, them | will think of supporting
this Bill. But, my mainstay is about the
accommodation of the career of the stu-
dents who have already passed through
unrecognised medicai colfeges.

Sir, now | would say a few words about
the Dentists (Amendment) Bill. Here also |
charge the Government with similarcharges
and more, so because the Dental Councit
was established even earlier than the Me-
dial Council. For so many decades, the
Government has not realised the gravity of
the whole situation and now there is a
mushroom growth of all these colleges. This
Act was enacted eight years ago and during
all these years, the Government hive been
acting as a silent observer. Here too, you
have made a provision of one year after the
application of a person to seek the recogni-
tion. The penod of application and the per-
mission should coincide with the terms of
curriculum; otherwise, itwill invite still more
corruption and irregular practices for which
you have to come up with some other enact-
mentinthe near future. Are you going to give
them some time frame to apply with the
requirements? Otherwise, the Government
should take some steps in that direction
because there are still many institutes which
are unrecognised and dental colleges are
unrecogrised for a number of years. Are
you asking them to apply with all the neces-
sities of educationalinstitutes and then seek
the permission or close down the institutes?
Then, What about the future of the students
who have passed already through
uncrecongnised medical colleges. What
provision have you made 10 recognised the
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degrees obtained by those students through
the Dentist Council of India?

With these few words, | thank the Chair

for giving me this opportunity for sharing my
views,

[ Translation]

SHRINAWAL KISHORE RA(Sitamarhi):
Mr. Deputy Speaker, Sir. | rise to oppose the
Indian Medical Council (Amendment) Bill,
1993 and Dentists (Amendment) Bill 1993.
The main reason formay opposition tothese
Bills is that promulgation of Ordinances has
become an everyday affair in this country. A
number of Ordinances have been promul-
gated in a short span of time. Through you,
I would fike to state that the tendency of
promuigating Ordinances frequently should
be curbed.

Dentists Act came into being in 1948 and
in 1956, indian Medical Council Act was en
acted in 1856. Since them Medical Colleges
have grown like mushroom due to
commercialisation of theseinstitutions. Since
1987, the Government has been pondering
over this matter. While explaining the ob-
jects and Reasons of the Bill, the Govemn-
ment has stated that this problem has been
engaging the attention of the Rajya Sabha
from 1987 to 1992 and now the Bill has been
introduced in the Lok Sabha. 1 do not want
to gointo the'details right now, but | must say
that the conditions have reaily tumed grave
today. \

Mr. Deputy Speaker, Sir, the hon. Su-
preme Court has given an important verdict
which says how captivation fee and dona-
tions are playing their role in denying higher
education to the poor. Commercialisation of
Medical Colleges have reached such an
extent that five lakh to fifteen lakh rupees
have to be given as donation anc a poor man
an not afford such expensive education for
his child. It is against the democratic prin-
ciples. Only a child of rich man can afford
such education and a child a poor man in
denied accers to education. Dr. Ram
Manohar Kohia had given the slogan of a
equal opportunities of Education to all
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whether one is a Prime Minister or a person

g‘lo scheduied caste. Therefore, we

d like that a comprehensive Bill should

be introduced by the Minister because it is

not at all justified that the children on only

rich people should afford to become Engi-

neers and doctors. All admissions in Medi-

cal and Engineering and Dental Colleges
are being done on the basis of money.

Mr. Deputy Speaker Sir, | belong to Bihar
and there also all the admissions in these
colleges are done on consideration of money.
This tendency of commersaalisation has
reached village level. Therefore, | would like
to urge that the Government should with-
draw these Bill and introduce a comprehen-
sive Bill which may take care of all these
aspects so that a regional balance could be
created by means of which all could be given
equal right to receive medical education. In
that case we can support it. We would like
this system to be introduced in the College
of Bihar and Uttar Pradesh so that the
children of poor people can receive medical
education on the basis of merit. | oppose this
Bill and demand once again that a new
comprehensive Bill should be introduced so
that the poor children are able to get medical
and dentai education.

Mr. Deputy Speaker, Sir, there should be
auniformity in allthe technicalfields, whether
it is medical, Enginsering or dentistry.
Captiation fee and donations are received
on a large for giving admission in these
institutions. There is not set norms for ad-
mission and yet approval for opening new
colleges has been given. My submission is
this that the provisions made by the Govern-
ment in this Bill are not enough. In the
sphere of higher education, arrangements
should be made for equality based educa-
tion. Therefore, acomprehensive Bill should
be introduced. In that case our party would
support it so that its proper implementation
couid be ensured. in the meantime, some
people belonging to mafia have managedto
influence the Central Government and have
opened medical and dentzi colleges at vil-
lage and tehsil level simply to make money
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We would like to know from the hon, Minister
if he did not know about the llegal opening
of colleges? How is it that first the colleges
are opened and-afterwards people come
and influence the Government and get the
sanction? Donations on large scale have
made education a kind of business. Did not
the Govemment pay any attention towards
economic disparity before 1987. Did the
Govemment ever think about conducting a
survey about the illegal opening of such
colleges? Through you, we would like to
know from the Govemment, number of per-
sons against whom cases had been filed,
the number of cases registered so far and
the number of colleges orderedtobe closed.
1f no such enquiry was held before the year
1987 and no action was taken then we can
say that in all the Dental Colleges opened
before the year 1987, the promotes of these
colleges must have done so in connivance
with the people in power. That is why
commercialisation has reached suchheights.
Otherwise, the Govemment should explain
the circumstances under which this busi-
ness thrived to such an extent. .

Due to constraint of time, | will not take
much af your time. By honoring the verdict
of the Supreme Court, the Government
should withdraw this Bill and with these two
Bills, for providing education on equalbasis,
for economic parity and forimparting educa-
tion to the poor, the Government should
withdraw this Bill just to honourthe Supreme
Court's verdict and should bring forth a
Comprehensive Bill in this regard, we wili
welcome that.

We oppose this Bill and request the
Government to bring a comprehensive Bilt,

[English)

SHRI SHARAD DIGHE (Bombay North
Central); Mr. Deputy Speaker Sir, | rise to
support these two Bills, the Indian Medical
Council Amendment Bill and the Dentists
(Amendment) Bill, 1993,

The hon. Minister as well as the hon.
Members who spoke before me have ai-
ready referred to some of the salient fea-



729 Stat. Res. re. Dﬁgﬂ‘pr:;al CHAITRA 1, 1915 (SAKAA Ondi
] entist

of Dentist (Ame
tures of the Bill.

According to me, there are two or three
points in this Bill. The Bill puts some resto-
rations in opening new medical colleges as
well as in increasing the admission capacity
of such colleges and aiso opening higher
degree courses in these medical and dentist
cofleges.

The procedure laid down is that Central
Govemment's sanction will be necessary
and , for that purpose, whenever a scheme
will he submitted to the Central Govemment
for either opening the colleges or upgrading
them, the scheme would be referred to
Medical Council and after their recommen-
dations are received, permission would be
given by the Central Government for that
purpose. The objective is very laudéble. It
was necessary to putin the present days-
some restnctions on opening and upgrading
the medical colleges in this country. The
reasons is that several State Government
were liberally allowing opening of these
colleges. The real malady of capitation fees
also had grown up. Even, with these capita-
tion fees, the facilties in these colleges were
inadequate. The students were not getting
that standard of education which they de-
served or which was requited for that profes-
sion. The adequate facilities of the hospital
were absent Then, the minimum standard
of medical education was rot there. Ad-
equatefacility of necessary equipments was
also absent in many cases. Therefore, in
some cases, opening of medical colleges
had become a lucrative business particu-
larly tothose whowereinvolvedin social and
political work. Therefore, this malady was
spreading in some of the States to such an
extent that they had become scandalous. in
this situation, it was necessary that Govem-
ment should come forward and put a stop to
that so that the mushroom growth of new
cofleges should be stopped and medical
cofleges should reaily become good educa-
tional institutions where approved facilities
are there; where basic ra-reqcﬁ;es of hos-

jpment. laboratories qualified
mnu:mmbem are there. They are abso-
hmlyneoessaryinmepreselndnmstarms.
Therefore, | welcome both these Bills.

inance and
(Amendment) Bill

In the meantime, the Supreme Court
has given two judgments on the capitation
fees and they will be relevant as far as thess
Bills are concemed because the scheme
that is to be submitted under these provi-
sions should also contain a scheme relating
to fees payable by the students. Therstore,
from, that point of view, those two judg-
ments have also become relevant as far as
these Bills are concemed though the Gov-
emment has stated that after considering
the full implications of these judgments they
would bring forward further amendments as
far as the Medical Act is concemed. These
two judgments‘have to be looked into from
a proper perspective. Merely saying that
capitation fees are very much bad in the
society and such institutions should not be
allowed at all to my mind, is not justifiable.
Further, this blank criticism of private col-
leges charging some more fees for some
students is not justifiable. in Maharashtra, at
a particular stages, the them dynamic chief
Minister, he late. Shri Vasantade Patel
allowed several medicai colleges, engineer-
ing collages saying that if the Government
resources were inadequate why not aliow
private persons who are coming forward
with sufficient resourcesto serve the society
and for that purpose, they would charge
some more fees and that should be aflowed.
It is true that this proposition was not prop-
erly utilised in some cases as there are
always baick sheep in every filed. But there
are some honest educationst who come
forward 1o establish medial and engineering
colieges with the sole obejct of serving the
people and soiving the problem of the Gov-
emment as far as adequate resources are -
concamed. Therefore, from this point of
view, a cautious approach will have to be
made as far as private colleges are con-
cemed. Therefore, my first submission is
and my request to the Government is, in
enthusiasm of curbing these capitation fees
and the malady of private colleges who are
not providing adequate facilties to the stu-
dents, we should not delay the sanction of
such schemes orbe very critical about these
schemes so that ultimately the priv +te insti-
tutions will be completely disco.  ad in
coming in this field. Private instits ns are
required to be encouraged in this . L.
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cause the Government 18 not adequately
prepared or adequately full of resources to
open as many medical colleges as required
by the society Demand is too much and
from that point of view supply 1s not sutficient
to that extent Theretore, while giving sanc-
tions or while considering the scheme, Gov-
emment may be a little hberal as far as
opening of medical colleges are concerned

So many people are craving to go to medical
kne. Not only that But really speaking, the
number of doctors in this country 1s dispro-
portionately less than the requirement in the
villages as far as the people of this cauntry
are concemed Therefrom more and more
medical colleges are necessary The pre-
caution should be taker to see that this
facility 1s not misused by private persons

Now these two judgments of the Su-
preme Court will also have to be looked at
from that perspective The Judgement in
MohimJainversus Government if Kamataka
which was decided on 30th July 1992 has
struck down completely the capitation fees
and has also stated thatitis unconstitutional
and acquinng higher education 1s a Funda-
mental Right Thereafter they laid down a
scheme in another judgment on 4th Febru-
ary, 1993 prescribing certain guidelines and
those guidelines are requiredto be reviewed
properly because fifty per cent of the seats
under that scheme are to be treated as free
seats, that 1s, to be filled in by nomumstion
by Government and the other remaining fifty
per cent of seats called the payment seats
are to be filled by those candidates who are
peppered to pay more fees prescribed by
the competent authority In this case aiso,
f you do not keep the proper balances
between these two then there will be not
only discrimination between the students
but the whole balance of the medical col-
leges stability and viability will be disturbed
as far as ttus Bull 1s concemed Therefore
this scheme aiso which is laid down by the
Supreme Court will have tobe properly seen
and examined and then only further actions
may be taken Otherwise the result will be
that there will be very few medical colleges
Demand would be more and there will be
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very muchvice asaras medicalcolleges are
concemed Today also, students get by
merit also They get admission But some-
times admission is missed by one per cent
or half a per cent and the whole career of the
students who does not get the proper ad-
mussion is lost and he gets frustrated

From that point of view, these private
colleges, who charge a little more fees, are
useful because at least, the whole career s
not frustrated This should not be looked
upon in a blanket way that private colleges
are bad, those who charge a Iittle more fees
are bad and they should be stopped We
should not look at it from the mere idealistic
potnt of view but at from practical pomt of
view, all these questions will also have tobe
decided

Finally | conclude by saying that the
Government while implementing this scheme
and while granting permission they should
take a realistic view, practical view of the
matter and allow more and more medical
colleges and create such a situation, there
by it will be viable The viability wili not be
disturbed that way and we wili get more
doctors and the health of this country also
can be improved from that point of view

With these words Sir, | support these
Bills

PROF K VENKATAGIRI GOWDA
(Bangalore South) Mr Deputy Speaker,
Sir | nse to speak on the Indian Medical
Council (Amendment) Bilt, 1995 and Den-
tists (Amendment) Bill,1993 and | support
them | support them because these two
Bills contain provisions which are all com-
prehensive which are progressive, which
are forward looking They intend to end the
capitation fee meurce in these colleges
They intend o end the chaos which prevails
in the area of medial and dental education
And then, they also intend to promote med:-
cal education on nght lines so that the
country may benefit from good doctors, the
country may benefits from these doctors
promoting health for all scheme, being pur-
sued by the Government of india
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Atpresent, the medical and dental edu-
cation is in a state of chaos. Many private
individuals masquerading as entrepreneurs
enter the field of education start dental and
medical colleges not with the object of mak-
ing education progressive but in order to
make money. they go to the Government,
meet the Chief Minister and the Health
Ministry, pay them money and they say that
they are going to start the colleges in the
nama of Mahatma Gandhi, Jawaharlal Nehru
Indira Gandhi and they impress them into
giving permission to start the colleges, They
also go to them with prayers for permission
to start similar colleges. But these colleges
are, for the most part, teaching shops and
not those which are imparting higher educa-
tion at all. | may be permutted to speak with
reference to Vokkaligara Sangha which is
running two colleges of this type, that is
Kampa Gowda Medical College and
Vokkaligara Sangha Dental College. | am a
member of the Governing Council there |
know what is happening there. This is a
caste based ccllege which collects capita-
tion fees out of proportion to the require-
ments to run the educational institution.
There are four kinds of students The stu-
dents of the community which s running the
college, students from other communifies,
students from outside the State and slu-
dents from foreign countries, that is, chil-
dren of NRIs. Studpnts of that community
have to pay a minimum of Rs. 2 lakhs as
capitation fees, the studentsof the other
communities from oultside the State have to
pay a sum of Rs.4 lakh, sudents from out-
side the State have to pay a sum of Rs. 6
lakhs and students from abroad, that 1s
NRis, they have to a pay a sum of Rs. 10
lakhs. | know what is going on there Apart
from that, they have to pay bribes to the
members also. There is a Managing Com-
mittee and its President cannot admit any-
body he likes. He has to admit those stu-
dents who the members sponsor. It a stu-
dent goes to a member asking him to spon-
sor him, he says that the students will have
to pay Rs.2 lakhs otherwise, he does not
sponsor him. So. he has 1o pay Rs.2 lakhs
to the member plus Rs. 4 lakhs if he is a
student of other community of Karnataka
andthe NRL students will havetopay Rs 10
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lakhs to the college plus Rs. 2-31akhs tothe
member whom sponsors his candidature for
admission into the college. That is what is
going on there. And these colleges do not
have sufficient space at ali. They do not
have buildings. They are housed in a make
shift accommodation. Some of them are
having zine sheet roofs and the floors are
plastered with cow dung. They have no
furniture; they have no library; they have no
joumals: they have noteaching aids. Teach-
ers are not qualified at all. In various dental
colleges, those who have passed out just
now get the appointment orders for lectur-
ers, the following day. They do not know
whattoteach andhowtotach. Inthe medical
colleges the persons who are not qualified at
all are appainted not on the basis of merit,
but on the basis of caste, and some on the
basis of some bribe that they give to the
members. The loud nouthed members
sponsor their appointments and they are
appointed because they pay them heavy
bribe. That is what 1s going on there. Some
time ago. ‘Deacon Herald’ worte an editorial
calling the captivation fee of the Kampe
Gowda Medical college as ‘teaching shop.’
That is correct.

Further more, the admission policy is
notcorrect. The Medical Council of India has
permiited the college to admit only 50 stu-
dents, but the Kampe Gowda college has
taken, this year, about 150 students. Then,
for the strength of 150 in the collage, they
should have a hospital with the bed strength .
of 1100; but the hospital has got only 200
beds. Two years ago, the Medical Council of
India has sent inspectors to inspect the
college and the hospital. They came to know
that the management has sent the teachers
to the surrounding and neighboring areas to
procure patients. So, the patients were
brought in; they were put on the beds. When
they came to know of this, they asked the
patent as to when did be come there. He
said, “ Yesterday”. They asked him as to
what is the problem. the patient said, “ | do
not know” S0, they had to go to the next
bed they asked the patient as to when did
be come. He said, “Yesterday” . They asked
nim as to what 1s the protlem and the
allment He said, “1do notknow", Ultimately.
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the inspectors wrote to the Medical Councit
of india saying that this college does not
deserve to be recognised at all.

The dental colleges do not have suffi-
cient number of teachers at all. Those who
have passed out yesterday are appointed
today. With only MDS degree, some per-
sons was appointed as Assistant Professor,
even when he did not have a single day's
experience. He later became Professor and
he is now Principal of the college. In this
situation, how can the students get good
aducation? How can the colleges flourish?
The idea is to make money and not to
promote higher education in the medial and
dental colleges.

in the month of january, the Supreme
Court has passed a judgment and said that
charging captivation fee is an offence and
that admission should be based strictly on
merit and not on the basis of captivation
fees. Just last waek, a delegation from
Kamataka came and met the Ministers.
They requested them to scuttle the Su-
preme court Judgement. | prag to these
Ministers not to interfere in the affairs of the
Supreme Court and not to scuttle its judg-
ment and further not to meddle with the
Karnataka medical and dentall colleges at
all. If the medical education is to be on a
sound footing, the State Government and
the Central Government should include some
other provisions also, part from whatis there
in the Bill. That is, no college should be
permitted uniess it has got the permission of
the Indian Medical Council and the Dental
Council of india; no collage should be per-
mitted unless the Medical and the Dental
Coungcils of India send their representatives
to the concemed colleges, examine the
facliities available there examine the teach-
ers, infrastructure and so on and only it they
are satisfied, the college should be ostab-
lished there and not otherwise. The Univer-
sities should be’ required not to conduct
examination for the students, not to give
them degree, If they pass out of a college
which is not established on the basis of the
recommendations of the IMC and the Dental
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council of India. Therefore, unless these
things are done, the country will notbe in a
very good shape, especially in the spheres
of medical and dental education. The British
Medial Council has not recognised these
degrees at all. If a student goes there for
MRCP degree, then he is not admitted
straightway. He is tested; he is subjecttothe
examination. if he passes it, then, he is
allowed to take up the MRCP or FRCS
examinat is and not otherwise. Some years
ago, a student from the North indian State
went to London for MRCP. Doctors took him
to the hospital, asked him to examine the
Patents. The doctor from the North Indian
State- | do not mention the name of the
State-put the stethoscope on the right side
of the chest. The examiner asked him as to
what is he doing. He said that he was
examining the heart. Then examiner asked
him to stop in and go back to India. This is
what he said. This kind of education is not
very good at all. Therefore, if the Indian
medical educatioh or dental education is to
prosper, we must have good colleges, good
equipments and good teaching staff and so
on.

In Karnataka, for example, every year,
thousands of students are produced and
they do not know what their business is.
They are appointed on a paliry sum of Rs.
600 inthe private nursing homes. The amount
that they get is not sufficient for their trans-
port and coffee. Some of them have to do
some other professions. Therefore, uniess,
good doctors are produced in the country,
especially in Karnataka, unless this menace
of under-qualified medical and dental gradu-
ates is stopped, unless the medical educa-
tion is placed on a sound foundation, the
country will not get a good name in the
international arena.

Therefore, | welcome the Indian Medi-
cal Council (Amendment) Bill and the Dental
Council (Amendment) Bill, with all the provi-
sions in addition to those which are sug-
gested hers. If this i3 done, the country will
get a good name in the field of medical
education.

DR. RAM CHANDRA DOME: | thank
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you Mr. Deputy Speaker. | rise to take part
in the debate on the two Bills which are on
discussion namely the Indian Medical Coun-
cit (Amendment) Bill, 1993 and the Dental
Council (Amendment) Bill, 1993.

We expected a comprehensive legisla-
tion in this matter particularly in view of he
historicaljudgment recently givenby a Bench
of the Supreme Court on this issue. It was
made clear in the judgment; and the whole
nation has highly acclaimed and welcomed
that historical judgment of the Supreme
Court on this issue. it was made clear in that
judgment hat the right of education is the
basis; higher education- technical or voca-
tional educétion - i1s the fundamental right
and in no case this shouid be compromised.
This was the spirit of that historical judg-
ment. In view of that judgment, the nation
expected a positive gesture from the Gov-
emment and so, a comprehensive legisla-
tion should have been brought here, instead
of this pigcemeal Bill which cannot serve
that noble purpose Though some restric-
tions will be imposed in case of mushroom-
ing installation of medical and dental col-
leges in our country by the private lobbies,
by the trades, now those trades are very
much interested in trading the medical edu-
cation and general education in our country.
This is most unfortunate in an independent
country like ours. After independence, we
have brought legislations, we have adopted
Indian Medial Council Act, 1956 and we
have adopted the Dental Council Act, 1948.
But there were lacunae. These lacunae
were allowed to be there, willfully. And the
Ruling Party of this country has beentrading
on medica! and other professional educa-
tion, exploiting these very lacunae, in a very
rampant fashion. This is worse than unscru-
pulous trading. Unfortunately, most of the
political personalities of a particular political
party, have been partronising this kind of
trading. Smce then, there has been a mush-
rooming growth of medical colleges with
captivation fea, dental colleges with and
othertechnical colleges withcaptivationfee.
This is the state of affairs prevailing in our
country!

»

| congratulate the democratic move-

mendment) Bill

ment, an historic agitation by the students of
the South. This movement has drawn the
attention of the country to what is exactly
happening in our nation, in particular, in the
southemn part of the country, where medical
education can be purchased by money. Itis
unfortunate that such a situation prevails in
our country. Merit is not the consideration.
Quality is not the consideration. Butthe only
consideration is money and money alone!
Many of these private bodies, in the name of
trustee management, are petronising these
things and very unfortunately, some State
Governments in the Southem part are di-
rectly patronising this sort of unscrupulous
trading of education. | am very happy to note
here that history has taught them a lesson.
The democratic movement in the South
raised its voice. The students of South
raised thelr voice against privatisation of
education. Thousands and thousands of
students and educationists came to the
streets and demanded a ban on rampant
privatisation of education, against captiva-
tion fee for medical and other technical
education and so on. We are happy that
agitation has some positive results. The
culprits, those in charge of the Govermment,
who are responsible for these lacunae, had
to go, in view of that agitation. So, this is the
lesson of history. The ruling party, or for that
matter any party, who have a minimum
sense of responsibility should behave posi-
tively and pay heed to that agitation. Medical
or technical education, or for that matter,
any education, should not be compromised
for mere money.

Now Sir, we wanted to have a compre-
hensive Bill covering all these aspects.
Thoughthe presentlegislationimposes some
restrictions, it still allows incorrect
privatisation, captivation fee, etc. in medical
and other professional courses. Therefor, |
have strong reservation about this Bill and
we would like to have a comprehensive Bill
to plug all these loopholes, and to see that
there is an effective ban on privatisation of
medical, technical and other professionat
colleges completely. We don’t think this sort
of piecemeal measures will really help. Ac-
tually, this is the clear verdict from the
Supreme Court. This verdict should be hon-
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ored by the Government and no irrespon-
sible activities should be toierated. We can-
not tolerate this sort of irresponsibility. OQur
student community and our democratic
movement will not allow this to happen. And
this is my submission.

Now, there are some points to be ar-
gued. )

A damned was made by some Mem-
bers from the other side to have more
medical colleges, as at present we do not
have sufficient medical colleges. It do not
know how many medical colleges are there
in four country | request the Government to
make an objective assessment as to how
many medial colloges are required to meet
the requirement of our people. A review
should also be made as to now many trained
personnel are required Our arbitrarily say-
ing that we want more medical colleges and
more dental colleges would not amountto a
responsible tatking.

I think we do not have less number of
trained personnel but the problem is of mal-
distribution. A large number of trained medi-
cal personnel are going in for private prac-
tice. They concertrate on urban areas with-
out bothenng about the rural poor. So, the
Govemment should bring a comprehensive
legislation in this regard so that all these
problems can be dealt with This whole
problem of medical education should be
debated here and the Government should
come out with a comprehensive legislation
in this regard.

The Scientists of our country are de-
manding that the present education system
shouild be reviewed and reoriented. The
main probiem is not that of the capitution fee
only. we require a comprehensive Bill to
solve the problems which are there in this
field.

So, this Bill will not serve the purpose for
which it has been brought here so long as
the Government has pohtical will to coma
forward and ban the mushrooming of medi-
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cal and dental colleges. Though | support
the gesture of he Government in brining this
Bill but this wil not check mushrooming of
medical or dental colieges atall. This will not
serve the objectives for which this Bill has
been brought forward. To honour the verdict
of the Supreme court and to fulfill the expec-
tations of the nation, the Government should
come out with a comprehensive Bill in this
regard.

With these words | thank you Sir.

PROF.K.V.THOMAS (Emakulam): Sir,
at the out set, | support the two Bills namely
the Indian Medical Council (Amendment)
Bill, 1992 and the Dentists (Amendment)
Bill, 1993

In the context of the Supreme Court
verdict by Justice Kuldip Singh and Justice
R.M Sahai on capttation fees collected by
the private medical colieges, the role of IMC
and Dental Council have assumed unprec-
edented importance. But my personal opin-
ion is that even if this verdict was not there
beoth IMC and Dental Councit have to play
much more aggressive and effective role to
regulate the quanity and quality of medical
education in our country. But, unfortunately
these two organisations were asieepove our
their duty. There are 134 recognised and 40
unrecognised medical colleges in the coun-
try. But, the machinery with IMC to check the
quality of education in these institutions are
very meager. There are only two inspectors
and among those two inceptors, for the last
two years, one inceptor is on leave.

Private medical colleges are mushroom
in different parts of the country. Captivation
feeistothetune of Rs. 3to Rs. 61akh. Tuition
fee is Rs. 60, 000 to Rs. 80.000 per year.
The doctors who came out of these private
medical institutions come out as mercenar-
ies with only one goal of making quick
money. They refuse to go to rural areas as
cities are the paradise for making easy
money. But | am not complaining that all
private medical colleges are commercial
markets. There are service minded, de-
voted medical institutes like St. John ‘s
Medical Collage, Bangalore. Christian Medi-
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cal Colleges, Veloore. They have done
yeomen's service to the people of this goun-
try and for the development of medical
education. The chaff and corn have to be
separated. There are private medical col-
leges in the country where the staff and
patients are borrowed when inspections is
made by the Visitor/Inspector of the Indian
Medical Council. A 700-bed hospital is
needed for 100 medical students. But, many
private medica! colleges which have the
backing of powetful politicians and influen-
tial men in the medical profession are not
afraid of Indian Medical Council.

Sir, to control the medical collegés, IMC
should have more teeth, it should have more
fund. IMC should be composed of men of
eminence and not of men who are nomi-
nated by political parties in power. There
should be no interference from the State on
the functioing of IMC. Rules aiso have to be
properly amended.

Sir, look at Section 8 of the Indian
Medical Council Act. It says. “The Council
shall meet at least once in a year.” Usually,
we find that Council, just to satisfy the
regulations meets only once a year. Our
present dector population ratio 1:2500.

Now, every year, 18, 000 doctors are
coming of our institutions. But we need 40,
000 doctors per year, Human power expornt
is one of our major export potential. Our
doctors, nurses and para medical staff are
mn great demand abroad specially in Gulf
countries and Europe. So, we should have
more medical colleges.

When we think of starting more medical

- colleges, certain aspects come to our mind;
whether the State Governments can start
them. Many of the State Governments have
financiat constraints. So, my suggestion 1§
that the State Goveinment can start medical
colleges with a provision of 50 per cent of
theist should be allotted on merit and 50 per
cent of the seat should be given to the
affluent people who can pay Simifarly. for
the private medical colleges aso this can be
apphed provided the qualfying testes and

Ordinance and
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examinations are conducted by the Indian
Medical Council

Theo last revision of cumculan in the
medicai colleges was done in 1981. Now 12
years have passed but the cumiculum is not
revised. There are lot of changes in the
medical world. So, we have to revise the
medical curriculum constantly. Medical edu-
cation has to be need based. The medical
care should reach the remotast villages.
Mother and child welfare should be a signifi-
cant component of medical education.

Clause 19 (1) is for the withdrawal of
recognition of the institution s which are of
sub-standard. According to this clause, if an
Inspector of the IMC to visits an institution
and finds that the arrangement of that insti-
tution is not upto the standard, he recom-
mend to the IMC, and the IMC in turn writes
ta the Government of india; and the Govern-
ment! of india writes to the State Govern-
ment; and the State Government in tum
writes back to the Government of india. So,
this 1s a long procedure. When this proce-
dure 1s over with political influence, nothing
happens to those State institutions.

Another problemwhich i wishtobringto -
your notice is the recognition of medical
qualifications granted by medical institu-
tions in countries with which there is no
scheme of reciprocity. Many of the Indian
students are studding in Aigeria. When they
come back, theirdegrees are notrecognised.
This should be proparly looked into by the
Government.

Some of the Indian medicines like
Ayurveda, Sidha and Unani should be prop-
erly recogmised by the recognised
insituations So, my request is that these
problems shaould be looked into by the Gov-
emmant and a proper legisiation should be
brought torward.

With these words, | support it.
[MR. SPEAKER i the Chair}
18.50 hrs
MR. SPEAKER: You shouldrealise that

oy ‘
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themaremanyhon Members whowantto  The regionalinbalance in respectof Doctors
speak. shouid be removedby opening newcolleges
on the basis of population. So far as the
{/nterruptions) question of the colleges taking captivation
fea is concemned there is a need fo put &
[Translation) strict control on it. Brilliant students of

backward Harijan and adivasi and

SHRIVIJAY KUMAR YADAV (Nalanda): communities do not get admission in Medi-

Many parties have not got a chance to
expross there views . (/nterruptions)

SHRI VIJAYA KUMAR YADAV: Many
Members of a single party are givenchance
to speak, where some parties do not get a
chance to speak. We have aiso not got a

chance yet. (Interruptions)
[English]

MR. SPEAKER: Please understand that
we have to pass these Ordinance as well as
vote on account and then take up discussion
on the Railway Budget and so many other
things.

[ Transiation}

SHRIVUJAY KUMAR YADAV (Nalanda).
Mr. Speaker, Sir, during the datable on
these two Bills | would like to draw the
attention of the House to some particular
points. At present the medical profession is
city oriented, Our country is a country of
villages. It should give its attention to rural
area and common people but the position is
just the opposite. As a resuit of which the
country is unable to take the desired advan-
tage of this profession. Lakhs of people of
rural area die every year in the absense of
proper medical care and medicines. Under
the present education system, private col-
leges are charging capitation fee which has
paved way for corruption. By killing the
interests of inteiligent students, they are
eaming money. Today, by taking captiva-
tion fee, this profession has become amoney
based profession. This is the reasons be-
hind the migration of the doctors graduating
from our universities to foreign nations. We
are spending cores of rupees on their edu-
cation and they migrate to foreign countries
to eam money. Therefore, there is a needto
bring improvement in the entirce system.

cal Colleges because they cannot afford to
pay capitation fee. Some sort of arrange-
ment should be made under which reserva-
tion for brilliant students of such categories
if needed, may be provided. But such stu-
dents must be given a chanse. Today, it has
become a fashion to get admission in a
Medical College and those doctors who
graduate with this Jeeling, do not want to go
in rural area, as a result of that a majority of
ourpopulation is deprived of medical facilitels.
It you give admissions to suchbrilliant stu-
dents who hail from rural areas and have a
rural cultural background, then they can
easily solve this proble,

The Supreme Court has given its ver-
dict, otherwise this Bill 1s all right. Its aim is
limited. But there is a need to overhaul
theeutire system. This need to be taken to
the common people in rural areas. There-
fore, a comprehensive Bill is required 1o be
introduced here.

{ was also a member of the Joint Parlia-
mentary Committee, it had given sugges-
tions on many points, but those could not be
implemented. Now there is a need to bnng
a Comprehensive Bill for both of them.

DR. G.L. KANAUJIA (Kheri): Mr.
Speaker, Sir, | thank you for providing me an
opportunity to speak. the Bill regarding Den-
tists and Indian Medical Council should have
been a comprehensive one but it is not.
Everybody says that proper medial care is
not available in villages as doetors do not *
1ake interest in going there. | would rather
say-that when this ordinance was brought
the House was not in session. Now, after
1856, 1.e. after 30 years it is considered in
1987. Now again , it is baing presented in
1992. The basic structure of indian Medical
Council was based on British Council and till
date it is working on that pattem. This Bill
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does not provide for any inputs., regarding
Dental and Medical Coileges. Today for
admission in Homeopathy, Eléctropathy,
Acupuncture Medical colleges, Ayrvedicand
Unani College one has to give crpitrtion fee.
After some time we will have to face a
problem iike one was faced by our hon. Late
Chief Minister when he opined an Ayurvadic
Medical Colleges in Lucknow in 1952 and
only 96 admission were there.

[English)

MR. SPEAKER: It has nothing to do
with these Bilis.

[Translation)

DR. G.L.KANAUJIR: Secondly whatthe
Bill tefis is that a number roof coliee have
been started in South India, Instead, col-
leges should have been opened strtewise
and population wise. There are two Medical
Colleges in one villages in South. It should
not have been like this. This Bill has been
brought for opening colleges North. Consid-
ering this disparity, | would like to submittwo
three points. :

[English)

MR. SPEAKER: th s has nothing to do
with this.

[ Translation}

SHR! SATYA PAL RA! SINGH
YADAV(shAhahanpur): Mr. Speaker, Sir, |
welcome both the Bills, No. 11 and Bill
No.12 of 1993 under which dentist Amend-
ment Bill, 1993 and India Medical Council
?Amendment Bii, 1993 have beden brought.

Mr. Speaker, Sir, there is no doubt that
there Is a trend in south india to open M
medical Colleges and Dentist Colleges and
especially in Andhra Pradesh, where 20
colleges have been opened. It has created
a frightening situation in the society as a
result of which this ordinance had to be
promuigated. | eel that this is a welcome
step but something is better than nothing.

«
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Sir, when a student from North goes to a
Medical College in South he has to pay a
heady sum as crptition fee. Besides the
student had also to spend money on his
lading andboarding there. | want the Central
Govermnment to issue instating to this effect
that Indian Medial Council should ensure
that as in Medical Colleges in South, the
Medical Colleges in North should also fulill
the norms regarding providing facilities to
students. Arrangements should be made to
give admission to students from rurai and
backward areas of SCs and STs category,
not only in these colleges but aiso for
obtaining diploma in Pharmacy where a
capivtation fee is charged for giving admis-
sion. The Govemnment can see that intalli-
gence is being ignored by taking capitation
fee. If should make reservations for the
backward calegories. The Government
should seriously take initratives to abolish
the practices of charging acceptation fee.
{Interruptions)

MR. SPEAKER: You please sit down.
You may come tome after on then | well let
you know the reason for not giving time to
speak.

[English}

I shall now put the Statutory Resolution
regarding Indian Medical Concil Bill Amend-
ment moved (Amendment) by Shri Girdhari
Lal Bhargava to the vote of the House
The resolution was not and negatived put

' {Interruptions)
[Translation}
PROF. RASA SINGH RAWAT (Ajmer):
the hon. Minister should reply to it. it is a

question of proerty of Pariiamentary prac-
tice.

[English}

MR. SPEAKER: Mr. Minister, you want
to reply.

(Interruptions)

» oy i
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MR SPEAKER lItis a technical Bill

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGHGHATOWARY)
Sir, | have aiready given in the statement
(Interruptions)

MR SPEAKER YoucometomyCham-
ber 1 will explain to you later | will speak to
you later on Please sit down

(Interruptions)
MR SPEAKER Now please take your

seat You come to my Chamber | will ex-
plain to you later You sit down now

(Interruptions)

AN HON MEMBER Wewanta
response from the hon Minister

MR SPEAKER He does not want to
raspond Please sit down | will explain to
you later You come to my Chamber What
1s fair, | will explain to you in my Chamber

{(Interruptions)

[Transtation]

MR SPEAKER Whatever | say has a
meaning behind it [ willtell you lateron You
please sit down

(Interruptionsh
[Enghsh]

MR SPEAKER | have toid you | will
explain fo you in my Chamber

(Intetruptions)

MR SPEAKER Nowthe consideratior
Motion
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| shall now put amendments moved by
Shn Girdhan Lal Bhargava and Bhagwan
Shankar Rawat to the consideration Motion
to the vote of the House.

Amendments N o 1 and 5 were put and
negathved

MR SPEAKER |shall now putamend-
ment moved by Prof Rasa Singh Rawat to

the consideration Motion to the vote of the
House

The Amendment No 8 was put and
negatived
MR SPEAKER |shall now put amend-
ment moved by Shn Dau Dayal Joshi to the
consideration Motion to the vote of the

House

Amendment No 10 was put and nega-
tved

MR SPEAKER The question s

“That the Bill further to amend the In-

dian Medical Council Act, 1956, be

taken into consideration ™

The Motion was adopted

MR SPEAKER The House will now
take up Clause-by-Clause ¢onsideration of
the Bill

The question is

“That Clause 2 to 4 stand prate of the
Bl

The Motion was adopted

Clauses 2 to 4 wered added to the Bill.

MR SPEAKER The questionis
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“That Clause 1, the Enacting Formula
and the Long Title stand part of the Bill.”

The motion was adopted

Clause, 1, the banking Formula and the
Tilte were added to the Bill.

SHRI PABAN SINGH GHATOWAR:
Sir, 1 beg to move:

“That the Bill be passed.”
"MR. SPEAKER: The question is.
“That the Bill be passed”.

The motion was adopted

MR. SPEAKER Now the next Statu-
tory Resolution regarding Dentists (Amend-
ment) Ordinance moved by Shri Giridhari
Lal Bhargava.

1 shall now put the Statutory Resolution
moved by Shn Girdhar Lal Bhargava to the
vote of the House .

The Resolution was put and negatived

MR. SPEAKER' Certain amendments
have been moved to the Consideration
Motion

Now | shall putamendments moved by
and Shn Girishari Lal Bhargava and Shri
Bhagwan Snankar rawat 10 the vote of the
House

Amendments were N o. 1 and 7 put and
negatived.

MR. SPEAKER: Now! shall putamend-
mentN 0. 8 moved by Shri Rasa Singh Rawt
to the vote of the House.

Amendment No. 8 was put and negatived

MR. SPEAKER: Now Inshall putamend-

1915 (SAKA) . Ordinance and 750
Dentist {Amendment) Bill

ment No. 10 moved by Shn Dau Dayal Joshi
to the vote of the Hose

Amendment No. 10 was put and
negatived.

MR. SPEAKER: The question is.

“That the Bill further to amend the Den-
usts

Act, 1948, be taken into consideration.”

The motion was adopted.

MR. SPEAKER: The House will now
take up clause- by clause consideration of
the Bill.

The question is:

“That Clauses 2 to 4 stand part of the
Bill.”

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
MR. SPEAKER: the question is:
“That Clause 1, the Enacting Forumula
and the long Title stand part of the Bill*
The motion was adopted.
Clause, 1, the Enacling Formula and the
Title were agbeed to the Bill

MR SPEAKER: The Minister may now
move that the Bill be passed

SHRI PABAN SINGH GHATOWAR.
Sir, { beg to move

“That the Bill be passed.”
MR. SPEAKER" The question Is.
“That the Bill be passed ”

The motion was adopted.
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19.17 hrs

STATUTORY RESOLUTION
RE.DISAPPROVAL OF THE OILFIELDS
(REGULATION AND (DEVELOPMENT)

AMENDMENT ORDINANCE

AND

OIL FIELDS (REGULATION AND
DEVELOPMENT)

AMENDMENT BILL
[English]

SHRI GIREHARI LAL BHARGAVA
(Jaipur): Sir, | beg to move

*That this.House disapproves of the Qil
fields (Regulation and Development)
Amendment Ordinance, 1993 (Ordi-
nance No.19 of 1993) promulgated by
the president on the 30th January,
1993°

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS ;CAPT. SATISH KUMAR
SHARMA): Sir, | beg to move

“That the Bill further to amend the Oul
field (Regulation and Develdpment ) Act,
1948, be taken into consideration ”

MR. SPEAKER' The question is:

“That this House disapproves of the
Oiifields (Regulation and Development
) Amendment Ordinance 1993 (Ordi-
nance No. 19 of 1993) promulgated by
the President on the 3oth January,
1993"

*f+3 motfon was negatived

MR SPEAKER : The question is

Ordinance and Olifieids 752
and Development,

“That this House disproves of the

Oiifields (Regulation and Development
)JAmendment Ordinance 1893)

prmulagated by the president on the
30th January, 1993."

The motion was negatived

MR. SPEAKER: The question is

“That the Bill further to amend the
ciffields (Regulation and devsiopment)
Act, 1948, be taken ints consideration.”

The motion was adopted.

MR. SPEAKER: The House will now
take up clause-by-clause consideration
of the BIll.

The question is:

“That clauses 2 and 3 stand part of the
Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
MR. SPEAKER. The question is:
“That Clause 1, the En acting
Formula and the Long Tilc stand part
of the Bill."
The motion was adopted

Clause 1, the Enacting Formula and
the Title were added to the Bill

MR. SPEAKER. The Ministry may now
move that the Bill be passed.

CAPT, SATISH KUMAR SHARMA:
Sir, | beg to move:

“That the Bifl be passed.”
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of the Qilfields (Regulat (Reguiation and Development
and Development) 9ndr;;.g’r'7'r
MR. SPEAKER: That quesfion is. sion was agreed on Mithapur and Prahladpur.
* That the Bill be passed™. MR. SPEAKER: You cometomy cham-
ber, | will talk to you there.
The motion was adopted
19.20 h
[Translation] 9.20 hrs

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, half an hour discus-

The Lok Sabha ihen adjouened till Eleven
of the clock on Wednesday March 23,
1993/Chaitra 2,1915 (Saka)
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